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LOK SABHA DEBATES 

LOK SABHA 

Friday, August 22, 2'OO3&avMa 31. 1. (SIIk;a) 

The Laic Sabha met at Eleven of the Clock. 

[MR. SPeAKeR in the Chair] 

OBITUARY REFERENCES 

{English] 

MR. SPEAKER: Hon. Members. I have to infonn the 
House of the said demise of three of our former 
colleagues, namely, Shri Nathuni Ram, Stlri S. Sivan Pilay 
and Shri Ram Narain Singh. 

Shri Nathuni Ram was a Member of the Sixth lok 
Sabha, from 1977 to 1979, representing Nawada 
Parliamentary constituency of Bihar. He also served as a 
Member of the Bihar Legislative Assembly and Minister 
of Finance in the State Govemment. 

Shri Nathuni Ram was an active parliamentarian. He 
was a member of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes from 19n to 
1979. 

Shri Nathuni Ram was a member of the Indian 
Parliam~ntary Delegation to the Democratic Republic .of 
Korea and Mongolia, which also visited Moscow, In 1978. 

Shri Nathuni Ram pasaed away on 23 AprIl, 2003 at 
New Delhi, after a brief illness. 

Shri S. Sivan Pillay was a Member of the Provisional 
Parliament from 1950 to 1952, representing the el'ltWhle 
State of Travancore-Cochin. 

He served as Sanchalak, Gandhi NIdhi. K ...... Unit, 
during 1950. 

Shri Pillay was a fearless freedom fighter. He auffer8d 
imprisonment for participating In India's freedom struggle. 

Shri Pillay was an advocate by profession. He also 
took keen interest in social work and fought for the cause 
of downtrodden, depressed and oppressed sections of 
the society. He had training In basic education at 
Sevagram and was instrumental In the running of a Basic 

Education School at Theroor. He also started and edited 
a Tamil WeeIdy: Nava Yugom. 

Shri S. Siven Pilay puMd away on 8th July. 2003 
at Theroor. Kanyakumari District. Tamil Nadu. at the age 
of 93. 

Shri Ram Narain SJngh was a Member of the Eighth 
lok Sabha from 1987 to 1989. representing BhIwani 
Parliamentary constituency of Haryana. 

Before joining politics. Shri Singh was a civil servant. 
An able adminietrator, Shri Singh held the poet of SUb 
Divisional Magistrate and later also served as the Deputy 
Commissioner in various districts in Haryana. He initiated 
the popular Scheme, "Govemment at your Doorstep-. 

An active social worker, Shri Singh wortced hard tor 
the redre.sal of the grievance. of the poor and 
dowvtlbodden. He also serwd as the Chairmen of Haryana 
Agro-Corporation. 

SM Ram Naraln Singh paued away on 4th August, 
2003 at Chandigarh at the age of 87. 

We deeply moum the Ioas of these friends and I am 
sure the House would join me in conveying our 
condolences to the bereaved families. 

The House may now stand In alienee tor a short 
while as a mark of respect to the memory of the departed 
souls. 

11.08 hra. 

(The MembetS then stood In silence for a short while.) 

... (Inlenuptlons) 

{TransI.tJon] 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr. 
Speaker Sir, Madhumita Shukla was murdered In Uttar 
Pradesh .... (Interruptions) Now. the CBIIa being misused. 
... (Interruptions) The entire case Ia exposed. It Is a very 
sertoue Issue. ... (Interruptions) I have given a notice for 
Adjoumment Motion .... (Interruptions) 

MR. SPEAKER: Please take your seat. 

••. (Intenuptlons) 
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{English] 

SHRIMATI MARGARET ALVA (Canara): Sir, I have 
given a notice. ... (ihterruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, I have 
given a notice for Adjournment Motion. ... (Interruptions) 

MR. SPEAKER: I have received several notices which 
are notices for Adjournment Motion. I have also received 
notices for the suspension of the Question Hour. I do 
not want that the Question Hour should be affected in 
any way. But since I find that the farmers' issue is an 
important issue, I will allow only one Member to speak. 
Who would like to speak on this? Only one Member will 
be allowed just to mention why the Question Hour should 
be suspended. 

... (Interruptions) 

SHRIMATI MARGARET ALVA: I am just mentioning. 
(Interruptions) 

{Translation] 

KUNWAR AKHILESH SINGH: Mr. Speaker Sir, I have 
given a notice for Adjournment Motion. I am trying for 
some days. ... (Interruptions) 

MR. SPEAKER: I am giving opportunity to the hon. 
Members to express their vIews one by one. 

... (Interruptions) 

[English] 

MR. SPEAKER: It is a question of the deaths of the 
farmers. I will allow her to speak. 

... (Interruptions) 

SHRIMATI MARGARET ALVA: We have given our 
notice. ... (Interruptions) Sir, we are having a serious 
problem in Karnataka. Fifteen districts have not got 
enough rain. A Central team has gone and come back 
With its report. We have pleaded for at least three lakh 
tonnes of foodgrains. Only one lakh tonnes of foodgrains 
have been given to us, The farmers are committing 
suicide. There is no money with the State Govemment. 
We have also submitted a Memorandum. So. the Central 
assistance for drought-affected districts is required. ... 
(Interruptions) 

MR. SPEAKER: You can mention all these during 
'Zero Hour'. 

... (Interruptions) 

SHRIMATI MARGARET ALVA: Not one thing Is being 
given to us. We are pleading for help. ..' (Interruptions) 

MR. SPEAKER: You can mention all these things 
during 'Zero Hour'. I will permit you to speak during 'Zero 
Hour'. 

... (Interruptions) 

MR. SPEAKER: During 'Zero Hour' I will positively 
give you a chance if 'Zero Hour' takes place. 

... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South): Hon. 
Speaker. Sir. 8.2 lakh metric tonnes of foodgrains have 
been given to the State of Ka.mataka by the Vajpayee 
Government. Not only that, a cash component of 
Rs. 352 crore has also been given. ... (interruptions) 

MR. SPEAKER: You can discuss all these during 
'Zero Hour' and not now. 

... (Interruptions) 

MR. SPEAKER: Please sit down. I have not pennltted 
him to speak. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: I have not allowed you, Please sit 
down. 

[English] 

Let me now go to the Question Hour now. 

... (Interruptions) 

[Ttalffllation} 

MR. SPEAKER: I have talked with the hon. Minister 
regarding your case and when you raise the question in 
the 'Zero Hour' the hon. Minister will reply. 

[ErtgJish] 

Now, I go to the Question Hour. Please sit down. 

Q. No. 421. Shri Mohan Rawale-not present. 

Shri Shibu Sor....-.not prasent • 

... (InterruptJons) 
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MR. SPEAKER: Please sit down. 

... (Interruptions) 

(Translation] 

MR. SPEAKER: I will allow you during Zero Hour, 
then express your views. Please take your seat now. 

KUNWAA AKHILESH SINGH: Ours is a notice for 
Adjoumment Motion. 

MR. SPEAKEA: I have gone through your notice for 
Adjoumment Motion. That is not a subject of Adjournment 
Motion. But, I will allow you during Zero Hour. 

KUNWAA AKHILESH SINGH: Zero Hour would not 
take place. 

MR. SPEAKER: Zero Hour takes place or not is in 
your hands. You know a" the rules. You are also aware 
that I like that the Zero Hour should take place. But, if 
you stand in this way. the Zero Hour will not take place. 
Therefore, you please cooperate with the House, I will 
allow you during Zero Hour. 

11.11 hr •. 

ORAL ANSWERS TO QUESTIONS 

(English] 

Institute of Insurance and Rt.k Management 

*422. SHAIMATI REENA CHOUDHARY: 
SHRI BHERULAL MEENA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Insurance Regulatory and 
Development Authority (IADA) has contributed a sum of 
Rs. 10.00 crores for setting up Institute of Insurance and 
Risk Management at Hyderabad; 

(b) if so. whether in the process the ex-Chairman of 
IRDA got himself appointed as Ufetime Chairman and 
Director of IIAM 

(c) whether IADA is competent under SectIon 14 of 
the IADA Act to make such a contribution without 
consulting the nodal Ministry; 

(d) if not, the action taken by the Govemment in this 
regard; 

(e) whether the Government have &Jao received 
various complaints regarding irregularities committed by 
the ex-Chairman of IRDA; 

(f) if so, the details thereof; and' 

(g) the action taken by the Govemment thereon? 

(Translation) 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHAI JASWANT SINGH): (a) Yes, Sir. 

(b) The former Chainnan of IRDA was nominated as 
Chainnan, IIRM at the time of Its Incorporation. Upon his 
demoting office as Chainnan of IADA he submitted his 
resignation from the position of Chalnnan and Director of 
IIAM also. The current Chainnan of IRDA presently holds 
the position of Chairman IIAM, too. 

(c) and (d) The Ministry of Law has advised that 
Section 14 of the IADA Act does not empower the 
Authority to do so. This advice has been conveyed to 
IRDA who have accepted It. 

(e) No, Sir. 

(f) and (g) 00 not arise. 

SHAtMATI REENA CHOUDHAAY: Mr. Speaker, Sir, 
in reply to my question the hon. Minister has said that 
IRDA has contributed a sum of As. 10 crores to IIRM, it 
is correct. But, the ex-Director of tRDA has been 
appointed as Chairman of IIRM. I would like to know 
from the han. Minister whether this appointment has been 
made with your consent. 

SHAt JASWANT SINGH: Mr. Speaker, Sir, this 
chapter Is now over. The ex-Chairman of IRDA has 
already retired. My approval or permlsalon it8eIf has now 
become only an academic point. He has retired and now 
he is not the Chairman of IIAM. 

SHAIMATI AEENA CHOUDHARY: The hon. Minister 
has said that at present he Is not the Chairman but he 
was appointed to this post. You have said that according 
to section 14 of the IRDA Act such appointment cannot 
be made. I would like to know with whose consent the 
said appointment was made. Whether he appOinted 
himself, if you have not appointed, then will you remove 
him from the said post? 
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MR. SPEAKER: The question Is whether he was re
appointed or not. 

SHRI JASWANT SINGH: I am replying the same 
question. I am saying that post has been abolished and 
he retired. It would be better if this chapter is treated as 
closed without going into how he was appointed since 
IRDA itself has set up an Institution and I believe that 
this Institution will work properly. 

{English] 

SHRI BASU DEB ACHARIA: Sir, the IRDA's function 
is to expand the insurance coverage and to regulate the 
insurance companies, particularty the private companies 
which are getting registered in our country. I would like 
10 know from the Minister whether .. tting up of the 
Institute of Insurance and Risk Management falls within 
the purview of the function of the IRDA and whether it 
was proper tor the IRDA to contribute Rs. 10 crore for 
Ihe setting up of that Institute. 

SHRI JASWANT SINGH: Sir, the thrust of the 
Question is whether an institute Uke the IIRM established 
by the IRDA served a purpose. I do believe that in an 
evolving industry like the Insurance incIuatry, if there be 
an institute which goes into research and futuristic studies 
of what insurance should be, it would be a good thing. 
It is a good thing that the Institute has been established. 
Whether the IRDA established it or somebody else 
established it is an academic question now because the 
Institute has got established. We are encouraging the 
functioning of this Institute and we hope that in the years 
to come this Institute would flourish. 

SHRI HANNAN MOLLAH: Mr. Speaker, Sir, with your 
permiSSion, I would like to ask a question relating to 
insurance though not relating to the main question. This 
is the last day of this Session and the hon. Minister is 
also here. 

I would like to know whether It is a fact that when 
policies are to be sold according to quotas, at the end 
of the year, massive fulfilling of quotas is done without 
going through the rules on health check up, heahh 
certification, etc. I would like to know this because lakhs 
and crores of rupees are siphoned off In this way through 
the backdoor. In the Delhi Division, last year, about 450 
such cases were registered by one agent from a single 
address. Such things happen In many places but this is 
a particular case in the Delhi Division. I would like to 
know whether the attention of the Government has been 
drawn to such cases and whether the Govemment would 

inquire into them and find out whelher euch plferage 
could be stopped and the ptmIic sector could be protected 
from suth methods of siphoning away of Government 
funds. 

MR. SPEAKER: This question does not arise from 
the main question but sill If the hon. Minister wants he 
may respond. 

SHRI JASWANT SINGH: I would stili endeavour to 
answer it as best as I can because it Is within the large 
ambit of insurance as such and to the extent I have the 
ability to answer I would endeavour to answer it. 

It is true that not simply In Insurance but In various 
fields of Govemmental activity we do tend to establish 
quotas or targets. For example, in tax co/IecIion, we would 
say that such and such circle must collect so much 
money. I find this an unrealistic approach and also an 
impractical approach because you cannot set targets 
which are really to subserve the public purpose of 
informing as if more work is being done than In reality It 
is being· done. To correct this, soon after I got this 
responsibility, we instituted for aU insurance cqmpanies 
an audit of the systema of management, that aH insurance 
companies must now carry out detailed audit of the 
systems of management, not r&any as an exercise in 
fauh finding but as an exercise at looking deeply Into 
how we are running our Insurance companies and how 
they could be improved. I am happy to say that the 
preliminary report of that has been submitted. We will 
improve the functiOning of the Insurance companles. It Is 
my bounden duty to attempt to do it as best as we 
could. On specific aspects, it is better that I do not aItempt 
those questions. 

Agreement with WTO for Financial Servlen 

°423. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govenvnent have approved the recent 
agreement with the Wor1d Trade Organisation to start 
financial services; 

(b) If so, the terms and conditions of the agreement; 

(c) whether the Government have received any 
representations from various trade . organisationS in this 
regard; and 

(d) if so, the details thereof and the reaction of the 
Govemment thereto? 
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THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (a) to (d) A Statement is laid on the 
Table of the House. 

(a) and (b) There is no specific agreement on 
Financial Services at the Wortd Trade Organisation (WTO) 
aside from the General Agreement on Trade and Services 
(GATS) which carne into force on 1.1.1995 and the 
Annexe to GATS on Financial Services adopted pursuant 
to a decision of the Committee on Trade in Fmancial 
Services on 14.11.1997. Mandated services negotiations 
under GATS have been underway at the WTO since 
1.1.2000 on all service sectors, Including Financial 
Services. These negotiations, which cover all service 
sectors and all modes of supply, are scheduled to 
conclude on 1.1.2005. While India Is an active participant 
in these negotiations, with requests having been made 
and received for market access in various sectors, a 
final decision on the extent to which commitments would 
be <?ffered by India in each sector will depend on the 
assessment of the gains from commitments offered by 
trading partners. 

(c) and (d) In view of the above, does not arise. 

{Translation] 

SHAI AAVINDAA KUMAR PANDEY: Mr. Speaker, 
Sir, I am not satisfied with the reply of hon. Minister. My 
first question to the hon. Minister Is that whether the 
Government have taken any steps· to have a discussion 
with various Industrial institutions to initiate international 
steps for smaH scale industries such as abolition of custom 
duty on import of raw material tHl WTO rate Is fully 
implemented and lesser import duty on raw material as 
compared to finished goods. Whether the Government 
are considering to provide freight subsidy to the industrial 
units for carrying their finished goods to the port and 
also to provide easy loans at lesser Interest rates to the 
small scale industries and export oriented units? Whether 
the Govemment is contemplating to check smuggling of 
goods 'rom other countries like China? WTO agreement 
is to be implemented by 2005 but It is apprehended that 
hundreds of small scale industries would close down 
before its implementation. Whether the Government 
propose to get the quality of the Imported goods checked 
from Bureau of Indian Standards or any other Institute 
before making them available to the consumer? 

SHRI AAUN JAITLEY: Mr. Speaker, Sir, the original 
question of the hon. Member was related to fIMncIaI 
services. Discussion is going on in the WTO regarding 

financial services but separate talks are going on 
regarding agriculture sector, raw material for the IndusIriea 
and the services. A8 far as services are concemed, 
discussion on financial services is also gofng on. The 
question raised by the hon. Member Is not about aervic:es 
sector rather it is about industrial products. I may tell the 
hon. Member that In negotiation that Is going on regarding 
Industrial products, there are many proposals before the 
WTO and India is commenting on these proposals. We 
have held detailed discussions with various political 
parties, commercial institutions and labour institutions and 
in this regard whatever stand we taka there our priority 
remains that the Interest of the small scale industries of 
our country be protected. 

The Hon'be Member has asked whether It may cause 
damage to our industries. Let me convey to the 
honourable member that from this point of view this 
industry Is making progress and our manufacturing sector 
too, has gained more strength. Last year there has been 
6 percent growth In the manufacturing sector too, has 
gained more strength. Last year there has been 6 percent 
growth in the manufacturing sector and considerable 
amount of growth Is likely to take place this year also. In 
tenns of export too, globally our manufacturing sector 
ranks second. Relating to the issue of China raised by 
honourable Member, I would like to submit that a huge 
amount of goods that was being imported from China 
through legal or Illegal means has also undergone a 
change. The export to China has gone up by 106 per 
cent while the import figure saw a rise of 36 percent. 
Considerable amount of growth Is "kely in Indo-China 
Trade this year. 

SHRI RAVINDRA KUMAR PANDEY: Mr. Speaker, 
Sir, the Honourable Minister said that In comparison to 
the last year, the good imported from China has come 
down this year. My point relates to the transparency in 
terms of rate contract recently appearing in the global 
view and I had raised a question before the Government 
that In case the Investment has been lowered what are 
the terms and conditions of the contract. The Implication 
is concerned with rate of contracts. There has been huge 
coverage in the Preas of which all of us are well aware 
and the clippings are also available with me. By now, 
comments may have been 8a'1t by the Government of 
India to the W.T.O. I have come to leam through the 
news published in the National Dallies that some American 
company i.e. 'Xerox Corporation' was awarded contract, 
and during that period there' had been a acam of about 
As. 30 crore. With this you can simply Imagine how 
honibIe the situation is when a multinational company 

• 
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offered As. 30 crore as bribe, this may at least have 
cheated the Government of India by As. 300 crore. We 
happen to receive such Information from America 
thereafter, the information to this effect comes to India. 
I would like to know from the honourable Minister 
viewpoint of the Government regarding the transparency 
in terms of rate contract in India. 

SHRI AAUN JAITLEY: Mr. Speaker, Sir, the basic 
issue raised by the hon'ble Member pertained to services 
sector. Let me make it clear again that Indo-China trade 
was worth 5 billion dollars last year. We are making 
intense efforts to drive it to 10 billion dollar by the year 
2005. II is obvious from it that this will result in growth 
on both import and export fronts many import-goods are 
of such sort as they are utilized in our manufacturing 
seclor. The increasing rate of import doesn't constitute 
our consumer goods, it largely includes the things to be 
utilised in Ihe manufacturing sector. 

So far as his slatement about Xerox companies is 
concerned, it has nothing to do with this issue. However, 
I would like to suggest the honourable Member to make 
himself apprised of all the fact in details. It involved a 
joinl venture of an Indian company and a multinational 
company. A multinational company had alleged her Indian 
counterpart and an enquiry had been conducted by the 
Department of company Affairs. All this Is in that regard. 
Neither it has anything to do with the WTO or to any 
international trade. 

[English] 

MR. SPEAKER: Shri Pawan Kumar Bansal to ask 
the supplementary now. 

... (Interruptions) 

{TranslatIon] 

KUNWAA AKHILESH SINGH: Mr. Speaker, Sir, Shri 
Aavindra Kumar Pandey had categorically talked of 
cheating which has not been replied. The Hon'ble Minister 
is well versed in his legal practice in the Supreme Court 
and it appears that here too, he is advocating and 
advancing his arguments. 

MR. SPEAKER: Here, you have advanced your plea 
in favour of PandeYIL 

(£nglish) 
.. 

SHAI PAWAN KUMAA BANSAL: Sir, the answer to 
this question is a typical example of this Govemment's 

evading answers to the questions put by the Members of 
Parliament from time to time. In this context I would like 
to draw your attention to part (c) of the question which 
says: "Whether the Government have received any 
representations from various trade organisations in this 
regard". 'In this regard' means financial services. It Is 
about any agreement at WTD regarding financial services. 
The answer of the hon. Minister, which is an omnibus 
answer, to parts (c) and (d) is: "In view of the above, 
does not arise-. 

Does he mean to say that because of his answer to 
parts (a> and (b) of the question, no representation has 
been received, even factual representations expressing 
apprehensions about the foreign financial advisers and 
others swamping the Indian market? 

I think I am not clear. From the expression of the 
han. Minister I find as if I am not able to covey myseH. 
Let me put it that way only. I repeat my question besides 
my objection which I had raised. The answers should, in 
fact, be seH-explanatory. The answer should be a detailed 
one when Members seek information. It should not be 
an endeavour to keep away that information from the 
House. 

My supplementary is: whether representations have 
been received from anyone by the Govemment about 
the implication of the Annexe or otherwise of the WTD 
neg0.tiations on financial services. If so, what are those 
apprehensions and what is the Govemment doing to allay 
those fears that the people from outside will not swamp 
our markets? 

SHAI ARUN JAITLEY: Sir, the han. Member has 
commented that the answer to the first part of the 
question and, therefore, the answer to part (c) is also an 
evasion. Let me just clarify to the hon. Member that 
even when adequate answers are given, the hon. Member 
need not have said this. The first part of the question is: 
"Whether the Government have approved the recent 
agreement with the WTD to start financial servicea-. The 
answer is very clear. The answer is that In the year 
2000 negotiations on various service sectors including 
financial services have started. The negotiations are to 
conclude In the year 2005 and it is only thereupon that 
any agreement, bilaterally and otherwise, would be entered 
with countries. 

Therefore, the question of any representation on any 
financial agreement which has been concluded by the 
Govemment does not ariaa. ... (Interruptions) 



13 Ora' Answers SRAVANA 31, 1926 (Saka) to Questions 14 

. SHRI PAWAN KUMAR BANSAL: How does It not 
arise? It is a factual matter. Have I written to you? Hu 
somebody written to you on this? 

SHRI ARUN JAITLEY: Please allow me to complete 
the answer and It will be very clear. The question relates 
to approving. an agreement which is already entered into. 
The answer is-the negotiations are going on. The 
conclusion will take place in 2005. Therefore, the question 
of any concluded agreement today does not arise. Any 
representation against that concluded agreement does not 
anse. . .. (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, I am sorry. 
The answer is not clear. Part (c) relates to 
... (InterruptIons) 

SHRIMATI MARGARET ALVA: The hon. Member is 
talking about apprehensions . ... (lnterruptions) 

SHRI ARUN JAITLEY: I have understood It. 
... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Part (c) almply 
refers to representations received by the Government on 
financial services. That is part (c) of the question. 
... (Interruptions) 

SHRI ARUN JA!TLEY: Part (C) does not say that. 
Part (cl says, after part (b) which says-you give the 
terms and conditions of the agreement, , .. (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Parts (a) and (b) 
end there. Part (c) is there independently . ... (lnterruptions) 

SHAI ARUN JAITLEY: Shri Bansal, it is very simple 
language . ... (lnterruptions) Let me clarify. 

SHRI PAWAN KUMAR BANSAL: It is simple 
language. I thmk I understand it . ... (lnterruptions) Sir, I 
seek your protection. Let me clarify that the hon. Minister 
has triea to explain it away . ... (Interruptions) 

MR SPEAKER: I do not think this should take the 
time of the House. 

... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, It is so simple; 

it is a simple language. It is before the Government. 
... (lnterruptions) 

SHRI ARUN JAITLEY: It becomes complicated only 
If you do not allow the answer to be given. 

Part 'A' ntfera to a conctuded agreement; Part 'B' 
refers to terms and conditions of the concluded 
agreement; and Part 'c' says whether you have received 
any representation in regard to that. The answer is there 
is no concluded agreement. therefore, any representation 
does not arise. But, Shri Bansal is right. in the course of 
negotiations. It is the duty of the Govemment and, as a 
matter of course, we consult every segment which is a 
stake-holder in that interest. We have cIaIogues with them. 
They represent to us. We have detailed discussions with 
every segment of the services sector. Even when we 
make our offers or requests in this regard, almost with 
every segment we have entered into detailed discussions; 
with the various stake-holders; and they also write to us 
in that regard . 

SHRI PAWAN KUMAR BANSAL: That is the reply 
but the main part has not been replied. What are those 
apprehensions and what are those representations, he 
has not replied to them. Kindly ask the Minister to repty 
to that part . 

MA. SPEAKER: Shri Sunil Khan, please sit down. 

SHAI PAWAN KUMAR BANSAL: Broadly, of course, 
I do not want him to answer everything . 

SHRI AAUN JAITLEY: I will give you the broad 
representation. Services sector is one sector on which 
India has gained a substantial strength in the last tew 
years, as far as our economy is concemed. Even within 
our domestic economy, almost 52 per cent of our GOP 
is contributed by the services sector. ServICes sector is 
also a sector on which we are making an impact In 
various segments intemationaHy. So, there are some 
organisations, some parts in the services sector where 
some Indian interests are very proactive. In some areall. 
they want to be a little more conservative in opening oul. 

And the third category is of those who want only limited 
opening oot and that also on a reciprocity basis. 

SHAI SUNil KHAN: Mr. Speaker. Sir. to protect 
smail-scate sector. tiny sector. and other sectors--in spite 
of being a Member of WTO America and G-7 countries 
have already made their taws that Is the buy-American 
Act, buy-Franc" A.;t and others-why we are not making 
our own buy-Indian Act to protect our own domestic 
Industries 60 that our smaH-scaie and other tiny sectors 
can be saved . 

SHRI AAUN JAITLEY: Sir, as far as the handling of 
varioua manulactunng sector, whic~ ttw hon. Member is 
talking about, is concemod, the Govemment uf India IS 

• 
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very concerned and the entire protection to our own 
manufacturing areas where they need protection, comas 
by way of various market accesS negotiations which take 
place in this matter. There are also areas in the 
manufacturing sector where we are increasingly becoming 
strong and, therefore, we are trying to make sure, through 
the course of negotiations, that we get acce8s to 
international market. The glaring example of that is areas 
like steel which were in great diffICUlties a few years ago 
and, suddenly, on account of the Indian companies, 
including SAIL and others targeting the global market, 
there has been a revival of our domestic sector itseH. 
Therefore, we keep all segments of our domestic 
industries in mind when we enter into those negotiations. 

{Translation} 

SHRI ANANT GUDHE: Mr. Speaker, Sir, there has 
been import of several agricultural product since we have 
got the membership of the Wor1d Trade Organisation 
(W.T.O.). Cotton is produced in a large scale in India 
particular1y at Marathwada and Vidarbha in Maharashtra, 
I would like to know whether that kind of cotton is 
imported from abroad? If so, the import duty being 
imposed there on? I would like to know further whether 
there is a proposal before the Government to increase 
import duty to provide relief to the farmers or is reducing 
it? We have come to know that efforts are underway to 
Increase import duty under the compulsion of a few mill 
owners on the cotton produced in the country. Is It a 
fact? 

SHRI ARUN JAITLEY: Mr. Speaker, Sir, the query 
raised by the honourable member has nothing to do with 
the original issue. Nonetheless let me inform the 
honourable member. 

As far as the agriculture sector is concerned. even 
today there is almost similar sort of import duty so that 
agricultural produce may not be imported to the country 
from abroad because our agricultural sector is very much 
sensitive. In particular many of the countries provide huge 
amount of subsidy to the Agricultural sector. Therefore, it 
won't be proper to complete with them. We take special 
care of it. As a result we import the things that are not 
available in our country in adequate quantity. Further 
more, we allow the negligible amount of agricultural 
products to be imported in our country. 

AN HONOURABLE MEMBER: How much is this c1Ity? 

SHRI ARUN JAITLEY: There is negligible Import in 
Agriculture as compared to it. Food Basket products, food 

and marine products, worth Ra. 31 thcM.8and CfOf8 have 
been import8d during the last years. This wi! protect the 
interest of the fanners. As far 81!! cotton is concemed, 
5 percent import duty is charged on that However, the 
Govemment if. flexible in this matter. Even today, the 
bound rate on cotton is 100 per cent. Therefore, 
Whenever we feel that we have to protect the interest of 
farmers, we adopt flexibility in that matter where both 
applied rate and bound rates are high. 

InVHtment In Industrial Sector 

+ 
-424. SHRI RAM TAHAl CHAUDHARY: 

SHRI MANSINH PATEl: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the total investment made in the Industrial sector 
in ~ State during each of the last three years 88 

compared to other sectors; 

(b) whether the investments in the industrial MClor 
are on the decline; 

(c) H so, the reasons therefor; and 

(d) the efforts made by the Govemment to increase 
investment in domestic industries? 

(Enr;;sh] 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITlEY): (a) to (d) A Statement is laid on the 
Table of the House. 

Investment in Industrial s.ctor 

(a) to (c) Sector-wise total investment as compiled 
by the Central Statistical Organization (SOO) at all-lncia 

level and measured in tenns of Gross Capital Formation 
by industry of use (at 1993-94 prices) in respect of 
Agr1culture & allied activities, Industry, and Service aactors 
durtng the years 1999-00 to 2001-02 (latest available) Is 
given in Annexure-I. 

State-wise investment, during last ttlree financial 
years, In tenna of implementation of ~ meslrnent 
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inten1ions through Letters of Intent (Lois) and IndustriaJ 
Entrepreneurs' Memoranda (I EMs), as per data complied 
by the Department of Industrial Policy & Promotion (OIPP) 
is given in Annexure-II. Ukewlse. State-wi8e invesb'1'la'lt 
in tenna of inflow of Foreign Direct Investment (FOI) for 
the last three calendar years is given in Annexure-III. 

The figures of industrial investment are given- in 
Annexure-I. Implementation status of investment intenlIons 
in terms of IEM & LOI (Annexure-II), to the extent that 
they have been reported, has been fluctuating. Inflow of 
Foreign Direct Investment has Increased during the year 
2000 to 2003 (Annexure-III). 

Studies have shown that Industrial investment is 

aHected by a number of factors, some of which are: 

(i) Operation of Investment and business cycles, 

(ii) Adjustment lags of corporate restructuring, 

(iii) Insufficient consumer and Investment demand, 

(iv) High real interest rate, 

(v) Infrastructure constraints, partlcularty, in power, 

(vi) Institutional Rigidities In markets for land and 
labour, 

(vii) Economic recession in countries and their slow 
recovery that are major trading partners of India 
viz, USA, Japan and European Union, 

(viii) Dumping intemational competitiveness, 

(ix) High domestic taxation and lack of uniform taxes 
across the States. 

Industrial restructuring, to improve eIficiet 'C'f and make 

domestic production internationally competitive has been 
successfully completed. This is reflected In the growth In 
the net profits of Indian companies by 54.4% in the first 
quarter of 2003-04. Similarly, expol'lS have also been 
picking up, and grew by a healthy 19.18% in 2002-03. 
This has resulted in improvement in the bUSiness 
confidence index, which according to FICCI increaaed by 

12.6% in April-June, 2003. 

The improvements in the business environment owing 

to the restructuring within industry and the improved 
economic outlook, both dornesticaIty and in the global 

economy, have led to a significant growth in the capital 

goods sector, which Is one of the leading indicators of 
inveetment in industry. The capital goods sector grew by 
10.5% In 2002-03 as against (-) 3.4% In the previous 
year. 

The Investment In Industry can be expected to be 
further booeted owing to the soft Interest rate policy being 
pursued by the RBI and the improving sentiments in the 
stock marttets. 

(d) The Government has taken several policy 
initiatives to accelerate investment in domestic Industrtes 
and create conducive atmosphere for investment. These 
stepa have been targeted to Improve competitiYeness of 
Indan Industry in general and to booet .,agate demand, 

Improve infrastructure base, upgrade technology, 
encourage Foreign Direct Investment (FDI) flows, 
rationalize tax structure, improve aentlments In stock 
market. encouragement to maximize exports, and booeIing 
liquidity through lowering of interest rat ... 

Under the present liberalized Indlatrial policy regime, 
Investment decisions and choice of location and made 
by the entrepreneurs on the basis of their own cornmeroiaI 
judgI.18i1t. ThIs, in tum, dependa on the Inveetment climate 
of the State., availability of Infrastructural facilities, 
resources and market, The Central Government 
suppIemenIa their efforts through various schemes and 
incentives. 

Tenth FIV8 Year Plan (2002-07) Incicatea that In order 

to achieve the target of 8 per cent growth In gl'088 
Domeetic Product (GOP), the Industrial sector wtII have 
to grow at over 10 percent In real tenns. accordingly, the 

plan outlay for induatry and mine ..... has been raised to 
As. 68,939 crore (at 2001-02 prices), registering a growth 
of 31.9 percent over the Ninth Plan Outlay (realization). 

Total plan outlay for Energy sector has been railed to 
As. 403,927 crore (at 2001-02 prices), ragIstertng a growth 
of 84.2 percent over the Ninth Plan outlay (realization). 

Tenth Plan target for Investment rate (as percentage 

of Gross Domestic Product at malMt price) is 28.41 
percent compared to 24.23 percent In the Ninth Plan. 

Grose Capital Formation (GCF) for the Tenth Plan has 
been fixed at As. 40,81,670 crore (at 2001-02 prices) 

against As. 2,506,658 crore In the Ninth Plan, registering 

a growIh of 82.8 percent. Important steps taken are 
indicated at Annexure-IV. 
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Annexure-l 

Gross Fixed Capital Fonnation by Industry of Use (at 1993-94 pdces) 

(As. crore) 

Broad Sectors 1998-99 1999·00 2000-01. 2001·02' 

Agriculture & Allied* 16518 18082 18364 19880 

Industry" 137197 127230 122408 113705 

Service'" 91357 96398 104555 101868 

Total 245070 241710 245325 235453 

'AgrICulture & Allied includes agriculture. forestry. logging and fishing. 

"Industry includes mining & quarrying, manufacturing (registered and unregistered). electricity. gas & water supply and construction: 

"'Service includes trade. hotels & restaurante. transport. 8\orage & communication. financing, Insurance, real estate & business services, 
community. social & personal services. 

@Imply provisional estimates. 

#imply quick estimates. 

Source: eso. 

Annexu"'" 

Implementation Status of Investment Intentions (IEMs+LOls) Statewise and Financial YealWlse 

Name of the State 2000·2001 2001-2002 2002·2003 

Nos. Inv. (Rs. Cr) Nos. Inv. (As. Cr) Nos. Inv. (Rs. Cr) 

2 3 4 5 6 7 

Andaman and Nicobar Islands 0 0 0 0 0 0 

Andhra Pradesh 47 470 71 1753 69 638 

Arunachal Pradesh 0 0 0 0 0 0 

Assam 4 6 18 1000 11 61 

Bihar 0 0 2 14 0 0 

Chandlgarh 0 0 0 0 0 0 

Chhattlsgarh 0 0 5 127 6 42 
Dadra & Nagar Haveli 5 125 11 80 14- 170 

Daman and Diu 7 18 6 43 3 4 

Deihl 2 0 0 0 0 0 

Goa 11 68 24 309 6 32 

Gujarat 54 1715 98 43n 49 1938 

Haryana 26 278 44 1000 20 559 
Himachal Pradesh 25 11 121 2 2 

~ 
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2 3 4 5 6 7 

Jammu & Kashmir 130 0 0 1 3 

Jharkhand 4 13 5 119 0 0 

Kamataka 14 413 21 193 8 45 

Kerala 3 13 6 35 1 0 

Lakshadweep 0 0 0 0 0 0 

Madhya Pradesh 10 199 22 248 7 32 

Maharashtra 32 604 124 2200 44 586 

Manipur 0 0 0 0 0 0 

Meghalaya 0 0 5 10 5 25 

Mizoram 0 0 0 0 0 0 

Nagaland 0 0 0 0 0 0 

Orissa 0 0 9 86 6 28 

Pondicherry 3 14 6 47 10 43 

Punjab 24 719 38 965 15 294 

Rajasthan 19 97 53 1336 23 112 

Sikkim 0 0 0 0 0 0 

Tamil Nadu 45 384 82 1300 21 111 

Tripura 0 0 0 0 2 0 

Uttar Pradesh 39 625 76 845 19 253 

Uttaranchal 2 6 2 8 5 

West Bengal 34 1003 78 714 52 1422 

Location in more than 
One State 2 0 0 0 3 67 

Total 389 6823 817 16930 398 6532 

Note: Investment in terms of lEMa Implemented and IhoH LOts COfWI8t1ed Into mca.tnII LJoencee. 

Anne1lU"'" 

State-wise Inflows of FDI for calendar yeti" 2000, 2001, 2002 
(Re. crorea) 

SI.No. StateslUTs 2000 2001 2002 

2 3 4 5 

1. Andhra Pradesh 251.65 338.80 288.81 

2. Assam 0.71 0.00 5.58 

• • 
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2 3 

3. Bihar 1.60 

4. Gujarat 29.10 

5. Haryaha 0.00 

6. Kamataka 582.57 

7. Kerala 53.76 

8. Madhya Pradesh 3.30 

9. Maharashtra 3578.89 

10. Rajasthan 0.99 

11. Tamil Nadu 551.87 

12. West Bengal 33.07 

13. Chandlgarh 163.22 

14. Dadra and Nagar Haveli 1).20 

15. Delhi 2457.56 

16. Goa 34.19 

17. Pondicherry 0.00 

18. l?tatd not Indicated 2349.63 
, 

'ta'l 10092.31 
• c:, 

NB: The above Inflow Includes SIA+FIPB+RBI+AoquIsitlon of Shares. 

SoUrce: DIPP. 

Annexure-lV 

ImportaTII .teps taken to incl8llS8 investment In 
domestic Industries 

• To _.... the competitiveness of the cement, 
c~i~1 goods and paper industries ws-a-vls 
ic\t8mational competitors and to devise strategies 
to 'ensure long-term sustainability of growth in 
tb~e industries. the Department of Industrial 
POlicy & Promotion (DIPP) has entrusted studies 
to o~nisations of intemational repute. 

• Study on impact on Indian industry and 
restructuring required to adjust to Tartff proposals 
bell1D~ed by "The Negotiating Group on 
Martc:ef Aeceaa (NGMA) at WTO· was entrusted 
to 'lndiah Council for Research on Intemational 
~ Relations (ICRIER). 

. . 
" . .. ., ... 

•• ". f , .. .. '.. '" ... , .>'. . . 
, .- ... 
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4 5 

0.00 0.00 

109.41 288.42 

0.00 0.00 

1310.36 892.90 

69.89 54.86 

9.73 9.17 

2991.73 4865.73 

6.67 1.06 

742.70 1341.22 

66.84 132.21 

4.01 842.55 

0.00 0.00 

6918.31 2994.28 

10.92 146.79 

299.26 0.00 

2962.27 4259.n 

15841.89 16123.35 

• Medium Term Export Strategy for 2002-07 was 
announced emphasizing the importance of 
maintaining appropriate real effective exchange 
rate coupled with lower duties for inputs needed 
for exports. These include transparent and 
comprehensive schemes of tax reimbursement, 
rebating service tax besides lower customs and 
excise duties for major inputs needed for exports, 
which can minimize the need for duty drawback. 

• Sector-wise strategies to boost production for 
exports In key sectors, which Include englnaerlngl 
electronic/electrical and allied, textiles, gems & 
jewellery, chemicals ~ allied aec:tor. 

• Passing of Electricity Act 2003 for fac::llitatlng 
comprehensive power sector reforms and to 
attract investment in the power sector, which Is 
\he prime mover for manufacturing. , 
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• Enhancement of the invaetment limit in 2003 
from Re. 1 crore to Re. 5 crore has been notified 
in respect of 13 items of the Stationery Sector 
and 10 items of the drugs and pharmaceutical 
sector, which figure in the list of Items reserved 
for manufacture in the small scale industries 
sector. This will enable. them to improve quality 
and compete more efficiently in a Hberallzlng 
economy. 

• De-reservation of 75 items from SSI list i.e 
laboratory chemicals and reagents (54), leather 
and leather products (9), plastic products (6), 
chemicals and chemicals products (3), and paper 
products (3) is to help further investment in 
them. 

Some of the Investment related measures announced 
in the Union Budget 2003-04, which are also steps 
towards accelerating the pace of investment and creating 
conducive atmosphere for investment, are given below: 

• Proposal to reduce customs duty from 25 per 
cent to 5 per cent on specific equipment for 
high voltage transmission projects. 

• Allocation of Rs. 20 crore to the CSIR for 
launching incentive-driven research In solar 
energy, wind turbines and hydrogen fuel cella. 

• The Budget has proposed fresh initiative aimed 
at expediting infrastructure development and 
making it globally comparable. EstImated to cost 
about Rs. 60,000 crore, the comprehensive 
initiative includes new road projects of a total 
length of over 10,000 km, Rail Vikas Yojana for 
modernization of Golden Quadrilateral and 
upgrading of Delhi & Mumbai Airports as well 
as sea ports at Navi Mumbai and eachln to 
international level. These projects are being 
taken up through new innovative modes of 
funding based on private-public partnership. 

• During the course of the last four years, interest 
rates on Govemment securities have gone down 
from 12% to ?Ok. This soft interest rates policy 
has set the stage for growth of investment. 

• To promote investment in the industrial sector 
and improve the equity market, It was announced 
that dividends would be tax free In the hands 
of the shareholders. Correspondingly, there will 
be a 12.5% divtdend distribution tax on domestic 
companies. 

• Exemption from the incidence of capital gains 
tax of all l18ted equities that are required on or 
after Maroh 1, 2003, and sold after the lapse of 
a year, or more. 

• To establish an "India Development Initiative" in 
order to promote India as both a production 
centre and an investment destination. 

• Announcement of raising the FOI limit to at least 
74 per cent from existing 49% for facilitating 
the setting up of subsidiaries by foreign banks, 
as well 88 for Inviting investment in private 
banks, 

• Administered rates of interest on public provident 
fund and other small saving schemes to be 
adjusted in line with market rates. 

• To Improve operating Invironment 0' industry, 
the Government has enacted several laws, which 
Include the Competition Act and amendments to 
SEBI Act. 

• EXIM policy 2003-04 seeks to consolidate and 
accelerate India's export growth by capitaliZIng 
on the areas of Its core competence. 

• It lays special focus on potential high growth 
sectors-textiles, auto components, gems & 
jewellery, drugs & pharmaceuticals and 
electronics hardware. 

• The Export Promotion Capital Goods (EPCG) 
Scheme has been made more attractive and 
flexible by reducing the export obligation for 
manufacturers and lowering their costs of 
modernizing and expansion. 

• Facilitating investments in Special Economtc 
Zones (SEZs) and procedural Simplifications 
aimed at drastic reduction of transaction costs 
In order to make India globally competitive. 

• The RBI has continued low interest rate policy. 
It has cut Bank rate to 6% from 6.5% earlier, 
Cash Reserve Ratio (ORR) to 4.75 per cent 
from 5.5 per cent, a move that will ease the 
liquidity position further. 

• DIPP has proposed a new Bcheme for 
upgradatlon of Industrial infrastructures for 
implementation in the 10th Plan. 
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• Announcement of special packages for promoting 
industrialization In the states of Jammu & 
Kashmir, Sikkim on 14.06.2002, 23.12.2002 
respectively, and Uttaranchal and Himachal 
Pradesh on 7.01.2003 (for both). The economic 
incentives envisaged therein, inter-alia, include 
1 00% excise duty exemption for a period of 10 
years; Capital Investment Subsidy 0 15% for 
investment in plant & machinery subject to a 
maximum of As. 30 lakhs. It is felt that these 
structured strategies will attract industrial 
investment and enhance the growth potential of 
indigenous industries in the these States. 

• Govindarajan Committee was constituted to 
examine the extant procedures for Investment 
approvals and Implementation of projects and 
suggest measures to simplify and expedite the 
process for both public and private investment. 
The Commerce and Industry Minister has written 
to all State Chief Ministers IIrglnQ them to review 
the progress of implementation of the 
Govindarajan Committee recommendations. 
There is a need for simultaneous simplification 
in the procedures at the State and Central levels 
for creating an investor-friendly climate to 
facilitate investments. 

• In pursuance of its commitment to progressively 
liberalize the Foreign Direct Investment (FDI) 
regime. the Government has decided that all 
companies, which have entered into foreign 
technology collaboration agreements Irrespective 
of the extent of foreign equity in the 
shareholding. may henceforth be permitted to 
make royalty payments upto 6% on exports and 
5% on domestic sales without any restriction on 
the duration of the royalty payments. 

[Translation] 

SHAI RAM TAHAL CHAUDHAAY: Mr. Speaker, Sir, 
the reply to my question is not to the point. I asked 
about the total investment made in the industrial sector 
in each state during each of the last three years as 
compared to other sectors and the reply has been given 
in a very round about way. 

Mr. Speaker, Sir, it has been seen that the Chief 
Ministers of each state and their close associates visit 
foreign countries. Through you, Sir, I woukl Aka to know 
from the Hon'ble Minister the names of the States whose 
Chief Ministers have Vialted foreign nations to generate 

foreign capital resources during the laat three \ years 
alongwith the number of such visits. I would like to know 
the benefits that the States reaped due to those foreign 
visits and the amount of Investment made in those States. 
Besides this, whether the expenses incurred on their visits 
have been exploited. ... (lntel71Jptlons) 

MA. SPEAKER: Hon. Minister, are those expenses 
to be recovered? 

SHRI AAUN JAITLEY: Mr. Speaker, Sir, the hon. 
Member has asked the names of the Ministers who have 
visited foreign nations and I do not have such details 
since this subject does not come under the purview of 
Ministry of commerce. Hon. Member has asked about 
the States where foreign Investment has been made but 
their details have not been given and the reply is not to 
the point. I would like to inform the hon. Member that we 
have given 3 annexures with the reply-the list of last 
four years has been given In annexure-I under services 
which shows the amount of' Investment made in each 
State allover the country in the field of agriculture and 
industry; Annexure-II shows the details of amount of 
investment in each state during the last three years and 
annexure-III shows the details of Foreign Direct Investment 
made In each state during the last three years. Mr. 
Speaker, Sir, I do not think more details could have been 
given in reply to the said question . 

SHRI RAM TAHAl CHAUDHARY: Mr. Speaker, Sir, 
the reply that I have got does not contain state-wise 
details. Had there been such details. I would not have 
asked. 

SHAI ARUN JAITlEY: Mr. Speaker, Sir, I will give 
the hon. Member a copy of annexures. 

SHRI RAM TAHAL CHAUDHARY: Mr. Speaker, Sir, 
I have a supplementary question. It has been told In the 
reply that there was an Increase in the flow of Foreign 
Direct Investment during 2000-2003 but studies have 
revealed that most of the investment has been affected 
by many reasons. In the reply nine reasons have been 
given which have aHected the industrial investment. I want 
to know from the hon. MinIster what steps the Government 
propose to take so that investment does not get aHected 
by the said nine reasons in future. 

SHAI AAUN JAITlEY: Mr. Speaker, Sir, I have 
enumerated nine reasons. For the Information of hon. 
Membei, I would like to say that FDI is affected by many 
reasons. Firstly, we have to take a look at ISs International 
~ ~. Since the wortd was going through a 
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phase of recession during the last two years, the FOI all 
over the world has reduced by 65 percent during the last 
two years and its has affected most of the countries of 
the world. India alone can not control the rea80M 
responsible for global FDI and business cycle. But we 
should continue the reform programmes in out economy 
so that the people who invest here could feel that It • 
a stable economy and investment would be profitable; 
only then we would be able to attract more investment 
as in the case of China. 

[English] 

SHRIMATI MARGARET ALVA: Sir, I would like to 
ask the hon. Minister as to whether he has any uniform 
guidelines for clearing investments in the States. 18 It a 
fact that the Government of Orissa has written to the 
Union Government, objecting to rejection of their 
agreements with foreign countries unlike the clearances, 
which had been issued to some other States by the 
government of India? I know that there was a row 
between the Government of Orissa and the Central 
Government over the issue of discrimination in clearing 
projects where States have got into direct agreements 
with foreign countries. 

SHRI ARUN JAITLEY: Sir, may I just mention that 
in tenns of clearance, now, of course, a large number of 
our sectors follow automatic route. BesIdes that there are 
some sectors where prior pennisslon is requir&d. We have 
set up an authority which works in the Government That 
Authority has been clearing investments on a fast·track 
proposal. 

I am not aware of any such issue, which has arisen, 
but if the specific details win be brought to my notice by 

the han. Member, I will make sure that the Government 
informs the hon. Member. 

[Translation] 

SHRI RADHA MOHAN SINGH: Mr. Speaker, Sir, 
through you. I would like to know from the hon. Mlni8ter 
assuming that heavy Investment has taken place in the 
industrial sector of the country during the last three 
financial years but as far as Bihar Is concerned, the 
Annexure shows that there has been no investment in 
Bihar during 2001, 2002 and 2003. As far 88 Foreign 
Direct investment is concemed, as per the annexure there 
are two states in the whole country when!! no investment 
has been made during year 2002. Those two states 8f8 
Pondicherry and Bihar. I would like to know whether there 
can be any alternative scheme for attracting Foreign Direct 

Investment for the States whose Chief Ministers do not 
visit or can not visit foreign countries. There 18 neither 
domestic investment nor Foreign Investment in Bihar. 
Raghuvansh Babu might be listening to me. Only 
Pondicherry and Bihar and two 8uch States .... 
(IntfllTUPtJons). Minister should say something about Bihar. 

DR. RAGHUVANSH PRASAD SINGH: Why do not 
you ask the reasons from the Union Government 
responsible for no investment In Bihar and what steps 
the Government is taking to attract capital Investment 
over IMre. ... (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVANABEN DEVRAJBHAI CHIKHALlA): 
Raghuvansh Baby you ask Lafooji to send Rabri Devl 
abroad as the Chief Minister. ... (Interruptions) 

SHRI ARUN JAITLEY: Mr. Speaker, Sir, It is a 
serious matter and it Is not a question of just one State. 
We have to keep the whole country in mind and if we 
want to increase the amount of foreign investment into 
the country then we will have to take Into cognizance 
the reasons responsible for higher foreign investment in 
other countries. The nations and states where 
infrastructure has improved, policies are stable and the 
Investors feel that there investment will be stable and 
profitable only those nations or states attract more 
investment. Where if the infrastructure is not good and 
the investor does not see prospects of profitability then 
investment in those countries and states will be lesser, 
therefore all the political parties in states and all India 
level will have to think in that direction. 

{English} 

SHRI RAMESH CHENNITHALA: Mr. Speaker, Sir, 
the hon. Minister in his reply says about the initiatives 
taken by the Government in the industrial sector. The 
figure shows that there is a steep decline in the 
investment in the industrial sector. 

So, I would like to know from the han. Minister two 
things. Firstly, will the Government make more capital 
investment in the industriaRy backward areas, in the States 
like Kerala? 

Secondly, will the Government frame a policy to 
ensure that the benefits of the Foreign Direct Inveetment 
are available to the industrially backward 8f8as? 
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Right now, the hon. Minister has stated about the 
infrastructure development If the Govemment takes certain 
steps and policy initiatives for Foreign Direct Investment. 
it will be very easy for the industrially backward States to 
get more benefits. 

SHRI ARUN JAITLEY: I just want to inform the hon. 
Member as to what I have already said, that as far as 
our FDI policy is concemed, we have a liberal FDt policy. 
But in order to make sure that the policy results in 
investment. coming into the country, there are several 
factors which operate in that regard. One of the main 
lactors is as to what is the quantum of FDI, which is 
now available globally. For instance, the figure of global 
FDI which had reached about $ 12, 000 bHIIon two years 
ago, is today down to about $ 550 billion dollars. These 
are the approximate figures that I am giving to you. So, 
there is 65 per cent decline in the global FDI in the last 
two years, as a result of which several countries which 
were investment destinations have suffered. We have, by 
and large, been able to maintain, barring some reductions 
at some periods of time. But one of the factors which we 
will have to keep in mind is that in case we are to 
attract FDI, then we have to make ourselves into· an FDI 
attractive destination not merely on the strength of our 
policy, but on the strength of other factors which are 
required in order to make that FDI investment attractive 
into our country. That I have said applies to the country 
as a whole; that also applies to individual States like 
Kerala which are in some sectors gaining today and there 
they have improved. For instance in your marine &ector, 
you have improved; in your tourism sector, you have 
improved, wherever you have created the infrastructure 
for that you can see the positives in those areas. If you 
want if lrom the point of view of industry, we wUl probably 
have to take steps relevant for attracting investments in 
Kerala in that sector also. 

Women Courts 

+ 
'425. SHRI C.N. SINGH: 

SHRIMATI NIVEDITA MANE: 

Will the Minister of LAW AND JUSTICE be pIea,sed 
to state: 

(a) the number of women courts to try cases 
pertaining exclusively to women established in the country 
as on date, State-wise; 

(b) whether these women courts are not wortcing in 
aD the States; 

(c) If so, the reasons therefor; and 

(d) the Initiatives taken by the Government to set up 
such courts in aD the States? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) to (d) A 
Statement is laid on the Table of the t1ouse. 

Statement 

(a) to (d) Some States. such as, Andhra Pradesh, 
Kamataka, Rajasthan and Deihl have set up exclusive 
courta to deal with cases pertaining to women. As on 
date, Andhra Pradesh has set up 3, Karnataka 22, 
Rajasthan 4 and Delhi 6 courta for women. 

In some other States like Gujarat, Punjab, Haryana 
and Union Territory of Chandigarh, establishment of courts 
for women are under consideration of the concerned Stale 
Government and UT Administration. In the State of Goa, 
cases of atrocities against women are allotted 88 far as 
poasible to lady Judicial Officers at the Sessions as well 
as at the Magistrate level. 

Session Courts and other subordinate courts are the 
responsibility of States and they ant set up by the State 
Governments in consultation with respective State High 
Courts. The Central Govemment however, implements 
schemes for development of judicial infraatructur8 under 
which financial assistance is provided for conetruction of 
court buIIding8 and establishment of special courts such 
as Fast Track Courts and Family Courts. The Central 
Government has recently approached the State 
Governments and State High Courts to set apart an 
exclusive Fast Track Court at the district level, wherever 
it exists, to deal with cases pertaining to atrocities on 
women. 

Additions to the main question: 

SHRI P.C. THOMAS: Sir, Ihere Ie a &mal printing 
rnifake in the answer. In the __ from (a) to (d) 

after Andhra Pradeah 3, In the third lne, after Karnataka, 
it is not 22. Kamataka is 1. It 18 printing mletake. It may 
kindly be corracted. 

[TtanSlatJon} 

SHRI CHANDRANATH SINGH: Mr. Speaker, Sir, the 
atrocili88 on women are on rise day by day. I am saying 
with grave conoem that the GovernrMnt ant not serious 
in this matter •. The honourable MtniaIer hu stated in·her 

$ ~ I 
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reply that many courts have been set up-4hree in A.ndhra 
Pradesh, one in Kamataka, four In Rajasthan and six in 
Delhi. On the other hand, atrocities on women in IUCh a 
big state like Uttar Pradesh are also Increaeing. lis burning 

example is that Madhumita along with her foetus was 
killed in the constituency of honourable Prime MInis1er •. 
Thus atrocities on women continue and that too in the 
constituency of the hon. Prime Minister. Would the 
honourable Minister think over setting up of courts 
separately in Uttar Pradesh to check atrocities on women? 

{English] 

SHRI P.C. lliOMAS: Sir. it Is mainly a State subject. 
As far as subordinate courts are concemed. whether they 
are Sessions' Courts or Magistrates' Courts. they come 
under the States. It is the State Govemments which have 
to set up the Courts in consultation with the High Courts. 
In several States, Courts have already been set up. Some 
of the States are considering about it. I think in U.P .• 
fourteen Family Courts are there. There is a proposal for 
establishing women courts in the State of Uttar Pradesh 
also. It is under consideration. 

With regard to some other States whioh have not 
set up the Courts as yat. there are proposals which have 
come to the various High Courts. That is within the 
knowledge of the Government of India. 

(Translation] 

SHRI CHANDRANATH SINGH: Mr. Speaker, Sir, my 
first question has not been replied correctly. I had 
particularly asked whether the Government are considering 
to constitute special women court in Uttar Pradesh. The 
honourable Minister has stated that setting up session 
courts falls under the jurisdiction of the State GovemrnenIs 
and the state Government can set up such type of courtB 
on the advice of the High Court The honourable Minister 
has also stated that a proposal has come from Uttar 
Pradesh. I would like to know from him as to by what 
time the Central Government will approve the proposal of 
State Govemment to set up separate courts for women. 

Mr. Speaker. Sir. so far as the matter of eettIng up 
of separate courts for women Is concerned. I would Ike 
to say in this regard that If the State Government Is not 
ready to set up this type of court then whether the 
Govemment of India would endeavour suo motu in this 
regard so that atrocities on women in Uttar Pradesh could 
be checked. 

[English] 

SHRI P .C. THOMAS: Sir. as I have aI,.uy I'8pIied 
theee ant in the hand of the Stllles. 

MR. SPEAKER: You can always ask the State 
Govemments. 

SHRI P.C. lliOMA.S: That we have done, Sir. and 
the Govemment of India has established Fast Track 
Courts. The Government of India has written to all the 
High Courts as well as to the State Governments stating 
that one Fast Track Court In each dlatrl~ may be 
earmarked for this purpose. 

SHRIMATI MARGARET ALVA: Fast Track Courts 818 

different from Family Courts. We are mixing up the two. 
The Al;t of Partiament has brought in the Family Courts. 
He Is talking of Fast Track Cour1B which are different. 
What is he talking about? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INOU~TRY (SHRI 
ARUN JAITlEY): Mr. Speaker. Sir. Shrimall Margeret Alva 
has raised a very Important point. FamIIv Courts have 
been created under the Family Court. Act for the 
purpoees of matrimonial maintenance, g~1'dIIIn8hIp and 
other disputes. Those Family Courts in ........ 1 Statee 
are already in operation. In some Sta .... there has been 
some resiatance from the Bar A8a0ciations and it has 
been delayed. We are trying to write to the States to 
establish the Family Courts In those Statea also. FQt 
Track Courts, which my hon. Colleague wu mentioning. 
are really courts which we set up for the purposes of 
criminal cases and about 1,200 of them 8118 in operation. 
What my colleague was trying to mention Ia. we have 
now written to the Chief Justice of each High Court and 
the Chief Ministers of each State that in each district a 
Fast Track Court should be earmarked for crWnlnal cases 
Involving atrocities on women so that Ineteed of going 
before the regular courts. Ihoae c:rirr*IaI C8I8I of atrocities 
on women can go before the Fast Track Courts 
themselves. 

[Translation] 

MR. SPEAKER: Now thla point is clear. 

SHRIMATI RENU KUMARI: Mr. ~r, Sir. the 
honourable Minister also diect.aed mentioned __ in 
his reply and said that the ptOp08aI IhouId have come 
from ..... in this regard. Later on he ,. said that 
such proposal has also been given by the ~ of the 
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High Court. I would like to know whether the Union 
Government will not take any action until any such 
proposal comes from Bihar, the State which has earned 
notoriety for innumerable incidents of atrocities against 
women and their rape. 

Sir, any women belonging to any tribe or backward 
class or any other community is a women first. If any 
atrocity, a crime or any rape is committed against a 
woman then it is a black spot on human being. Therefore, 
I would like to know from the honourable Minister whether 
on behalf of the Union Government he would consider to 
set up women courts at the earliest in Bihar to check 
such atrocities. ... (Interruptions) 

{English} 

MR. SPEAKER: Let me have a reply from the 
Minister. Please sit down. 

.. , (Interruptions) 

[Trans/ation] 

MR. SPEAKER: let me have a reply. The honourable 
Minister wants to reply. You please sit down. Renuji why 
are you always quarreling in the House? 

{English} 

SHRI P .C. THOMAS: Sir, it is true that no Special 
Court for trying the offences against women are 
spocifically set up in the State of Bihar and as I said 
once and I am repeating, it is for the State Governments 
to give a proposal and that has to be considered by the 
High Court also; and in consultation with the High Courts 
the State Governments can set up. I hope the Member's 
view will be taken in the proper perspective and at the 
right place. 

{Tmns/atlon/ 

SHRIMATI RENU KUMAAI: Mr. Speaker, Sir, the 
honourable Minister did not reply to my question. I think 
that had the reply been given by the Cabinet Minister 
then perhaps I would have got reply to my questions? 

MR. SPEAKER: Now you sit down. 

SHRI AAJESH RANJAN ALIAS PAPPU YAOAV: Mr. 
Speaker. Sir, what Aenu Kumariji has stated In the 
discussion regarding my question Is correct. However, I 
fail to understand that both UP and Bihar have lady Chief 

Ministers yet why such incidents of atrocities against 
women are on rise there? I would like to draw the 
attention of the honourable Minister that except in Patna 
there is no other woman court anywhere else in Bihar. 
The women court in Paloa is not functioning property. 
Moreover, I would like to request the honourable Minister 
that a proposal from the Members of Parliament belonging 
to Bihar may also be sought by sending it to the High 
Court so that incidents of atrocities, exploitation and rape 
of women in Bihar could be curbed. 

Mr. Speaker, Sir, I would like to draw the attention 
of the House through you that innumMable incidents of 
atrocities, exploitation and rape of women are taking place 
in Bihar. I feel that the honourable Minister has not 
referred to Bihar in his reply. My submission is that you 
should also pay attention to Bihar and had you paid 
attention to Bihar then the house would have been 
apprised of the situation prevailing in Bihar. I would like 
to request you that the attention should be paid to Bihar 
and you should make efforts to set up women courts 
there without any assistance of the State Government. 

[English} 

SHAI P.C. THOMAS: Sir, it is true that the hon. 
Member has written me a letter stating that some Special 
Courts be set up. He has also written to me about the 
Family Courts that there are about 38 districts and only 
one Family Court has been established there. So, I think, 
it is for the State Governments to take up the matter. 
The Govemment of India cannot directly do it. But as far 
as the Family Courts are concerned, the Government of 
India is giving full funds. It is giving As. 10 lakh for each 
FamUy Court and it is also giving As. Ave lakh for the 
recurring expenses. So, that can be considered, if the 
matter is taken up by the State Governments In 
consultation with the High Court. 

SHAI P.H. PANDIAN: Mr. Speaker, Sir, I find from 
the answer that the Central Government implements 
schemes providing infrastructure facility to courts and also 
grants money to the State Governments. Is the hon. 
Minister aware of the fact that the Government of TamU 
Nadu has recommended a proposal to the tune of 
As. 140 crore for providing infraatruc:ture that Is pending 
with the Central Government for the last one year? 

The answer given by the hon. Minister is not up-to-
date. The Government of TamM Nadu has set up women 
courts reoeotIy and that has not been mentioned here. 
So, I would like to state, subject to conection, that there 
are four SpeclaI*Mat\ila Courts that have been set up, I 

t! > 
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think, to deal with cases relating to women. I would like 
to know whether the Govemment of India will release 
Rs. 140 crore to provide infrastructure for construction of 
court buildings. Sir, most of the Members of Parliament 
from our. State have contributed from our MP LAD Fund 
for the construction of Adalat buildings In All District 
Courts. In that connection, I would request the 
Government of India to release Rs. 140 crore to provide 
infrastructure to the Madras High Court and to all the 
District Courts. 

SHRI ARUN JAITLEY: Sir, in case the State of Tamil 
Nadu has already set it up and those data has not come 
to us, we will ask for the corrected data and I am very 
glad that the hon. Member says so. As far as the 
construction of court buildings is concerned, we were fuDy 
funding the Fast Track Court Scheme. Even with regard 
to others, to encourage the setting up of these courts, 
we have a scheme for providing infrastructure assistance 
to the State Governments. I will just check up at what 
stage the proposal is, if at all we have received such a 
proposal and we will give a serious consideration to it. 

MR. SPEAKER: The question is about the 
Parliamentary Committee Report on that. Be very specific 
on this. 

SHRIMATI MARGARET ALVA: Mr. Speaker, Sir, I 
am only being specific. The Parliamentary Committee on 
Empowerment of Women has studied the functioning of 
the Family Courts. The Report has been submitted to 
the Parliament. There is no follow-up action from the 
Government. We have been repeatedly having interaction. 
The Action Taken Report is also before the Government. 
Lawyers are being allowed to appear. 

MR. SPEAKER: Put the question straight. 

SHRIMATI MARGARET ALVA: There are no women 
being appointed to these Courts and the Courts are not 
functioning as per the Act of the Government. I would 
like to know what he is doing about it. 

SHRI ARUN JAITLEY: Sir, as far as the Family 
Courts are concerned, it, indeed, has been a very good 
experiment. But the hon. Member is right that the Standing 
Committee has said that there are certain States which 
have not set up these courts. After the recommendations 
have been received, we have been pursuing the matter 
with several States. For instance, in Deihl there are no 
Family Courts. We have been pursuing it with the Deihl 
Government also and trying to help it In order to get 
some land from the DDA where these courts can be Nt 
up. 

12.00 h .... 

It was not set up because of the land Issue involved 
in Delhi. Now, the States which have not set up them, 
we are actively pursuing it with them and trying to make 
sure that courts are set up In those areas also. 

SHRIMATI MARGARET ALVA: Your reply says that 
six courts have been set up in Delhi. I do not understand 
from whether they have got all these figures. First part of 
the reply says that six courts have been set up in Delhi. 
It says that no court has been set up in Tamil Nadu. 
Shall we know how they are dealing with family courts? 

SHRI ARUN JAITLEY: Sir, I had said it earlier also 
and say it again for the benefit of Shrlmati Alva that 
family courts are different from the court to which these 
replies relate. 

SHRIMATI MARGARET ALVA: The question Is on 
family courts and you are giving answer for other courts. 

SHAI ARUN JAITLEY: This reply is with regard to 
the criminal cases involved of atrocities on women. The 
famlty courts are with regard to matrimonial, divorce and 
custody disputes which are separate as 'ar as States are 
concemed. As far as family courts are concerned, the 
figure is much more happier than the figures mentioned 
in this reply. These are only criminal courts which we 
are referring to. 

12.01 hr •• 

ANSWER TO SHORT NOTICE QUESTION 

[Eng/ish] 

Uniform Civil Code 
+ 

$1. SHAI M. CHINNASAMY: 
SHRI N. JANARDHANA AEDDY: 
SHRI C.N. SINGH: 
SHRI RAM MOHAN GADDE: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(8) whether there Is a thinking in the Government 
after the recent verdict of the Supreme Court to frame a 
Unitonn Civil Code In furthering the cause of national 
Integration and communal harmony; and 
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(b) if so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAJTLEY): (a) and (b) There is no decision taken 
by the Government to frame a Uniform Civil Code. 

The Government amends personal laws of different 
communities after extensive consultation with them. In 
recent years, amendment to several personal laws such 
as the Special Marriage Act, 1954, the Indian Divorce 
(Amendment) Act, 2001 (51 of 2001), the Marriage Laws 
(Amendment) Act, 2001 (49 of 2001) and the Indian 
Succession (Amendment) Act, 2002 (26 of 2002) has 
been made after consulting community leaders in order 
to bring these laws in consonance with various 
constitutional guarantees. 

MR. SPEAKER: Short Notice Question No.1 Shri M. 
Chinnasamy. 

... (Interruptions) 

SHRI G.M. BANATWALLA: Sir, the question is 
correct. It is necessary that the point is clarified. I am 
not objecting to the question because there Is a good 
reply from the Govemment. It is incorrect because the 
Question says • ..... the recent verdict of the Supreme 
Court .......... (Interruptions) 

MR. SPEAKER: If it is incorrect, you can put a 
question. Please sit down. 

SHRI G.M. BANATWALLA: There is no verdict as 
such. There is no recommendation as such. . .. 
(Interruptions) 

MR. SPEAKER: If something is incorrect. you can 
always put the question to the Minister. 

SHRI G.M. BANATWALLA: There may be a view. 
just a personal view of one of the three judges. The 
question, therefore, in incorrect. ... (Interruptions) 

MR. SPEAKER: Please sit down. 

SHRI M. CHINNASAMY: Sir, the Short Notice 
Question on Uniform Civil Code could not be taken up 
twice because the House could not function property. 
Today, it has come up with the blessings of the Speaker. 

Mr. Speaker, Sir, the Supreme Court has recently 
given a verdict that Parliament may frame a Uniform 
Civil Code to help the cause of national integration and 
communal harmony. This Is not the first time that the 

Supreme Court has given such an opmlon. Some time 
back. in sensitive Shah Bano case also. the Supreme 
Court had given the same opinion. ... (Interruptions) 

MR. SPEAKER: Put your question straight Put your 
question to the Minister. 

SHRI M. CHINNASAMY: Responding to the verdict 
of the court. leaders of many political parties and religious 
heads In the country have welcomed It. For instance, the 
leader of AIADMK party, Madam Dr. Jayalalltha has 
welcomed the verdict of the Supreme Court on Uniform 
Civil Code and a unanimous resolution was passed in 
the Party's executive Committee meeting held on 18th of 
this month. The Supreme Court has given the opinion 
twice. 

MR. SPEAKER: Why do you not ask your question? 
Otherwise. I will go to the hon. Minister for reply. 

SHRI M. CHINNASAMY: Moreover, the policy of the 
BJP is also for having a Uniform Civil Code. Therefore, 
I would like to know from the hon. Minister what Is the 
problem in framing the Uniform Civil Code. 

SHRI ARUN JAITLEY: Sir, It is true that the hon. 
Supreme Court has made some observations recentty In 
this matter. There were some observations earlier also. 
As I have indicated in my reply. the policy of the 
Govemment in these matters nonnally Is two-fold. As I 
have Indl8ated, we enter into consultations with various 
religious communities with regard to reforms as far as 
their personal laws are concerned. After those 
consultations. we try and endeavour that even personal 
laws are brought in conformity with various constitutional 
guarantees and Fundamental Rights. In the course of 
this term of Lok Sabha, there were several laws relating 
to Christian community where we have amended the laws 
after consufting the community and there were some 
aspects of those laws, which were found to be not 
acceptable now to the community, which the community 
had supported eartier. 

Those have been amended. This is an on-going 
process which the Govemment intends to continue. 

MR. SPEAKER: Shri ChinnasamY. you can ask your 
supp.mentary. 

SHRI M. CHINNASAMY: Mr. Speaker. Sir. the 
question Is: 

'Whether thet8 Is • thinking In the Govemment after 
the recent verdct of the ~ Court to frame a 
Unaonr gyn; Code .... • 
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I would like to know from the hon. MInI8aer whether 
there is any thinking in the Govemment to frame a 
Uniform Civil Code. Have you thought about any time
frame for framing this Uniform Civil Code? 

SHRI ARUN JAITLEY: The thinking In the 
Government is very clear on these matters. In regard to 
personal laws, we enter into consultations with various 
religious groups, and then whatever reforms are require<t 
after a larger consensus is brought about in this House, 
we wilt try and bring about those reforms. 

[Translation] 

SHRI CHANDRANATH SINGH: Mr. Speaker, Sir while 
clarifying the constitution the architect had made a 
provision that everybody should have equat respect for 
aU religions and observe CivIl Code as per hIa religion. 

This Government Is trying to tamper with these provision. 
Minorities, Christians, tribals etc. all are acting as per 
their religion and, they are working according to their 
religions. I would Hke to know hom the Government 
whether another effort is being made to ruin the country? 
Do you have any such d~? 

SHRI ARUN JAITLEY: Mr. Speaker, Sir, it may be a 
matter of difference of political opinions as to policy of 
whICh political party and group is spoiling the country 
and of which one is preparing it. But it is not proper time 
to discuss this issue through this question. 

[English} 

SHRI RAM MOHAN GADOE: Mr. Speaker, Sir, 
whether there had been pressure on the Government 
even from minority communities to secure for the citizens 
of India a Uniform Civil Code to achieve economic, 
educational and socIaJ progress; If so, the reaction of the 

Govemment thereto. 

SHRI ARUN JAITLEY: Sir, I have already made the 

stand of the Government very clear. On all issues relating 
to personal laws and wherever reforms are required, the 
Government has been having consultations both with the 
political community as also with various religious 
communities. Whenever there Is an environment within 
those religious groups, and when they agreed with 
reforms, the Government has been taking steps positively 

in that direction. 

[Translation] 

SHAI ANANT GUOHE: Uniform Civil Code law should 
be implemented in the country. It is being demanded by 
people at large in the country. We aU are equal before 
the constitution drafted by Hon. Babe Saheb Ambedkar. 
The Increasing population of the country is the greatest 
challenge before us today. The population of the country 
is Increasing day by day. The population Is Increasing 
continuously. Many problems have arisen while 
Iq»Iementing the uniform civil code. But In this regard 
we at least can make family planning compulsory for 
whole of the sooIety and for all the people of different 
raIigIons, If the increasing population of the country is to 
be checked. If the Hindus believe that the child has been 
blessed by the God, then we aH should follow the priI'qH 
of 'Hum do haamare do'. Otherwise, such a tradition is 
going on in the country now-.days that 'Hum paanch, 
hamare pachchis'. The Unlfonn Civil Code and ~ 
family planning is required to be Implemented, if the 
Increasing population of this country is to be checked 
and the family planning i8 to be implemented. The 
Government should, therefore, Implement the Uniform eMl 
Code. If there is any problem in Implementing this, at 
least the policy of 'Hum do, hamare do' should be 
implemented there and after enactment of such a law, if 
anyone Is blessed with a child beyond two children, In 
that case aU the facilities available from the Government 
should be discontinued for that child. Whether the 
Government are considering over any such proposal or 
not? 

SHRI ARUN JAITLEY: Mr. Speaker, Sir, the 
suggestion given by the Hon'ble Member that there should 
be control over the Increasing population of the country 
and that the population should be stabilized, Is not a 
subject directty related to Uniform Civil Code, but the 
same Is related to NetionaJ Health and Population Policy. 
The poley that Is Ukely to be brought forward by the 
Ministry of Health, wherein the policy of the Government 
in regard to incentive and disincentive Is to be enshrined 
has been clearty mentioned In the policy Itself. . .. 
(Interruptions). 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
what efforts would be made by the Govemnent SO as to 
ensure enactment of such a law? 

(English] 

SHRI K. MALAISAMY: Mr. Speaker, Sir, to 
supplement Shri Chinnasamy, I am aony to observe that 
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the Minister's answer is not specific. Framing a Uniform 
Civil Code and implementing It is not a new idea. This 
had been conceived and contemplated as early as In the 
Constitution in the Directive Principles of the State Policy. 
We have a common criminal procedure code, CPC and 
we have umpteen number of common laws in the country. 
Now. as the hon. Member has mentioned, new 
provocation has come based on the observation of the 
Supreme Court. The hon. Member wa.nted to know 
whether, after the verdict or observation of the Supreme 
Court, Government-the NDA Govemment or the BJP 
Government whichever Government-is seriously 
considering the issue of bringing a legislation in this regard 
and, if so, what is the time frame within which this task 
will be completed? Then hon. Minister has said that they 
are going to evolve a consensus, etc. It is okay. The 
Minister can carry out all that process. How long wil.1 it 
take for it to be completed? Say, six months, one year, 
or three months? Kindly give us a time fra,!,e within 
which you are going to bring in the legislation. 

SHRI ARUN JAITLEY: This debate has been going 
on for a considerable amount of time. The hon. Member 
is right that article 44 of the Constitution very specifically 
provides that the State shali endeavour to have a Uniform 
Civil Law. The leamed Member has also given several 
reasons why he feels it should be proclaimed. There 
would be a large number of Members in this House and 
people outside who may agree with the hon. Member. At 
the same lime, as far as the Government is concemed, 
particularly in view of the policy of the NDA Govemment, 
our stand in this regard has been very clear. We are 
making progressive amendments to various personal laws 
and Ihose amendments would be required in case we 
move in this direction. For this purpose, we take 
communities into consultation. Our object largely is that 
all personal laws must gradually come into consonance 
with guarantees such as equality, dignity. liberty, etc. That 
is the efforts as far as the Govemment is concemed. 

SHRI G.M. BANATWAllA: Mr. Speaker. Sir, a 
considerable misinformation is going on with respect to 
this question of Uniform Civil Code and the nation is 
being misled. Here also the question refers to a recent 
verdict of the Supreme Court. There is the case A.I.R. 
2003 S.CW. 3536. Here, there is no verdict as such of 
the Supreme Court; there is also no recommendation as 
such of the Supreme Court; only one out of three judges 
has, in his judgement, given his personal view about it. 
The two other judges in their two separate judgements 
have not referred to the matter at all. So, what we have, 
has nothing to do with either the verdict or the 

recommendation of the Supreme Court 88 such. It is 
only a personal view of one of the three judges. 
... (Interruptions) 

DR. VIJAY KUMAR MALHOTRA: Sir, how can he 
say like that. ... (Interruptlons) A judge cannot give his 

. personal view . ... (Interruptions) 

SHRI A.P. JITHENDER REDDY: Sir, when a judge 
speaks, it is his verdict . ... (lnterruptions) When the hon. 
Speaker speaks, it is his ruling . ... (Interruptions) 

SHRI G.M. BANATWALLA: Sir, the Supreme Court 
itself had clarified the matter in its judgement 2000 
SCC 224. In this particular judgement the Supreme Court 
had clarified and revealed that the Supreme Court had 
never Issued any direction for the codification of various 
personal laws into a Uniform Civil Code. The Supreme 
Court clarified that judges have. from time to time, only 
expressed their personal views. Here we have a 
clarification of the Supreme Court. 

The Government is not clarifying the matter and this 
question is trying to mislead the nation. However, the 
reply of the Government is good enough, though much 
improvement is needed. 

I want to ask the Govemment whether it will make 
necessary clarifications on the lines that I have put. 
Secondly, whether the Govemment is aware of the strong 
opposition to the Uniform Civil Code by various sections 
of the people, not merely by the minorities but also by 
tribal people, Hindus, Christians and others. 
... (Interruptions) 

MR. SPEAKER: SM Banatwalla, you cannot put all 
the questions. Please sit down now. 

SHRI ARUN JAITLEY: Sir, this is not the forum where 
we really debate what the interpretation of the judgement 
of the Supreme Court is. 

SHRI G.M. BANATWALLA: But you please clarify the 
matter. The question has been put to you. 

SHRI ARUN JAITLEY: The judgement of the Supreme 
Court is a public document. It is fo,. all the Members to 
really read it. Yes, when the hon. Member says that 
there are strong views on the subject, the Govemment is 
fully conscious of the fact that there Is aatrong view in 
support of this suggestion, and there is also a view which 
is agai",t tt'lis isuggestion. 
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That is why there is 8 need a debate on the Issue. 
That is exactly why the Govemment has formulated its 
stand. 

SHRI S.S. PALANIMANICKAM: Sir, the main point Is 
that the Personal Law is based on religious faith. This 
religious faith guarantees the Fundamental Right under 
article 2[,i1) of the Constitution. 

So, firstly, whether the Unltonn Civil Code, If it Is 
amended, would not affect the Fundamental Right 
characterised under article 25(1) of the Constitution; and 
secondly, if the Common Civil Code Is implemented, will 
it not affect the principle of 'unity in diversity'? 

Sir, the concept of unity is different from unlfonnity. 
In the NDA Agenda, we have not mentioned anything 
about the Common Civil Code. So, do we have any 
moral right to discuss about this matter In this 13th Lok 
Sabha? 

SHRI ARUN JAITLEY: Sir, the hon. Member has 
made several suggestions. A question has been put by 
the hon. Member that it is not a part of the NDA Agenda, 
but the obligation of the Govemment is still to answer 
that question because that Is a part of the parliamentary 
right as far as the hon. Member is concerned. 

As lar as the question of enacting is concemed, 
would request the hon. Member not to go into the 
hypothetical questions because there would be several 
views on it. The same Constitution which has article 25, 
also has article 44 in it. Therefore, this is not the forum 
to say what happens when the Unitonn Civil Code is 
enacted. Is it violative or is it not violative; Is it going to 
deal only with the rights of citizens belonging to different 
religious denominations or is it going to, in any way, 
affect the rituais as far as those religious denominations 
are concerned, are ali hypothetical questions. 

SHRI S.S. PALANIMANICKAM: I am taJlcing about 
the rights based on religion, ritual rights. 

SHRI ARUN JAITLEY: Those questions do not arise 
at this stage because the Government is in favour of a 
larger debate on the subject and rafonns being suggested 
in consultation with varioua communities concemed. 

MR. SPEAKER: The Short Notice Ouestion Is over. 

WRITIEN ANSWERS TO QUESTIONS 

[English} 

Loane to Poor 

*421. SHRI MOHAN RAWALE: 
SHRI SHIBU SOREN: 

WUI the Minister of FINANCE be pleased to state: 

(a) the specific guidelines/policy fonnulated by the 
RBI for providing loans to poor, unemployed youths, 

. labourers, under-privileged, small and marginal farmers, 
SC/STs and minorities through banks and financial 
institutions; 

(b) whether the Govemment propose 10 review and 
simplify its policy in respect of providing loans to the 
above mentioned sections of the society including recovery 
thereof; . 

(c) if 80, the details thereof; and 

(d) the time by when it is Ukely to be done? 

THE MINiSTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) A Statement is 
placed on the Table of the House. 

(b) to (d) Review and simplification of these poIiciesl 
guidelines is an ongoing process. 

St4tMtent 

Government of India formulates guidelines/policies of 
various Government sponsored schemes tor providing 
loans to poor, under-privileged. small and marginal 
farmers, dalits, tribes and minorities. On the basis of 
these guidelines, instructions are issued by Reserve Bank 
of India to the banks for successful implementation of 
these schemes. 

Within the priority sector target of 40% of net bank 
credit prescribed for banks, there is a sub-target of 10% 
for lending to weaker sections, which Include small and 
marginal fanners, scheduled casteallribes. 

The saDent features of the instructions issued by the 
RBI relating to the following schemes are enclosed in 
Annexures I-V: 

1. Swamajayantf Gram Swarozgar Yojana (SGSY) 

2. Swamajayanti Shaharl Gram Swarozgar Yojana 
(SJSRy) 



47 Written Answers AUGUST 22. 2003 to Questions 48 

3. Scheme for Liberation and Aehabllitatlon of 
Scavengers (SLAS) 

4. Differential Aate of Interest (DAI) scheme. 

S. Prime Minister's Aojgar Yojana (PMAY). 

Annexure I 

Salient features of the instructions by RBI relating to 
Swamjayanti Gram Swarozgar Yojana (SGSY) 

Swarnjayanti Gram Swarozgar Yojana (SGSY) has 
replaced IROP and its allied Schemes viz. Training of 
Rural Youth for self Employment (TRYSEM). Development 
of Women and Children in Rural Areas (DWCAA). Supply 
of Improved Tool Kits to Aural Artisans (SITAA). Ganga 
Kalyan Yojana (GKY) and Million Wells Scheme (MWS) 
with effect from 1 st April. 1999. The Scheme aims at 
establishing a large number of micro enterprises in the 
rural areas of the country. The objective of the scheme 
is 10 bring every assisted (Swarojgaris) family above 
poverty line in three years by providing them income-
generating assets through a mix of bank credit and 
Government subsidy. The monthly income from the activity 
to be undertaken should not be less than As. 2000 net 
of repayment of the bank at least in the third year. SGSY 
is a holistic programme covering all aspects of self 
employment such as organization of poor into self help 
groups through the process of social mobilization. training 
and capacity building, credit, technology, Infrastructure, 
marketing and income generating assets. The scheme 
envisages funding on 75:25 basis by Centre and States 
and implemented by OAOAs through panchayat samitis. 
There is no ceiling on the size of the loan amount. Group 
activities are given preference and 4-5 key activities are 
given major assistance. The salient features of the SGSY 
scheme are as under: 

Eligibility: Rural poor such as the landless labour, 
small and marginal farmers, those with marginal land, 
rural artisans and educated un-employed enlisted in the 
Below Poverty Line (BPL) list upto an age limit of 60 
years. 

Reservation: 50% for SC/ST. 40% for women and 
3% for handicapped. 50% of SHGs in a block should be 
for women. 

ActIvities: Identified key/cluster activities with emphasis 
on group activities. Self Help Group (SHG) membership 
within a range of 10-20; for minor Irrigation minimum of 
5 members. In identified difficult areas deserts. hills and 
areas with scattered and sparse population relaxation with 

regard to number of members in SHG. or members 
marginally above poverty line etc. are allowed. 

Project cost No ceiling. SHGs that are in existence 
for about six months and have demonstrated the potential 
of a viable group enters the third stage. wherein it 
receives the Aevolving Fund from DADA and banks as 
cash credit facility. OADAs may release subsidy. which is 
equal to the group corpus with a minimum of As. 5000 
and a maximum of As. 10000 Unked with bank credit. 
The banks would sanction credit. which would be in 
multiples of the group corpus and could go upto four 
times of the group corpus as cash credit facility based 
on the absorption capacity and creditworthiness of the 
group. 

Subsidy: Back end subsidy. General-30% of the 
project cost-Maximum As. 7500/-, SC/ST-50% of the 
project cost-maximum As. 10000I-, Group-50% of the 
project cost subject or As. 1.25 lakh whichever is less & 
irrigation-30% or 50% as the case may be without 
monetary ceiling. 

Security: Assets created out of bank loan in fespect 
of individual loan upto As. 50000 and Group loan upto 
As. 5 lakh. Mortgage of land. If assets are not created 
as In the case of land based activities or third party 
guarantee. For individual loans above Rs. 50000 and 
group loans above Rs. 5 lakh, in addition to primary 
security, suitable margin money/other collateral security 
may be obtained at banks' discretion. 

RepsymtN1t Minimum 5 years, instalments as per 
approved unit cost of NABAADlDist. SGSY committee. 
Subsidy admissible only after completion of lock In period. 

Recov8#')': Personal contacts. joint recovery camps. 
legal action etc failing which forfeiture of subsidy for 
adjustment of dues. NGOs may be used as facilitators 
for recovery and 0.5% of the loan amount may be 
charged to the swarojgaris to meet this expenditure. 
Prompt repayment entitles waiver of this monitoring fee. 

Refinance: Banks are eligible for refinance from 
NABAAD for loans disbursed under SGSY. 

Annexure n 
SaJIent futures of the instruclions by RBIU rellfIIing . to 

Swama Jayantl Shahari Rozgar Yojana (SJSRY) 

The SJSAY Scheme is in operation from 1.12.1997 
in all Utban. aOf! aemi-Ulban areas of India. Among other 

-
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components, the scheme has two sub-schemes whete 
bank credit is involved namely Urban Self Employment 
Programme (USEP) and Development of Women & 
Children in Urban Areas (DWCUA). The scheme is funded 
on a 75:25 basis between the Centre and the State. The 
salient teatures ot the scheme are as under: 

Coverage: The beneficiaries are identified by the 
Urban local bodies on the basis of house-ta-house sUlVey. 

Reservation: Under the scheme, women are to be 
assisted to the extent of not less than 30%, disabled at 
3% and SClSTs atleast to the extent of proportion of 
their strength in the local population. 

Income criteria: Under USEP, under employed and 
unemployed urban youth whose annual family income is 
below the poverty line. The persons educated upto ninth 
standard who have been included in ULB list are assisted 
with bank loans. 

Project cost: Projects costing upto As. 50,000 are to 
be financed by banks. 

Subsidy: Subsidy is provided by Govemment at 15% 
ot the project cost subject to a maximum of As. 7,500. 

Margin money: The borrower has to bring In 5% of 
project cost as margin money. 

Interest rate: Interest wiD be charged as per directives 
issued by ABI from time to time. 

Group activities: Under DWCUA, woman beneficiaries 
may take up self employment ventures In group. DWCUA 
group should consist of at least 19 urban poor women. 
The group is entitled to a subsidy of As. 1 ,25,000 or 
SOO,{, of the project cost whichever is less. In addition the 
group may set itself up as a thrift and credit society. 

Repayment: The repayment schedule may range 
between 3 to 7 years after inHlal moratorium of 6 to 18 

months as decided by the banks. 

Annexure IN 

Salient features of the instructions by RBI relating to 
Scheme 01 Liberation & Rehabilitation af ScavengelS' 

(SLRS) 

The Scheme was introduced In 1993 and is 
impJemented by, aJl Public: Sector Banks except AABs. 

The objecttve of the scheme is to liberate and rehabilitate 
scavengers and their dependents from the existing 
obnoxious occupation of manually removing night so/I and 
tilth and to provide them with alternate dignified 
occupation. 

Coverage: The Scheme covers all scavengers and 
their dependents (both the scheduled cute scavengers 
and non-scheduled caste scavengers) in the eountty. 

Loan amount: Under the scheme projects upto 
As. 50,000 can be financed. 

Subsidy: Subsidy Is available to borrowers at 50% of 
project cost subject to a maximum of As. 10,000. 

Margin assl6tance: The borrowers can al80 avail 
margin assistance at 15% of the project cost at 4% rate 
of Interest from State Scheduled Castes Development 
Corporation. 

Interest Rates: All loans upto As. 6,500 will be treated 
as DAI loan at concessional rate of 4%. However, where 
t!:le amount of loan exceeds As. 6500 the entire loan will 
carry interest as per RBI directive on interest rates. 

Security: Security for the loan will be only 
hypothecation of assets created out of the loan. The State 
Scheduled Caste Development Corporation will have 
second chargelparl-passu charge over assets to cover 
their margin money loan assistance. 

RepaytMnt: The loans shall be repaid within :3 to 7 
years after moratorium of 6 to 18 months as decided by 
the banks. 

Annexure IV 

Salient features of th8 instructions by RBI relating to 
DifferentilJl Rate of Interest DRI SchetrIe. 

The Scheme was introduced in 1972 and is being 
Implemented by all Indian Scheduled Commercial Banks. 
To provide bank finance at a conceselonal rate of interest 
of 4% p.a. to the weaker sections of society for engaging 
In productive and gainful activities so that they can 
improve their economic conditions. The land holding 
criterion is not applicable to SCiSTa. The important 
categories of borrowers under the scheme are SC/sTs 
and others engaged on a very modest scale, in agrlcuhure 
and/or atIIed activities, persons Who themeelves collect or 
do elementary processing of forest produces, people 
physically engaged on a modest scale in cottage or rural 

• J 
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industries, indigent students of merit etc. The banks are 
required to lend under the scheme, at least 1% of their 
aggregate advances as at the end of the previous year. 
213rd of the total DAI advances must be routed through 
the bank's rural and semi urban branches. The sallant 
features of the scheme are as under: 

Area of operation: The scheme is being implemented 
throughout the country. 

Income criteria: The income ceiling for eligibility is 
annual income of As. 72000 per family in urban or semi 
urban areas and As. 6400 per family in rural areas. Size 
of land holding must not exceed one acre of irrigated 
land and 2.5 acres of unirrigated land. 

Loan amount: The maximum assistance per 
beneficiary has been fixed at As. 6,5000 for productive 
purposes. In addition to this, physically handicapped 
persons can avail of assistance to the extent of As. 5000 
(maximum) per beneficiary for acquiring aids, appliances, 
equipment, provided they are eligible for assistance under 
the scheme. Similarly, members of SC/STs satisfying the 
income criteria of the scheme can also avail of housing 
loan up to As. 5000 per beneficiary .over and above the 
loan of As. 6500 available under the scheme. 

Margin money: No margin money has been 
prescribed under the scheme. 

Capital subsidy/Interest: No capital subsidy is 
available. 

Rate of Interest: Aate of interest to be charged on 
loans iu 4% p.a. Interest on current due is not to be 
compounded. 

Security: No collateral securitylthird party guarantee 
is required. Assets created out of the loan amount would 
only be hypothecated to the banks. 

Repayment: Not exceeding five years including grace 
period of two years. 

ReservationlPf'$fef'$nce: The banks are required to 
ensure that at least 40% of their DRI advances flow to 
SC/STs. 

Annexure V 

Salient features of the instructions by RBI reiatlng to 
Prime Minister's Rozgar Yojsna (PMRY) 

Government of India have launched a subsidy linked 
scheme on 2.10.1993 viz. The Prime MInister's Roigar 
Yojana (PMAY) for creating seH employment opportunities 

tor the educated unemployed youth including graduates, 
by setting up micro enterprises in business, industry and 
service sector. The objective of the scheme is to provide 
seH-employment opportunities to educated unemployed 
youth. The scheme initially was in operation in Urban 
Areas. From 1.04.1994 the scheme is being implemented 
throughout the country. The salient teatures of the scheme 
are: 

Age: The unemployed youth in the age group of 18 
to 35 years are eligible under the scheme. In North 
Eastern States the age group is 18-40. There is 1o-year 
relaxation for SC/ST, Ex servicemenlphysically 
handicapped & women, in the upper age limit to be 
eligible for assistance under the scheme. 

Income limit: The family income of the beneficiaries 
should not exceed Rs. 40,000 per annum and income ot 
parents of beneficiary also should not exceed Rs. 40,000. 

Residence: Permanent resident of the area for atleast 
3 yeas. In case of married women the residency criteria 
applies to her husband or in-laws. 

Educational Qualification: The minimum educational 
qualification is Vlllth passed. 

Margin money: The beneficiary would be required to 
bring in 5% as margin money and government would 
provide a subsidy at 15% of the project cost; The margin 
money and subsidy amount would be 200k of the project 
cost. Ceiling on subsidy amount is Rs. 7,500/-. in States! 
UTs. In the North Eastern States, Himachal Pradesh and 
Uttaranchal ceiling on subsidy amount payable is 
As. 15,000. 

Subsidy: 0 15%, Maximum subsidy increased from 
Rs. 7500 to Rs. 15000. Hence the margin to be brought 
in by the borrower will vary from 5% to 16.25% of the 
project cost. 

Activities covered: All economically viable activities 
including agricultural and allied actMties but excluding 
direct agricultural operations like raising of cropslpurchase 
of manure etc. are being covered under the scheme. 

Project finance: ProjecIs upto Rs. 1 lakh in business 
Sector and up to Rs. 2 Iakha in other sectors are eligible 
tor finance by banks. In C8S8 of partnership firm projects 
upto Rs. 10 \akhs can be undertaken and the actual 
loan aII)QU":l Ie to the extent of individual admissibility. 

$ . 
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Reservati(KI: A reservation of 22.5% for SCISTs and 
27% for other bockward classes (OBCe) have been 
provided. Preference is to be given t.o women and other 
weaker sections. Banks have also been advised to ensLire 
a lair and adequate share to the minorities. 

SeclJrity: No third party guarantee/colla!eilil is 
necessary for projects upto Rs. 1 lakh and the advances 
under the scheme are treated as advances under pliorfty 
sector. For industry sector, project upto Rs. 2 lakhs (loan 
ceiling under PMRY) are eligible for exemption of collateral 
security. For partnership project. industry sector exemption 
limit of collateral security will be Rs. 5 lakh per borrowal 
&xount in tiny sector. 

Overch8rglng by St8r Ho .... 

'426. SHRI PRAVIN RASHTRAPAL: 
SHRI A VT AR SINGH BHADANA: 

Will thi: Minister of CONSUMER AFFAIRS, FOOD 
AND PUBUC DISTRIBUTION be pleased to st8te; 

\0:.1) whether Star category hotels and other fast 100d 
joints are overcharging the customers as I'lgamst the 
Consumer Affajrs PacKaged Commodities Rules, 1997 on 
vanous item!. like cold drinks and drinking water: 

(b) if so, the details thereof; 

(c) whether according to the above rules, all the 
items at the hotels are sold at printed MaxImum Retail 
Prices (MRPs); 

(d) if so. the details thereof; and 

(e) If not. the corrective steps taken/proposed to be 
taken in this regard? 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRt SHARAD YADA'II): 
(a) to (e) The Standards of Weights and Measures 
(PacKaged Commodtties) Rules, 1977 require among other 
things. a declaration of retail sale price on thepackllge 
or on a label affixed to the package in the form 'Mtucimum 
Retail Pnce ... (Inclusive of all tuesr (MRP). -""hE uid 
Rules are a price declaratory mechanism a .... d lIot a pl!C8 

Year Andhra Pradesh Mahara&htra 

2000-01 3.20· . Crop Holiday 
2001-02 119.4£ 0.11 

2002·03·· 127.66 0.03 

'Crop Holiday. 
-·Provisional. 

control mechanism. However, selling of the package at a 
price higher than MRP Is PfC)h!blted under the Rules and 
violation attrac~ penal provisions. 

Cases of over charging In hotels and I'88taurants 
were detected by the Enforcement authoritiee in the States 
and Union Territories. Statement received from them 
indicates that 1488 cases have been booked under the 
provisions of the Packaged Commodities Rules, 1977 for 
over charging of packaged commodities like cold drinks 
and drinking water in bottles, in hotels and tood joints, 
including 7 booked against star hotels. 

Production and Consumption of Tobacco 

·427. SHRI R.S. PATIL: 
SHRI UirAMRAO DHIKALE: 

Will the Mlniste( of COMMERCE AND INDUSTRY 
be pteased to state: . 

(a) the quantity and value of various varieties of 
tobacco produced and consumed during each of the lut 
three years, State-wise; 

(b) the foreign exchange eamed through tobacco 
expons during 1he above period 8Iongwlth the details of 
countries to which it was exported; 

(c) whether the domeatic COnllumptiop of tobacco has 
decline during the above period leading to decline In the 
persons ehgaged in the tobacco sector; 

(d) if 80, the reasons therefor; 

(e) the share of tobacco exports in comparison to 
total exports of agricultural exports at present; and 

(f) the Steps taken by the Govemment to increase 
the tobacco exports? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY); (3) Under the Tobacco Board Act 19J:5 
the Tobacco Board regulatea production of flue cured 
Virginia (FeV) tobacco. TtM state-wise and year-wise 
production of FCV tobacco during the last three years is 
given below. 

(Figure: In Million kgs) 

Orl88a Kama&aka Total 

0.72 41.98 45.90 

0.46 S7.SS 1n.73 
0.46 63.26 191.40 

• 
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. Reliable statistics relating to state wise production 
and consumption of non-FCV tobacco varteties Is not 
available. 

(b) Total foreign exchange earned during the last 
three years is of the order of US$ 617 mUlion. Tobacco 
was exported mainly to Russia, U.K., BelgIum, Yemen, 
G ... rmany, Egypt, Singapore, France, Nepal and South 
Africa. 

(c) No, Sir. 

(d) Does not arise. 

(e) Share of tobacco in total agricultural exports 
(including marine products, plantation etc) In 2002-03 was 
around three per cent. 

(f) Steps to boost exports Include Inter-alia 
participation in fairs and exhibitions. trade delegations to 
important markets. arranging Exlm Bank credit line for 
financing tobacco exports etc. 

Marine Exports 

'428. SHRI S.D.N.R. WADIYAR: Will the MInister of 
COMMERCE AND INDUSTRY be pleased to stale: 

(a) the contribution of each Coastal State In the total 
export of marine products during the last three years; 

(b) whether the marine products export potential of 
some States particularly Kamataka and Orissa has not 
been fully exploited; 

(c) if so, the reasons therefor; 

(d) the steps taken to increase the export of marine 
products; and 

(e) the target set for marine exports for 2003-041 

THE MINISTER Of LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITlEy): (a) State-wise figuraelpf marine ptOduc:Is 
exports are not maintained. However, the total exports of 
marine products during the last three years were as 
follows: 

Year Quantity Value 
(Tonnes) (MillIon US $) 

2000·01 440473 1418.32 

2001·02 424470 1253.35 

2002·03 439943 1408.58 

(b) and (e) Separate State-wise Information is not 
available on the ultimate marine fishery potential However, 
estimates regarding the potential of brackish water area 
are available. It is estimated that 1.2 million hectares of 
brackish water area In India can be used for shrimp 
cuhure. Presently only 167.466 hectares have been 
developed for shrimp culture, which amounts to only 14% 
of the potential available. In respect of Kamataka and 
Orissa, the area developed as percentage of the available 
potential is comparatively higher i.e. 4425% and 40.76% 
respectively. However, the potential for further Increase 
is affected by the Supreme Court verdict of 11th 
December, 1996 prohibiting the setting up of aquaculture 
industry/farms other than traditional and improved 
traditional type of farming in the Coastal Regulation Zone 
(CAl) area and the Increased risk of disease due to 
wide-apread viral infection. 

(d) ,The Government of India and the State 
Government have a number of schemes for Increasing 
marine landings. The Marine Products Export Development 
Authority (MPEDA). under the Ministry of Commerce & 
Industry, is supplementing these efforts through a few 
schemes intended at improving the efficiency of fishing 
as well as the quality of the product. Specifically. the 
foRowing schemes are implemented by MPEDA in this 
regard; , 

(i) Subsidy for installation of fish finders, GPS., fish 
hold etc., in mechanised fishing vessels. 

(ii) Training of fishermen on the use of fish finders, 
GPS, etc. 

(iii) InstaHation of Turtle Excluder Devices (TEDs) 
on board fishing vessels. 

(iv) Supply of insulated fish boxes to fishermen etc. 

For increasing brackish water and fresh water shrimp 
production, MPEDA is implementing a few schemes 88 

foUows: 

(i) Subsidy for new farm development. 

(Ii) Subsidy for setting up of new shrimp and 8C8IJ1)i 
hatcheries. 

(Ii) Subsidy for setting up of effluent treatment 
system in fanna. 

(iv) Subsidy for setting up PCR labs (for earty 
detection of YiraI dise1888) In hatcheries. 

(v) Subsidy for procurement of water testing Idts for 
~ 'shrimp farms. 
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(vi) Subsidy for setting up chilled room near fann 
areas. 

(vii) Tralning and inter-state study tour of farmers. 

For promotion of aquaculture, the following thrust 
areas have been identified by the MPEDA: 

(i) Bringing add"ltional area under culture; 

(ii) Diversification to new species; and 

(iii) Making aquaculture sustainable throug: 

(a) Disease prevention and control through good 
fann and health management. 

(b) Environmental management and eco-friendly 
farming practices. 

In addition, in order to increase the export of marine 
products, MPEDA has been taking several steps, Including 
schemes for extending financial assistance to the seafood 
processing industry; steps to upgrade proceaalng facilities 
to meet intemational standards of hygiene and quality; 
expansion of aquaculture; imparting training to aquaculture 
farmers to adopt sound management practices to prevent 
outbreak of diseases; assistance to produce vaJue.added 
products for export; marketing support, etc. 

(e) A target of US$ 1376 miHion has been fixed for 
export of marine products during 2003-04. 

Agenda for Forthcoming WTO Meet 

"429. DR. V. SAROJA: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the agenda for the forthcoming Mlnlstertaf meet 
of WTO to be held at Cancun, Mexico in September, 
2003; 

(b) the issues which require detailed deliberations; 

(c) India's stand on these Issues; 

(d) the manner in which In<Ia has prepIII8d itaeIf to 
hefp in arriving at a consensus on these i88ues; 

(e) The countries which have decided to support 
India's views on the issues in the WTO meet to. protect 
the interest of developing countries; Mel 

(f) the details of meetings held by developing 
countries including India to arrive at a ~ on the 
issues? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AtIO INDUSTRY (SHRI 
ARUN JAlTLEY): (a> and (b) The agenda for the fifth 
Session of the Ministerial Conference of the WTO, 
achecIuIed to be held in cancun (Mexico) from 10-14 
September 2003, has not yet been circulated. However, 
in tenna of the decision of the MIni8tera at Doha, as 
contained in the Doha MinisterIal Declaration, the Fifth 
Session of the Milistertaf Conference will take stock of 
progress in the -negotiations under the work programme 
adopted at Doha; provide any necessary poIitIcaJ guidance; 
and take decisions as necessary. Further. explioit 
consensus would be required on modalities at Cancun 
for laooch of negotlatione on the four so-called Singapore 
issues, namely, Trade and Inveatment; Trade and 
Competition Policy; Transparency In Government 
Procurement; and Trade Facilitation. 

(c) and (d) India has been actively participating In 
the negotlatione on various iIaue8 Included In the Doha 
Work Programme. India has COIWI8tently taken the at8nd 
during these negotiations that the development cimensIon 
of the Wort< Programme should be maintained and not 
dHuted at any cost. 

In so far as negotlatione under the WTO Agreement 
on Agricuhure Is concerned, India's position has been 
that further commitments on market access by developing 
countrlee are contingent upon substantial reduction in all 
trade-dlstorting domestic support and elminatlon of all 
forms of export subsidies. Moreover, any market access 
c:ommIImenIs by developing countries should take fully 
into account their economic and social conditions, 
development needs, food and livelihood security and rural 
dewIopment requirements. Incia has pointed out thet the 
mandate for negotiations provides that special and 
differential traatment for developing oountries shall be an 
integral part of all .ements of the negotiatiOns In 
agricultura. 

In respect of non-agricultural products, India has 
stror9Y advocated Increased market access for pIOducts 
of uport Interest to India such as textiles, leather goods. 
Incia has also stressed the needs for providing for 'less 
than full reciprocity' In the matter of reduction 
comllllt".. .... ExpressIng strong IntenI.t In the aervtces' 
negotiations, India has asked for greater liberalization In 
the rnovanent of natural persons. 

On the 8CH:8IIed SIngapore i88ues, views of WTO 
MembeIs are sill div8Igent on many of the key espedB. 
Greater clarity would be required before any decision on 
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modalities could be considered. The clarlflcatory procoss 
mandated at Doha should be continued 80 as to reach 
a broad understanding of aNaspect8 of the ;ssue involved. 

India has been coordinating at bilateral, plurtlateral 
and multilateral levels. both with developed and developing 

. country partners aimed at resolution of all the 
developm~nt·related issu~, :'uch as Tf:IPS and Public 
H.ealth; Special and Dlffert-ntial T~a8t",ent; and 
Implementation-relataa .SSUd!.. on Il priority Oasis 80 as 
10 have a 5ucc('ssful oute .. ,....,.. at th'" C.,.ncun MinISterial 
~onference. 

(e) and (f) The- Dotla MI.-.istflrial Ueclll!'atinn provides 
a development focus tor the negotiaticJna launched at 
Doha. Hence. all WTO Members r6cognis8 tlie neect to. 
special f:ttanllon to devekoplng countries by providing 
special and dIfferential treatm&nt and technical asr.istartct.J 
capacity. bUIlding programm€ls In favollr of develGping 
countries. India would press fer the retention of this fOCUb 
throughout the negotia'iions and lot. 1;-::> c."'i'::!.!slons to bb 
:Hrivea at. Support for Indls's Vi~"~8 In ~TO f.-ol1'l 
dove!oping c()untrie$ vary trom iSSUE; to ias,ue. 

,. 9rouP of like· minded countries, wt,ere Indie Is Slso .• 
a part. ments Informally in Geneva regula:1y. Meeting held 
among qroups of devetoping countnes ilicitJ~ II meeting 
Cif the Minisl03rs of Tracie from the Eastem VId Southern 
Africa held in Nairobi on 28tt. May 200:" the SIK't:'I,-j 
LOC Trade Ministers' meeting In '(Jllaka ti~.:d tror, 
31 M,lv~2 June 2003; the Trade Ministerc.' lTIE:ellll9 ~f 

the Afric<.tn Union in Mauritius from 19-20 June 2003' 
and the SIxth meeting of ACP Trade Ministers held ir 
Brussels from 31 July-1 August 2003. 'India will be 
hosting a meeting of Trade Mini~ters of the Like Minded 
G.oup of developing countries at Cancun prior to the 
Mintstertal Conference. Othe~ developing countries In 
general share the views: or. India on development-related 
I~sues such as TRIPS and Public Health: S&O treatment 
'or deVf~loping countries; and lesotulion of Implementetion-
related issues and concems wIfh existing WTO Agreements; 
.ind to a greater extent on the Singapore iesues 

(Trans/atIOf., 

Improvement tn Import"export Syat8m 

·430.SHRI NAW.AL KISHORE RAt: 
DR. SUSrllL KUMAR INOORA: 

Will tbe Minasterot COM~ERCE AND. INDUSTRY 
be pleased to state: 

(a)' whether the Government are considering 
comprehtmslve reform measures to bring about 
impt:Ovemeni In the. present procedure of import and 
exports and to make It lrea of conuption; 

(b) H so, the details thereot; 

(c) whether any Committee has been set up for this 
purpose; and 

(0) If. so, the details thereof? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (a) to (d) Export and Import Policy for 
the panod 2002-07 was put in place with effect from 1 st 
~rli. 2002 The baSIC objectives of the Policy are to 
facilitate sustained growth in exports from the country to 
attain a share of at least 1 % ot global merchandise trade 
as also to stimulate sustained economic growth by 
providing access to essential raw material, intermediates. 
comporltints, consumabJes and capital goods required for 
augment~ng production and pro"Iding services. The 
strategy io achieve these objectives Includes reduction of 
trarn.action cost as weH as by bringing about a high 
degl'llle of transparency in the Implomentadon of the Poticy. 
t: urthf)~ improvements in the Pol!cy and Procedures have 
03e"o introdUced in the Exim Policy for 2003·2004 
announ(;(';d on 31st March, 2003 

A high level Committee c(Jmprjsln~ ~mment 

econoo'lats •. bUSiness leaders repr9Se!11in~ thf! Chambers 
of Commerce,· Expor. Promotion ~ .. ,d 'cxjJ6denced 
prot~S&ionals was constituted as part of ~he exercise for 
the formulation of the' Exlm PolICY 2002-2007 and the 
recommendation~ ot the COn:'lmittee were taken into 
conskJeratio -, i.l fir.alizing the Polley. 

Re.trf,,;,Uona on Import of Raw Mstarlala 

*431. SNR' RAMJI LAL SUMAN: WUI the Minister of 
COfl,4~cMCE .AND INOUSTQY be please<: to state: 

ill) whethe: therelVe cet1aln restrictions on the import . 
of raw materialt. us&d i!" t'le marble. i'ldustry in the country 
whereas the finished goode have been' exempted from 
tra. import restrictions; 

(b) if ~O, the reaacns therefor; 

(c) Whether the bncea have been Iesued tG only 
. ~ ~ for Importing I'8W matei1aJ On the ~ 

eft their -past performance; 
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(d) if not, the facts In this regard; . 

(8) whether the Govemment have received reqUests 
for removing restrictions on all the Imports and exports 
concerning the marble industry; and 

(f) if so, the details thereof and the reaction 01 Union. 
Government thereto? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (a) to (I) The restrictions on the Import 
of finished products such as Marble titles were removed 
on 1-4-2001 as such restrictions could no longer be 
justified on ground of "Balance of Paymenr. However. 
the restrictions on import of Rough Marble Blocks and 
slabs were continued and their imports are aHowed subject 
to the guidelines Contained in Policy Circular 01 Directorate 
General of Foreign Trade dated 14-03-2002. Such 
restrictions on imports and exports under the Exim Policy 
can be adopted and enforced on the principle of 
restrictions listed in Para 2.6 of Exim Policy. 

A number of representations have been received from 
Industries Associations as well as from Individual parties 
for the removal of the restrictions on import of Rough 
Marble Blocks. After duly considering the representations 
and in consultation with the concerned Ministries. It has 
been decided to maintain status quo in this regard. 

(English] 

R •• urgent Indlll Bonds . 

'432. SHRI KHARABELA SWAIN: Will the Minister 
at FINANCE be pleased to state: 

(a) the redemption amount of the deposits made with 
Resurgent India Bonds; 

(b) whether the depositors in such bonds are going 
to withdraw the amount; 

(c) if so, the reasons therefor and Its effect on the 
forex reserve position of the country; and 

(d) the steps the Government propoee to take to 
face such eventuality? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI. JASWAKT SINGH): (a) It Ia estimated 
that foreign exchange equivalent upto US $ 5.5 billion 
will be required to repay the principal and inhKest on 
Resurgent India bonds. 

(b) Bonds are fully repatriable and the depositors 
have the option to withdraw or .-.inV88t the amount In 
other schemes. 

(e) As the Resarve BaN< of India has built up 
sufficient forward foreign currency assets, the impact of a 
redemption of thes. Bonde, on our foreign exchange 
reserves wiH not be significant. 

(d) Does not arise in view of (e) above. 

Trade Gap 

-433. SHRI CHANDRA BHUSHAN SINGH: 
SHRI A. NARENDRA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the overaJI position of India's export-import during 
each at the last three ye8f'5 upto June,. 2003; 

(b) the ItemaIsectora whoM export and Import have 
increasedldecreaaed during the ave period; 

(e) whether the sudden rise in Imports during flf'8t 
three months of current fiscal year has increased the 
trade gap of the country which had remained within 
auatainable IImrts in the last faw yea,.; 

(d) " so. the details thereof and the reasons for 
sudden rise of imports; and 

(e) the steps being taken by the Government to boost 
the export and to reduce the Import and to keep the 
trade gap within the sustainable limits in future? 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): (a) The overall position of India's 
exportB-lmporta in respect of merchandiae goods during 

. • each of the last th,.. years are given below: 

(US $ MIllion) . 

~1 2001-02 2OQ2.OO (P) 2003-04. (P) 

(AprihJune) 

Export 44560 43827 52234 13147 

Import 50536 51413 61286 17329 

P: ProvIeIonaI DeIa. 

• 
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(b) The exports of almost all the major sectors except 
plantations have increased during the above period. The 
major items of imports which have shown a higher growth 
rate are petroleum. oil and lubricant. machinery. precious 
and semi-precious stones etc. The major Items of Imports 
which have shown a decline are fertilizers and project 
goods. 

(c) and (d) The trade gap during April.June. 2003-04 
is placed at US$ (-) 4182 million as compared to 
US$ (-) 1801 million during April-June 2002-03 and 
US$ (-) 2430 million in April-June, 2001-02. The rise in 
the trade gap during the first quarter of current financial 
year is due to the growth of both 011 and non-oil Imports. 
While some of these are essential imports others are 
required for export production and for domestic industrial 
production. 

(e) Based on the strategies contained in the Medium 
Term Export Strategy 2002-07, announced in January, 
2002, a number of programmes/schemes have been 
launched through the Union Budget, 2003-04 and Exim 
Policy, 2003-04. In the Exim Policy, 2003-04, besides, 
the focus on Service exports, policies have been devised 
to strengthen Special Economic Zones (SEZs), 100% 
Export Oriented Units (EOU's), etc. A new programme 
called "Focus CIS' has been introduced. Duty 
Neutralization Schemes for import of inputs used for export 
production have been strengthened. Export Promotion 
being a constant endeavor of the Government, its 
performance is continuously monitored on a regular basis 
and steps are taken to promote the exports and reduce 
the trade gap. As a result exports in 2002-03 reached 
an all time high of US $ 52.2 billion registering a growth 
rate of 19.20% in dollar terms. In April.June, 2003-04 
export growth rate was 11.06% in dollar terms. 

{Translation] 

Venlehed Companle. 

*434. SHRI ASHOK KUMAR SINGH CHAN DEL: Will • 
the Minister 01 FINANCE be pleased to state: 

(a) whether 185 private companies which had floated 
public issues in the share market have vanished with 
Rs. 1150 crore of common investors; 

(b) if so, the names of all those companies along-
with the details of the amount of money owed by them; 

(c) the action taken against those vanishing 
companies under the various provisions of the Companies 
Act. 1956; 

(d) whether Securities and Exchange Board of Inda 
(SEBI) had made proper assessment in regard to the 
functioning of the above companies at the time of floating 
of shates by them; 

(8) if so, whether the SEBI had allowed those 
companies to Issue their share in the market by neglecting 
the shortcoming noticed by It In their claims after ItB 
assessment; 

(f) if so, whether the govemment have takenlpropoee 
to take any action against the officers of SEBI; and 

(g) if so, the details thereof? 

THE MINISTER OF FINANCE AND COMPANV 
AFFAIRS (SHRI JASWANT SINGH): (a) Yes Sir. 

(b) The names of the companies and the issue size 
are given in the enclosed statement, 

(c) Prosecutions under Sections 62/63, 68 and 628 
of the Companies Act have been launched against 149 
companies. Prosecutions for non-filling of statl40ry returns 
have been launched against 142 companies. First 
Information Reports have been filed in 50 cases for 
offences punishable under the Indian Penal Code. 

(d) and (e) The issue of capital and related matters 
are governed by the provisions of the Companies Act 
195& The companies which floated public Issues after 
1992 were required, in addition, to comply with the 
disclosure requirements laid down by SEBI under the 
then SEBI (Disclosure and Investor Protection) GuideHnee. 
In accordance with the statutory requirement applicable 
at that time, a copy of the draft prospectus was filed 
with SEBI for vetting to ensure compliance with the 1992 
guidelines. 

(f) and (g) Do not arise in view of answer to parts 
(d) and (e). 

Stlltement 

Lis' of Vanishing Companies 

(As. crore) 

SI.No. Name of Company Issue Size 

2 3 

1. Aalhi Industries Ltd, (Formerty 5.52 
Aashi Pharmachem Umited 

2. {v:tne SpiMers Ltd, 2.58 
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2 3 2 3 

3. Aditya AI~ds Ltd. 3.55 32. CIIson finance & InWltment Ltd. 2.51 
'co' 

4. Advance ~io CQaJ (Incla) Umited 4.87 33. CitIzen Yarns Limitec:I 2.2 

5. Alps Motor Finance Ltd. 2.44 34. Creatwortd Malinee Ltd. 4.38 

6. Ami Ganga Infrastructure Umited 3 35. Cromakem Umited 3 

7. Amigo Exports Ltd. 3.3 36. ClIson Organics Ltd. e 
8. Ankush Finstock ltd. 3 37. Oanim Leathers Ltd. 4.75 

9. Aqua Oev India Ltd. 8.3 38. Deccan Petroleum Ltd. 4.57 

10. Arrow Securities Umlted 4.75 39. Dee Kartavya Finance Ltd. 4.06 

11. Asian Industries & Securities S A Ltd 4.6 40. Oenmur Fax Rolls Ltd. 10.21 

12. Auriferrous Aqua Farms Ltd. 7.05 41. Ohruv Makhan India Ltd. 7.35 

13. AVI Industries Umlted 8.34 42. Dhvanil Chemicals Ltd. 5.84 

14. A VR Securities 2.47 43. Dover Securities Ltd. (Fonnerty 2 

15. Ambuja Zinc Ltd. 2.14 
Oalwa Securities Umltad) 

44. Efcon Securites Ltd. 5.45 
16. Asian Vegpro Industries Ltd. 7.09 

45. Elektro Flame Ltd. 3.6 
17. Auroma Coke Ltd. 4.29 

46. Esskay Telecom Ltd. 3 
18. Bafna Spinning MHIs & Exports Ltd. 18.42 

Bahuma Polytex Umited 
47. Flntech Communications Ltd. 4.1 

19. 3.7 
48. Flora Wallcoveringa Ltd. 5.82 

20. Bhavna Steel Cast Umited 2.1 
49. Frontline FInancIal Services Ltd. ·4.43 

21. Big Star Films Ltd. (Formerly 2.69 
Moonholdings & Credits Ltd.) 50. Genuine Commodities Development 

22. Blossom Industries Ltd (Formerty 14.6 
Corporation 2.68 

Blossom Breweries Ltd.) 51. Girish Hotels Resorta Md Health 
Farms Ltd. 2.59 

23. Brakes Auto India Ltd. 3.73 
52. Global Blooms India Ltd. 2.1 

24. Bacchhat Investment and Finance Ltd. 2.2 
53. Global exhibitions 4.45 

25. Bodh Gaya Ceramics Ltd. 0.49 
54. Global Property Ltd. 4.25 

26. Caldyn Aircon Ltd. 4.45 
56. Goga Foode Ltd. 4.21 

27. Canara Credits ltd. 2.49 
56. Griva Hotels Ltd. (Name Changed to 

28. Carawell Hygiene Ltd. 2.49 KedIa Infotech Ltd.) 4.98 

29. Cauvery Software Engineering 6.5 57. Growth Agro Induatriea Ltd. 5.4 
Systems ltd. 

Charms Industries (Former1y Charms 
58. GazI Securities ltd. 4.8 

30. 3.75 
Ceramics Ltd. 59. Global Finance Corporation Ltd. 4.5 

31. Chirau Finance Ltd. 3.24 
(Formerty SIdh Global Equity Ltd.) 

• • 
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2 3 2 3 

60. Grapco Mining Co. Ltd. 4.n 89. Midwest Iron & Steel Co ltd. 6.3 

61. GUJarat Bonanza Auto And Steel 90. Mobile Telecommunications limited 11.53 
Rolling Ltd. 5.4 

91. Mother Care India ltd. 3.54 
62. Hallmark Drug & Chemicals Ltd. 7 

92. Manav Pharma ltd. 5.6 
63. Hari Parvat Merry Land & Resorts ltd. 2.85 

93. Mrug Pharmaceuticals Ltd. 3.6 
64. Hlndustan Tools & Forgings Ltd.··· 5.96 

94. Nagarjuna Industries Ltd. (Nagarjuna 2.73 
65. Hitech Winding Systems limited 3.84 Jlyo Marines Ltd.) 

66. Hltesh Textile Mills 7.48 95. Navakkarai Spinners Ltd. 3.16 

67. Hoffland Investment Ltd. (Formerly Vadra 2.90 96. Nilchem <?apitaJ Limited 7.1 
Investments Ltd.) 

97. Nova Electro Magnetic ltd. 14.27 
68. Harbour Networks Systems ltd. 4.69 

98. Nuline Glassware India limited 6.78 
69. Hi· T ech Drugs ltd. 3.23 

99. Naisargik Agritech (India) ltd. 4.86 
70. ICP Securities 2.34 

100. Naturo Pest ltd. 4.84 
71. Integrated Amusement limited 8.38 

101. Nlehu Ancap Ltd 4.25 
72. Ichakalanji Soya Ltd. 2 

102. Ocean Knits Ltd. 2.61 
73. Interactive Financial Services Ltd. 1.85 

103. Oriental Remedies and Herbals limited 1.88 
74. Ishaan Infrastructures & Shelters limited 6.1 

104. Orissa luminaries ltd. 4.95 
75. Kalyani Finance Ltd. 3.2 

106. P K Vaduvammal Rnance ltd. 1.5 
76. Kamakshl Housing Finance Ltd. 5.71 (Novel Finance Ud.) 

77. Kayesvee Education ltd. 4.15 106. Panggo Exports Ltd. 2.47 

78. Kasar Greenfield limited 5.69 107. Pappilon Exports ltd. 11 

79. Kiev Finance ltd. (Fonnerty Keiv 12 108. Pariksha Finvest lease ltd. 2.48 
Investments & Prop. ltd.) 

109. PatJlputra Credit & securities ltd. 7.49 
80. Koma On Communications limited 4.51 

110. Pfimex International Ltd. 2.48 
81. Lakshya Securities Ltd. 3.24 

111. Premier Aqua Farms Ltd. 5.3 
82. Lympha Laboratories ltd. 3.35 

112. Prism Foods ltd. 3.75 
83. Lyons Industrial Estate Enterprises ltd. 6.37 

(Formerly Lyons Range Finance ltd.) 113. Parth Indus Ltd. 3.05 

84. Maa Capital Market Services ltd. 1.44 114. Pashupati Cables limited 11.95 

85. Maa Leafin and Capital ltd. 4.35 115. Perfect Wavers Umltec:t 4.68 

86. Madhyavart Exxoil Limited 2.3 116. Prime Capital Markets Ltd. 6 

87. Maha Chemicals Ltd. 3.83 117. Protech Circuit Breakers ltd. 2 
• J 

88. Marine Cargo Company Ltd. 3.41 118. Protec:h Swiklhgears Limited 2 
----
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119. Quality Phannaceuticals Ltd. :1.93 150. Sunrise Oleo Chemicals Ud. 6.26 

120. Rajgafh Investments Ltd. 3.05 151. Sura; Stone Corporation Ltd. 6.76 
• 

121. Rank Industries Ltd. 5.2 152. Swamima 011 lods. Ud. 2.6 

122. Ramymed Labs Ltd. 3.52 153: Saket Extrusions Ltd. 2.13 

123. Ready Foods Ltd. 19.6 154. Shivam Apperals export UmIted 4.45 

124. Rhino Tyres Ltd. 9.59 
155. Shree Neelachal laboratories limited 3.15 

125. Rich Capital & Financial Services Ltd. 5.74 
156. Shree Surgovind Tradellnk Ltd. 3.75 

157. Shree Va)shnavi Dyeing & Printing limited 3.24 
126. Rizvi Exports Ltd. 3.65 

158. Shree Yaax Pharma & Cosmetics Ltd. 6.06 
127. Royce Marine Products Ltd. 7.61 

159. Shreeji Dyechem Ltd. 1.94 
128. Rahil Investment & Finance limited 7.91 160. Shri Mahalaxml Agricultural Developments 
129. Rajadhiraj Industries Ltd. 2.5 ltd. 5.09 

130. Realtime Flnlease Ltd. 3.75 161. Shubharn Granites Ltd. .12.29 

131. Rusoday & Company Limited 0.94 162. South AsIan Mushrooms ltd. 6.1 

132. S S K Fiscal Services Ltd. 2 163. Sparkle Foods Ltd. 5 

133. Sai Gruha Finances and Engineering Ltd. 4.OS 164. Super Domestic Machines Ltd. 5.55 

134. Saimoh Auto links Ltd. 2.6 
165. SushU Packaginga (India) Ltd. 4.52 

135. Sangeo Services Ltd. 4.66 
166. Swastik Nitro Aromatics Ltd. 2.1 

136. Seema Industries ltd. 2.56 
167. Tactful Investments Ltd. 3.29 

137. SeHridge Automobile Leasing and 2.82 
168. Topline Shoes Limited 7.8 

Inds. Ltd. 169. Tlrth PIastic& Ltd. 5.03 

138. Shakthi Flowers & Tissues Ltd. 3.3 170. Tuscon Exports Ltd. 19.85 

139. Shefali Papers Ltd. 2.57 171. Unicom Pharmaceuticals (Indta) Ltd. 8.38 

140. Shyam Prints & Publishers Ltd. 2.25 172. Univel'88l VIta A1imentare Ltd. 1.8 

141. Siddhartha Phannachem Ltd. 12 173. V.... Infot8ch Ltd. (Formerty Dharlaon 2.65 
EnteIprises LtdJPeopIe Entertainment 

142. Simplex Hotding Ltd. 2.27 Networks Ltd., Dreamland EntertaInment 
Networks Ltd., 

143. Southern Herbals Ltd. 6.11 

144. Spil Finance Limited 5.7 
174. V .... World Ltd. (Aka Ongoing & 5.09 

advertising Packaging LtdJUttle 

145. SSP Polymers Industries ltd. 3.24 Kingdom World ltd. 

146. Star ElectroniC$ ltd 2.47 175. Vermanl Steel Strips ltd. 4.25 

147. Star Exim ltd. 2.76 178. VIdiani Agrotech ltd. 39.95 

148. Sterling Kalks and Bricks ltd. 4.44 
1 n. Vini Metaspin Steels ltd 11.32 

149. Sukhchain Cements ltd. 3.65 
178. VIsion Technology Incia ltd. 4.09 

jjj • 
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2 

179. Vipul Securities Ltd. 

180. Welcome Coir Inds. Ltd. 

'81. Winfarm Agro Industries Ltd. 

, 82. Walker India Limited 

183 Westem India Industries Ltd. 

184. Zed Investment Ltd. 

185. Zodiac Cements Ltd. 

[English] 

Functioning 01 SEZa 

'435. SHRI K.P. SINGH DEO: 
SHRI PARSURAM MAJHI: 

AUGUST 22, 2003 to Questions 72 

3 

3 

6.66 

2.99 

3.75 

232.6 

2.8 

7.43 

1156.3 

given by the Union Govemment on the basis of proposals 
received from different State Governmentalpromoters, 
State-wise and location-wise; 

(b) the date on which approval has been given to 
each proposal, State-wise; 

(c) the reasons for non-functioning of Special 
Economic Zones partlcularty at Paracleep and Gopalpur 
in Orissa; 

(d) the date by which these Special Economic Zones 
are likely to become functional; and 

(e) the details of steps being taken to expedite the 
functioning of these Special Economic Zones at the 
eartiest? 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY' (SHRI 
ARUN JAITLEY): (a) and (b) Details of approval given 
for setting of Special Economic Zones on the basis of 
proposals received from different State Governmental 
promoters, State-wise and location-wise are Indicated 
below: 

(a) the details of proposats for setting up Special 
Economic Zones in respect of which approval has been 

S.No. 

1. 

2. 

3. 

4. 

5. 

Location 

Positra 
(Gujarat) 

Indore .. 

2 

(Madhya' Pradesh) 

Navi-Mumbal 
(Maharashtra) 

11\' 

Nangunery 
(Tamil Nadu) 

Visakhapatnam 
(Andhra Pradesh) 

Name of the promoter 

3 

Gujarat Positra Port 
Infrastructure Ltd. 

Madhya Pradesh State 
Industrial Development 
CorpOration Ltd. 

City and Industrial 
Development Corporation of 
Maharashtra Ltd. (CiDCO) 

Govt. of Tamil Nadu 

Govt. of Andhra prac:ieafI ' 

Date of Approval 

4 

3.7.2000 
(In principle) 
15.2.2002-
(Formal Approval) 

2.1.2002 
(In principle) 
27.11.2002 
(Formal Approval) 

5.5.2000 
(in Principle) 
15.2.2002 
(Formal Approval) 

28.9.2000 
(In principle) 

26.9.2000 
(In principle) 
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2 3 4 

6. Gopalpur (Orissa) Govt. of 0ri8sa 19.3.2001 
(In principle) 

7. Hassan (Kamataka) Govt. of Kamatalea 18.6.2001 
(In principle) 
8.8.2003 
(Formal approval) 

8. Kulpi (West Bengal) Govt. of West Bengal 23.5.2000 
(In principle) 

9. San Lake Government of West Bengal 7.11.2001 
(Kolkata) (In principle) 

13.8.2003 
(Fonnal approval) 

10. Bhadohi Govt. of Uttar Pradeih 19.9.2000 
(Ultar Pradesh) (In principle) 

11. Kanpur Govt. of Uttar Pradesh 2.1.2002 
(Uttar Pradesh) (In principle) 

12. Greater Noida Govt. of Uttar Prade8h 19.6.2001 
(Uttar Pradesh) (In principle) 

13. Moradabad (Uttar Pradesh) U. P State Industrial 27.11.2002 
Development Corporation ltd. (In principle) 

27.6.2003 
(Formal Approval) 

14. Paradeep (Orissa) Govt. of Orissa 2000 
(In principle) 

15. Vallarpadaml Cochln Port Trust 27.11.2002 
Puthuvypeen (Karala) (In principle) 

16. Kakinada Kakinada Seaports ltd. 27.11.2002 
(Andhra Pradesh) (In principle) 

17. Khopta Gujarat Positra Port 27.11.2002 
(Maha Mumbai- Infrastructure Ud. (In principle) 
Maharashtra) 8.8.2003 

(Fonnal Approval) 

18. Sitapur (Rajasthan) Rajasthan State Industrial 17.3.2003 
Development Corporation (In-principle) 

21.5.2003 
(Fonnal approval) 

19. Jodhpur (Rajasthan) Rajasthan State Industrial 22.5.2003 
Development Corporation (tn-principle) 

22.7.2003 
(Format approval) 

!i • 
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2 3 4 

20. Dahej (Gujarat) Gujarat Infrastructure 8.8.2003 
Development Corporation (In-principle) 

21. Baikampady Kanara Chamber of 8.8.2003 
(Karnataka) Commerce & Industry (In-Principle) 

(c) to (e) The greenfield SEZs are being set .up 
largely in the private sector in association with the State 
Governments and are in the nature of large infrastructure 
projects with long gestation period. Of the 21 SEZs 
approved for establishment, SEZs at Indore (Madhya 
Pradesh). Salt Lake, Kolkata (West Bengal) and Jaipur 
(Rajasthan) are now ready for operation. As regards 
Gopalpur. Government of Orissa is the main promoter 
and faciiltator of the SEZ through its nodaJ agency, Orissa 
Industrial infrastructure Development Corporation (lOCO). 
Mis Tata Iron & Steel Company Limited (TISCO) have 
shown interest in the SEZ venture as a joint venture 
partner. Selection of strategic developer/marketing of SEZ 
is expected to start by the end of October, 2003 after 
the SPV is formed. As regards Paradeep, the Stat. 
Government is considering the possibility of re-Iocating 
the SEZ at Duburi, which is about 125 km from Pradeep 
Port for which adequate acquired land is available. 

Since the SEZs have been approved for 
establishment in the privateljoint sectorlby the State 
Governments. it is not possible to indicate a timeframe 
by which the approved Special Economic Zones are likely 
to becom~ functional. However. periodic meetings are held 
by the Department of commerce with the State 
Governments/promoters of SEZs to expedite the projects. 
Some of the recent steps taken to promote SEZs include 
duty free import/domestic procurement of goods for 
development. operation and maintenance of SEls and 
units therein. external commercial borrowing without any 
maturity restriction through recognized banldng channels, 
facility to set up Off-shore Banking Units in SEls, 
exemption from service tax to SEZ developer and units, 
exemption from Central Sales Tax on sales made from 
Domestic T aritl Area to income-tax holiday for 5 years, 
50% tax exemption for 2 years and 50% re-Investments 
out at profits earned for three years to SEZ units and 

exemption from minimum area requirement of 100 
hectares for port/airport based SEZs. 

Customs Duty on Edible 011 

'436. SHAt PAWAN KUMAR BANSAL: Will the 
Minister of FINANCE be pleased to state: 

(8) whether the· Central organisation for Oil Industry 
and Trade and several other Associations in edible oil 
industry have requested the Govermnent for status quo 
in custom duty on import of palm refined oil; 

(b) if 80, whether the customs duty structure on edible 
oils was examined by the Government and it was decided 
not to make any change In this regard; 

(c) If 80, the reasons for announcing reduction in 
such duty on ABO Palm oil and RBO PaimoIein; and 

(d) the effect thereof on the local industry anct farmers 
growing edible oil seeds? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIAS (SHAI JASWANT SINGH): (a) Yes, Sir. 

(b) and (c) The customs duty structure on edible oils 
was examined as part of this year's budget exercise and 
again at the consideration stage of the Finance Bill, 2003. 
In order to reduce the landed cost of refined palm oils 
and to stabiUze the edible 011 prlees in the domestic 
market, the customs duty on ABO palm oiVpalmolein was 
reduced from 92.4% (85% BCD+4% SAD) to 70% (70% 
basic+Nil SAD), with effect from 30th April 2003. 

(d) Consequent to the reduction in customs duty, the 
prices of ABO palamoiein in the domestic market have 
stabilized. Imports of refined palm oils have also not 
Incre~ substantially. The trends till now do not indicate 
any adverse effect on the local Industry and farmers 
growing oil seeds. 

SettIng up of Special Purpo_ Vehicle 

-437. SHAIMATI PRABHA RAU: Will the Minister of 
FINANCE be pleased to atate: 

(8) whether the Government have decided to set up 
a Special Purpose Vehicle (SPV) for raising the debt 
di~ • fro"", the other countries instead of raising it 
through the State Bank of India; 

(b) if so, Ihe details thereof; 
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(C) the amount proposed to be raised to the 80vereign 
bonds 8'l~ the putpOse for borrowing the money from 
abroad: 

(d) whether the Government propose to prepay the 

residual pool currency loans ftom World Bank out of the 
money •. be raised from abroad; and 

(e) the total amount of loan required te, repay World 
Bank and other foreign ~inaneial institutions? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRl JASWANT SINGH): (a) to (c) No, Sir. 

,tl) Taking advantage of the comfortable foreign 
exchanr,c reserves and low domestic interest. rates, the 
uuvernmP.nt prematurely repaid high cost loan owed to 
the World Bank and Asian Development Bank totalling 
around US $ 3 billion. The Government of India intends 
to confinue with this policy. 

(e) The details of loans outstanding on Government 
Account to the Wortd Bank, Asian Development Bank, 
other Financial Institutions and bilateral uaistanoe as on 
July 31sl, 2003 are given in the follOwing Table: 

Financial Institution Debt Outstanding (in US 
$ billion as on 31107/03) 

t. World Bank 25.49 

2. ADB 1.71 

3. IFAD 0.26 

4. EEC 0.04 

4. OPEC 0.02 

5 . Bilateral Assistance 14.05 

. ---
lotal 41.57 

Closure of Textile Mms 

*438. SHBI. RATlLAL KALIOAS VARMA: Will the 
Minister of TEXTILES be pleased to state: 

{a) the number of textile mills closed during 2001-02 
n"ld 2002.()3. State-wise; 

(b) the reasons for closure of these mills; 

(e) the numbe"r of labourers rendered jobless due to 

aosureof theBe mills, m"'"wtse; 

(d) whether the UnlonGovemment have any proposal 
to revive these closed mlUs; 

(e) If 80. the details thereof; and 

(f) If not, the reasons therafor? 

THE MINISTER OF TEXTILES (SHRI SYEO 
SHAHNAWAZ HUSSAIN): (a) The state-wise number of 
cotton/man-made fiber textile (Non-SSI) mills closed 
in the country during 2001-02 and 2002-03 is given 
below: 

SI.No. State 2001-02 2002-03 

1. Andhra Pradesh 3 6 

2. Assam 

3. Gujarat 5 

4. Haryana 5 3 

5. Jammu & Kashmir o 

6. Kamataka 2 

7. Ketala 1 '2 

8. Madhya Pradesh o 

9. Mabarashtra 1 o 

10. Orissa 3 

11. Punjab 3 6 

12. Ra~than 4 1 

13. Tamil Nadu 11 10 

14. Uttar Pradesh 1 o 

1 S. West Bengal 2 3 

16. Uttaranchal o 

17. . Pondlcherry o 

18. Manipur o 

Total 42 41 

(b) and (c) The reason for closure and number of 
workers affected due to closure of above textile mitis is 
given below: 

• • 
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S.No. Reasons 2001-02 

No. of 

MiUB 

1. Financial Difficulties 21 

2. Labour Strike 3 

3. Lockout 2 

4. Others 16 

Total 42 

(d) to (f) The Govemment seeks to foster a policy 
regime, which facilitates growth and development of 
industry. The Govemment has taken a number of steps 
for revival of sick industrial units which, inter-aJia, include, 
guidelines of the Reserve Bank of India to banks, 
amalgamation of sick units with bealthy units, setting up 
of Board for Industrial and Rnancial Reconstruction (BIFR) 
under the Sick Industrial Compat'Iies (Special Provisions) 
Act, etc. The Reserve Bank of India has been Issuing 
from time to time elaborate guidelines covering all areas 
of industrial rehabilitation viz. detection of industrial 
sickness at incipient stage, identification of sicklweak units, 
carrying out viability study of the units then extending 
relief and concessions to only viable units, co-ordination 
among banks and financial institutions and banks 
themselves, norms for promoter's contribution, extended 
period for repaymentlrescheduUng of loans, conversions 
and waiver of penal rate/compound Interest, etc.; 

Income tax benefits are granted to heaIIhy units when 
they take over sick units under SectIon 72 of the Income 
Tax Act, 1961. The tax benefit is In the form of cany 
over of the accumulated losses and unabsorbed 
depreciation of the sick companies after amaIgarnation. 
BIFR provides a forum where the agencies concerned 
are brought together on a platform for analyzing, 
diagnosing and evotving a reasonable dec:iaion for revival 
or otherwise of the sick industrial oolt. 

Committee on State finance. 

"439. SHRI NARESH PUGLIA: Wi. the Minister 01 
FINANCE be pleased to state: 

(a) whether the Reserve Bank 01 India has set up a 
high-level Committee to review the growing financial 
burden on various States on account of pension 
funding; 

(b) if so, the details thereof; 

2002-03 

Workers No. of Workers 
affected Mills affected 

10698 19 9649 

1466 3 909 

203 5 31n 

7234 14 4015 

19601 41 1nSO 

(c) whether the report of the CommIttee has since 
been received; 

(d) If so, the salient features thereof and the reaction 
of the Govemment thereto; and 

(e) If not, when the Committee Is Ukely to submit its 
report? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) to (e) The 
Reserve Bank of India has set up a Group to study the 
pension liabilities 01 State Governments. The Group, under 
the Chairmanship of Shri B.K. Bhattacharya, former Chief 
St.lCretary to Government of Karnataka, consists of 
Finance Secretaries 01 eight State Governments, 
representatives from the Department of Pension & 
Pensioners' WeHare, Government 01 India, Ute Insurance 
Corporation of India and a few experts, as members. 

The Terms of Reference require the Group to study, 
inter ... the existing pension scheme prevailing in the 
States to I'8View the trends In the pension payments 01 
the State Governments and their fiscal implication and to 
suggest appropriate mechanism regarding funding 
arrangements to be put in place for enabling the States 
to meet their growing future pension liabilities. The Group 
Is expected to submit its report by the end of October, 
2003. 

Export of Texll ... 

*440. SHRI K.E. KRISHNMAURTHY: 
SHRI IQBAL AHMED SARADGI: 

WIt the Minister 01 TEXTILES be pleased to ataI8: 

6a) twh8Iher the export at ......... dradcIIy faIan; 
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(b) whether any review with regard to the textile 
export has been recently made by Govemment to assess 
the situation; 

(c) if so, the outcome thereof; and 

(d) the measures being taken by the Govemment to 
increase the exports? 

THE MINISTER OF TEXTILES (SHRI SYED 
SHAHNAWAZ HUSSAIN): (a) As per available Directorate 
General of Commerce Intelligence & Statistics (DGCI&S) 
data, textile exports during the year 2002-2003 amounted 
to US$ 11842.2 million as compared to exports of US$ 
10764.7 million during the previous year 2001-2002, 
recording a growth of 10.0"-'. 

(b) and (c) Government Is monitoring the textile 
exports situation on a continuous basis. In this regard, 
the Union Minister for Textiles held a meeting with the 
representatives of Textile Export Promotion Councils, Jute 
Manufacturers Development Council (JDC) and Coir Board 
on 6th March 2003 to review the export performance in 
different textile sub-sectors vis-a-vis targets. In the 
meeting, the representatives of Textile Export Promotion 
Councils agreed 10 work towards achieving a target of 
US$ 16,310 million for lextiles and clothing products for 
the year 2003-04. 

(d) Government have been taking a number of 
measures to increase textile exports. Some of the 
important initiatives are: 

(i) The Govemment has de-reserved the woven 
segment of readymade gannent from the SmaU 
Scale Industries (SSI) sector. It has also raised 
the 551 invesbnent limit for knitted aegment to 
Rs. 5 crores. 

(ii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradation of the sedor. 

(iii) Weaving, processing and garment rnachWlery, 
which are covered under TUFS, have been 
extended the facility of accelerated depreciation 
at the rate of 50%. Cost of rnechinefy has also 
been reduced through FI8C8I Policy meaaurea. 
This further encourages moderniIaIIon. 

(iv) With a view to encourage backward Integration, 
the custom duty on shuIIIeIesa Iooma has been 
brought from 15% to 5%. 

(v) NationaIlnetitute for Fashion Technology (NIFT), 
Its six branches and Apparel Training & Deatgn 
Centres (ATDCs) are running vartous couraeal 
programmes to meet skilled manpower 
requirements of textile Industry especially apparel 
in the field of deSign, merchandising and 
marketing. 

(vi) Facilities by way of eco-testing laboratories have 
been created to enable exporters to get the 
textile products pra-tested for conforming to the 
requirements of importing countries. 

(vii) The Government has launched a centrally 
sponsored scheme titled -Apparel Park for Elcport 
Scheme- for imparting focuaed thrust for setting 
up of apparel manufacturing units of international 
standards at potential growth centres and to give 
fillip to exports. 

(viii) For upgrading infrastructure facilities at important 
textile centers, a Bcheme 'Textile Centre 
Infrastructur8 Development Scheme' (TCIOS) has 
been launched. 

&cia Duty due from lTe end Hindu"" Lever 

3855. SHRI PRIYA RANJAN DASMUNSI: WID the 
Minister of FINANCE be pleased to &tate: 

(8) the total exci8e duty due from ITC and Hindualan 
Lever since 1987, till date; 

(b) the amount of the above companies have been 
questioned by the companies by aeeking judicial relief in 
the Court of Law; and 

(c) the progr88S of the litigations tiU-date1 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (8) to (c) The Information Is being 
collected .-.d will be laid on the Table of the House. 

Joba on Com ......... GrowIcIa 

3858. SHRI RADHA MOHAN SINGH: WIt .,. MinIster 
of FINANCE be pleaeed to staI8: 

(a) the detail of employe .. of P.q.b National Bank 
who had expked while In Uf\Iioe during the Iaat three 
years til date; 

(b) the deIIII& of dlpende .. 1B who have a-.. provided 
with the suitable jobs on compasaionaIe gt'OW1da; 
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(c) the details of dependants who have not yet been 
provided with jobs on compassionate grounds; and 

(d) by when they are likely to be provided jobs on 
compassionate grounds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (d) Punjab National Bank has 
reported that 834 of its employees expired while in service 
during the period 1999 to 2003 (till 13.8.2003). Out of 
the above. dependents of 3n employees have been given 
appointments on compassionate grounds. 425 cases have 
been found ineligible for appointment on compassionate 
grounds. 

DeciSIon on remaining 32 applications could not be 
taken for want of requisite information relating to assets, 
liabilities. Income of the families etc. from the applicants. 

Import of Uquor 

3857. SHRI RAM MOHAN GADDE: 
DR. M.V.V.S. MURTHI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the three star and other hotels can Import 
foreign liquor duty free against 5 percent of their foreign 
exchange earnings as per the recent orders of' the 
Government; 

(b) if so, whether this facility in not avanable to one 
or two star hotels and other restaurants; 

(c) if so. the reasons therefor; and 

(d) the corroctive steps taken by Government to 
provide this facility to one and two star hotels and 
restaurants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) Yes, Sir. The Govemment 
has formulated a scheme wherein service providers nave 
been allowed duty free credit entitlement for import of 
spares, office equipments and furniture, professional 
equipments and consumables. In the case of hotels (three 
star and above) related to tourism sector and r.gistered 
with thfl Deptt. of Tourism, such duty free entitlement is 
5% of the average foreign exchange eam&d by ttlem 
provided foreign exchange eaming of the service providers 
is over 10 lakhs fOr preceding three Ilcenalng years. 

[Translation} 

Simplifying Tax System 

3858. SHRI PADAM SEN CHOUDHRY: Will the 
Minister of FINANCE be pleased to state: 

(a) whe~er the Government have recently taken a 
number of decision to simplify and streamline to tax 
system with the objective to protect the tax-payees from 
harassment; 

(b) if so, the details thereof; 

(c) whether there is a proPosal to appoint lokpal in 
order to improve the image of the revenue department" 
and for expeditious disposal of complaints; and 

(d) H so, the time by which a final decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI A~ANDRAO 
VITHOBA ADSUL): (a) and (b) Rationalisation and 
simplification of Tax Laws is an ongoing process. The 
attempt of the Government is always to make such 
changes in tax laws, which are consumer friendly and 
protect taxpayers from avoidable harassment. These 
inclucm substantial reduction in interface of assessees 
with the officers by introduction of self-8888SSment by 
the assessees, extension of maximum retaD price based 
assessment; establishment of Settlement Commission for 
resolution of disputes; introduction of Electronic data 
Interchange system In major Customs Stations; speedy 
disbursement of duty drawback on exports; introduction 
of simplified Income Tax retums forms, scheme of bulk 
filing of returns by employers on behalf of employees; 
enabling electronic filing of retums through intennediaries; 
providing free software for easy preparation of retums 
through 'Sampark' Scheme; better tax payer sarvice 
provided by ISSUe of refunds in time bound manner; 
abolition of requirement of clearance certificates; etc. 

(c) So far a8 Direct Taxes are concerned, proposal 
to appoint Income-tax Ombuds,!,an for more effective 
redressal of grievances of tax. payers, i6 under 
consideration .of the .Government. However, no such 
proposal" under consideration of Government with regard 
to Indirect Taxes. 
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(d) As the proposal is still under consideration, it 
may not be possible to Indicate a Rreciae limeframe wIlh 
respect to Direct Taxes. 

(English) 

Foreign Investment 

3859. SHAI N. JANARDHANA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemmenfs attention have been 
drawn to the news-item captioned "India not fit for fo~n 
investment" appearing in the 'Indian Express' dated 
31.7.2003; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the steps the Govemment have taken to eradicate 
the maladies pointed out in the report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
V!THOBA ADSUL): (a) and (b) Yes, Sir. The news-item 
appeared in 'Indian Express' dated July 31, 2003 reported 
the findings of World Bank study prepared in association 
with Confederation of Indian Industry. The study observed 
that despite India being a cost effective location for several 
industries, transportation bottlenecks and infrastructure 
costs often wipe out India'£, advantage for foreign direct 
investment compared to many other emerging market 
economies. 

(c) Government has taken several steps to promote 
domestic and foreign investment which amongst others 
include liberalization of policy In trade, Industry, foreign 
direct investment infrastructure and financiat sector, 
rationalization and reduction of both direct and Indirect 
taxes, reduction of interest rates, tax holidays for 
investment in infrastructure and backward areas, combined 
with sound-macro economic policies so as to stimulate 
economic growth with stabUity in prices and exchange 
rates. 

The budget 2003-04 proposed public private 
partnershIp for infrastructure development. The measures 
are expected to remove the infrastructure bottlenecks. As 
a result of these measures, the' foreign direct inflows 
have by and large . registered a consistent growth since 
1991. FDI inflows have Increased from US$ 2.34 billion 
in 2000-01 to US $ 3.9 biUion In 2001..Q2. 

MIning of Files of Uphar Fire T,..cty 

3860. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether several important documents relating to 
Uphar Cinema fire tragedy a high profile case, have been 
found missing from the court; 

(b) if so, whether any inquiry has been made by the 
Government In this regard; 

(c) if so, the details of the Inquiry alongwlth the 
punishment accorded to the accused; and 

(d) the precautionary measures have been proposed 
by the Government to avoid such happenings in the 
future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (.) to (d) 
Yes, Madam. During the course of trial, it was observed 
that some of the documents were partly tom and some 
not available at all In the court records. The trial court 
ordered for leading ot secondary evidence in the form of 
photocopies of theae records. As far 88 the prosecution 
evidence is concemed, there is no loss since secondary 
evidence has been allowed and being led. 

No proposal's under the constderation of the Central 
Govemment to make an Inquiry In this regard. 

Opening of BranchH In Rural Area, ~y Private 
Banke 

3861. SHRIMATI RAMA PILOT' Will the Minister of 
FINANCE be pleased to state: 

(a) whether Reserve Bank of India has decided to 
adopt tough stand on banks reluctance to open branches 
in the rural and semi-rural areas as committed by them 
in their licensing agreements; 

(b) if 80, whether the Govemment have urged RBI 
to send a message to the banks to fall in line with the 
licenaing conditions under which each of them are required 
to have atleast 25 per cent of their branches in the rural 
and semi-urban areas; 

(c) If SO, the details thereof; 

(d) the total number of new private benks opened in 
the country during the Jut three years; and 

Ii , 
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(e) how many 'of them have followed this directive? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (e) The new private sector 
banks are required to open 25% of their branches in 
RuraVSemi-urban centres 8& a part of licence condition. 
Public Sector Banks and Old Private Sector Banks, 
already have adequate number of branches In RurallSemi-
urban centres. 

Kotak Mahindra bank is the only new private sector 
bank that has been set up during the last three years. 
The bank has been advised to open 25% of branches in 
RuraVSemi-urban centers within 3 years i.e before March 
2006 as a condition stipulated in its licence. At present 
it has no branCh in RuraVSemi-urban centres. All other 
new private sector banks opened earlier also have 25% 
branches in Semi-urban/Rural areas. 

[Translation] 

Functioning of Central Board of EJecl.. and 
Cultom. 

3862. DR. SUSHIL KUMAR INDORA: 
SHRI RAWI LAl SUMAN: 

Will the Minister of FINANCE be pleased to state: 

(8) whether there is a need to bring about 
comprehensive reforms in the structure and functioning 
of Central Board of Excise and Customs; 

(b) if so, whether any outline has been prepared in 
this regard; 

(c) if so, the details thereof; and 

(d) the time by which it is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) The Government has carried 
out the restructuring of the field fonnations utider the 
Central Board of Excise and Customs bringing about . 
comprehensive changes in their structure and functioning. 
The implementation of the restructuring plan Is In progress. 

{English} 

Funds Collected from Abroad 

3863. SHRI PRIYA RANJAN DASMUNSI: WIU the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment are aware that several 
Indian organizations collect funds from abroad for their 
activities In India; 

(b) if so, the details thereof, organization-wise; 

(c) whether the Govemment have conducted any 
comprehensive enquiry of such fund collection its 
utilisation and tax obligations; and ' 

(d). if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) and (b) Oetallaldata of such funds 
are not collected or maintained by the Income Tax 
Department, either centrally or by the field officials. .. 

(c) No such enquiry has been conducted by the 
Department. 

(d) Not Applicable. 

[Translation] 

Scholarship to Students • 

3864. SHRI SUNDER LAl TIWARI: 
SHRI SATYAVRAT CHATURVEDI: 

WIll the Minister of FINANCE be pleased to state: 

• (a) whether the Government have received any 
proposal to Increase the amount of scholarship for talented 
students from the Ministry of Human Resource 
Development; 

(b) H so, the details thereof; and 

(c) the time by which a final deciaion is likely to be 
taken in thi~ regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) A proposaJ for enhancement 
of scholarship under National Merit Scholarship Scheme 
during the 10th Five Year Plan is under consideration 
between Finance Ministry and Ministry of Human Resource 
Development A final decision will be taken after some 
pending issues are resolved. 

[English] 

Employment on Compuaaon.te Ground. 

3865. SHRI BHERULAL MEENA: Will the Minister of 
~INANqe be pleased to state: . 
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(a) the details of employees of New India A88urance 
Company Ltd. and Oriental Ill8urance Company Ltd. who 
had died during 2002 and 2003; 

(b) the details of the deceased whole dependents 
have not been provided with employment on 
compassionate grounds together with the reuone In each 
case; and 

(c) the time by which they are likely to get 
employment in the respective company? 

Oriental Insurance Company Ltd. 

Death of Employees: 

1.1.2002 to 31.12.2002 

1.1.2003 to 30.6.2003 

Death Of employees from 1.1.2002 to 31.5.2002 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) Oriental Insurance Company 
Ltd. and New India Assurance Company Ltd. have 
dlsoontinued appointment on compassionate grounds 88 

per the decision of their Boards and have introduced 
scheme of cash compensation in Hau thereof with effect 
from 1st June, 2002 and 1st October, 2002 respectively. 
The details regarding death of employees during the year 
2002 and 2003 as well as position regarding appointment 
on compassionate grounds are given In the enclosed 
statement. 

Number of dependants applied for compassionate appointments 

Number of employees given Compassionate appointment 

Number of cases rejected on different Administrative grounds 

Number of cases Pending 

68 

22 

30 

16 

11 

5 

Nil 

New India Assurance Company Ltd. 

Death of Employees: 

1.1.2002 to 31.12.2002 

1.1.2003 to 31.7.2003 

n 
31 

Number of dependants applied for compassionate appointments 
upto 1.10.2002 

40 

Number of employees given Compassionate appointment 

Number of cases rejected (Spouse wortcing) 

Number of cases without adequate documentation 

Number of cases where application has been withdrawn 

{Trans/ation] 

Irregularltl .. In Benka 

3866. SHRI MANIBHAI RAMJIBHAI CHAUDHARI: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI SHIVAJI MANE: 

Will the Minister of FINANCE be pleased to state: 

30 

2 

7 

1 

(a) the number of C8888 of frauda referred to the 
Cen1ra1 Bureau of Inveatigation by the banks during the 
last two years; 

(b) the details of such cases and the banks to which 
theM cases were related to; 

(c) the runber of bank officers clamieead from eervice 
in this regard aIongwith the bank·wIse detaiI8 thereof; 
and 

• 
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(d) the steps taken by the Govemment to check 
bank Imuds" 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI AN\NDRAO 
VITHOBA ADSUL): (a; and (b) Statffmen:i sno.ving 
numbor ot cases 01 frauds of rupees one croft and above 
anC amount involvod therein as reported ey p:Jbllc sector 
banks to Rf:'servc Bank (If India and which INert' referred 
to Central Buraau 01 Investigation by b'lnKS during the 
years 2001 oml ~Q02 IS onCIO!80. 

(c) St,lt ... ment·1I snowing delalls of officials of publ..: 
sector banks dlsmlssedldiscnargedlremOvtod from aervice 
during tho years 2001 and 2002 for their invoh.ament In 
fraud cases is enclosed. 

(d) RBI and Government have taken s~veral 

measures to prevent frauds 10 banking industry. Banks 
have been advised from time to tima aeout the common 
fraud prone areas, modus oper~"di emolo~ed by 
traudsters and the measures required to be taken to 
prevent thfllr recurrence. A comprehensive review of frauds 

and maIpractlces in bankI was undertaken by a committee 
headed by Shit A. Ghosh, the then Oy. Govemor, RBI 
and the recommendations made by the Committee have 
been advised to the banks for implementation. Banks 
have been directed to Institute a system of concurrent 
audit covering 50% of their business and ensuring that 
the wort of the inspection and audit machinery is 
monitored at the top level by the Audit Committee of the 
Board of Directors. Based on the modus operandi 
observed In frauds reported by banks. RBI has issued 
Instructions in regard to exercising caution while opening 
deposit a.:counts, implementation of the concept of 'Know 
Your Customer'. proper custody and mamtenance of 
security fonns, keeping a close watch over the operations 
of newly opened accounts. exercising caution while 
openill9 LCs and issue of guarantees. Intensive screening 
of candidates at the time of recruitment. initiating 
discipUnary action promptly, and awarding exemplary and 
deterrent punishment to the delinquent employees, etc. 
RBI has also advIsed all scheduled commercial banks to 
implement the recommendations relating to In· house 
preventive measures of 'Altra Committee which was set 
up to deal With Legal Aspects of Balli< frauds. 

Stlltement I 

Name of the Bank 

State Bank of India 

State Bank of Bikaner & Jaipur 

State Bank of Hyderabad 

State Bank 01 Indore 

State Bank of Saurashtra 

State Bank of Travancore 

Allahabad Bank 

Andhra Bank 

Bank of India 

Bank of Maharashtra 

Canara Bank 

No. 

2001 

of cases 

2 

04 

02 

02 

02 

01 

01 

03 

06 

02 

02 

~ 

(As. in crorej 

2002 

Amount No. of cases Amount 

3 4 5 

62.79 04 6.56 

3.29 

2.85 

01 4.05 

13.44 

1.00 

1.51 01 1.15 

5.12 03 9.15 

150.36 01 3.56 

1657 C2 ~,.bJ 

6.30 10 45 &: 
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2 3 4 5 

Central Bank of India 02 428 02 4.78 

Corporation Bank 02 12.79 01 6.07 

Dena Bank 03 34.87 

Indian Bank 02 12.31 

Indian Overseas Bank 01 2.15 02 2.85 

Oriental Bank of Commerce 04 34.70 03 43.54 

Punjab National Bank 01 7.00 05 16.53 

Punjab & Sind Bank 03 53.18 

Syndicate Bank 01 1.14 

Union Bank of India 02 12.49 08 34.74 

UCO Bank 03 8.04 

Vijaya Bank 01 1.29 

(Data provisional) 

Statement II 
2 3 

Name of the ~..ank NIrnber 01 employees ~ 

2001 2002 Canara Bank 'D 31 

--.----- CentrII a.n.. 01 india 2S 19 
2 3 

----_ .. - Corporation DInk 08 18 
Stai~ Ban~ 01 India 55 72 

Dena an 08 07 
Stale tldnk 01 Bikaner & JaIpur 02 13 

Incian Bank 17 35 
Slate Bank of Hy:lerabad 01 03 

IrdIn CMneu Bank 01 11 
State Bank 01 Indore 04 03 

0rienIaI Bank of Commerce 05 07 
Stale Bank 01 MyS0f8 07 07 

Punjab National Bank 24 36 
State Bank of Patiala 08 06 

P\IIjIb & SInd Bank 09 08 
State Bank of Saurashtra 03 01 

SyndicaIe Bank 29 21 
State Bank 01 T r(lvanc;ore 06 03 

ARahabad Bank 03 09 
Union en of india 08 07 

Andhra Bank 30 28 
UnIted an of india 18 15 

Banli of Baroda 12 13 UCO Sri 09 05 

Bank of India 46 31 \18Ya an 05 11 

Bank of Maharastdra 10 08 (o.ta proviIIonIII) 
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[Eng/ish} 

Funds Collected by Morepen ... boreto..... Umlted 

3867. SHAI PABAN SINGH GHATOWAA: 
SHRI GAJENDAA SINGH AAJUKHEDI: 

Will the Minister of FINANCE be pleased to &tate: 

(8) whether the regulatory authorities have taken note 
of default in repaying deposits to Its investors on du. 
dates by Morepen Laboratories limited, a medicine 
manufacturing firm; 

(b) if so, the number of Investors who have not been 
repaid their deposits on due dates during 2003 tHl date 
alongwith the amount involved; 

(c) the steps taken by the Govemment to ensure 
that the money of the Investors are refunded timely; and 

(d) the action taken against the Chairman and 
Managing Director and the nominees of the Govemment 
of India namely from LlC and lOBI ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDAAO 
VITHOBA ADSUL): (a) to (d) The Information Is being 
collected and will be laid on the table of the House .. 

Misuse of Public Money 

3868. SHRI G. PUTTA SWAMY GOWDA: 
SHRI SHIBU SOREN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have conducted any 
inquiry into the affairs of Vatsa Corporation, Mumbal and 
its subsidiaries for fraudulently disappearing with public 
money; 

(b) if so, the details thereof; 

(c) it not, the reaeons therefor; 

(d) whether two of Vatsa Corporation's subak:llarlea 
namely Vatsa Music and Vatsa Education were listed In 
Bombay Stock Exchange; and 

(e) if so, the action initiated by the Government when 
the company's net worth was shown to have risen 
amazingly from Rs. 21 erore to more than Ra. 7000 
crore within a short span of one year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (e) The Information Is being 
collected and will be laid on the table of the House. 

To Collection by Tax Payera 

3889. SHRI MOHAN AAWALE: WiD the Minister of 
RNANCE be pleased to state: 

(a> the targets set for collection of direct and indirect 
taxes during April-June, 2003; 

(b) whether these targets have been achieved; 

(c) if so, whether the fiscal deficit has gone up due 
to lower tax collections; 

(d) if 80, the details thereof; and 

(e) the steps taken to correct the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Targets set for collection 
of Direct Taxes and achievements during April-June 2003 
are as follows: 

Income Tax 

Corporation Tax 

Targets 

Rs. 7342 

Rs. n25 

(In crores) 

Achievements 

As. 5912.87 

As. 3159.39 

However, no month-wise targets are set for coHection 
of Indirect Taxes. The Budget estimates are the only 
targets fixed for the whole of the financial year. 

(c) and (d) Fiscal deficit has increased due to 
Increase in plan and non-plan expenditure outpacing the 
Incl'88l8 In revenue receipts and non-debt capital 18C8ip1B. 

(e) The Govemment has been following a strategy 
of fiscal rectitude, which alms at higher tax revenue, 
improved non tax receiptB and moderation in the growth 
of non-plan expenditure, sci 88 to reduce the deficit. 

FDI Inflow 

3870. SHAI Y.V. RAO: WI. the Minister of FINANCE 
,pe' pIased to state: 



97 SRAVANA 31, 1925(Saka) 98 

(a) whether FDI inflow has doubled during the last 
year due to a new method of calculation; and 

(b) if so, the details thereof with the method adopted 
for purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Data on the Foralgn Direct 
Investment into India are being revised according to the 
best international practices which include equity capital, 
reinvested earnings and other capital. The revised data 
(provisional) complied for fiscal 2000-01 and 2001-02 have 
gone upto US$ 4029 million and US$ 6131 million 
respectively from the currently published corresponding 
data of US $ 2342 million and US$ 3905 minion. 

Export of LPG Cylinders 

3871. SHRI SAIDUZZAMA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

Quantity (Unit): in KG 

2001-2002 

Quantity Value 

206483 2.38 

(Source: DGCI&S, Kolkata) 

Fiscal Deficit of Ste .. 

3872. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of FINANCE be pleased to state: 

(a) the fiscal deficit of all the States for the year 
2001-2002; 

(b) whether the States are allowed to borrow from 
foreign agencies and from outside the country; 

(e) if so, the details thereof; and 

(d) the fiscal position/situation of the State of Manlpur 
with reference to deficit debt and RBI borrowing? 

(c) and (d) LPG/CNG Cylinders filled or empty, 

covered under ITC (HS) Code No. 73110001, are freely 
exportable under the current Export Import Policy and as 

(a) whether India has recently exported a large 
quantity of empty LPG Gas Cylinders to Iraq; 

(b) If so, the details thereof; 

(c) whether the Government are considering to export 
empty gas cylinders as well as filled LPG/CNG cylinders; 
and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): <a) 
and (b) The quantity and value of LPG Cylinders (covered 
under ITC (HS) Code No. 73110001) exported to Iraq 
during the periods April-February, 2001·02 and Apr1I-
February, 2002-03 are as under: 

Value: In Rs. Croree 

2002-2003 (April '02-February'03) 

Quantity Value 

263175 1.36 

such no application for license for exporting LPG/CNG 
ruled or empty to any country is pending. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): <a) The Gross FIIC8I Deficit of all the 
Statee, including the NaUonal CapItal Territory of Deihl, 
stood at 4.20% of GOP, during the year 2001-02 (REI 
Acta.). 

(b) and (e) Under the Constitution of India, States 
are not allowed to borrow from outside the country, 
directly. However, Government of India borrows from 
extemaI agencies like the Wodd Bank, ADB, etc. on behalf 
of States, and such amounts are passed on to States In 
the form of Central Assistance. 

(d) The financial position of the State of Manlpur for 
the year 2001-02 (Actuals), Is given below: 

It • 
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Financial Indicator As% of State's 
GSDP 

(Ok) 

Revenue Deficit -4.87 

Gross Fiscal Deficit -10.27 

Outstanding Debt at the end of the 66.54" 
year (including Ways & Means 
Advances from ABI) 

'Pertain 10 RE figures. 

Besides, Manipur is one among the 22 States whose 
Medium Term Fiscal Aefonns Programme (MTFAP) has 
been finalised. Government of Manipur has signed a 
Memorandum of Understanding with Government of India 
(Ministry of Finance) under the 'State's Fiscal Aeforms 
Facility (2000-01 to 2004-05)" for fiscal consolidation. 
Incentive grants, amounting to As. 109.70 crores, has 
baen released to the Govemment of Manlpur, so far, 
IInder this facility. 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Activity 

2 

land and Site Development 

Drinking Water Supply 

Intemal Roads 

Electrical Sub Station and fittings 

Drainage & Sanitation arrangements 

Common facility services including water treatment 
plant and effluent treatment pin (excluclng land) 

Infrastructure for Dye house (excluding land) 

Common facilities for Post loom process 
(excluding land) 

Training Centre 

Kannur Textile Centre 

3873. SHAI T. GOVINDAN: 
PROF. A.K. PREMAJAM: 

WUI the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment of Kerala has submitted 
a projecl for the Infrastructure Development of Kannur 
Textile Centre; 

(b) If so, the project details and the estimated cost 
of the project; and 

(c) the time by which the project is likely to get 
approval of the Union Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHAI BASANGOUDA R. PATIL (YATNAL)): 
(a) Yes, Sir. A project proposal was received from the 
State Government of KeraJa for infrastructure development 
of handlooms at Kannur with a project cost of As. 26.67 
crores (including cost of land) under 'Textile Centre 
Infrastructure Development Scheme' (TCIDS). 

(b) The total cost with break-up of all components of 
the project are as follows: • 

Estimated Cost 
(As. In lakhs) 

3 

160.00 

150.00 

200.00 

28.00 

100.00 

370.00 

516.40 

513.64 

10. 

11. 

12. 

Equipments for Testing, colour matching, laboratory 

Effluent Treatment Plant for prodUct development centre 

Expenses at the Printing, Design, Garment 

261.75 

12.00 

3.00 

87.21 
Development and Aaw Material Departments 

$ ._-------_._----------------------------
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13. 

14. 

2 

Welfare measures including, Creche, health package 
(with hospital construction), protective measures, etc. 

Delivery vehicles 

Total Project Cost 

(c) Textile Commissioner has asked for some 
clarificationslinformations from the State Govemment on 
their prOject proposal, which are awaited. 

[Translation] 

Norms for New Finance Company 

3874. SHRI SUNDER LAL TIWARI: Will the Minister 
of FINANCE be pleased to state: 

(a) the rules for floating/running a finance company; 

(b) the action the Government take against the 
finance company run against the rule; 

(c) the action taken against such companies by the 
Government during the last three years a10ngwith the 
number of such companies; 

(d) whether the government propose to make it 
mandatory to obtain the permission 'Of the Reserve Bank 
of India before opening a Finance company; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA ADSUL): (a), (d) and (e) Reserve Bank of India 
(RBI) have reported that no Non-Banking Financial 
Company (NBFC) can commence the business of Non-
Banking Financial Institution (NBFI) without obtaining a 
Certificate of Registration under Reserve Bank of India 
Act. 1934. Besides, the minimum Net Owned Fund (NOF) 
of Rs. 25 lakh is required to be achieved for commencing 
the business of NBFC by the companies which were 
existing as on January 9, 1997, the applicant companies 
have to fulfil the eligibility criteria specified in the RBI Act 
for grant of Certificate of Registration by RBI. NBFCs 
which did not have the minimum NOF were given six 
years time to attain NOF of As. 25 lakh by January 9, 
2003. The minimum Net Owned Fund for a new company 
IS Rs. 2 crore from April 21, 1999. 

3 

250.00 

15.00 

2667.00 

(b) RBI have further reported that in terms of RBI 
Act, 1934, If any parsen conduots business of a Non-
Banking Financial Company without obtaining a certificate 
of registration. he is punishable with an imprisonment for 
a term which shall not be less than one year but which 
may extend to five years and with fine which shall be 
not less than one lakh rup888 but which may extend to 
five lakh rupees. 

(c) The Reserve Bank has already initiated adverse 
action against errant NBFCs for various defaults and 
contraventions of the provisions of RBI Ad. Reserve Bank 
has isaued orders prohibiting NBFCs whose appIIcetions 
for certificate of registration have been rejected from 
accepting further deposits and from alienation of assets 
except for repayment of the depoaits. 

RBI has not granted extension of time to any 
company not having the requisite Net Owned Fund to 
function beyond 9.1.2003 and thus by operation of law, 
all such companies are pntcIuded from functioning as 
NBFCa beyond that date. Since the ban was by operation 
of law. no separate list of such companies is maintained 
by RBI has rejected applications for Certificate of 
registration made by 23.357 companies mainly on the 
ground of non-fulfillment of Net Owned Fund norm. 

[English] 

Account Payee Cheq..... for Meturlty Amount. 

3875. SHRI KODIKUNNIL SURESH: Win the MInister 
of FINANCE be pleased to state: 

(a> whether the Govemment are aware that the 
preaent practice of issuing account payee cheques for 
maturity amounts above RI. 20,000 under Natlonat 
Savings Scheme causes much inconvenience to the 
people In vUlagea, who do not maintain accounts In banks 
to encash the cheque; and 

(b) if 80. the corrective steps proposed to mitigate 
the genuine grievance of the villagers? 

• 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Certain references have been 
received pointing out procedural delays and consequent 
inconvenience involved in obtaining maturity amounts 
above Rs. 20,000 under National Savings Scheme by 
account payee cheques. 

(b) The requirement of repayment of aU deposits 
exceeding Rs. 20,000 by account payee cheques is 
specified in section 269-T of the Income-tax Act, 1961, 
with a view to check tax evasion. It has not been found 
feasible to relax the said requirement. 

Ueanee to MNCs for Manufacture of Clgarettea 

3876. SHRI SADASHIVRAO DADOBA MANDlIK: WiU 
the Minister of FINANCE be pleas8d to state: 

(a) whether the Govemment have given approvaV 
licence to some multinational companies including 
Mis J.T. International Ud. for the manufacture of cigarettes 
either as a joint venture company or 88 a subsidiary 
company; and 

(b) if so, the details of the joint/subsidiary company, 
their capacity and shareholding of Indian/forelgn partners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The information is being 
collected and will be laid on the table of the House. 

Representations on PanelS/Commltt... of 
Chemaxell 

3877. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether representation of various panels/commlttee 
of chemexcil from North Zone are negtigible and thle had 
led to negative growth of drug Industry in this region; 

(b) whether the Chairman of the Northern Region in 
Chemexcil has been appointed from the Westem Region; 
and 

(c) if so, the justification as to how the Govemment 
has ensured the interests of Northem Region wiD be 
protected and regular meetings of exporters in the region 
wUI take place to solve their problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
In the Committee of Administration of Chemexcil which 
was constituted with nineteen members on 29th 
November, 2002, there Is no member from Northem 
Region. In the absence of availabHity of data on regional 
basis, It cannot be said that there Is a negative growth 
of drug industry In this region. However, India's exports 
of drugs and pharmaceuticals amounted to Rs. 11925 
crores in 2002-2003 registering a growth rate of 19.9% 
over the previous year. 

(b) Shri Anand Ladsariya, Director of MIs. Everest 
Ravours Ltd., Mumbal, who is also Chairman of Cosmetics 
& Toiletries Panel of Chemexcil, has been appointed as 
Chairman of Northem Region in the Council. He is a 
major exporter of Menthol, which is manufactured & 
exported from Rampur, Uttar Pradesh: Election to the 
post is held on an An India basis in the council. 

(c) Chemexcil has its Regional Office in Delhi, which 
is headed by a Regional Director, who Is attending to 
the day-to-day requirements of member-exporters of the 

, Northem Region. Also, various Open Houses/Educational 
Seminars are regularly conducted by Chemexcll's Regional 
Office at New Delhi. The interest of the Northem Region 
are, therefore, well taken care of. 

Com mitt .. on Meat Exporta 

3878. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether Planning Commission has recommended 
to conduct a study on the economics of meat export to 
criticaRy examine the benefits of meat exports in National 
interest and answer the frequent criticism demanding ban 
on meat exports; 

(b) H so, whether any Committee has been set up 
as demanded by Animal ~ights International; 

(c) if not, the reasons therefor; and 

(d) the time by which such a Committee is likely to 
be ~ up? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No, Sir. 

(b) to (d) Do not arise. 

Storage Licence. for Kero .... 

3879. DR. CHARAN DAS MAHANT: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the storage licence issued for storing the 
kerosene UB" class petroleum by the oil companlealfinns 
can be allowed to storing the high speed diesel I.e, -e
class petroleum (the same category of petroleum) after 
charging the required licence fees; 

(b) whether this said permission had ever been 
granted to any oil companieslfirm In past; 

(c) whether the storage licence for storing -A- & "B" 
class petroleum can be transferred in other names of 
other partieslfirmslcompaniea; and 

(d) if so, the procedure and the name of competent 
authority for the above? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) Yes. Sir. 

(b) Yes, Sir. 

(c) and (d) As per rule 156 of the Petroleum Rules, 
2002 storage licence for storing "A- & "8- Class Petroleum 
can be transferred to another person by applying to the 
licensing authority with the following documents: 

A letter signed by the holder of the licence 
indicating t~e full name and address of the 
person to' whom he wishea to transfer the \Icenc:e 
and given complete possession of the licensed 
premises: 

The licence sought to be transferred together 
with the approved plan or plans attached to it; 

An application in form-IX duly fiBed In and signed 
by the person to whom the licence is sought to 
be transferred; 

A fee of Rupees five hundred paid by oroased 
Bank draft drawn on any nationalized bank In 
favour of the Chief Controller of ExpIoaIvee, 
Nagpur, payable at Nagpur. 

The licensing authority on receipt of the documents 
and fee, as mentioned above, shall, If he approves the 
transfer, enter upon the licence, under his signature, an 
endorsement to the effect that the licence has been 
transferred to the person named. 

Aevltllilution of Co-operatlve Credit Structure 

3880. SHRI RAMJEE MANJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment had announced in the 
Union Budget 2002-2003 for revitalization of co-operative 
credit structure In the country; 

(b) If so, the details thereof; 

(c) whether the scheme hu not yet been formulated 
and finalized by the Govemment; and 

(d) if SO, the reasons therefor and the steps taken to 
finalize the scheme urgentty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VlTHOBA ADSUL): (a) to (d) As announced in the Budget 
for the year 2002-03, a draft scheme for revltaHzation of 
Cooperative Credit Structure has already been prepared. 
The modalities of financing the revitalization programme 
is being finalized in consultation with Reserve Bank of 
Inda (RBI) and National Bank for Agriculture and Rural 
Development (NABARD) with a view to commence the 
programme very soon. 

life Saving Drugs 

3881. SHRI T.T.V. DHINAKARAN: Will.the Minister 
of FINANCE be pleased to stale: 

(a) the number of life saving drugs exempted from 
customs and excise duty; 

(b) the basis on which a drug is as88888d as "life 
saving-; 

(e) whether any monitoring Is done to 8M that the 
benefit of tax-exemption reaches the people; and 

(d) If so, the detaUs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) Vide serial No. 83 or nottflcatlon 
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No. 21/2002-Customs dated 1.3.2002, 126 life saving 
drugs/medicines including their salts and esters and 
diagnostic test kits, are unconditionally exempt from 
customs duty. Further, bulk drugs, which are used in the 
manufacture of these life saving drugs or medicines, are 
also exempt from customs duty, subject to the specified 
conditions. 

Drugs or medicines, for personal use, and certified 
to be life saving drugs or medicines by specified authority, 
are also exempt from customs duty subject to certain' 
conditions. 

Vide serial No. 252 of Notification No. 6I2OO2-CentraI 
Excise dated 1.3.2002, these 126 drugs or medicines, 
and bulk drugs used in their manufacture are also exempt 
from central excise duty. 

(b) Lile saving drugs/medicines have not been defined 
either in the Customs Law or Central Excise Law. 
GeneraHy it IS on the recommendation of Ministry of Health 
and Family Welfare, that a particular drug/medicine is 
considered as 'Life Saving' for the purposes of duty 
exemption. 

(c) and (d) The prices charged to the consumers are 
determined by market forces of damand and supply, and 
depend on various factors like cost of inputs, R&D costs, 
product quality. safes promotion cost, trade commission, 
freight charges and taxes etc. There is no specific 
prOVision in the customs and excise laws for ensuring 
that reduction in duty is passed on to the consumer. 

Export Promotion OffIce In Singapore 

3882. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment are planning to open a 
special office in Singapore to facHitate export promotion 
from the North East Region; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMMEIMPLEMENTAT1ON, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No. Sir. 

(b) The- question does not arise. 

VRS In SBI 

3883. SHRI MAHBOOB ZAHEDI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether after introducing the Voluntary Retirement 
Scheme in 2001, State Bank of India for the Second 
time plans to trim down its staff further through -Exit 
Option- scheme; and 

(b) if so, the main features of the scheme and the 
time by which it is Ukely to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) State Bank of India has 
reported that they 'Propose to launch -Exit Option Scheme
in due course after the same is finalised in consultation 
with Staff and Officers' Federation. 

The salient features of the proposGd -Exit Option 
Scheme- are as under: 

(I) Age: above 50, but below 58 yeatS of age on 
the date ot application. 

(II) Not promoted within 4 chances of promotion and 
also superceded by hiS juniors. 

(Iii) In the case of Sub staff: Either not promoted in 
4 attempts or ineligible for promotion and 
superceded by juniors. 

(Iv) Watch and ward staff; employees on i:ontract: 
employees who have executed bonds and have 
not completed the term of bond; and employees 
against whom d!eciphnary proce8\llngs are 
pendlngJcontemptated would not be eflgtbte under 
the proposed Scheme. 

(v) Ex gratia: Salary last drawn for 60% of service 
remaining up to the age of 60 years (completed 
months) subject to • m8ltimum of 36 months. 
AD loans including housing loan to be liquidated. 
Management would have the right to reject the 
applications. . 

OlaburMment of Loan by lOBI and Exlm Bank 

3884. SHAI VARKALA RADHAKRtSHNAN: WID the 
~Ml'llst'r of FINANCE be pleased to state: 
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(a) the total loan amount disbursed by Exim Bank 
and lOBI dunn II each of the last three years, State-wise; 

(b) the financial performance of Exim Bank and lOBI 
dunng the ·Iast three years; and 

(c) the details of the Non-performing Asset of these 
institutions till date? 

2000-01 

lOBI EXIM Bank 

Sanctions 23178 2174.3 

Disbursements 17474 1896.4 

Protit after Tax 691 154.1 

Net NPAs 8370.6 407 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA AOSUL): (a) The total amount of loan disbursed 
by Industrial Development Bank of Incl. (1081) and export 
Import Bank of India (EXIM Bank) during the Financial 
years 2000-2001, 2001-2002 and 2002-2003 (State-wise) 
are 88 enclosed statements I & II respectively. 

(b) The financial perfonnances of 1081 and EXIM 
Bank during the last three years are as under: 

(Rs. In crores) 

2001-02 2002-03 

lOBI EX 1M Bank fOBI EXIM Bank 

13505 4240.7 2889 7828.3 

11151 3452.9 3924 5320.3 

424 171.2 401 206.6 

6500.2 448 7329.9 184 

(c) Details of GrosslNet NPAs of lOBI and EXIM Bank for the last three years are 88 follows: 

(Rs. in erores) 

2000-01 2001-02 2002-03 

lOBI EXIM Bank lOBI EXIM Bank lOBI EXIM Bank 

Gross NPAs 13230 1071 14449 986 16007 784 

Net NPAs 8370.6 407 6500.2 448 7329.9 184 

Net NPAs (%) to Net Assets 14.8 8.17 11.7 7.13 14.2 2.25 

Statement I 

State-wise assistance disbursed by IDBI during the ,., three yfM18 

(Rs. erore) 

Sr.No. State Financial Years 

2000-01 2001-02 2002-03 

2 3 4 5 

, . Anonra Pradesh 1475.6 701.0 184.4 

2 An .. nachal Pradesh 0.0 0.0 0.0 

3. AsSAm 32.7 33.7 0.0 

4. Bihdr 28.2 6.2 12.6 

• , 
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2 3 4 5 

5. Chhattisgarh 25.5 10.5 10.5 

6. Delhi 2688.0 1182.1 953.8 

7. Goa 84.5 21.2 0.4 

8. Gujarat 817.3 902.1 111.9 

9. Haryana 612.3 240.2 98.5 

10. Himachal Pradesh 73.8 88.9 0.4 

11. Jammu & Kashmir 58.6 0.0 0.0 

12. Jharkhand 34.0 6.2 6.5 

13. Karnataka 1549.2 552.2 139.9 

14. Kerala 172.6 104.9 42.3 

15. Madhya Pradesh 357.3 312.5 74.7 

16. Maharashtra 4216.2 4277.1 1433.6 

17. Manipur 0.0 0.0 0.0 

18. Meghalaya 0.0 9.7 2.1 

19. Mlzoram 0.6 0.0 0.0 

20. Nagaland 0 0.0 0.0 

21. Orissa 204.6 49.1 6.7 

22. Punjab BOO.8 808.3 62.1 

23. Rajasthan 635.9 295.4 80.5 

24. Sikkim 0.0 0.0 0.0 

25. Tamil Nadu 1203.6 556.5 341.8 

26. Tripura 0.0 0.0 0.0 

27. Uttar Pradesh 613.9 211.3 77.5 

28. Uttaranchal 49.1 32.3 0.0 

29. West Bengal 859.8 371.2 89.2 

30. Union Territories: 128.3 55.7 24.3 

(i) Andaman & Nlcobar Islands 0.0 0.0 0.0 

(ii) Chandigarh 58.8 6.2 1.9 

(iii) Dadra & Nagar Havell 30.9 30.8 22.4 

(iv) Daman & Diu 30.2 9.0 0.0 

(v) Lakshadweep 0.0 0.0 0.0 

(vi) Pondicherry 8.4 10.8 0.0 

Total 18702.3 10606.1 3753.3 
~ 
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StatementU 

Export Import Bank of India 

State-wise amounta disbursed during the last thl8fJ yealS 

(Rs. Cro .... ) 

State 2000-01 2001·02 2002-03 

Andhra Pradesh 124 97 338 

Chandigarh 4 

Gujarat 227 343 328 

Jammu & Kashmir 

Goa 4 

Karnataka 67 49 102 

Kerala 4 32 18 

Maharashtra 834 1,5n 2,444 

Manipur 1 

Madhya Pradesh 31 62 31 

New Delhi 216 666 860 

Punjab 106 

Rajasthan 21 17 10 

Tamil Nadu 197 240 318 

Uttar Pradesh 7 47 124 

West Bengal 155 299 499 

Total 1,884 3,438 5,179 

Note: The above table excNdes disbursements made to ewe ...... entities under the Unes of Credit. Buyers' CredIt and Direct Equity 
Lending Programmes of the Bank. 

Laws for Appointment of OM.. 8M,.,. In EPC 

3885. SHRI BHASKARRAO PATIL: Win the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of various by.laws that have been 
approved by the Government for Basic .Chemlcals, 
Pharmaceuticals and Cosmetics Export Promotion Council 
for appointment of office bearers; 

(b) whether some office bearera of ttM CouncIl are 
facing trials for illegal imports and exports worth crores 

of rupees In violations under DRI Act and articles of bye-
laws of the CouncIl; 

(c) If so, the dataHs thereof; and 

(d) the ateps taken to remove such office bearers of 
doubtful Integrity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION. 
MINISTER OF STATE IN THE MINISTRY OF 

• • 
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COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Model Articleslbye-Iaws circulated by the Department of 
Commerce. have been adopted by basic Chemicals 
Pharmaceuticals and cosmetics Export Promotion Council 
(CHEMEXCll). The Articleslbye-laws or, appointment of 
office b~arers are as under: 

Pam 4.2: "A candidate for election to any position in 
the council must satisfy the following conditions. namely: 

(a) He, or the entity represented by him, must have, 
to his or its credit, during the one financial year 
immediately preceding, exports of the products 
of not less than the amount of Rs. 25 Lakhs for 
Small Scale Industries· and Rs. 1 Crore for 
others. 

(b) Whether a person is standing for election as 
Chairman or Vice-Chairman or Regional 
Chairman etc, he, or entity represented by him, 
must have, to his or its credit, during the one 
finanCial year immediately preceding, elCpOrts of 
the product, of not less than Rupees 2 crores. 

Par::! 27.1: "The Chairman shall hold office for a 
period of two years and: 

(a) Shall retire accordingly; and 

(b) Shall not be eligible for re-election (at the 
immediately) at the next election. 

Para 27.2: 

(a) "There shall be one Vice-Chairman who shall 
be elected by the Committee for a term of two 
years. 

(b) On completion of his term of two years, Vice-
chairman shall be endorsed by the Committee 
to succeed the Chairman unless he is unwiHlng 
to accept Chairmanship or he has incurred any 
of the disqualifications enumerated in Article 8.1 

regard to membership of the Council. 

(b) No, Sir. 

(c) and (d) Does not arise. 

Credit for Induatry 

3886. SHRI RAMESH CHENNITHALA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Associated Chambers of Commerce and 
Industry of India has mooted a proposal to Reserve Bank 
of India for a restructured credit delivery system for 
removing structural bottlenecks faced by the industry; and 

(b) if so, the details of the proposal; 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISmy OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (c) The information is being 
collected and will be laid on the Table of the House to 
the extent available. 

[Translation} 

Foodgraln. to BPL Fa!"IH •• 

3887. SHRI LAXMAN GILUWA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of persons living below the poverty 
line in Jharkhand as on date; 

(b) the quantity of foodgrains provided by the Union 
Govemment to Jharkhand on subsidised rates during each 
of the last three years; 

(c) whether the quantity ·of foodgrains allotted to 
Jharkhand is less then the requirement; and 

(d) if so, the measures taken by the Union 
Govemment to make the foodgrains available as per the 
requirements of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (8) The 
Estimated number of families living below the poverty 
line in Jharkhand is 23.94 lakh. 

(b) to (d) The quantity of foodgratns allotted to 
Govemment of Jharkhand from the Central Pool under 
Targetted Public Distrtbutlon System (TPDS) at subsidized 
rat~ during the last three years is a8 under: 
,~ 
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Year BPL 

2000-01 1.845 

2001-02 5.675 

2002-03 8.147 

APL 

0.211 

0.633 

2.163 

(in lakh tonnes) 

MY 

0.000 

0.916 

1.539 

Total 

2.056 

7.224 

11.849 

The allocation of foodgrains under TPOS for all the 
categories to all the Stales including JhaIkhand Is made 
@35 kg per family per month. 

Seizure at IGI Airport 

3888. SHRI DALPAT SINGH PARSTE: WUI the 
Minister of FINANCE be pleased to state: 

(a) the details of various items seized at the Indira 
Gandhi Intemational Airport during each of the last three 
years; and 

(b) the steps taken by the Govemment to detect the 
smuggled goods through latest technology? 

THE MINISTER OF STATE IN THE MlNlSmV OF 
FINANCE AND COMPANY AFFAIRS (SHRt ANANORAO 
VITHOBA ADSUL): (a) The details of the various Items 
seized at the Indira Gandhi International Airport during 
each of the last three years Is as Wlder: 

Year 

2000-2001 

2001-2002 

2002-2003 

No. of 
C8S88 

booked 

1289 

1335 

641 

• 

Value 
of 

varioua 
Items 
seized 
(As. in 
Crore) 

17.37 

17.93 

16.17 

(b) The Govemment is keeping strict vigil on the 
suspects and surveillance in respect of eensitive flights. 

Also the intefligence on the ... of advance pallensJ8! 
information syslem is being WOfked out including ~ 
profiling of passengers. Checked-In 88 wei 88 hand 
baggage of passengers coming from aensIIIYe deatinaIIons 
are X-rayed. 

[English] 

T ........ of Uncllilmed DIvIdend. 

3MI9. SHRI PRAKASH V. PATIL: 
SHRI PRAVIN RASHTRAPAL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether some of the big companies have not 
transferred the unclaimed dividends and interests to the 
educationIdefence funds in contravention of provisions of 
the companies Act, 1956; 

(b) If so, the names of such companies with amount 
due from each; and 

(e) the details of action taken on conIempIated against 
theae companies? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
FINANCE AND COMPANV AFFAIRS (SHR1 ANANDRAO 
vtTHOBA ADSUL): (a) There Is no provtaton under the 
~ Act requiring the cornpanie8 to transfer the 
unclaimed dividend and Interest to the educationIdefence 
fund. 

(b) and (c) Does not arise. 

3890. SHRI SULTAN SALAHUDDIN OWAiSI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government have undertaken any 
atudy of handicrafts cluste... In the country; 

(b) If so, the details thereof; 

(e) the extent 10 which the Saba Saheb Ambedkar 
Hastahilp Vikaa Yojana has been helpful to the artisans; 

(d) the number of artisans benefited under this 
scheme during the IaIt three years, year-wiM and State-
wise; and 

(e) the etepe taken or being taken by the Government 
to make the procedure Simplified to get financial 
assistance by the artisans from the financial institutions? 

THE MINISTER OF STATE IN THE MJNISTRY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (VATNAL)): 
(a) and (b) Vea, SIr. The following studies have been 
undertaken of handicTafta clusters in the country. 
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(i) Diagnostic studies of 5 craft clusler in SIkIdm, 
1 3 4 Leh, Jodhpur, Puri and Baster went undertaken 5 

by Mis ICA Domus Trust, New DeIhl during 
2000-2001. 3. Chhattisgarh 1869 1869 

(ii) An assessment evaluation and valuee chain 4. Jharkhand 250 1300 1300 
analysis of six cluster namely Delhi, VIIupuram 
(Andhra Pradesh) Chittoor (Andhra Pradesh) 5. Gujarat 3016 144 
Saharanpur (Uttar Pradesh) Lucknow (Uttar 6. Madhya Pradesh 4737 1149 4SO Pradesh) and Barrner (Rajasthan) was assigned 
to Mis H.S.M. Managenal Concepts P¥t. Ltd. 7. MaharMhtra 813 1000 
New Deihl during 2002-03. 

8. Goa 
(iii) A study on evaluation of Saba Sahab Arnbedcar 

Hastshilp Vikas Yojana (AHVY) was entrusted 9. Delhi 390 sao 
to Mis National Producttvily CouncIl, New Delhi 

10. Himachal Pradesh 260S during 2002-03. 

(iv) Mis Micro Credit Rating Intemational Ltd., 11. Haryana 1960 sao 
Gurgaon was also entrualed a study for micro 12- Punjab 950 200 
finance strategy of AHVY during 2003-2004. 

13. Rajasthan 5SOO 250 
(c) The AHVY scheme was launched cbing 2000-

14. Jammu & Kashmir 2001 with the aim to develop •• lected c! .... , .... In the 1240 100 
country for sustainable development. Nearly 278 artisans 15. Ancl'lra Pradesh 2725 120 cluster have been identified for the purpose, which ehaII 
be developed in a sustained manner during a period of 16. Tamil Nadu 5730 300 
3 to 5 years. None of the projects has been completed 
yet, however. the artisans are getting benefited through 17. KeraIa 10015 40 
thiS scheme both in terms of backward and forward 

18. Kamataka 2750 2928 225 linkages. 
19. Pondicheny 600 

(d) The number of artisa .. benefited under AHVY 
during the last three years, year-wise and State-wise is 20. Andaman & Nicobar 
as per Statement attached. Islands 

(e) Govemment has formulated AI1isans Credit card 21. 0 ...... 3350 1082 
Scheme to provide timely and hassle free credit facilities 

22. BIhar to artisans in the country. This scheme has been 
approved by Reserve Bank of India and Inclan Bank 23. West Bengal 12363 120 
Association (IBA) has circulated the same to lis members 
banks for adoption and implementation. 24. Tripura 1844 209 350 

Statement 25. Assam 3804 150 

State-wise Number of Artisans Benefited under 26. Arunachal Pradesh ~ 285 100 
Ambedkar Hastshilp Vikas YojaM (AHvy) '" 

during 2001.fJ2, 2OO2-D3 & 2tJ03-(U 27. Nagaland 670 

SI.No. State No. of Artiaana benefited 28. Manipur 260 

2001-02 2002-03 2003-04 29. Mlzoram 210 

2 3 " 5 30. MeghaIaya 200 

31. SiIddm 550 
1. Uttar Pradesh 5305 5705 5705 

2. Uttaranctlal 2092 3542 3542 Total: 75533 18799 14631 
f 
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Tax 8eMflt tor HousIng IncIueby 

3891. SHRI KIRIT SOMAIYA: WII the MiniIIt8r of 
FINANCE be pleased to state: 

(a) whether the CeDT has issued some instructions. 
circular extending tax benetiI8 to the housing Industry of 
Mumbai against TOR; 

(b) if so, the details thereof; 

(c) whether the Government have received some 
suggestions from MPs and other in 1his regards; and 

(d) if so, the details thereof with the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOeA ADSUL): (a) No, Sir. No specific tax b .... fits 
meant only for the housing industry of MI.I11bai haw been 
expended by the C.B.D.T. 

However, certain queries raised by Maharaahtra 
Chamber of Housing Induetry regarding interpretation of 
existing provisions of &bsection (10) of Section 8O-1B. 
have been replied to vide letter ct. 4.5.2001. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) Representations froIh the Members of Partlament 
and various public fora for amenc:Ing the tax policy are 
examined at the time of the budget exerdse and the 
decision of the Government is reflected in the form of 
proposals in the Finance Bill. 

GuideD..... for Purchue of Computer 

3892. SHRI ADHI SANKAR: Will the Minister of 
FINANCE be pleased to state: 

<a) whethet the competent authority Issued an offlce 
memorandum during December, 1998 on purchase of 
computer system by Government dapattmenta; 

(b) if so, whether the competent authority Is aware 
that DGS&D has finalised generalised apecificaIions for 
personal cOfT1)Uters and initiated the proo88S of concIucIng 
rate contract; 

(c) if so, the . details thereof; 

(d) whether DGS&D has concluded rate contract for 
computers; 

(e) If so, the details Incb:Iing the year from which 
the rate contract will be appncable for purchase of 
personal computer by vartous mini8trtesldepartments; 

(f) If not, the reasons therefor; 

(g) whether open tender system Is a must for 
purchase of personal computers; and 

(h) If so, the details with reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA .ADSUL): (a) Yes, Sir. 

(b) and (c) Yes, Sir. The genera/iIed apecifIcatJons 
finalised are aimed at catering to the ganeraI requirements 
of the indentilg DepartrnentBlOffice. 

(d) to (h) Yes, Sir. Rate Contracts are baing regularly 
concluded since 15.12.1999. The last Rate Contract 
concluded was valid upto 8th July, 2003. Advertised 
Tenders for conclusion of fresh Rate Contracts are due 
for opening on 22.8.2003. Individual Central Government 
Departments can procure Personal ~rs through 
DGS&D Rate Contracts without inviting tanders 88 per 
provisions under the General Financial Rules. 

ERe RecommenclMJon for ScIentIftc MIni..,... 

3883. SHRI AMAR ROY PRADHAN: Wit the MInIster 
of RNANCE be pl88I8ed to state: 

(a) whether Expenc:IIure Reforma Commission (ERC) 
conducted study on expendIlUf8 of various Ministries; 

(b) if 80, the: narne8 of thou ScianIIfIc Mlnistrtes 
who were adviIed to conatiIUte a Convniltea for I'8YIew 
of expenditure of at Sdentlfic Ministrias; 

(c) the name of MInistry who was the nodal MtnI8by 
for aU thaIe ScientifIC Ministrte8 and action taken 80 far 
by thai Ministry on the advise of ERC: 

" (d) whether any Committee ha been constituted; 

(e) if 80, the dataIIs thereof; 

(f) If not, the reasons for the aame; and 
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(g) the recommendations of that Committee in I'8Sp8Ct 
of each of the Scientific MinistrieslDepartrnents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA AOSUL): (a) Yes, Sir. 

(b) to (g) The expenditure Reforms Commission 
(ERG) had conducted studies in respect of 36 Ministriesl 
Departments out of total of about 70 Ministries/ 
Departments. The ERC did not study ScientIfIc Min~rie&I 
Departments. The uncovered Ministries/Departments 
(including Scientific MinistrieslOepartrnen) were requested 
to review their functions as per the methodology 
suggested by the ERC in its note titled -resk Ahead'. 
The report of the ERC on Autonomous Institutions was 
also forwarded to all the MinistrlasJDepartrnenta including 
Scientific MinistrieslDepartments for necessary action. 

(Translation] 

• 

SBI MoU with MIIhlndra and :>hIr.~ ~d. 

3894. SHRI TUFANI SAROJ: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Bank of India hes signed any 
memorandum of understanding with Mahlndra and 
Mahindra Ltd. by the name of "SBt-Mahindra Tractor PIus-; 

(b) if so, the objective of this agreement; and 

(c) the benefit likely to accrue to State Bank of India 
from this agreement? 

THE MINISTER OF STATE tN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRt ANANORAO 
VITHOBA ADSUL): (a) to (e) Ves, Sir. As per the tie up 
made between State Bank of India (SBI) and Mahindra 
& Mahindra Ltd. the company will offer dlacount of 
Rs. 3000 to the farmers for purchase of tractors whel'888 
bank wi. sanction loans at a reduced margin of 10%. 
The bank has also waived the upfront feea/proceaaing 
charges. The above arrangement will facllftate the bank 
to provide credit for agricultural equipment on easier and 
attractive terms and win enable the bank to incl'8888 Its 
advance portfolio. 

{Eng/ish] 

Bifurcation of Central Excl.. Commlulonerale In 
UT In Daman 

3895. SHRI DAHVABHAI VALLABHBHAI PATEL: WII 
the Minister of FINANCE be pleased to state: 

(a) whether the"Government have received 
representations at various Channels from Daman 
Induetriea aeeociation against the bifurcation of the 
Union Territory of Daman into two Central Excise 
Commi8aionerates; 

_ (b) if 80, the details thereof and the action taken by 
the Government in this regard; 

(c) whether Government ant ...... that this bifurcation 
has resulted in overlapping jurisdictions of Valsad 
Commlseionerate and has created a number of problems 
and harassment to trader community in Daman; and 

(d) If SO, the steps taken by the ~ment to 
revoke the notification propoeIng this bifurcation and to 
retain the entire area of the Union Territory of Daman 
under the juriadIction of single commissioner to obviate 
the pI'ObIeIns of the trader community and 0V8ftappIng 
juriedIction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIR9 (SHRI ANANDRAO 
VITHOBA ADSUL): <a) The Government received 
repNllnIaIIon to keep the enIIre Union Territory of Daman 
within the jurisdIction of a single Central ExcIse 
Commis8ionerate. 

(b) to (d) The representation has been examined 
and the dacIsIon has been taken to keep the entire Union 
Territory of Daman within the jurisdiction of a single 
Central Excise Commissionerate. 

lending Rate for AgrIcuIIuN 

3896. SHRIMATI RAMA PILOT: WIll the Minister of 
FINANCE be pleased to stIIte: 

(a) whether the Government propose to have a 
separate agriculture lending rate on the pattern of prime 
lending rate available to certain other categories In order 
to increase investment in agriculture sector; 

(b) if so, the details thereof; and 

(c) the fresh steps taken by the Government to 
provide adequate capital to fanners at reasonable rate of 
intentst 80 that producftvity of our agricultural hotdngs 
can increase to the level of developed countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

~ . VrTHOBA ADSUL): (a) to (c) As per the extant guidelines 
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of the Reserve Bank of India (RBI), commercial banks 
announce a single Prime lending Rate (PlR) IncorporaIIng 
aR cost elements and reasonable proftt margin to serve 
as 8 .benchmartt for lending rate. The Intereat rate on 
individual borrowers/sectors would be fixed linked to PLR 
taking into account risk premia, etc. Consequent on the 
statement made while presenting Union Budget on 28th 
February, 2003 regarding the need tor pM.ing on the 
benefits of lower rates of Interest to agricullure, the Indian 
Banks' Association (I8A)has advi8ed all lis member banks 
on 5th' March, 2003 to take approprIeIe adion in the 
matter of introduction of interest rate band 01 2% above 
and below its PlR for secuntd advances. Subaequentlv 
the IBA on 12.7.2003 advised aI pubic eedor bMka 
that the rate of interest on crop loans upto Rs. 50,000 
should not exceed 9%. 

Storage Chargee of ewe 
~ I ...... 

3897. SHRI G. punA SWAMY GOWDA: 
SHRI RAM MOHAN GADOE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the fea/charges of Central Warehousing 
Corporation (CWC) 'or storage of foodgralns have been 
on the much higher side; 

(b) if so, the details thereof during the lat three 
year-wise; 

(c) whether the FCI has asked the CWC for cost 
study or cost record system integrated with accounts as 
per prevalent Cost Records Rules; 

(d) if so, the details in this regard; and 

(e) the steps taken by the ewc on the request of 
FCI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTrON (SHRI SUBHASH MAHARIA): (a) to (d) 
Storage charges payable by the Food Corporation of Incia 
(FCI) to the Central Warehousing Corporation (CWC) are 
decided on the recommendation of the Cost Accounts 
Branch of the Ministty of Fmarat, keeping in view the 
various efements of cost, by the MOCAF&PD. 

ScrutIny of FCI 

3898. SHRI P.S. GADHAVI: Will the Minl8ter of 
CONSUMER AFFAIRS, FOOD AND PU8l1C 
DISTRIBUTION be pleased to state: 

(a) whether the UnIon GoYarnment are aware that 
recent 8CI'UIiny of the records c:A the Food Corporation of 
Inch has revealed that the Iabourer8 on an avenage get 
four IakN rupees per annum and that "proxy labourers
have also been noticed; 

(b) if so, the factors responsible for such huge 
eaming8; 

(c) whelher the Urion Government have Investlgat8d 
the podIon 80 far; 

(d) If 50, the details thereof; and 

(e) the steps takenIbeIng taken to addrese these 
issues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 

" DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (e) 
The Food Corporation of India has informed that the 
annual earning of the DepaJtment of Labour Inc:IudIng 
wages, Incentive wages and overtime aUowance during 
the year 2002-03 Is about As. 4 Iakhs for a Handling 
Labour in one depot of the Food Corporation of Incls I.e. 
Sirsa situated In Harvana Region. This was due to the 
enonnous workload which resulted In Increase in their 
"Incentive-wage Earnings" as per incentive scheme which 
is linked with their output per shift/day. On an average, 
the total wages of a departmental labour ranges between 
Rs. 1.70 to As. 1.80 lakhs, annually. 

The FCI Is having sufficient labour force for food 
handling operations in various dapoia of the FCI and the 
FCI does not need the services of any outside labour for 
the operations. 

No specific cases regarding proxy labour has come 
to the notice of the Food Corporation of India. Steps 
have been taken to avoid the alleged syetem Of proxy 
labour, if any, by exercising strict eupervilion and control 
by issuing instructions to all the District Managers of the 
Food Corporation of India, Haryana Region. 

In order to accelerate the productivity of the labourers, 
the existing Incentive Scheme for the Iabourera of the 
Food Corporation of India Is being regulated as per the 
agreement signed with the FCI Workers' Union on 
13.03.1999. The Incentive earnings are paid to the workers 
for handling of bagsIheightIIea beyond the prescribed 
norma. The scheme provkles for extra percentage over 
the nonnaJ wages for theM three operations. The Incentive 
eamlngs of the labours depend \4)Ofl their output during 
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the shift hours and beyond the shift hours. Due to 
handling of more bags than the fixed nonns and payment 
of incentive and overtime aHowance as per the provisions 

of the local shops & Establishment Act of Haryana State 
to the labourers, the combined earnings of the labourers 
increase. 

Payment of wages, incentive wages and Over Time 
Allowance with reference to the output of the labourers 
within the framework of the rules cannot be termed as 
illegal payment. In order to keep upendItunt on Over 
Time Allowancellncentive to the minimum, instructions 
have been issued to the Field Officers of the Food 
Corporation of Inda for deployment of labourers on Tour 
from the depots with relatively Iesaer work to the depots 
where sufficient work is available, as the expenditure on 
Traveling allowance is lesser in comparison to the actual 
incentive/Over Time Allowance.· Thus, expenditure on 
account of Incentive and Over Time Allowance has been 
curtailed to a considerable extent. 

External Commercial BorrowIngs 

3899. SHRI PRAKASH YASHWANT AMBEDKAR: WI 
the Minister of FINANCE be pIeaaed to state: 

(a) the foreign loan that has been borrowed by the 
Indian companies during the last three years; 

(b) the manner in which this loan is to be repaid; 

(c) whether this loan has been taken by the 
companies to start new activities or to repay the existing 
loan to Indian financial institutions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA ADSUl): (a) Foreign currency Joans approvedI 
contracted under approval/automatic route during the last 
three years are as under: 

Period 

1. 2000-01 

2. 2001·02 

3. 2002-03 

Amount 
(in USD millions) 

2837.00 

2653.00 

4235.00 

(b) Foreign currency loans would be repaid by 
borrower as per the repayment scheduIee. 

(c) and (d) As per ECB guidelines, bonowers can 
raise foreign currency loans from a Internationally 
recogni8ed sourcee for expaNion of exl8ting capacity, 
fresh Investments and general corporate purposes 
IncIudng repayment of dues to Indian financial InstilutionsI 
banks. 

Outaourclng of In..,actlon Work by DCA 

3900. SHRI VINAY KUMAR SO RAKE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Department of Company Affairs has 
bean outsourcing work on b.-pedion; 

(b) if so, whether the Section 209A of the qompanies 
Act, 1956 provide for such arrangement; 

(e) whether due to paucity of staff and accumulated 
wortdoad the DCA has already entrusted high profile cases 
Uke Zerox Modicrop bribery alegations to qualified outside 
agencies; 

(d) whether the Shardul Shrqff Committee has 
recommended outsourcing of such Inspection jobs by the 
DCA; and 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA ADSUl): (a) No, Sir. 

(b) No, SIr. 

(c) An investigation under Section 237 of the 
Companies Act, 1956 Into the affairs of MIs Xerox 
Modlcorp limited has been entrusted to • firm of 
profeaatonaIs. 

(d) No such reconvnendation hills been received at 
presa'lt. 

(e) 0088 not arise. 

[Translation] 

U.K. AuIatance to W'" Bengal 

3901. SHRI BRAH~A NAND MANDAl: Win the 
Minister of FINANCE be pleaaed to state: 

(a) the amount of ueist.8nce being provided by the 
Government to West Bengal aIongwith the purpose 
thereof; 
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(b) whether the U.K. Government are going to 
increase this amount in the next two years; and 

(c) if so, the amount thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) During 2OQ2-03, an amount of 
As. 631.23 crores was provided by Government of India 
to Govemment of West Bengal 88 AddItional Central 
Assistance (ACA) for the ExtemaIIy Aided Projects (EAPs) 
and during the current year (2003-04) an amount of 
As. 283.50 crores has been released to West Bengal 88 

ACA for EAPs so far. 

(b) and (c) The Govenvnent of the United Kingdom 
(U.K.) provides assistance under bilateral development 
cooperation programme to India. During 2002-03, 
Govemment of U.K. had provided asslatance of £146.09 
million to India. U.K. does not allocate bilateral assistance 
state-wise. U.K. has indicated that they may increII8e their 
assistance to India to £ 300 mllion per annum in future. 

{English} 

Expendltunt under Varloue ..... 

3902. SHRI SHAMSHER SINGH DUUO: WUI the 
Minister of FINANCE be pleased to state: 

(a) the year-wise expenditure Incurred Lnder various 
heads such as advertisement, catering, conf .... nces. 

Head of Accounts 

Advertisement 

Conference 

Overtime 

Local Conveyance 

Petrol 

Catering 

Tours of 
Managers & above 

200(H)1 

Chandigarh 
RO 

2 

2.37 

2.23 

0.10 

13.15 

0.20 

4.87 

4.30 

Delhi 
RO 

3 

5.04 

1.83 

lA3 

68.74 

54.87 

8.29 

11.19 

conveyance. toLn of managers and above, mobile phone 
bills, private lui bHIs, overtime to drivers. petrol billa, 
miac:ellaneous expenses and other office expenae8 In 
Delhi and Chandlgarh Regional Office. of New india 
AssuIWIC8 Company Ltd. (NIACL) during the last three 
years; 

(b) whether the Govenvnent propoee to difeCt the 
Company to IaLmch any drive to cut down the upencIIure 
being Incurred under above heads; 

(c) If so, the details thereof; 

(d) If not. the reasons therefor; 

(e) the details of steps take by the Intemal Audit 
Department and Financial Ac:Mser of the Company to 
check avoidable expenditure; 

(f) whelher the Ananc:iaJ Adviser. a nominee of the 
Govemment Is also heading the accounts department of 
the company; and 

(g) if so. the details thereof and raaaons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (_> The required Information Is as 
under: 

(Rupee In /akhe) 

2001-02 2002-03 

Chandigarh Delhi Chandigarh Delhi 
RO RO RO RO 

4 5 8 7 

4..46 2.06 3.87 3.33 

1.57 5A2 2.67 3.71 

0.30 1.97 0.10 1.70 

14J4 60.75 16.61 66.28 

0A3 57.64 0.70 61.39 

700 8.02 839 9.70 

4Al 11.27 3.08 10.97 

t 
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Mobile Phones 0.35 

Private Taxi 1.81 

Miscellaneous 78.50 112.70 

(b) to (d) The expenses on management of the public 

sector general insurance companies are governed by 
Section 40C of the Insurance Act. As per the provision 
under this Section, no insurer &hal spend, as management 
expenses, an amount in excess of the preacribed limit 
unless otherwise permitted by Insurance Regulatory & 
Development Authority. 

(e) Intemal Audit Department strives to attain cost 
control and cost reduction through various budgetary 
techniques such as head-wise budgetary aoocatlons, 
periodical review of expenses incurred against the budgets 
sanctioned, etc. 

(f) and (g) The Financial Advisers are appointed on 
deputation basis in the public sector general Insurance 
companies. Since the responsibility on the part of the 
individual general insurance companies to exercise 
financial prudence and develop strong intemal controls 
has. assumed Increased significance, the posts of Anancial 
Adviser in these companies were suitably strengthened 
by enlarging the scope of their work handled by them by 
placing the Accounts department also under their charge. 

Procurement of Sub8tandard PIIddy 

3903. COl. (RETD). SONA RAM CHOUDHARY: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the FCI has any mechanism to ensure 
fair quality of paddy and other foodgrains are procured; 

(b) if so. the details thereof; 

Quantity of rice procured in Lakh Mrs 

District 1999-2000 2000-2001 

Bhatinda 4.62 5.27 

Sangrur 11.27 12.40 

4 5 6 7 

OA1 0.39 0.26 0.79 

1.96 0.06 1.58 

81-.78 96.74 74A1 101.94 

(c) whether any deviatione have been noticed In this 
regard particularty atBathinda and Sangrur dietricts of 
Punjab; 

(d) if so, the details thereof; 

(e) the corrective steps taken In this regard; and 

(f) the action taken against the persona responsible 
for procuring sub-standard paddy and other foodgrains 
during the above period, State-wlae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) and (b) 
Yes, Sir. Food Corporation of India (FCI) procures 
foodgrains as per the uniform apecfficatIon norms fixed 
by the GoYemment of India. Technical Assistants are 
posted in the mandies by FCI for purchase of paddy and 
other foodgraIns uncIer Minimum Support Price (MSP). 
Besides, Senior OffIcers \liz,. AM (QC)IDM (aC), Disttict/ 
RegionaIIZonai officers of FCI also visit the mandies to 
inspect and ascertain the quality of paddy and other 
foodgraine purchased. 

(c) to (f) In the Comptroller & Auditor General of 
India's Report No. 4 of 2003 (PSUs), it was observed 
that in Bhatinda and Sangrur districts, substandard rice 
was accepted at large scale by technical staff in 
comivance with the officers upto the level of 0i8trict 
Manager and beyond rejection limit (BRL) rice valued at 
171.46 crore (quantity 1.72 Iakh MT) during 1999-2000 
and ~2001. 

The Food Corporation of India (FCI) have stated that 
sub-standard rice was not accepted In large scale In 
BhatlndalSangrur districts by technical staff. The details 
of the quantity of rice procured and quantity declared 
BRL in Bhatinda and Sangrur di&tricts is as under. 

Quantity of rice declared BRL in Mrs 

1999-2000 2000-2001 

5646 (1.26%) 19159 (3.8%) 

11294 (1%) 42362 (3.41%) 
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Some quantity of BRl stocks were detected by 
various squads during the inspection. ActIon has already 
been initiated by FCI in respect of 197 cases where BAl 
stocks were detected by various in&pection squads in 
Bhatinda and Sangrur. Action has also been initiated by 
FCI against five class-I officers including District Manager, 
SangrurlBhatinda. 

! Various steps have been taken to ensure purchase 
of s~ks i.e. wheat. paddy and rice strictly confonning to 
specifications like: 

(i) Squads from distrlcllreglonaVzonallhqurs. of Fel 
and Ministry are deputed to mandiesldepots to 
exercise quality related checks, 

(ii) In case of detection of purchase of aub-standard 
stocks, action is taken against the delinquents, 
and 

(iii) Conc_rned State Governments have been 
advised to provide infrastructure facilities 
including power cleaners, pucca mandi yearS ate. 
at mandies to factlltate purchase of good quality 
stocks. 

Competition Commlulon 

3904. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have estabtished a 
Competition Comrnisaion of Inda; 

(b) if so, the role of this CompetItion Commission; 

(c) whether the Government have any plans to broad
base this Commission; 

(d) whether non-offICials are also appointed in this 
Commission; and 

(e) if so, the details of the tenure of Members and 
other appointees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRt ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. Government has 
announced the appointment of a Chairman and one 
Member of the Competition Commiseion. 

(b) The main functions of the CCI wII be to prevent 
practices· having advel'88 effect on compeIttion and to 
promote and sustain competltion in the market. 

(c) and (d) The Ad provides thai Commission shall 
consist of a ChaIrperson and not less than two and not 
more than ten other members. The qualHications for the 
post of Chairperson and Members is also provided in 
sub-section (2) of Section 8 of the Act and there Is no 
bar on appointment of non-offlcials on the Commission. 

(e) Sub-eectIon (1) of Section 10 of the Ad prescribes 
the term of office of the Chairperson and other Members. 
The term of office is for five years. The maximum age 
limit for the Chairperson is 67 years and for any other 
Member is 65 years. 

[Translation] 

BenefIts of Loan Waive ... to Fenne ... 

3905. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of RNANCE be pleased to state: 

(a) the State-wise number of farmers In the country 
who have been benefited so far as per the announcement 
made and decision taken by the Govemment to waive of 
Interest on loans taken by the farmers; 

(b) whether the Govemment have received complaints 
from the farmers of some States and from the people's 
representatives that the said benefit Is not reaching the 
farmers; and 

(c) if 80, the State from which complaints have been 
received and the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The Information Is being 
collected and will be placed on the Table of the House. 

(English] 

Rice Procurement 

3906. SHRI BISHNU PADA RAY: WiN the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<a) whether the Food Corporation of India has 
proposed to procure 12000 metric toM88 of rice produced 
IocaIy by the farmers of Anc:Iaman & Nicobar Islands 
under Minimum support price; and 
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(b) if so, the details thereof and the likely date by 
which the A&N administration wiD start lIB procurement 
from the farmers under MSP? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): Ca) No, Sir. 

(b) The A&N Administration proposes to take up the 
procurement of rice under Decentralized Procurement 
Scheme from the ensuring Kharif Marketing Season 2003-
2004 under which financial support would be provided by 
the Central Government. 

[T rans/ation) 

Non-Payment of Inlend Travel Tu 

3907. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether various aviation companies are not 
making payment of inland air travel tax to the Government 
in time; 

SI.No. Name of the Airline 

1. 

2. 

3. 

4. 

5. 

6. 

2 

MIs Raj Aviation 
Private limited 

MIs Continental 
Aviation Private 
Limited 

Mis East West Airlines 

Mis Modiluft Limited 
(since taken over by 
MIs Royal Airways 
(Limited) 

Mis UP Airways 

Mis VIF Airways 
limited. 

IATT 

3 

0.47 

0.75 

2.53 

o 

0.68 

0.21 

f 

(b) if 80, the reaaona ther8for aIongwIIh the names 
of the defaulting aviation companies atating the 
out8tandIng amount against them separately. tiJI.date; 

(c) whether concrete steps have been taken by the 
Government to ensure timely payment of the said tax by 
the aviation companies; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): <a) to <e) The aviation companies 
which are currently operating air flights. are paying their 
inland air travel tax (IAn) to the Govemment. regularly. 
Some companies, who operate a number of aircrafts and 
who are not able to estimate their tax liability precisely. 
pay the tax. initially, on a provisional basis and later on 
after receipt of full particulars the exact amount Is 
quantified end a~. either th~ refunds or through 
fuI1her deposits. 

No inland air travel to dues are out8tandIng against 
aviation companies who are presently operating air fIighIs. 
Dues are pencing only against some aviation companies 
who have aince discontinued operation of air flights. 
DetaIls are as under: 

Dues out8tandIng (As. in Crores) 

Interest 

4 

0.96 

1.64 

6.49 

o 

0.88 

0.32 

Penalty 

5 

0.15 

o 

0.26 

14.32 

0.54 

0.15 

(as on 22-7-20(3) 

Total 

6 

1.58 

2.39 

9.29 

14.32 

2.10 

0.68 
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7. Mis Skyline NEPC 4.07 
Airlines. 

8. Mis NEPC Airfm8 1.82 

9. MIs Air Asiatic 0.58 
limited. 

10. Mis Gujarat Airways 0.57 

11. Mis City Unk Airways 0.60 

Total 12.28 

The payment of IAn Is monitored by the Government 
through scrutiny of monthly retums to ensure that the 
airlines pay the tax in time. In case any company delays 
payment or defaults in payment. it is liable to pay interest 
o 20% per annum and penally which &hall not be .... 
than 20% of the tax not paid and can even go up 10 

three times the amount of tax due. In addition to the 
above, statutory provisions 'exist for arrest or di8trainment 
of aircraft of the company. To make the proYiaione more 
stringent, the Govemment, have recentfy, through the 
Finance Act, 2003, acquired powers to evan arrest and 
prosecute the offendels. 

MSP on Jute 

3908. SHRI GIRDHARI LAL BHARGAVA: WI! the 
Minister of TEXTilES be pleased to state: 

(a) the total jute production in the country during 
2002-2003; 

(b) the dataH of Its Minimum Support Price; 

(c) whether the Govemrnent propose to Increaae lis 
Minimum Support Price; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES [SHRI BASANGOUDA R. PATll (YATNAL)): 
(a) The total jute production Including Mesta In the country 
during 2002-03 was 1110 Iakh bales 01 180 kg. each. 

(b) The Government declares the Minimum Support 
Price (MSP) of raw jute on the basis of reconmendaIion 

4 5 6 

6.26 9.52 19.58 

2.58 2.40 6.80 

1.41 0.18 2.17 

1.44 0 2.01 

1.16 0.18 1.94 

23.14 27.70 63.13 

of the Commission for Agricultural Coats and Prices 
(CACP). The MSP for TD-5 grade of raw jute at Asum 
level was Rs. 850 per quintal during 2002-Q3. The details 
of Minimum Support Price for TO-5 grade jute at Assam 
level for the Jute year from 1996-97 to 2003-04 are given 
below: 

Minimum Support Price of Jute for TD-5 
Grade at Assam 

(In RsJQnU.) 

Jute Year (July-June) PrIce 1nct8888 
(Rs.JQntl) over pt'8vious year 

1996-97 510 20 

1997-98 570 60 

1998-99 850 80 

1999-2000 750 100 

2000-2001 786 3S 

2001-2002 810 25 

2002-2003 850 40 

2003-2004 860 10 

(c) and (d) The Govemment Is announcing ever-
increasing MInlrnum S'4JPOfl Price for JIM year after year. 
The detalla of the increases in MSP is given in 

CoIoumn (3) of the aboYe Table. 
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[English] 

Directors of BanD 

3909. SHRI ANANTA NAYAK: 
SHRIMATI NIVEDITA MANE: 
SHRI SADASHIVRAO DADOBA MANDUK: 
DR. M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 
SHRI VILAS MUTTEMWAR: 

Will the Minister of FINANCE be pleased to etate: 

(a) whether the Union Govemment propose to ban 
Members of Parliament and State Legislature as well as 
stockbrokers from becoming directors on the boards of 
commercial and cooperative banks; 

(b) if so, the details thet'8of; 

(c) the reasons behind this move of the Govemment; 
and 

(d) the time by when a final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (d) Govemment has decided to 
debar stockbrokers from becoming directors on the boards 
of commercial and cooperative banks on the basis of 
recent experience of the banking industry. 

The Banking Regulations (Amendments and 
Miscellaneous provisions) Bill, 2003 has already been 
introduced in the Lok Sabha on 13.8.2003 to carry out 
the amendments in the Banking Regulation Act, 1949. 

Inclusion of KoIl Community In ST LIat 

3910, SHRI KOLUR BASAVANAGOUD: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Kamataka Govemment had sent a 
proposal to include all the 42 synonymous Koli 
communities under the Scheduled Tribes List; 

(b) if so, the details thereof; 

(c) whether the National Scheduled Caste and 
Scheduled Tribes Commission had recommended to 
include these communities in the Scheduled Tribes 
List; 

(d) if so, the details thereof; and 

(8) if not, the reasons therefor? 
f' 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes, Sir. State Govemment 01 Kamataka 
has recommended 39 synonymousKoli COIT1'IU'lItIas under 
the Scheduled Tribes List. 

(b) The details names of Koli communities are given 
below: 

(1) Gangamatha (2) Gangakula, (3) Gourimatha, 
(4) Ambiga (5) Kabbaliga (6) Kabber (7) Kabbera 
(8) KarvI (9) Bhoyl (10) Bha! (11) 80yt (12) Thoreya 
(13) Gabbit (14) Goabit (15) Duval (16) Gangamakkalu 
(17) Gangaputa (18) Ambing (19) Bestha (20) Koli 
(21) Karakanthra (22) Karikanthra (23) Me.nagara 
(24) Khariya (25) SivIyar (26) Partvara (27) Bunda Basthar 
(28) Mahadeva Koli (29) Talawara (30) Machala. Kahar 
(31) Megaveera (32) Sunnagar (33) BarkI (34) Besthar 
(35) Suryavanshi Koli (36) Jalagar (37) Machi Gabit 
(38) Gapit (39) Daalija. 

(c) to (e) The p~ have been processed as 
per approved flJPdallties laid down for the purpose. 

{TransIIIIJon] 
, ',II 

Export Quota 

3911. SHRI RAMDAS ATHAWALE: win the Minister 
of TEXTILES be pleased to state: 

(a) whether USA has recently given 8tr'f Indication 
that export quota for readymade garments from India will 
be increased only when American garment industry gets 
marketing facilities in India on mutual basis; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. As per World Trade Organisation (WTO) 
Agreement on Textiles and Clothing (ATC), the quantitative 
restrictions (Import quotas) would be completely phased 
out and textile sector fully Integrated by 1 st January 2005. 
All WTO Members including USA are bound by this 
obligation, 

(b) Does not arise, in view of (a) above. 

Fake Bank Drab 

3912. SHRI MANI8HA1 RAMJIBHAI CHAUDHRI: Will 
the Minister of FINANCE be pleased to state: 

(a) whether several cases relating to causing loss to 
the public sector banks through bogus bank drafts have 
beefI I'apOrtad In the country; 
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(b) if so. the details thereof during the IaaI one year, 
value-wise and bank-wi&e; 

(c) whether the Govemment are cOlltemplaling to take 
any concrete step to check such ca&e&; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): <a) Yes, Sir. 

(b) The details of casea of fraudulent coIIectionI 
realization of chequealdemand drafts etc. during the period 
April. 2002 to March. 2003 as reported by public aector 
banks to Reserve Bank of India are given In the enc:IoIed 
statement. 

(c) and (d) The Reserve Bank of India has issued 
detailed instructions to banks advising safeguards against 
perpetration of frauds through fakeIforged demand drafts. 
The safeguards mter-alla Include treating bank drafts as 
security items to be held in joint CU8IodV and balanced 
daily and verified periodically, printing drafts on aenaitive 
paper, use of protectoor-ph machines, pinpoint typewritenl 
or protective cheque writers while issuing demand drafts, 
scrutiniZing cantfully the signatures of drawing officials 
and in case of doubt contacting the i8suIng branch by 
faxJtelexltelegram and ensuring extra caution by passing 
officials where drafts of large amount are paid In cash. 
Banke have also been advised to introduce a system of 
sendinal fa~iie copy of the draft issued to the drawee 
branchlbank. Baoks have also been adviIed to review 
the existing systems .-.d procedu ... and enaure adequate 
safeguards to prevent such type of fraudl. 

sr.,.",.", 

Details of cases of Fraudulent CoIIectionIRNlizatJon of 
Chequ6SlDemand Drafts etc. during the period April, 
2002 to March, 2003 as Reported by public Sector 

Banks to Reserve Bank 01 India 

Name of the Bank 

• 

State Bank of India 

(Overseas branches) 

No. of 
frauds 

2 

44 

00 

(As. in lakhs) 

Amount 
involved 

3 

10228 

0.00 

1 

State Bank of Bikaner & Jaipur 

Stale Bank of Hyderabad 

State Bank of Indore 

State Bank of Mysore 

Sta. Bank of PMIaIa 

State Bank of Saurashtra 

State Bank of Travancore 

Allahabad Bank 

Andhra Bank 

Bank of Baroda 

(Overseas branoh"~" 

Bank of India 

(0veIHas bnInchea) ...... 
Bank of Maharashtra 

Canara Bank 

Central Bank of India 

Corporation Bank 

Dena Bank 

Inclen Bank 

Incian Overseas Bank 

Oriental Bank of Commerce 

Punjab NLaI Bank 

Punjab & Sind Bank 

Syndicate Bank 

Union Bank of India 

United Bank of India 

uco Bank 

Vijeya Bank 

(Data ProYIsIonII) 

2 

02 

os 

03 

00 

00 

01 

00 

os 

00 

64 

01 

17 

00 

00 

56 

29 

12 

04 

10 

04 

18 

os 

31 

08 

12 

14 

os 

142 

3 

3.36 

31.27 

4.25 

0.00 

0.00 

OA7 

0.00 

42.48 

0.00 

204.67 

12.90 

39652 

0.00 

0.00 

138.70 

137.80 

19m 

21.11 

4.;6 

14.90 

14.98 

8454 

64.16 

20.19 

10.87 

SolS 

57.82 

6.68 
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[English] 

Conversion of cwe Receipts 

3913. DR. N. VENKATASWAMY: WiD the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Central Warehousing Corporation has 
recently decided to convert Warehouse Receipts (WAs) 
into demat fonn as has been done for securities; 

(b) if so, the details thereof; 

(c) whether the darnat WAs will be permitted to be 
traded in Commodities Exchange, which had been set 
up recently: 

(d) if so, the de~!1s thereof; 

(e) whether CWC has tied up with National Securities 
Depositories Limited for damat of WAs; 

(f) if so, the details thereof; 

(g) whether the Govemment propose to bring the 
demat WRs under Negotiable Instruments Act, 1881; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) The 
Central Warehousing Corporation (CWC) have so far not 
taken decision to convert Warehouse Receipla (WAs) Into 
demel fonn. 

(b) Does not arise. 

(c) No decision has ~n taken in ttUs regard. 

(d) Does not arise. 

(8) No, Sir. 

(f) Does not arise. 

(9) No decision has been taken in this regard SO far. 

(h) Does not arise. 

Inspection of CooperMIve BMb by NABARD 

3914. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether National Bank for Agriculture and Rural 
Development has conducted statutory inspection of District 
Central Cooperative Banks and State Cooperative Banks 
under Section 35 of the RBI Act, 1934; 

(b) if so, the details of the irragularitias noticed by 

NABARD; and 

(e) the action taken by the NABARD thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): (a) and (b) Yes, Sir. National Bank 

for Agriculture and Rural Development (NABARD) has 
conveyed that It had observed Irregularities durihg 
2001-02, of which major ones are: 

1. Poor recovery performance resulting in high 
overdues and non-perfonnlng assets; 

2. Non-compIiance with the various provisions of 
Banking RegulatIon Ad. 1949 (As Applicable to 
Ceoperative Societies), like Caat\ Reserve Ratio 
(CRR), Statutory Uquidlty Ratio (SLR) norms 
(Section 18 and 24), etc, 88 also with Section 
11 (1), i.e., maintaining real or exchangeable 
value of Paid-Up Share C8pitaI and Reserves 
not less than As. 1 Iakb; 

3. Non-compliance with 'ncome recognition and 
asset classification and provisioning nonns-
prescribed by Reserve Bank of India (RBI); 

4. Poor internal checks and controls, non-
reconciliation of Inter branch accounts and 
absence of periodic balancing of books of 
accounts, lack of professionalism in managing 
the affairs, non-adherence to the stipulated 
norms of RBI while trading in government 
securities, defaults to higher financing agencies, 
defective loan policy and procedures, defaults 
in maintenance of norms like minimum 
involvement, exposure norms, etc. 

(c) Ma;or irregularities were conveyed to the banks 
after inspection and then followed up through a elearty 
defined process of seeking a compliance report. In 
addition the Inspecting officer holds a meeting with the 
Board of Director&lChief Executive Officer of the bank to 
discuss the major fincInga and efforts needed on the 
part of the bank for their rectification. Further, the chief 
executive of the bank along with the Registrar of 
Cooperative Societies are invited for discussions on core 
...- ~f the in8pection findings, The Inspedion report is 
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also forwarded to the State Government for appropriate 
action, followed with a special note indicating the area 
which require remedial action by the Stale Government. 
The on-site inspection is supplemented by off-sne 
surveillance through prescribed retums on an annuallhalf 
yearly basis. NABARD also issues early warning signals 
to banks wherever required. 

{Translation} 

Export Data 

3915. SHRI ABDUL RASHID SHAHEEN: 
SHRI SHIVAJI MANE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Union Government are not 
maintaining data relating to import and exports made by 
each State in the country; 

(b) whether the Union Government have also not 
evolved a mechanism to evaluate the facilities being 
provided to the export oriented unIIs in monttory terms; 
and 

(c) is so, the reaction of the Government in this 
regard and the reasons for not having such details? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No Sir, Union Government is maintaining data relating to 
import and export made by each state in the country. 

(b) No Sir, Mechanism exists for quantification of 
financial Incentives to Export Oriented Unila. 

(c) Question does not arise. 

[Eng/Ish} 

PSUa under BIFR 

3916. SHRI AJOY CHAKRABORTY: 
SHRI G.S. BASAVARAJ: 

WIll the Minister of FINANCE be pIeaaed to state: 

(a) the names of the sick Pubic Sector Undertakings 
referred to Board for Industrial and Financial 
Reconstruction (BIFR) during the last three years, tilt date; 
and 

(b) the decision taken by the BIFR on each of theae 
undertakings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The details of sick Public 
Sector Undertakinga (Central and State) referred to Board 
for Indu8tt1aI and FInancIal Reconstruction (B1FR) durtng 
the last three years and upto 30th June, 2003 and their 
present status are fumlshed In the enclosed statement. 

S. 
No. 

Name of PSU Year In which 
Referred to 

B1FR 

Status 

2 3 4 

Central PublIc Sector Undert8Idnge (CPSU8) 

1. Eastem Coalfields limited 2000 Under inquiry 

2. Hindustan Salts Umited 2000 -do-

3. Bharat CokIng Coal Limited 2001 Dismissed 88 non-mainta1nable 

4. Bharat Wagon and EngIneering 2001 Under inquiry 
Co. Limited 

S. Maharashtra Elektrosmelt Limited 2002 

• 



147 Written Answets AUGUST 22. 2003 148 

2 

6. Central Coal Fields limited 

7. Hindustan Cables Limited 

8. BIECCO Lawrie Umited 

9. Hindustan Cables limited 

10. Andrew Yule and Company Umited 

State Public Sector Undertakings 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Auto Tractors Limited (UP) 

Uptron Powertronics limited (UP) 

Devagiri Textile MMIs 
Limited (Maharashtra) 

T ravancrore-Cochin Chemicals 
limited (Kerala) 

Kerala State EIectr0nic8 Dev. 
Corporation ltd. (KeraIa) 

Gujarat Communication Electronics 
Limited (Gujarat) 

Goa Auto Accessories Umited (Goa) 

Tamil Nadu Cements Corporation 
limited (Tamil Nadu) 

Kalameshwar Textile Mills limited 
(Maharashtra) 

10. HP.H.M.P.C. limited (Punjab) 

11 . Kehron Crystals limited (Kerala) 

12. Western Maharashtra 
Dev. Corporation Limited 
(Maharashtra) 

13. Maharashtra State Textile 
Corporation limited (Maharashtra) 

[Translation) 

Unclaimed Money In UC 

3917. SHfU MANSUKHBHAI D. VASAVA:. 
DR. M.P. JAISWAL: 

3 

2002 

2002 

2002 

2002 

2002 

2000 

2000 

2001 

2002 

2002 

2002 

2002 

2002 

2002 

2002 

2003 

2003 

2003 

: Will the Minister of FINANCE be pleased to state: 

(a) the total unclaimed amount of money with various 
branches of the Ufe Insurance Corpondton of India; and 

4 

0I8miaeed as ~rnaJntaInabIe 

-do-

~ 

Under Inquiry 

~ 

0iami8sed as non-maintanabIe 

Under Enquiry 

Diamissed as non-Maintanable 

Wending up recommended 
under Sec:Iion 20(1) of SICA. 1986. 

Under Enquiry 

-do-

~. 

-do-

(b) the manner in which the UC propoee to utlHz' 
this money? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (8) The Lite lneurance Corporation of 
Inda (UC) has infonned that the net ~ amount 
of policyholders was Re. 101.39 crore as on 31.3.2003. 

(b) lIC has Infonned that • cIatrn is kept outstanding 
lit their books for • period of 5 years. When ..... is no 
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project of a settlement and contact can not be established 
with the claimant, the unclaimed amount is written back 
to Revenue Account. However, this amount is available 
for settlement whenever claimed. The outstanding claim 
amount! after meeting the liabilities in respect of belated 
claims, is credited to the Life FUnd. Account which is 
collectively owned by the entire policy holders of the 
Corporation. 

{English] 

. Additional Funds to Tamil Nadu 

391B. SHRI E.M. SUDARSANA NATCHIAPPAN: Will 
. the Minister of FINANCE be pleased to atate: 

(a) wh"ther the Union Govemment have received 
any request trom the Governrr:aent of Tamil Nadu for 
providing additional funds for its development projects; 
and . 

(b) if so, the details thereof and the action proposed 
to be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) Yes, Sir: 

(b) During 2002-03, Government to Tamil Nadu had 
requested for a minimum un-tied graht package of 
Rs. 3006 crores for effective implementation of 
development programmes in the coming years. Non-plan 
gr'ant to States is normally released as per the 
recommendations of the Finance Commission and opening 
of a new window for non-plan grant would not be 
consistent with 'the recommendations of the Eleventh 
Finence Commission (EFC). Financing of developmental 
outlay of the States is provisioned for in ~e Annual Plans 
approve.d by the Planning Commission in oonauItation with 
the respective State Governments. Accordingly, Central 
aSSistance for funding the Annual Plan 2003-04 of Tamil 
Nadu has been approved at Rs. 3057.80 cro~. 

Marble Import Policy 

3919. SHRI RAM VILAS PASWAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

.' . 
(a) whether the Marble Proc::.essors Industries 

Association, Dadra and Nagar Havell, had rep~nted to 
the Government for rectification of the anomaly in the 
policy relating to the import of malble; 

(b) if 80, the date on' which such a representation 
was ma~ .by the said Association; 

(c) the decision, if any, taken by the Govemment on 
the points raised by the Association in its representation; 
and 

(d) the reasons for not taking decisions on remaining 
demands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (~HRI SATYA BRATA MOOKHERJEE): (a) 
to (d) Yes, Sir. The Association has represented on many 
occasions. The last representation was received on 
16.4.2003: After duly considering the representations and 
in consultation with the ~ncemed Ministries, it has been 
decid~ to retain the restrictions with regard to the import 
of rough marble. 

Assistance for Development Projects 

3920. SHRI' PRABODH PANDA: 
DR. BALI RAM: 

Will the Minister' of COMM~RCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have allocated funds for 
the development of various existing development projects 
executed by the Ministry of Commerce and Industry in 
West Bengal, Uttar Pradesh, Defhl and other States; 

(b) If so, the details of the funds allocated and 
disbursed for various Centrally assisted schemes in each 
State during the last three years; 

(c) whether the money allocated !or various schemes 
and projecta are utilized fully; and 

(d) if'not, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDY ASAGAR 
RAO): (a) to (d) The information is being collected and 
will be laid on the Table of the House. 
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Funds Sought by Andhra PI'IICIMh 

3921. DR. MANDA JAGANNATH: Will the Minister 
of FINANCE be pleased to state: 

(a) the details of the financial assistance sought from 
the Union Government by the State Govemment of 
Andhra Pradesh for its various on-going schemes in the 
State; and 

(b) the amount actually allocated by the Union 
Government to the State during the last two years i.e 
2001-2002 and 2002-2oo3? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The Govt. of Andhra Pradesh has 
sought financial assistance/adjustment amounting to 
Rs. 9833.17 Crs. from Govemment of India on various 
programmes and schemes which fall within the 
administrative purview of different ministries of the Union 
Government. The Planning Commission in consultation 
with the State Govemment approves tI.::: alllROal plan of 
the state and the Central Assistance for financing the 
Annual Plan. Non-Plan grants are released to the State 
in accordance with the recommendations of the Eleventh 
Finance Commission (EFC). 

(b) The actual amount allocated to Andhra Pradesh 
under the approved Annual Plan of the State for the 
year 2001-02 & 2002-03 for the implementation of various 
plan schemes and the devolution as per the 
recommendations of Eleventh Finance Commission are 
'as follows: 

Item 

Central Assistance under 
State Plan 

Devolutions under EFC 

State 

West Bengal 

Bihar 

(Rs. In Cr.) 

2001-02 2002-03 

5299.53 6021.60 

4545.55 4721.92 

2000-01 

Sanction Disbursement 

2 3 

366.97 171.00 

47.82 29.65 

SlD81 Aulstance to Small Enbept8neut'S 

3922. SHRI BASU DEB ACHARIk Will the Minister 
of FINANCE be pleased to state: 

(a) the amount given as loan to different Small Scale 
Entrepreneurs throughout the country during each of the 
last three years by SIDBI; 

(b) out of the total loan sanctioned, what were the 
amount of loans granted to the entrepreneurs of West 
Bengal, Bihar, Orissa, Assam and North Eastern States, 
year-wise; 

(c) whether the applications being made by small 
scale entrepreneurs of the above States, are either 
deliberately delayed or not granted taking various pleas; 
and 

~ 

(d) if so, the steps Government propose to take 
remove such discrimination to North Eastem States by 
SIDBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The amount of loan sanctioned 
and disbursed by Small Industries Development Bank of 
India (SIDBI) to different Small Scale Entrepreneurs 
throughout the country during each of the last three years 
is as under: 

(Rs. crore) 

Year Amount sanctioned Amount disbursed 

2000-01 

2001-02 

2002-03 

10821 

9026 

10903 

6441 

5919 

6789 

(b) Out of the total loans sanctioned, the amount of 
loans granted to the entrepreneurs of West Bengal, Bihar, 
Orissa, Assam, North Eastem States during the last three 
years is as under: 

(As. Crore) 

2001-02 2002-03 
Sanction Disbursement Sanction Disbursement 

4 5 6 7 

296.98 190A2 290.38 160.03 

3~.n 29.19 34.28 21.82 
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2 3 

Orissa 213.85 164.44 

Arunachal Pradesh 1.67 1.67 

Assam 34.62 20.16 

Manipur 6.39 727 

Meghalaya 7.52 5A3 

Mizoram 1.90 1.51 

Nagaland 3.80 2.82 

Tripura 7.85 6.50 

(c) No, Sir. 

(d) Does not arise. 

Freuds In Benke 

3923. SHRI BIR SINGH MAHATO: Win the Minister 
of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 

made mandatory for banks to install system for reporting 
frauds and sought augmentation of investment fluctuation 
reserve by them; 

(b) if so, the details thereof; 

(c) whether the N.L. Mitra Committee has also made 
recommendations in this regard; 

(d) if so, the details thereof; and 

(e) the action taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Reserve Bank of 
India (RBI) has reported that banks immediately report 
individual cases of frauds of As. 1.00 crore and above to 
its Central Office. Frauds of As. 1.00 Iakh and aboVe 
and upto Rs. 1.00 crore are reported to Its RegIonal 
OffIces and frauds of amount less than Rs. 1 Iakh are 
required to be reported in a consolidated manner to Its 
Regional Offices at quarterly intervals. Sottware on Frauds 
Reporting and Monitoring System for computerized 

4 5 6 7 

132.99 91.76 62.59 55.96 

2.13 2.13 

23.35 19.36 921 6.35 

1.52 1.52 

2.94 4.72 3.70 2.50 

1.04 0.81 

2.53 2A7 

lA3 127 8.78 5.17 

reporting of frauds cases has been fOlWarded by RBI to 
all commercial banks. 

With a view to building up adequate reserves to guard 
against any possible reversal of interest rate environment 
in future, RBI has advised banks to build up Investment 
Fluctuation Reserve (IFR) with reference to their 
investments in Held for Trading (HFT) and Available for 
Sale (AFS) categories. As per the extant guidelines, banks 
are required to build up IFR of a minimum 5% of their 
investments in HFT and AFS categories within a period 
of 5 years. The IFA is eligible to be reckoned as TIer II 
capital subject to a ceiling, along with general provisions 
and loss reserves, of 1.25% of the total risk weighted 
assets. On a review of the requests made by banks, it 
was decided that, while IFR win be eligible to be reckoned 
for Tier II, it will not be subjected to the ceiling of 1.25% 
of the total risk weighted assets. HOWfMtr, for the purpose 
of compliance with capital adequacy norma, TIer II capital 
including IFR, would be reckoned up to maximu'n of 100% 
of total rler I capital. 

(c) No, Sir. 

(d) and (e) Do not arise. 

[Translation} 

Wortd Bank AId 

3924. SHRI BRU~ KHABAI: WiD the MinIater of 
FINANCE be pleaSed to It&te: 

<a) the amount of loan IMCtioned by the World Bank 
of Incia during the current financial year; 
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(b) the sectors in which the Govemment propose to 
utilize the loan sanctioned by the Wor1d Bank; and 

(c) the conditions of repayment of loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Wor1d Bank has 
approved loans/credits of US $ 514.59' miUion for the 
current financial year (upto July 2003) for Roads, Food 
and Drug Capacity Building and Rural Poverty Alleviation 
Sectors. 

(c) Loans from Intemational Bank for' Reconstruction 
and Development (IBRD) are availed of under Variable 
Spread (VSL) basis with repayment period of 20 years 
including 5 years grace period. Variable interest rate if 
currently at 1.55%. A front end fee of 1 % on approved 
amount and net Commitment Charge of 0.25% on 
undisbursed loan amount are also payable. Credits from 
Internallonal Development Associati.:.~ \luA) have a 

. repayment period of 35 years including 1 0 years grace 
period. A serVice charge of 0.75% Is payable but no 
interest or commitment charge (presently) is payable. 

Trade Ties with Germany 

3925. SHRI SUBODH ROY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment of India have established 
bilateral trade ties with Germany; 

(b) if so, the sectors In which these bilateral trade 
ties have been established; and 

(c) the steps taken to improve bilateral trade relations 
and to promote trade between the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE .DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (8) 
Yes, Sir. 

(b) Our major exports to Germany include Engineering 
goods, textiles, drugs, pharmaceuticals, chemicals, leather 
& products. gems & jeweHery. 

Our major imports from Germany include machinery, 
chemicals & pharmaceuticals, iron & steel, precision 
instruments, automobile, electronics. 

(c) Steps taken to improve bilateral trade relations 
and promote trade between the two countries include 
regular interaction at the Govemment level through 
bilateral Joint Commission, encouraging and facilitating 
direct busine&& level contacts, participation in trade 
promotional activities, etc. 

(English] 

Profit earning MIIII of NTC 

3926. SHRI RAMSINH RATHWA: Will the Minist,er of 
TEXTILES be pleased to state: 

(a) whether steps have been taken by the Union 
Govemment during the last four year to Nn loss making 
textile mills of National Textile Corporation into profit 
eaming ones; 

(b) if so, the number of sick textile fIlills which were 
tumed Into profit eaming ones from 1999 tm the end of 
the year 2002; and 

(c) the amount spent by Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) The BIFR, based on the Govemment's proposal, has 
sanctioned the rehabilitation schemes for all the 8 sick 
subsidiaries of NTC in 2002, conSisting of closure of 
unvlable mills and revival of viable mills. Govemment has 
agreed for sacrifices/concessions amounting to Rs 5,500 
crores by way of capital restructuring for making the 
schemes viable. 

(b) The rehabilitation schemes were sanctioned by 
BIFR only in 2002 and the implementation period is two 
years begiMing from 2002-03. The mllls slated for revival 
are expected to tum around only alter Implementation of 
the rehabilitation schemes. 

(c) The rehabilitation schemes, sanctioned by BIFR, 
would largely be seN-financing through sale of surplus 
land and assets of the NTC. However, the Govemment 
is . providing all necessary support for succe&&ful 
implementation of the schemes which includes giving 
guarantee to mobUize As. 1250. crores through NTC 
Bonds, apart from releaalngRa. 350.47 crores for meeting 
shortfalt in wages/salaries during 2002~. 
~ . 
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{Translation] 

Services 01 Consultants 

3927. SHRI PUNNU LAL MOHALE: 
SHRI P.R. KHUNTE: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have engaged the 
services of consultants to conduct a study of the foreign 
based industries in order to boost export of the products 
of domestic industries in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHAI SATYA BRATA MOOKHERJEE): (a) 
and (b) Export promotion being a constant endeavour of 
the Government, several initiatives are taken to promote 
exports of merchandise goods. These include, inter-alia, 
commissioning of research studies relevant to the export 
sector, market research in respect of important 
destinations and products, etc. For conducting such 
research studies, services of Consultants are engaged 
from time to time besides the in-house research 
undertaken by the Govemment. 

Mahna Bank Branches 

3928. SHRI BHUPENDRASINH SOLANKI: WIll the 
Minister of FINANCE be pleased to state: 

(a) whether the Aeserve Bank of India has instructed 
an the public sector banks to open special branches for 
women; 

(b) jf so, the names of public sector banks which 
are not foMowing the said instructions; 

(c) whether the Government propose to take some 
concrete steps to implement these instructions without 
further delay; 

(d) if so, the time by which It is proposed to be 
done; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDRAO 
VITHOBA ADSUl): (a) Aeserve Bank of India (RBI) has 
reported that they advised all lead banks on 07.06.2001 
to identify potential centres in the districts where they 
had the lead responsibility and to open apecialized women 
branches. 

(b) to (e) The following public sector banks have set 
up. Mahlla Branches/converted existing branches to 
exclusively cater to the women entrepreneurs: 

Name of Bank No. of Branches 

Orlential Bank of Commerce 5 

Allahabad Bank 

Indian Overseas Bank 

State Bank ·of Travancore 

Union Bank of India 

Vijaya Bank 

Other public sector banks are exploring the 
feaslbllities of opening specialized women branches. 
However, many of these banks have already opened 
women celli in their Head OfflcesIRegional Offices/ 
Branches. 

[English] 

Compassionate Appointment 

3929. SHAI PABAN SINGH GHATOWAA: Win the 
Minleter of FINANCE be pleased to &tate: 

(a) the number of Grade e,c and D employees who 
dies in harness during the last three years in Income 
Tax Department; 

(b) whether the dependent children or other family 
members of the deceased had made applications for 
compassionate appointment; 

(0) if 80, the number of applications were received 
during aforesaid period; 

(d) the number out of which appointment on 
compassionate ground; and 

(e) the reasons for the denial of appointment to 
others? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) During the last three years 
667 employees of Income Tax Department In Group B, 
C and D died in hamess, 587 dependent family members 
applied for compassionate aPPOintments and 63 
appointments were made. 

(e) Compassionate Appointments have not been 
denied to the dependent family members of the deceased 
Government servants. The appointments were made to 
the extent of availability of vacancies as per quota which 
is 5 per cent of the vacancies meant for direct recruitment. 

Export to Asian Countries 

3930. SHRI Y.V. RAO: 
SHRI A. BRAHMANAIAH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether Indian exports to other Asian countries 
grew by 42.85% in 2002·03; 

(b) if so, whether adequate targets has been set for 
exports to other Asian countries in 2003-04; 

(c) the sectors where Indian exports to Asian 
countries has not grown; 

(d) the details of steps to encourage exports from 
such sluggish sectors; and 

(e) the position of imports from other Asian countries 
during 2oo2-03? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (8) 
Indian exports to Asian countries which has a weight of 
41.68% in India's total exports grew by 32.94% in dollar 
terms in 2002·03 as compared to 2001-02. 

(b) The target for export growth of the merchandise 
goods as a whole for the year 2003-04 has been fixed 
at 12%. 

(c) Exports of most of the major sectors to Asian 
Countries show a positive growth rate. Some of the ma;or 
items whete Indian exports to some AsIan countries have 
not registered positive growth during 2002-03 include 
Cotton, including Yam & Woven fabric thereof, Woven 
Apparel, Marine products and Machinery. 

(d) Based on the strategies contained in the Medium 
Tenn Export Strategy 2002·07, announced In January, 
2002, a number of programmeslschemes have been 
launched through the Union Budget, 2003-04 and Exlm 
Policy, 2003·04. In the Exim Policy, 2003-04, besides, 
the focus on Service exports, policies have been devised 
to strengthen Special Economic Zones (SEZs), 100% 
Export Oriented Units (EOU's), etc. Duty Neutralization 
Schemes for import of inputs used for export production 
have been 'Strengthened. Constant efforts are being made 
to increase exports to most of the Asian Countries. As a 
result of the efforts of the Government, the percentage 
share of exports to Asian Countries has increased from 
37.37% in 2001·02 to 41.68% in 2002-03. 

(e) The total imports of goods from Asian countries 
are placed at US$ 16476.42 million in 2OO2-ba registering 
a growth of 15.49% over 2001·02. 

Self Employment Schem •• 

3931. SHRI V. VETRISELVAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Committees constituted by Reserve Bank 
of India to monitor the Implementation of provision of 
loans to unemployed youths under various schemes have 
highlighted the bottlenecks of procedures prevailing in 
sanction/disbursements of loans; 

(b) if so, the details thereof; and 

(c) the steps taken by the RBI to remove said 
bottlenecks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The infonnation is being 
collected and will be laid on the Table of the House. 

Under Invoicing by ImporterslExporta 

3932. SHRI A.F. GOLAM OSMAN I: 
SHAI KAMAL NATH: 

WHI the MInister of FINANCE be pleased to state: , 
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(8) whether the customs authorities have imposed 
penalty on several exporterslimporters and individuals for 
under invoicing exportslimports under COFEPOSA during 
the last three years; 

(b) if so, the details in this regard; 

(c) whether the Government propose to strengthen 
its rules and laws to check such frauds;and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (d) Seven persons were 
detained under COFEPOSA during last three years. There 
is no penalty impossible under this Act. Through the 
Finance Act, 2003, Government have already strengthened 
various Finance Act, 2003, Government have already 
strengthened various provisions of the Customs Act, 1962, 
particularly sections 113, 114, 135 and 136. 

Identification of Tribal Area. 

3933. SHRI CHINTAMAN WANAGA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government have identified/notified 
tribal areas in the country; 

(b) if so, the details thereof State-wise; 

(c) whether any special schemes are implemented 
for development of these areas; and 

(d) if so, the details of the schemes and funds allotted 
to these schemes during each of the last three years? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) Yes, Sir. The Government has 
identified/notified Scheduled Areas in relation to Scheduled 
Tribes in the country. The State-wise position of 
Scheduled Areas is given in Annexure V of this Ministry's 
Annual Report for the year 2002-2003, a copy of which 

is available in the Pariiament Library. 

(c) and (d) The details of the schemes being 
implemented for developrnent of these areas and the 
funds released under these schemes during each of the 
last three years (2000-01, 2001-02 & 2002-03) are also 
given in the statements at Annexures VI to XXI, XXIII, 
XXIV. XXVI & XXIX of this Ministry's Annual Report for 
the year 2002-2003, referred to above. 

Medical Insurance Scheme for Tobacco Producers 

3934. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

<a) whether medical insurance scheme had been 
introduced for tobacco producers; 

(b) If so, the details thereof; and 

(c) the measures proposed to popuIariae the scheme? 

THE MINISTER OF STATE IN THE MINISTRY Of 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BAATA MOOKHERJEE): (a) 
to (c) The Tobacco Board had assisted the registered 
flue cured Virginia tobacco growers in getting medi-claim 
cover from an insurance company during 31.03.2002 to 
31.03.2003. The insurance policy covered the grower, 
spouse, two children and parents below the age of 60 
years. The scheme could not be continued In 2003-04 
on account of steep increase in insurance premium and 
non-availabillty of floater facHity. 

Out8tMdlng Amount of Bank and Financial 
Institution. 

3935. SHRI A. VENKA TESH NAIK: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the big Industrial houses have not 
refunded the Joan taken by them from banks and non-
banking financial institutions; 

(b) If 80, the details thereof aIongwith the total amount 
outstanding against these houses by the end of June, 
2003; 

(e) the names of the busine8s houses against whom 
actions have been taken by each public sector banks; 
and 

(d) the amount of loan realIZed/proposed to be 
realized through the said action? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) 10 (d) The information is being 
collected and wi" be laid down on the Table of the House 
to the extent available. 
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Spinning Mills 

".3936. DR. JASWANT· SINGH YADAV: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of spinning and composite mills in 
the country, particularly in the State of Rajaathan 
separately, State-wise and location-wise; 

(b) the number of those milia functioning at present 
in the country in co-operativeJpubliclprivate sector; 

(c) whether the Government have' any proposal to 
set up such mills in the backward districts of the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRt BASANGOUDA R. PA'TIL (YATNAL»: 
(a) The lotal number of spinning and composite milts 
(non 551) as on 30.6.2003 is 1872 of which 54 are tn' 
Rajasthan. where l0C4ation-wlae list Is at statement. State 
wise list is at statement II. 

(b) The number of mills functioning under cooperatlvel 
public/private sector are: 

Management No. of Mills 

Public Sector 

Co-operative Sector 

Private Sector 

Total 

95 

100 

1173 

1368 

(c) and (d) The Govemment does not setup mih in 
the country. The role of the Government in this regard is 
that of a facilitator. The Government through various 
schemes and policies creates a conducive environment 

. for the growth of the textile mills including spinning and 
composite mills. 

s,.,.",."t I 

Location-wise list of textHe mills in the 
State of Rajasthan 

Sr. No. Name 01 the Location Spinring 

2 3 4 

1. Ajmer 3 2 

2. Alwar 10 , 

ToIII 

5 

5 

" 

2 3 4 5 

3. Banswara 1 1 2 

4. Bhllwara 12 3 1S 

5. Dungarpur 2 o 2 

6. Hanumangarh 1 o 1 

7. Jalpur 3 o 3 

8. Jhalawar 1 o 1 

9. Jodhpur 1 o 1 

10. Pall 1 o 1 

11. Siker 1 o 1 

12. Sirohl 2 o 2 

13. Sri Ganganagar 1 1 2 

14. Udaipur 6 o 6 

15. Tonk o 1 

Total 4S 9 54 

Statement II 

Spinning and composite (cotton/man-made fibre textile 
mills (Non-SSI) (As on 30.06.2003) 

2 

State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattlsgarh 

5. Delhi 

6. Goa 

7. Gujarat 

3 

96 

6 

7 

1 

o 

1 

60 

4 

2 

2 

1 

1 

1 

o 

89 

5 

98 

8 

8 

2 

1 

1 

149 
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2 3 

8 .. Haryana 78 

9. Himachal Pradesh 16 

10. Jammu & Kashmir 2 

11 . Jharkhand 1 

12. Kamataka 49 

13. Kerala 34 

14. Madhya Pradesh 40 

15. Maharashtra 

16. Manipur 

17. Orissa 

18. Punjab 

19. Rajasthan 

131 

1 

16 

7S 

45 

20. Tamil Nadu 837 

21. Uttar Pradesh 58 

22. Uttaranchal S 

23. West Bengal 24 

Union Territory 

24. Dadra Nagar Haveli 3 

25. Daman & Diu 

26. Pondicherry 9 

Grand Total 1596 

4 

2 

o 
o 
o 

10 

4 

18 

78 

o 
1 

3 

9 

20 

16 

o 
1S 

2 

o 
2 

276 

5 

80 

16 

2 

1 

S9 

38 

58 

209 

17 

78 

54 

857 

74 

5 

39 

S 

1 

11 

1872 

R.source Utiliution of Growth Centra 

3937. SHRI KALAVA SRINIVASULU: WIn the Minister 
of FINA~CE be pleased to state: 

(a) whether the Infrastruc1ut8 Schemes like growth 
centres have had only Umited SUCC88S resulting in sub-
optional ut~iaatlon of resource; 

(b) if 80, the details of 1'eIOUrc8 udlizatlon of all 
growth centres In the country since their Inception; 

(c) whether the Union Govemment had ever asked 
the States to undertake an impact study; 

(d) If so, the outcome of the study; and 

<e) the performance of growth centres created In 
each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Growth Centre 
SCheme has achieved conlliderable succeaa. Out of 71 
Growth Centres approved, 68 have already been 
sanctioned. An amount of Rs. 427.49 crore has so far 
been released as central asslatance to various Growth 
Centres. Full centr8J assistance has been released to 
19 Growth Centres. 44 Growth Centrea have already 
become functional. 987 industrial units have SO far been 
established in these Growth Centres. A capital investment 
of Rs. 9386.76 erore ha8 80 far been made. An 
employment of 31,416 has been generated. Resource 
utilization of all Growth Centre8 In the country since 
Inception is placed at Statement I. 

(e) and (d) State8 where Growth Centres have 
received full central assistance have been asked to 
undeItake an impact asseument ttudy. As per the repofts 

received so far the establishment of Growth Centres have 
certainty improved the 8OCIa1 and Industrial infrastructure 
in the·backward areas. 

(e) The performance of the Growth Centres In each 
State is placed at Statement II. 

sgtement I 

51. 
No. 

1. 

Resouroe utilization of aN growth centres in the country. 

Name of State, Growth Amount of Amount Released 
CentrelDlstrict Central by States & its 

Release Agencies 

2 3 4 

ANDHRA PRADESH 

Hindupur (Anantpur) 200.00 179.81 

(Rupees in Iakh) 

Total 
expenditure 

5 

379.81 
)' 

• 
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2 3 4 5 

2. Khammam (Khammam)* 50.00 

3. Bobbili (Vizianagaram) 551.00 521.34 1072.34 

4. Ongole (Prakasam) 760.00 737.67 1414.39 

ARUNACHAL PRADESH 

5. Niklok-Ngorlung (East Siang) 468.00 137.50 352.09 

ASSAM 

6. Matia (Goalpara) 700.00 152.11 402.03 

7. Chariduar (Sonitpur) 750.00 192.05 491.93 

BIHAR 

8. Begusarai (Begusarai) 500.00 697.75 943.87 

9. Bhagalpur (Bhagalpur) 50.00 392.n 458.40 

10. Chhapra (Chhapra) 50.00 90.00 9.70 

11. Darbhanga (Darbhanga) 60.00 

12. Muzaffarpur (Muzaffarpur) 60.00 90.00 .9.7.3 

CHHATTISGARH 

13. Borai (Durg) 893.00 1330.60 2223.60 

14. Siltara (Raipur) 1000.00 1753.84 2753.84 

GOA 

15. Electronic-City (Vema-Plateau) 824.00 1234.31 2058.31 

GUJARAT 

16. Gandhidham (Kutch) 785.00 500.00 665.04 

17. Palanpur (Banaskantha) 360.00 500.00 473.00 

18. Vagra (Bharauch) 1000.00 3940.25 4940:25 

HARYANA 

19. Bawal (Rewari) 1000.00 n22.62 8722.62 

20. Saha (Ambala) 850.00 953.02 1353.02 

HIMACHAL PRADESH 

21. Kangra (Kangra) 603.00 387.63 603.55 

JAMMU & KASHMIR 

22. Lassipora (Pulwama) 425.00 256.92 681.92 

23. Samba (Jammu) 1000.00 851.98 1851.98 

At the request of the Govemment of Andhra Pradesh, shifting of the location of the Growth Centre at Khammam to 
Jedcherla (Distt. Mahaboobnagar) has recently been acceded to. 

II 
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2 3 4 5 

JHARKHAND 

24. Hazaribagh (Hazaribagh) 200.00 241.19 57.10 

KARNATAKA 

25. Dharwad (Dharwad) 1000.00 5165.00 6164.98 

26. Raichur (Raichur) 1000.00 1916.69 2716.69 

27. Hassan (Hassan) 1000.00 6319.52 7319.52 

KERALA 

28. Kannur-Kozhikode (Kannur- 1000.00 2558.37 3291.68 

Kozhikode) 

29. Alappuza-Malappuram . 1000.00 3004.37 3162.83 

(Alappuza-Malappuram) 

MADHYA PRADESH 

30. Chainpura (Guna) 250.00 260.00 527.70 

31. Ghirongi (Bhind) 1000.00 3223.41 4223.41 

32. Kheda (Ohar) 1000.00 1161.63 2183.00 . 
33. Satlapur (Raisen) 635.00 636.87 1142.91 

MAHARASHTRA 

34. Akola (Akola) 1000.00 1232.00 2231.21 

35. Chandrapur (Chandrapur) 815.00 777.12 1471.53 

36. Dhule (Dhule) 580.00 748.69 1262.67 

37. Nanded (Nanded) 910.00 976.03 1794.18 

38. Ratnagiri (Ratnagiri) 440.00 124.76 564.76 

MANIPUR 

39. Lamlai-Napet (Imphal) 160.00 126.59 8.56 

MEGHALAYA 

40. Mendhipattar (East Garo HUts) 50.00 

MIZORAM 

41. Luangmual (Aizawal) 480.00 160.44 840.44 
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2 3 4 5 

NAGALANO 

42. Ganeshnagar (Kohlma) 1500.00 460.25 1960.25 

ORISSA 
. 

43. Chhatrapur (Ganjam) 50.00 90.84 58.57 

44. Kalinganagar-Ouburi (Cunack) 840.00 1839.22 2679.22 
'J 

45. Jharsuguda (Jharsuguda) 200.00 124.07 324.07 

46. Kesinga (Kalaahandi) 125.00 37.02 128.89 

PONDICHERRY 

47. POlagam-Karaikal (Karaikal) 650.00 685.00 1171.28 

PUNJAB 

48. Bathinda (Bathinda) 1000.00 982.74 1982.74 

49. Pathankot (Gurdaspur) 1000.00 500.00 1246.42 

RAJASTHAN 

50. Abu-Road (Sirohl) 1000.00 2153.11 3153.11 

51. Bhilwara (Bhilwara) 300.00 311.80 611.80 

52. Khara (Bikaner) 620.00 489.93 1109.93 

53. Dholpur (Dholpur) 1000.00 206.96 1206.94 

54. Jhalawar (Jhalawar) 300.00 176.85 476.85 

TAMIL NAOU 

55. Erode (Periyar) 1000.00 9902.47 7902.47 

56. Oragadam (Kancheepuram) 800.00 296.74 1096.74 

57. Tirunelveli-Gangai Kondan 930.00 1500.00 969.41 
(Tirunelveli-Kattabomman) 

TRIPURA 

58. Bodhjangnagar (West Tripura) 1070.00 58.49 725.19 

UTTAR PRADESH 

59. Bijauli (Jhansi) 593.00 365.12 958.12 

60. Jamaur (Shahjahanpur) 315.00 155.18 470.18 

61. Pakbara (Moradabad) 860.00 1108.14 1958.14 

62. Dibiapur (Auraiya) 150.00 75.00 223.64 

63. Khurja (Bulandshahr) 420.00 285.00 587.28 

, 
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2 3 4 5 

64. Sathria (Jaunpur) 767.00 439.91 1006.91 

65. Shajanwa (Gorakhpur) 1000.00 1553.27 2553.27 

WEST BENGAL 

66. Bolpur (Birbhum) 200.00 100.00 153.50 

67. Jalpaiguri (Jalpalguri) 200.00 100.00 157.50 

68. Maida (Maida) 400.00 274.25 384.00 

Total 42699.00 75524.21 106881.01 

Provisional Release to Shlvrajpur·Padampur (Uttaranchal): As. 50 lakh. 
Total Central Asststance released Including Sh/vrajpur·Padampur (Uttaranchal): As. 42699 Iakh+As. 50 lakh .. RI. 42749 Iakh. 

SUtementll 

Perfolmance of Growth Centres 

(Rupees in laleh) 

St. Name of State. Growth Date of Land Plot&' PIoIsI No. of CapillI EmpIo)wnI 
No. CentrelOistrict approval acqUred sheds sheds IIiIs invested genelllad 

dMIoped aIoIIad estabIiahed bylllils 

2 3 4 5 6 7 8 9 

ANOHRA PRADESH (8) 

1. Hindupur (Anantpur) 30.3.92 712.52 231112 133110 36 1570.08 938 
Aetas 

2. Khammam (Khammam) 23.7.92 

3. Bobbili (Vizianagaram) 30.3.92 1239.33 408/- 1/· 
AenIa. 

4. Ongole (Prakasam) 30.3.92 1320.44 615/· 4/. 

Aa8s 

ARUNACHAl PRADESH 

6. NikIok-NgofIung (Easl 08.04.97 582.15 
Siang) Nfta 
ASSAM (A) 

6. Malia (Goalpara) 31.10.97 1672 --7. Chariduar (SoniIpur) 08.04.97 1500 
Bighas 

BIHAR (8) 

8. Begusarai (Begusarat1 03.05.95 392.141 
Acres 
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2 3 4 5 8 7 8 9 

9. Bhagalpur (Bhagalpur) 30.9.96 424.25 
k;rea 

10. Chhapra (Chhapra) 30.9.96 

11. Oarbhanga (Oarbhanga) 13.2.96 

12. Muzaffarpur (Muzaffarpur) 30.09.98 

CHHATIISGARH (A) 

13. Borai (Durg) '0.03.91 438.84 36 11563 1404 
Hac. 

14. Siltara (Raipur) 11.03.92 1259.286 151110 32/10 111 63394.00 1731 
Hac. 

GOA (A) 

15. Electronic-City (Vema- 12.02.93 2917182 3981- 3191· 82 31163.67 
Plateau) sq.m 

GWARAT (A) 

16. Gandhidham (Kutch) 23.07.92 131 Hac. 367/-

17. Palanpur (Banaskantha) 23.07.92 75 Hac. 1361-

18. Vagra (Bharauch) 23.07.92 200 Hac. 3001· 

HARYANA (A) 

19. Bawal (Rewari) 31.03.92 1212 Aa86 56&'- 208/- 25 100000.00 400 

20. Saha (Ambala) 31:10.97 301 Aaa& 9181- 1251-
5 IcInaI 

HIMACHAL PRADESH (A) 

21. Kangra (Kangra) 20.02.97 19&69-82 311130 114fJO 51 1499.00 574 
Hac. 

JAMMU & KASHMIR (A) 

22. Lassipora (Pulwama) 11.12.97 5167 121-
Kana/s 02 

marIas 

23. Samba (Jammu) 27.01.92 1742 241/- 331-
KInaIs 

JHARKHANO (C) 

24. Hazaribagh (Hazaribagh) 03.05.95 525.34 
N:tes 

.. 
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2 3 5 6 7 8 9 

KARNATAKA (A) 

25. Oharwad (Oharwar) 27.01.92 2205 Acres 2206 1333 88 72400 573 
Acres Acres 

26. Raichur (Raichur) 27.01.92 1000 Acres 430 Acres 3 

27. Hassan (Hassan) 27.01.92 1825 1825 514 75 435300 2023 
Acres Acres Acres 

KERALA (A) 

28. Kannur-Kozhikode 28.02.94 572 Acres 88/- 311- 3 2051 266 
(Kannur·Kozhikode ) 

29. Alappuzha-Malappuram 28.02.94 523 Acres 55 Aaet/. 1 ktrAJ· 600 100 

(Alappuzha-Malappuram) 7 Aaet/. 

MADHYA PRADESH (A) 

30. Chainpura (Gtma) 27.03.91 334.81 400 Hec:/. 180 Heel· 
Hee. 

31. Ghirongi (Shind) 27.03.91 116 Hac. 441.032 143.887 42 121n8.25 
Hec:t/. Hect/. 

32. Kheda (Dhar) 27.03.91 2-40.no 98/. 111- 6 fl8252.84 1755 

Hac. 

33. Satlapur (Raisen) 23.03.93 321.190 
Hac. 

MAHARASHTRA (8) 

34. Akola (AkoIa) 30.3.92 625.05 2861· 21&/· 45 8337 510 

Hac. 

35. Chandrapur (Chandrapur) 30.03.92 623.49 1501· 1/· 
Hac. 

36. Dhule (Ohule) 30.03.92 107 Hac. 60 3 

37. Nanded (Nanded) 11.12.97 845.81 1881· 7 415.00 52 

Hac. 

38. Ratnagiri (Ratnagiri) 30.03.92 

MANlPUR (C) 

39. lamlai-Napet (imphaI) 02.03.98 

MEGHALAYA (C) 

40. Menchpattar (East Garo 24.10.97 

Hils) 
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2 3 5 6 7 8 9 

MOZORAM (C) 

41. Luangmual (Aizwal) 24.10.97 311 N::rt 

42. NAGALAND (C) 

Ganeshnagar (Kohima) 12.02.98 1000 /Iae 

ORISSA (C) 

43. Chhalrapur (Ganjam) 12.02.97 

44. Kalinganagar- 12.02.97 1500 Acre 
Duburi (Cuttack) 

45. Jharsuguda (Jharauguda) 12.02.98 102 Aae 

46. Kesinga (Kalahandi) 09.02.99 126.72 2/- 2/-
Acre 

PONDICHERRY (C) 

47. Polagam-Karaikal 31.10.97 592 Acte 74/- 74/-
(Karaikal) 

PUNJAB (A) 

48. Balhinda (Bathinda) 27.03.91 389.79 401N7 1981- 17 
Acres 

49. Pathankol (Gurdaspur) 06.01.92 409.86 4321205 187/- 0 ... 
Acres 

RAJASTHAN (A) 

SO. Abu-Road (Slrohi) 31.03.92 914.00 294/. 71/· 'lJ 1000·09 300 
Acres 

51. Bhilwara (ShiIwaI8) 18.12.97 1159 41· 41· 
Bighas 

52. Khara (Bikaner) 31.03.92 1162 461/· 235/. 75 680 
BighIs 21 

BiIwe 

53. Dholpur (Oholpur) 23.03.93 332.22 211 1041- 53 1500.00 240 
Acres. 

54. Jhalawar (Jhalawa~ 23.07.92 4381Ge 231J. 11&1· 78 900.00 450 

T AMiLNADU (A) 

55. Erode (Periyar) 23.07.92 2450.07 64/. 641· 20 4761.86 1006 
Acres 

56. Oragadam 12.05.99 1260 Aae 
(Kancheepuram) , 
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2 

57. Tirunelveli-Gangai 
Kondan (Tirunelveli-
Kattabomman) 

TRIPURA (A) 

58. Bodhjangnagar (Weet 
Tripura) 

UTTAR PRADESH (A) 

59. Bijauli (Jhansi) 

60. Jamaur (Shahjahanpur) 

61. Pakbara (Moradabad) 

62. Dibiapur (Auraiya) 

63. Khurja (Bulandshahr) 

64. Satharia (Jaunpur) 

65. Sahjanwa (Gorakhpur) 

WEST BENGAl (8) 

66. Bolpur (Bilbhum) 

67. Jalpalguri (Jalpaiguri) 

68. Maida (Maida) 

Total 

3 

30.03.112 

4 

2032.00 
Aae 

07.11.97 242 Acres 

23.03.93 309.84 
Ama 

17.02.93 147 Acres 

17.02.93 a Acres 

03.03.98 

23.03.93 

17.02.93 

18.02.93 

1200.84 
Acres 

508.45 
Acras 

525.27 
Acres 

20.02.97 50 Ama 

20.02.97 105 Acres 

20.02.97 184 Aae8 

5 6 7 8 9 

21- . 21-

41/- 161- 2 

441/- 318/-

43/. «N-

247/· 21· 

4851- 337/- 86 3964.50 1402 

.1298130 89 5086.55 1941 

1351- 124/- 31 4216.00 52 

987 93867S.55 31418 

(A)- Represents category 'A' State. where peroentage of fur1c:tIonIr9Io Growth Centre Is 66% and above. 

(8)- Represents category '8' Shd8a where percentage of fur1c:tIonIr9Io Growth Centre Is beIween 33% 10 65%. 

(C) Represent category 'C' sat.. wheAt percenIage of fur1c:tIonIr9Io Growth Centre Is below 33% 
Source: Quarterly progress r8por18 furnllhed by 1tIe State GoYemment. 

WTO Confwence in CenecIa 

3938. SHRI AJAV SINGH CHAUTALA: win the 
Minister of COMMERCE AND INDUSTRY be pIeaMd to 

state: 

(a) the agenda of the WTO conference held In 
Canada receotty; 

(b) the extent to which IncIa and other Asian countries 
like China preeented their viewpoint In the conference; 
and 

(c) the eXlent to which the 0U1C0me of the above 
conference would help India to boost the b'acte yolume? 

THE MINISTER OF STATE .IN THE MINISTRY OF 
PlANNING. MINISTER OF STATE IN THE MINISTRY 
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OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) An informal mini-ministerial meeting on WTO issues 
was convened by Canada at Montreal on 28-30 July 
2003 with a view to exchange views among the Trade 
Ministers from select countries on the current status of 
negotiations under the work programme adopted at Doha 
as part of the Doha Ministerial Declaration and explore 
strategies for addressing blockages. 25 WTO Members 
including India besides the Director General of WTO and 
the Chairman of the WTO General Council were Invited 
by Canada for this meeting. All Members present, 
including India, reiterated their welt known position on all 
the issues covered by the Doha Work Programme. WhIle 
there was no conclusion at this meeting, It helped the 
Members appreciate and understand each other's position 
on various issues. 

MaUm .. h Commltt .. 

3939. SHRI SUNIL KHAN: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whethltr Justice Malimath Committee (Arrears 
Committee) submitted its recommendations to the 
Government; 

(b) if so, the details of the recommendations; 

(c) whether the Government have taken steps for 
implementing the recommendations; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) and (b) 
A Committee known as Malimath Committee (Arrears 
Committee) had submitted its Report during 1989-90 on 
various aspects relating to the pendency of cases in the 
Judiciary. However, sometimes back • Committee was 
set up by the Government under the chalnnanshlp of Dr. 
Justice V.S. Malimath to consider and recommend 
measures to revamp the Criminal Justice System of the 
country. The Committee has submitted Its Report on 21st 
April. 2003. The Committee has made several 
recommendations for amendment to various provisions of 
the Code of Criminal Procedure, 1973, the Indian Penal 
Code, 1860, and the Indian Evidence Act, 1872. 

The Committee has suggested, Inter-alia, reduction 
of vacations of the Supreme Court and High Courts, 
change in trial procedure with a view to providing speedy 
and effective trial of cases; provisions for right of a victim 
to participate In cases involving serious crimes and to 
adequate compensation; protection to witnesses, arrears 
eradication scheme, measures to check offences against 
women, enactment of central legislation to deal with 
crimes of inter-state and international ramifications, 
establishment of federal courts for trial of underworid 
criminals, making more offences compoundable, and 
abolishing the dHference between cognizable and non-
cognizable offence. 

(c) to (e) Implementation of the recommendations 
made by the Committee would require consuhatlon with 
State Govemments as the Criminal Law and Criminal 
Procedure are on the Coneurrent list of the Seventh 
Schedule to the Constitution of India. No time frame can 
be fixed for Implementation of the recommendations. 

T,..de Agl'Hm8nt with USA and RUHla 

3940. SHRI AKBOR ALI KHANDOKER:' Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the trade agreements signed by the Government 
with USA and Russia during the last three years; 

-(b) the foreign exchange earned by India as a result 
of these agreements during the above period; 

(c) whether signing of some more agreements with 
these countries is under consideration of the Govemment; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
No trade agreement has been signed by the Indian 
Govemment with USA and Russia during the last three 
yeal'8. 

(b) Does not arise. 

(e) and (d) Govemmenfs efforts to expand trade are 
a sustaiQedand continuow process. Efforts are made to .. 
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facilitate trade and maximise investment opportunities 
across a broad range of economic sectors including 
information technology, infrastructure, biotechnology and 
services. 

Export Cred" Guarant.. Corporation 

3941. SHRI T.M. SELVAGANPATHI: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment have taken a decision 
to allow banks to act as agents for the Export Credit 
Guarantee Corporation of India Ltd; 

(b) if so, the details thereof; 

(c) whether the ECGC has also decided to open ten 
new branches; 

(d) if so, the details thereof; and 

(e) the extent to which the Corporation had reduced 
the list of countries offered restricted cover? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SRATA MOOKHERJEE): (a) 
and (b) Insurance Regulatory and Development Authority 
(IRDA), set up under an act of Parliament to regulate the 
Insurance Industry, has permitted the banks to become 
Corporate Agent for one life and one non-life Insurance 
company under the regulations issued on 16th October, 
2002. Export Credit Guarantee Corporation of India Ltd. 
(ECGC) which is registered with the IRDA as a non-life 
insurer, has signed the first Corporate Agency agreement 
with Corporation Bank on 4.8.2003 for marketing its 
insurance products for exporters. 

(c) and (d) ECGC has decided to open satellite 
branch offices in centers like Chandigarh, Jodhpur, Rajkot, 
Noida, Vishakapatnam, Mangalore, Guntur, Vljayawada, 
Aligarh, Tutlcorin and Karur during this financial year. 
The branches in Rajkot, Jodhpur, Chandigarh, Naida and 
Vishkkapatnam are being opened by October, 2003 and 
the rest are expected to be opened by March, 2004, 

(e) ECGC has brought down the number of countries 
under restricted cover to 33 from 54. 

Cotton V8m to Hendloom WMVefS. 

3942. SHRI ASHOK N. MOHOl; Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment have provided cotton 
yam to handloom weavers in the country at subsldiHd 
rates through State Handloom Development Corporation; 

(b) If so, the subsidies provided to weavers during 
the last two years and currant year, State-wise particularly 
in Maharashtra: 

(c) whether the Union Government have received 
some complaints regarding misuse of cotton yam provided 
at subsidy rate by the weavers; 

(d) if so, the number of complaints received by the 
Government, particularly in Maharashtra during the above 
period; and 

(e) the steps taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA A. PATIL (YATNAL)): 
(a) and (b) Ministry of Textiles is Implementing the Mill 
Gate Price Scheme, under which the National HandJoom 
Development Corporation (NHDC), a Government of India 
Undertaking is arranging supply of all types of yam 
required for handloom weavers and their organisations at 
Mill Gate Price. The expenditure for transportation of yam 
from the Mill Gate to the godown of the handloom 
agencies is being reimbursed by NHDC to the agencies 
and then by Government of India to NHDC. NHDC has 
reimbursed a sum of Rs. 211.91 lakh and Rs. 55.39 lakh 
to the handloom agencies in various states during 2001-
02 and 2002-03 respectively. Statewise details of 
reimbursement is given at Statement I. No claims have 
been received during 2003-04 for reimbursement. 

Further the competent authority has approved the 
Scheme for Reimbursement of CENVAT on Hank Yam 
with effect from 1st April, 2003 and approved the 
arrangements for such reimbursement made for the period 
from 01.03.2003. 

As per this arrangement, NHDC had supplied yam 
worth about Rs. 890.00 lakh and Rs. 24190.00 fakh during 
2001-02 and 2002-03 respectively and the benefit of 
Rs. 72.67 lakh and Rs. 2225.80 lakh were passed on for 
this period to the handloom weaveralhandloom agencies 
in various States. Statewise, yearwise details of 
benefit passed on the handloom agencies Is given at 
statement II. 

., 
• 
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The following releases were also made to State 
Governments during 2003-04 under the above 
arrangements, for supplies made by state agencies: 

SI.No. Name of the State 

1. Andhra Pradesh 

2. Kerala 

3. West Bengal 

Amount Released 
(Rs. In Iakhs) 

14.07 

6.88 

5.33 

(c) to (9) No complaints were received from 
Maharashtra during the last 2 years about mlsuae of 
subsidy provided under the above scheme/arrangements. 

Statement , 

The StatewiselYearwise reimbulSement of transpottation 
charges made by National Hand/oom Development 
Cotporation uncler Mill Gate Price Scheme eluring 

2001-02 and 2002-03. 

(RI. In lakh) 

SI.No. Name of StateIUT Reimburaement made tUing 

2001-02 

2 3 4 

1. Andhra Pradesh 10.36 8.52 

2. Assam 1.49 

3. Bihar 4.41 2.14 

4. Chhattisgarh 0.43 1.36 

5. Guiarat • 0.05 

6. Haryana 4.39 

7. HimacAal Prade8h 0.03 0.04 

8. Karnataka 21.98 14.63 

9. Kerala 30.68 

10. Madhya Pradesh 3.82 0.37 

, , . Maharashtra 0.99 0.10 

12. Manipur 0.07 

2 3 4 

13. Meghalaya 0.17 

14. Mizoram 0.37 

15. Orissa o.n 
16. Punjab 0.11 0.04 

H. Pondicheny 1AS 

18. Rajasthan 0.25 

19. Sikklm 0.01 

20. Tamil Nadu 98.62 19.76 

21. Tripura 7.41 

22. Uttar Pradesh 9.45 s.n 
23. West Bengal 14.57 

Total 21' .91 5539 

sr.tement" 

The StatewiselYearwise detsI/s of the benefit of 
f8jmbul'Nlneflt of CENVAT made by National 

Hantloom DeWJlopment Corporation during 
2001-02 and 2002-03. 

(Rs. In Iakh) 

SI.No. Name at SIa\IT BeneIt of CENVAT r-ed on m the 
. twncIoCIm aganciea 

2001.(12 

. 2 3 4 

1. Andhra Pradesh 4.05 101.15 

2. Chhattiagarh 1.52 12.61 

3. Gujarat 1.18 

4. Madhya Pradesh 0.56 12.99 

5. Maharashtra 0.87 

6. Kamataka 0.51 36.17 

7. 8.67 221.58 
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2 3 4 

8. Orissa 0.25 3.95 

9. Pondicherry 1.42 12.01 

10. Tamil Nadu 65.39 181251 

11. Tripura 650 

12. West Bengal 0.30 4.28 

Total 82.67 2225.80 

(Translation] 

World Bank A .. latance to Bihar 

3943. SHRI RAJO SINGH: Will the Minister of 
FINANCE be pleased to stale: 

(8) the names of the places In Bihar which received 
financial assistance from the World Bank for the purpose 
of literacy, Anganbarl, welfare and development worb 
during the last one year and tin date; 

(b) the rate 0' interest on the amount received by 
Central GovernmentlState Government; 

(c) the conditions on which the said asaIstance has 
been received; 

(d) the works undertaken by the Bihar Govemment 
with the said amount; and 

(e) the time by which these works are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSl!L): (a), (d) and (e) There are no World 
Bank aided State Sector projectlschemes for Bihar alone. 
However. there are central sector and state sector multi
state projects/schemes in areas of literacy, anganbarl, 
welfare and developmental works, which are being 
implemented in various parts of the country including 
Bihar. such as District Primary Education Proi8Ct III, 
Women and Child Devefopment Project, IrMUIIzation 
Strengthening Project. National Highways Project III, 
National Agriculture Technok)gy project, Rural Women 
Development and Empowennent Project etc. 

The works envisaged in the central sector and 
multlstate projects/scheme. covering Bihar Include 
construction of primary school bulldingalrootna, anganbari 
centres, improvement of national highways, etc. In various 
parts of the state. . 

The time limits for completion of thaP works are 
linked to specific project/scheme completion dates. 

(b) and (c) World Bank IBRD II88iatance is available 
to Government of India as Variable Spread Loans (VSL) 
with current Inte,.. rate of 1.55%, repayment period of 
20 years Including 5 yea,. grace period. World Bank fDA 
credits to Government of India have a service charge of 
0.75% but no interest and repayment period of 35 years 
including 10 years grace period. 

For state sector projects/schemes the funds are 
released to the State Government on standard additional 
central assistance terms. For central sector projects! 
schemes, the funds are r--.ed .. per apeoiftc terms of 
theprojectalschemea. . 

Sugar Stock 

3944. DR. BALIRAM: WHI the Minister 0' CONSUMER 
AFFAIRS. FOOD AND PUBLIC DISTRIBUTION be 
pleased to state: 

(a) whether the Government are aware that huge 
stock of sugar is lying with the sugar mUla in Uttar 
Pradesh; 

(b) If so, the details in this regard aJongwIth the 
reasons therefor; 

(e) whether the Uttar Pradeeh St ... Govemment has 
requested the Union Government to reteue the entire 
stock of sugar lying with the sugar mills In the State; 
and 

(d) If so, the action taken on the request of the 
S1a1e Government till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) As on 15th July 2Q11J. the Itock of sugar wIIh 
the mills of Uttar Pradesh wu 28.23 L.akh Tonna 
(Provisional) as against 33.28 lakh Tonna on the 
correapondIng date of the Iut year. 

(e) and (d) The release of non4evy sugar of sugar 
mIII8 (Including those situated In Uttar PracIeIh) is made 
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having regard inter-alia to production, stock, requirement, 
availability of other altemative sweetening agents like Gur, 
Khandsari and price trenda. 

{English] 

NPAa of Banka 

3945. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of FINANCE be pleased to state: 

(8) whether the World Bank has cautioned the 
Government that bank and financial institutions will be 
de-stabilised if non-performing assets continue to grow; 

(b) if so, the details af the observations made by the 
World Bank; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The World Bank mission 
conducted the final review of performance of six 
participating Banks viz. Allahabad Bank, Bank of India, 
Dena Bank. Indian Bank, Indian Overseas Bank and 
Syndicate Bank, under the Financial Sector Development 
Project in October, 2001. The mission, in Its report dated 
17.04.2002 observed that despite efforts to clear up 
portfolio of existing NPAs, the level of NPAs remained 
high. as fresh NPA's have arisen, partfy due to downturns 
in industry and infrastructure sectors to which Public 
Sector Banks have large exposure. The mlsalon was 
concerned that the growth had taken place at the expense 
of credit quality and could lead to further NPAs. The 
observation of World Bank mission was confined to six 
Public Sector Banks only. 

(e) Government of India and Reserve Bank of India 
have advised the banks and financial institutions to take 
several steps tor recoYery 01 dues such as 8YoMng and 
implementation of recovery policy by banks, ffllng of suits 
with civil courts. tiling cases with Debt Recovery Tribunals 
(DRTs). compromise settlement through Settlement 
Advisory Committee, Lok Adalats and monitoring and 
follow up of NPAs at various levels. Credit Information 
Bureau has also been set up to clisaeminate information 
on borrowers to the banks. Corporate Debt Restructuring 
(CDR) scheme has been put in place to provide a 
transparent mechanism tor restructuring of corporate debta 
of viable emities facing problems due to internal and 
extemal factors. A company viz., "Assets ReconstructIon 
Company (India Ltd.t has been Incorporated under the 

Companies Act, 1956. "The Securitization & Reconstruction 
of Financial Assets and Enforcement of Security Interest 
Act, 2002" has been enacted to facilitate foreclosures 
and enforcement of securities in cases of default, In order 
to enable the banks and financial Institutions to realize 
their dues. RBI has issued revised guidelines for 
compromise settlement of chronic NPAs of Public Sector 
Banks on 29th January, 2003. These guidelines will cover 
all NPAs in all sectors irrespective of the nature of 
business, which have become doubtful or loss as on 
31st March 2000 with outstandng balance of As. 10.00 croAt 

and below. 

World Bank Loan to Andhra Pradesh 

3946. SHRI A.P. JITHENDER REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Andhra Pradesh Government have 
requested the Union Govemment for recommendation to 
World Bank for sanction of a Structural Adjustment Loan 
(SAL) 01 Rs. 1610 crores, while considering the resources 
estimates ot the State for financing the annual plan; 

(b) if 80, the details thereof; and 

(c) the reaction of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a> to (c) Yes Sir. Andhra Pradesh 
Govemment's request for Structural Adjustment Loan 
(SAL) from World Bank has been posted to the Wortd 
Bank. The amount, tranches and reform content of the 
SAL wiD depend upon completion of programme. Inclusion 
of SAL resources in resource estimates of the State is 
conditional upon actual availability of such reaources from 
World Bank in the relevant financial year. 

Refund of Excl.. Benefit 

3947. SHRI J.S. BRAR: WID the Minister of ANANCE 
be pleued to state: 

(a) whether the Government have asked the tobacco 
companies to refund excise benefits obtained by them 
due to retrospective revision of policy; 

(b) " so, the details thereof;' 

(c) whether the tobacco companiee have represented 
against the retrospective effect of the policy; and 

(d) if 80; the details thereof and the views taken by 
the dovemnlent thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAI~S (SHAI ANANORAO 
VITHOBA ADSUL): (a) and (b) Incentives provided by 
way of excise duty refund on specified products Including 
tobacco products manutac1ured within North·Ea.tem 
Region have been withdrawn retrospectively vide Section 
154 of the Finance Ac1, 2003 (No. 32 of 20(3). As a 
consequence of this amendment, an amount of 
Rs. 20412.62 Lakh. has been demanded from the 
manufacturers of tobacco products. 

(c) and (d) The validity of Sec1ion 154 of the Finance 
Act, 2003 and the action initiated for recovery of the 
dues arising out of the amendment is challenged In the 
Hon'ble Guwahati High Court. The Hon'ble High Court 
had granted ad·interim stay for the recovery of the dues 
and the matter is pending for final decision before the 
Hon'ble Guwahati High Court. 

Debte Recovery Tribunal 

394B. PROF. LG. SANADI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the functioning of Debts Recovery 
Tribunal at Coimbatore In Tamil Nadu has drawn criticism 
from Bank Associations for its poor perfonnance; 

(b) if so, the total number of cases settled by this 
DRT during the last three years; 

(c) the total number of cases alongwlth the amount 
involved sorted by OAT CoIrnbatore during the last one 
year pertaining to private banks and public sec10r banks 
separately; 

(d) whether the DRT Colmbatore, at the cost of 
Exchequer, has helped only the private aector banks In 
recovery of debts while comparing the recoveries 
pertaining to Government/nationalised banks; and 

(e) if so, the corrective measure taken by the DRT, 
Coimbatore in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDRAO 
VITHOBA ADSUL): (a) Indian Banks' Association hu 
reported that they have not made any comment with 
regard to the functioning of the DRT Coimbatcre about 
their perfonnance. 

(b) Debts Recovery Tribunal (DRn CoImbatore was 
set up on 22.03.2002. The tribunal has diIpoaed of 302 
cases during the period from 22.3.2002 to 13.8.2003. 

(c) As per the Information made available by DRT 
Colmbatore, the total number of cue alongwith the 
amount Involved lOfted during the period 1.8.2002 to 
13.08.2003 are as under: 

No. of case8 Amount Involved 
dlapoeed off (Re. in crol'M) 

Public Sector Bank 

Private Sector Banks 

(d) No, Sir. 

(e) Does not arise. 
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PNB to atart life tneurllnce 

32.18 

17.13 

3949. SHRI G.S. BASAVARAJ: WKI the Minister of 
FINANCE be pleased to state: 

(a) whether the Government are considering a 
proposal of Punjab National Bank to start Life Insurance 
JV with US baaed Finance Company: 

(b) If so. the detalle thereof: 

(c) whether there Is any proposal of PNB to close 
down Its mutual find; 

(d) If so, the details thereof; and 

(e) the reasons for such proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA ADSUL): (a) and (b) Punjab National Bank 
(PNB) hu sought approval of Reserve Bank of India on 
a proposal to form insurance joint venture between 
Pension & Life Insurance Company and Insurance Broking 
Company wfth US based Principal Financial Group. The 
propoaed shale capital of eompaniel is Ra. 110 acre 
and As. 5 cront reepec1ivefy. BNldeI PNB, V~ay. Bank 
and MIs Berger Paints India Ltd. will be partic:ipatIng In 
the Joint Venture. 

(c) to (e) PHB Ie considering trenaferrtng Its Mutual 
Fund Schemes to proposed Princlpal·PNB As.et 
Management Company, which wiI be a joint venture 
company. Asset Management is a epecialized function In 
tenna of product design, development and understanding 
of the equity and debt marke«B and pMi1ering with a 
global player will enhance skills and cornpetitivenea. 

• 
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Export of 011 cake 

3950. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether millions of tonnes of oil cake/concentrates 
are exported thereby depriving our livestock and affecting 
their productivity, causing far greater Ioaaes to animal 
owners; 

(b) if so, whether there is a demand to ban the 
export of oil cake; and 

(c) il so, the reaction of the Union Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) Some representations demanding ban on export 
of oilcake have been received. However, export of oilcake 
has declined appreciably in 2002-03 over the previous 
year, indicating a strengthening of domestic demand. 
Besides, exports depend on a host of factors, including 
domestic and intemational prices. The fact that exports 
are taking place need not mean deprivation of livestock 
and loss in their productivity. 

(e) Export essentially means providing a larger market 
permitting larger production and incomes to farmers. There 
is no proposal therefore to consider a ban on export of 
oilcakes. 

Inclualon of Ca ... 

3951. SHRI VARKALA RADHAKRISHNAN: Wit the 
Minister of TRIBAL AFFAfRS be pleased to state: 

(a) whether the Union Govemment have received a 
proposal and from the Government of Kerala for including 
certain castes in the list of Scheduled Tribes; 

(b) if so, the detaits thereof indicating population and 
habitations of the people of these castes; and 

(e) the decision taken by the Union Government in 
this regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAl 
ORAM): (a) Yes, Sir. 

(b) The Govemment of Kerela has recommended for 
inclusion/exclusion/modification etc. of 59 communities In 
the list of ST of Kerala. The population data are available 
only in respect of communities notified as Scheduled 
Tribes. Since the communities recommended by the StId8 
Govemment have not yet been notified as Scheduled 
Tribes, their population and habitation data are not 
compiled. 

(c) 33 communities of KeraJa have already been 
included in the list of Scheduled Trhea vide the Scheduled 
castes and Scheduled Tribes Order (Amendment) Ad 
2002, The remaining recommendation of the Govt. of 
Keraia have been processed as per modalities approved 
for deciding such claims. 

MocIemlution of Court. In K .... 1a 

3952. SHRI T. GOVINDAN: Will the Minister. of LAW 
AND JUSTICE be pleased to state: 

<a) whether the Union Govemment have received 
any proposal from the Kerala Govemment regarding 
modemlsatlon/computerisation of various courts in the 
State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) and (b) 
Union Government have received proposals from the 
Govemment of Kerala for computerisation of the High 
Court of Kerala at an estimated cost of As. 3.31 crore 
and computerisation of subordinate judiciary at an 
estimated cost of As. 23 croras. 

Income-Tax PIIyen 

3953. SHRI PRAVIN RASHTRAPAL: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of income-tax payers as per the 
register of the Income-Tax Department in the country .. 
on 31.3.2001, 31.3.2002 and 31.3;2()()3; 

(b) whether the returns filed by the usun88 have 
aI been processed; and 

(c),1f ab, the number out of them were subjected to 
scrutiny during the above period? 
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THE MINISTER OF STATE IN THE MlNISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) 

No. of Income-tax 
Asseuees (In lakhs) 

As on 31.3.2001 

As on 31.3.2002 

As on 31.3.2003 

248.00 

300.02 

331.49 

(b) No Sir, all the retums flied by the Ass_sees 
have not been processed. The percentage achievement 
in this regard is as follows: 

Processing of Returns 

Financial Workload Disposal Percentage 
Year achievement 

2000-2001 3,23,94.959 1.91.51,549 59.12% 

2001-2002 3,56,07,628 2,05,32,518 57.86% 

2002-2003 3,88,45,118 3,50,07.785 90.12% 

(c) 
Scrutiny of Returns 

Financial Year Workload Disposal 

2000-2001 3,33,414 2,31,952 

2001-2002 2,10,422 1,32.805 

2002-2003 3,31,182 1,43.326 

LoeM for Bulle Drug Units 

3954. DR. CHARAN DAS MAHANT: Will the Min'" 
of FINANCE be pleased to state: 

(a) whether banks are not gIVing loans for 
modernization and upgradation of bulk drug mils to meet 
their obligations for schedule M. vide noIIfication under 
GSR No. 894 dated December 11, 2001 issued by 
Ministry of Health; 

(b) whether in abeenee of euch loans nearty half of 
the bulk drug Industry In the small acaIe wi! dose down 
and exports wilt decline; and 

(c) if so. the steps the Government have taken to 
prevent such cIosunt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The Schedule 'M' of 
Notification under GSR No. 894 dated 11th December, 
2001 Issued by Ministry of Heafth & Family Welfare has 
nothing to do with the loaning by Banks for modemization 
and upgradatlon of bulk drug units, which, among others, 
updates and harmonises the existing Good Manufacturing 
Practices (GMP) from time to time to update the GMP 
requirements. For this purpose, under Technology 
Modernisation Fund Scheme of SIDBI, the above 
requirements can be covered. Other related Scheme 18 
Credit Linked Capital Subsidy Scheme. Further need 
based support is also provided by SIDBI to SSI Units for 
acquiring the ISO 9000 certlficatlons for improving the 
quality of the products manufactured by these Units. 
Reserve Bank of IMia does not capture data on loans 
by Banks to the bulk drug units in the 551 Sector. 

Rubber Park In K.,. .. 

3955. SHRI KODIKUNNll SURESH: WHI the Minister 
of COMMERCE AND INDUSTRY be pIeued to state: 

<a) whether the Government propose to set up a 
new Rubber Park at Pathanapuram in KeraIa; 

(b) If 80, the total land and money needed for this 
Rubber Park; 

(e) the details of functioning of Rubber Park; 

(d) whether the lrapuram Rubber park has been 
cornmisaioned; and 

(e> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHR' CH. VIDYASAGAR 
RAO): <a) No, Sir. 

(b) and (c) 00 not arise. 

(d) and (e) The development works of Phase I of 
the lrapuram Rubber Park project have been completed. 
Land has also been aIoIted to 17 entrepreneurs to set 
up rubber Industries. The project has, however. not been 
officially commI8sioned. 

IMurance ...... ory Syafem 

3956. SHR! KJRIT SOMAIYA: WII the MInIster of 
FINANCE be pIeaed to state: 

• 
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(a) whether a controversy regarding utilization of 
money. charging fee has been erupted among IRDA. 
Insurance Companies and the Govemment: 

(b) if 80. the details thereof; 

(c) the expenses and investment of IRDA during the 
above period; 

(d) whether the Govemment had committed that the 
fund available and collected by regulators wiH be deposited 
with Government authority; and 

(e) If so. the details thereof and the present stand of 
IRDA In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No. Sir. 

(b) Does not arise. 

(c) the statement as fumlshed by IRDA Is annexed.· 

(d) and (e) The matter has been referred to the 
Ministry of Law for legal advice. 

StIItement 

Expenses and. Investment of IRDA during the last three financial yeatS. 

S.No. Particulars Year 

2002-03 2001-02 2000-01 

2 3 4 5 

Expenditure 

1. Payment to Chairperson and 1,984,536 2,385.908 1.388.813 

Members 

2. Payment to and Provision for 15.316.110 6,036,219 728,403 

Members of Staff 

3. Establishment Expenses 31.103,638 21.574,846 13,326,883 

4. Rent 6,837.332 8.673.118 24,300,032 

5. Depreciation 2.576.292 1.111,270 697,332 

6. loss on Sale ofIWrite Off of Aasets 6,544 0 0 

7. Provision for doubtful debta and advances 37.900 229.485 0 

8. Development Expenditure 100,000,000 0 0 

9. Promotional Expenditure 131.833.504 0 0 

10. Other Expenses 961.268 40.390 0 

Investment 

Fixed Deposits with Scheduled BanIc8 579.253.210~ 574,227,908 204,788,822 
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Sugar Development Fund 

3957. SHRI SADASHIVRAO DADOBA MANDUK: WiD 
the Minister of CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Govemment have created a Sugar 
Development Fund; 

(b) if so, the purpose for creating the &aid fund and 
the resources from where funds are generated; 

(e) the criteria/rules for disbursement of the funds to 
sugar manufacturers; 

(d) whether the Government have received 
representations for violation of SDF rules for granting 
funds of Rs. 609 crore recently to bridge the gap of 
Statutory Minimum Price and Actual Price paid by sugar 
factories; and 

(e) if so, the details of the representations and the 
action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) The Sugar Development Fund was created In 
1982 under the provisions of the Sugar Development 
Fund, Act 1982. to provide financial support for the 
development of the sugar industry and for matters 
connected therewith/incidental thereto. Amounts equivalent 
to the proceeds of duty of excise levied and collected 
under the Sugar Cess Act. 1982 reduced by the cost of 
collection. as determined by the Central Government. 
together with any monies received by the Central 
Government for the purpose of this Act, are credited to 
the Fund, after due appropriation made by Parliament by 
law. 

(c) The rules/criteria for disbursement from the Fund 
have been notified by the Government of India .. the 
Sugar Development Fund Rules. 1983. 

(di and (e) While certain representations have been 
received in this behalf. there is no proposal. at p ....... t. 

Vear 

"2000-2001 

Tax 

2 

Corporation Tax 

Income Tax 

Total 

to extent such asaistance from the Sugar Development 
Fund. 

[Translation} 

Tara« for Income Tax Collection 

3958. SHRI TUFANI SAROJ: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any target has been 88t by the Income 
Tax Department for realization of Income Tax in Uttar 
Pradesh and Uttaranchal during the current financial year; 

(b) If so. the details thereof; 

(c) whether the department had also set any target 
in regard to realization of Income Tax In the aforesaid 
States during the previous financial year; 

(d) if so. the details in regard to realization of Income 
Tax during the financial years 2000-2001. 2001-2002 and 
2002-2003; and 

(e) the extent to which these target have been 
achieved? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE AND COMPANV AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): (a) Vee Sir. 

(b) The target set for reatlzation of Income Tax during 
the current financial year for these States Is 88 under: 

Corporation Tax 

Income Tax 

Total 

(c) Vee. Sir. 

As. 5536 crore 

Re. 2183 crore 

As. n19 erore 

(d) and (e) The detail of realization of Income Tax In 
the State of Uttar Pradesh and Uttaranchat is 88 under: 

Target 

3 

3608 

1664 

5272 

Reafization 

4 

4333.65 

1548.82 

6882.47 

Achievement 
of target (%) 

5 
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2 3 4 5 

2001-2002 Corporation Tax 5245 4036.67 

Income Tax 1975 1527.90 

Total 7220 5564.57 700.4 

2002-2003 Corporation Tax 5380 4971.95 

Income Tax 2096 1734.05 

Total 7476 6706.00 

"Not including figures of Uttaranchal sparately as the State of Uttaranchal was created only In the year 2001·2002. 

{English] 

Illegal Sale In the Domestic Market 

3959. SHRI RAMJEE MANJHI: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether some elCpOrters are diverting sugar and 
other food items meant for elCpOrt to the domestic market; 
and 

(b) if so, the details thereof alongwith the action taken 
thereon, exporter-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) As per the Commissionerate of Central Excise & 
Customs. Pune, Aurangabad and Nagpur Zones, 14 
elCpOrters have diverted sugar meant lor exports to the 
domestic market. A Statement containing the requisite 
infonnatlon Is enclosed. 

The names of these exporters have been forwarded 
to the Competent Authority for taking appropriate action 
for violation of Clause 9 of the Sugar (Control) Order, 
1966 issued under Section 3 of. the EseentiaI Commodltiea 
Act, 1955. 

One case of diversion of rice meant for exports to 
the domestic market in 2002·2003 was also reported. 

smtement 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Exporters Relating to Division of Sugar Meant for Export to the 
Domestic Marlcet/Proof of &port not FumIshed. 

Name of the Exporter 

2 

Mis. Shivanathrai Harnarain (India) Ltd., New Delhi 

Mis. Nielson Overseas Pvt. Ltd., New Delli 

MIs. Jay Jagclsh Sugar. Mumbai 

MIs Vogi Exports, Ahmedabad 

MIs Ashok Exporter, Ahmedabad 

Mis. Gold Mould & Jewellery (I) Pvt.. Ltd., MLmbai 

QuantIty DivertedlProof of 
Export not Furnished 

(In MTs) 

3 

64,605.8 

4,750.0 

16.482.2 

7,500.0 

7,269.6 

160.0 
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7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2 

MIs. Shiva Mart<eting, Mumbai 

MIs. Standard Investments, Mumbal 

MIs. C.M. Mehta & Co., Ahmedabad 

MIs. S.A. Mart<eting, Ahmedabad 

MIs Regal Impex, Mumbal 

MIs. Lewga International, Mumbal 

MIs. Laxmlrath Sales Agency, Ahmedabad 

MIs. Sai Agro Intematlonal, Mumbal. 

Grievance R.d,. ... 1 Call 

3960. SHRt RAVINDRA KUMAR PANDEY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether there is a Grievance Redressal Officer 
appointed in the Ministry of Commerce and Industry under 
Citizens Charter; 

(b) if so, the details of compIaintsIgrievances received 
relating to DGS&D office and others In the l88t three 
years and current year; 

(c) the time that has been taken by OGS&D to solve 
the complaints/grievances received through the Grievance 
Redressal Officer of the Ministry; and 

(d) the grievances remain unsettled aJongwith the 
reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 

3 

1,231.5 

2,496.0 

260.0 

1,276.0 

2,695.0 

80.0 

3,033.0 

5,000.0 

OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SRATA MOOKHERJEE): (a) 
Staff Grievance Officer has been designated under the 
Citizens Charter adopted by the Ministry of Commerce & 
Industry, Department of Commerce, with Grl.vance 
Redressal Cells operating In the attached offices viz. 
DGS&D and Directorate General of Foreign Trade (DGFT) 
under their respective Grievance Officers(s). The Public 
Relation Officer and the Deputy Controller of Accounts 
are the designated officers in the office of Chief Controller 
of Accounts, Supply Division, to attend the complaints! 
grievances of Contractors and Pensioners respectively. 

(b) Complaints/grievances received in the Department 
of Commerce, DGS&D, DGFT and the office of the Chief 
Controller of Accounts, Supply Division during the last 
three calendar years and current calendar year are as 
under: 

No. of Grievances/Complaints received 

Year 

2000 

2001 

2002 

2003 (upto 
July, 20(3) 
Grievances 
pending .. 
on dale 

Department 
of Commerce 

5 

8 

34 

25 

e 

DGS&D 
(after MttIement 

through interaction 
meetings) 

3 

7 

3 

Nil 

DGFT 

95 

113 

63 

32 

30 

010 ChIef 
(Controller of 

Accounts, Supply 
Division 

11 

1 

3 

2 

• 
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(c) and (d) Complaint redressal mechanism In DGS&D 
is primarily through meetings with the Dlrector(s) and 
senior officers. The complaints, which remain unsettled 
through interaction with the Director(s) and Senior Officers, 
are recorded by the Grievance Redressal Cell in DGS&D 
and are disposed of In a time bound manner. DGSAD 
has informed that majority of the cases were disposed of 
within three months, few grievances took a longer time 
because of involvement of multiple agencies/user feedback 
information. There are no pending grievances in DGS&D 
as on date. However, in the office of Chief ControHer of 
Accounts. Supply Division, foHowing two grievances are 
pending: 

• Grievance received from Shri O.K. Shukla, 
Deputy Director (Retired), on 17th June, 2003 
for revision of penSion payment order by 
restoring 113rd portion of the commuted value 
of pension. 

• Grievance received from Shrl G.S. Gopa&araman 
on 12th September, 2002 regarding payment of 
GPF balance pertaining to year 1962-63, prior 
to the Departmentalisatlon of Accounts which 
took place In 1976, for want of old records & 
reconciliation. 

Trade Pact with Benglade.h 

3961. SHRI K.E. KRISHNAMURTHY: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India and Bangladesh are entering into 
a free trade agreement to strengthen the economic 
cooperation between the countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINJSTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHEAJEE): (a) 
and (b) During the 6th Meeting of the India-Bangladesh 
Joint Economic Commission (JEC) held in Dhaka on July 
14-15. 2003. the two sides agreed that the Joint Working 
Group at the level of Joint Secretaries from the two 
Ministries of Commerce would meet in Dhaka by the 
middle of October. 2003 to begin negotiations on a 
bilateral Free Trade Agreement. 

[Transllltlon] 

Development of TrlbIIl. 

3962. SHRI ASHOK KUMAR SINGH CHANDEL: Will 
the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Govemment propose to fonnulate 
schemes for development of trlbals In moet backward 
districts of Hamirpur and Mahoba under Bundelkhand area 
of Uttar Pradesh; and 

(b) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JU~L 
ORAM): (a) The Ministry of Tribal Affairs implements 
several Central Sector/Centrally Sponsored Schemes! 
programmes for the eocto-economlc development of tribals 
in all the StateslUTs, Including Uttar Pradesh. There is, 
however, no proposal to fonnulate achemes specifically 
for the development of tribals In most backward districts 
of Hamirpur and Mahoba under Bundelkhand area of Uttar 
Pradesh. 

(b) Does not arise. 

[English] 

Kera.. Power Finance Corporation 

3963. SHRI RAMESH CHENNITHALA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the State Govemment of Kerela hu 
requested for inclusion of Kerala Power Finance 
Corporation Limited (KPFC) in the Approved Market 
borrowing Programme list of Union Govemment with 
penniasion to Issue SLR Bonds; 

(b) if so, whether any action has been taken to 
include KPFC in the approved list; 

(c) " 80, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY APFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (d) The request of Kerala 
Government has been examined In consultation with 
Reserve Bank of India. In view of the decision to exctude 
allocations for State guaranteed institutions from the 
8(J)roved market borrowing programme, It has not been 
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found feasible to accede to the reque8t of Kerala 
Govemment. 

[Translation) 

Private Financial Inatltutlon. 

3964. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the advertisements of private financial institutions 
offering 30 per cent and 24 per cent rate of interest on 
term deposits in various metropolitan cities specially in 
Delhi; 

(b) if so, the details In this regard during the last 
three years and till date; 

(c) whether the rate of interest offered by such 
companies has been approved by any Government 
agency; 

(d) if so, the reasons therefor; 

(e) if not, the action proposed to be taken to save 
the small investors from being tempted by such interest 
rates and from being exploited; 

(f) whether the Govemment propose to make the 
people aware of reality about such tempting echemes 
through print media; and 

(g) if so, by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Reserve Bank of India (RBI) have 
reported that they have not come aer088 any 
advertisement issued by Non Banking Financial 
Companies (NBFCs) operating in Delhi, which is offering 
30 percent and 24 percent rate of interest on term 
deposits. 

(b) Does not arise. 

(c) The rate of interest offered by NBFCs on the 
public deposit mobilised is subject to the ceiling praecribed 
by RBI from time to time, which, at present, 18 11 percent. 

(d) The NBFCs are governed by provisions of the 
RBI Act, 1934 and powers have been vested with the 
Reserve Bank to regulate deposit acceptance by the 
NBFCs, including the rate of interest on deposit. 

(e) The RBI had made It compulaory for NBFCs to 
seek RBI's approval on the text of advertisement Issued! 
statement flied for soliciting deposits from general public 
80 that the companies give proper Information on their 
working and do not make unrealistic claims In the 
advertisement/statement. 

(f) and (g) RBI is actively engaged in educating 
depositors of NBFCs. An advertisement campaign through 
print and electronic media was launched by RBI to 
highlight the following points on the minds of the 
prospective depositors: 

• To ensure that NBFC Is registered with RBI 
before depositing the money with them. 

• To help the prospective depositor In the matter, 
a list of the NBFCs rejected/registered with RBI 
is displayed on the official web-site 
www.rbi.org.in. 

• It is mandatory for NBFCls to Include In their 
prospectus or advertl.ement stating that the 
deposits placed with an NBFC is neither Insured 
nor guaranteed by RBI. 

Proftt of Multl-Natlonal Companl •• 

3965. SHRI RAM TAHAL CHAUDHARY: 
SHRIMATI RAJKUMARI RATNA SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have any data In regard 
to profits being earned by the multi-national companies 
in India; 

(b) If so, the details thereof; 

(c) If not. the reasons for the same and the estimated 
amount of revenue loss 8uffered by the Govemment for 
want of 'uch data per annum; and 

(d) the corrective stept taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (8) No, Sir. Such data Is not centrally 
maintained. 

(b) Does not arise In view of repty to para (a) above. 
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(c) Such data is available with the FIeld Units of the 
Income Tax Department and the RegIstrarS of Companies, 
with whom the multj..national companies file their Return 
or Audited Accounts. There is no finding of any revenue 
loss on account of lack of a data-base of profits of multi-
national companies. 

(d) There is at present no proposal for creation of 
such data-base under consideration of the Government. 

{Eng/ish] 

AS81stance for Industrial Parka 

3966. SHRIMATI NIVEDITA MANE: 
SHRI SADASHIVRAO DADOBA MANDUK: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government have any schemes to 
assist State Governments to set up various kinds of 
Industrial Parks in the country; 

(b) if so, the details thereof; and 

(c) the details of assistance provided by the Union 
Government to various State Governments for the purpose 
during 2001-02, 2002-03 and 2003-04 till date, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 

RAO): (a) to (c) For the development of Growth Centres 
in various States/Union Territories, Central Government 
makes a contribution of Rs. 10 crore per Growth Centre 
by way of equity (Rs. 15 crore in the case of Growth 
Centres in the North Eastern States, Sikklrn, Himachal 
Pradesh and Uttaranchal). Central assistance is reIeaaecI 
on the basis of progress in the implementation of the 
project. 

In addition to the assistance for Growth Centres, 
assi8tance was also provided to the State under the 
Export Promotion Industrial Park Scheme. This schemes 
has been merged with the Scheme -Assistance to State 
for Development of Export Infrastructure and Allied 
Activities (ASIDE)- w.e.f. 13.03.2002. Under ASIDE 
Scheme funds are allocated to the states, which can 
also be utilised for meeting requirements of capital outlay 
of EPIP with the approval of the state level export 
promotion committee. The Central Government also 
provides seed money of Rs. 50 lakhs for setting up of 
each Software Technology Park Centre. 

Details of assistance provided to dlHerent StateslUnlon 
Territories during 2001-02, 2002·03 and 2003-04, under 
these Schemes are given In the enclosed statement. 

Besides these, as per the Industrial Park Scheme, 
2002, Income Tax benefit under Section SOIA of the 
Income Tax Act, 1961, Is available to the undertakings 
developing, developing and operating or operating and 
maintaining an Industrial Park In the countfy. 

Statement 

Detslls of Central Assistance to StateslUnion Termorles 

SI.No. States/Union Territories Amount releaaed (As. lakhs) 

2001-02 2002-03 

Growth STPI EPIP Growth STPI 
Centre Centre 

2 3 4 5 6 7 

1. Andhra Pradesh Nil Nil 100 110 150 

2. Arunaohal Pradesh Nil Nil Nil 320 Nil 

3. Assam Nil Nil Nil 900 Nil 

4. Bihar Nil 
$ 

NIl 300 200 SO 
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2 3 4 5 6 7 

5. Chhattlsgarh Nn 50 Nil 100 Nil 

6. Gujarat 235 Nil Nil 300 Nil 

7. Haryana 200 Nil NO 450 50 

8. Himachal PraQesh Nil 50 Nil 153 Nil 

9. Jammu & Kashmir 50 Nil Nil 275 sO 
10. Madhya Pradesh NH Nil Nil 250 50 

11. Maharashtra 240 100 NH Nil Nil 

12. Mizoram Nil Nil Nil 180 Nil 

13. Nagaland 255 Nil 500 Nil Nil 

14. Orissa 675 50 Nil 240 Nil 

15. Pondicherry 100 Nil Nil 250 Nil 

16. Rajasthan Nil Nil 70 850 SO 

17. Tamil Nadu 600 150 Nil Nil Nil 

18. Tripura 270 50 300 SOO Nil 

19. Uttar Pradesh 1025 200 435 2SO 50 

20. West Bengal 350 50 61 300 100 

21. Goa Nil Nil Nil Nil SO 

22. Jharkhand Nil NIl Nil Nil 50 

23. Kamataka NB Nil 200 Nil SO 

24. Meghalaya Nil SO Nil Nil Ntl 

25. Punjab Nil SO 234 Nil Nil 
,. 

Total 4000 800 2200 5628 700 

During 2003-04, no fund hubeen releaaed. 10 far, to any StateNnlon Tenttorlea 

Revenue from Tobecco Producta (b) If SO. the exctae duty collected for each of the 
various types of tobacco products during the above period; 

3967. SHRI R.S. PAT1l: WIt the MinIIler of FINANCE (c) the ahare of total excise duty coIler:ted from 
be pleased to' state: tobacco out of totat exciae duty coIIectIona duriflg ... 

said period; 
(8) whether the revenue collected from e1IdM duly 

(d) whether National Calamity Contingent Duty on tobacco products is lower than the budgeted figlns 
for the last three years; 

(NCCO) is di8IrbIIed to 1he States to tadde ~ faceII 
of calamity; Md 

.- , 
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(e) if so. the details thereof, State-wise and year-
wise since the inception of NCCD in the Union Budget? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Commodity-wile budgetary 
estimates are available for the financial year 2()()()"2oo1 
only. Thereafter, commocllty--wise budgetary estimates have 
not been made. The actual exci.. duty coHected from 
tobacco products. in year 2000-2001. was less than the 
budget estImates of the said year. 

(b) Budget Estimates for the year 2000-2001 and 
actual excise duty collected for year 2001)-2001 are as 
per enclosed statement-I. 

(c) Share of excise duty collected from tobacco 
products out of the total excise duty collections for the 
last three financial years is as given below (Rs. In crores). 

Vear Total excise Excise duty Share 
Duty collected. from tobacco 

proclucts 

2000-2001 68636.00 6113.00 8.91% 

2001-2002 72418.68 6443.71 8.90% 

2002-2003 81976.48 8321.23 7.71% 

(d) Vea, Sir. 

(e) State-wise and year-wise details are as, per 
enclosed statement II. 

StIIfMt.nt , 

S.No. Commodity Budget Estimate for Actual excise 
Year 2000-01 duty collected for 
Rs. in crore .Year 2000-01 

1. Cigarettes and cigarillos of tobacco 6507.12 5181.00 
and tobacco substitutes 

2. Biris 357.89 272.00 

3. Chewing tobacco Including Kara 672.14 425.00 
Masala. Kimam etc. 

4. All others falling under chapter 24 155.34 153.00 

Total 7692.49 6031.00 

Statement" 

S.No. State Assistance released (Rupees In crores) 

Vear 2000-01 2001-02 2002-03 2003-04 

2 3 4 5 6 

1. Andhra Pradesh 0.00 30.44 59.94 64.04 

2. Arunachal Pradesh 2.00 12.78 

3. Bihar 29.67 

4. Chhattisgarh 40.00 42.88 1'00.68 26.83 

5. Guiarat 586.00 994.37 23.29 5.15 

6. Jammu & Kashmir 23.20 

7. Haryana , 2.20 
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2 3 

8. Himachal Pradesh 8.29 

9. Karnataka 

10. Madhya Pradesh 35.00 

11. Maharashtra 

12. Manipur 

13. Meghalaya 1.0 

14. Orissa 35.00 

15. Rajasthan 85.00 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 103.25 

Total 924.21 

APl*'eI Parka 

3968. SHRI KOLUR BASAVANAGOUD: 
SHRI BRIJLAL KHABRI: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of proposals relating to setting up of 
Apparel Partal in each State pending with the Govemment; 

(b) the present status of theee propoaala, State-wise; 
and 

(c) the time by which an the8epropouls are likely 
to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAl»: 
(a) to (c) State Governments' Apparel park Project 
Proposals, which conform to the guidelines of 'Apparel 
Park for Exports' Scheme are placed before the Project 
Approval Committee (PAC), set up under the guidelines 
of the scheme for sanctioning Apparel partes projectB. 
PAC meets from time to time to conaider theN propoeala. 
So far, the Committee has considered twenty propoeaIs 
and has accorded In-principte approval to the nine project 
proposals for satting up Apparel Par1<s at Tronic:a City & 
Kanpur (U.P.), Surat (Gujarat), Thlruvananthapuram 
(Kerala), Visakhapatnam (Andhra Pradesh), Ludhlana 

4 5 6 

61.48 14.05 • 0.30 

196.88 10.n 

22.72 183.34 23.88 

20.00 

7.07 

114.62 21.84 

78.97 <134.08 4n.41 

215.99 116.10 

310.06 0.98 

1368.68 1600.00 727.66 

(Punjab), Bangalore (Karnataka) and Tirupur & 
Kanchipuram (Tamil Nadu). The PAC has al80 decided 
that the project proposals for setting up Apparel Parks at 
SeUary (Kamataka) and Kuppam (Andhra Pradesh) may 
be taken up for consideration at an appropriate stage 
later on after evaluating the SUCC888 achieved In running 
of sanctioned Apparel Park Projects In the respective 
States at Bangalore and Vlshakhapatanam. The 
Committee has also considered the nine project proposals 
for Apparel parks at Indor., Jabaipur, Ghlrongi (Madhya 
Pradesh), Kotkata or Howrah (West Bengal), Gannaur 
(Haryana), Solan (Himachal Pradesh) and Bhagalpur 
(81har), Kheda (Madhya Pradesh) and Bhubaneshwar 
(0riIsa). but did not agree to unction the same, as they 
were not In contormIty with the guidelines of the Scheme. 

[TranUtIon) 

Rain on Customs Offtcfala 

3989. SHRI NAWAL KISHORE RAI: 
SHRI RAW I LAL SUMAN: 

Will the MInister of FINANCE be pleased to state: 

(a) whether the residences of a number of officers 
of the Customs, Excise and Income-Tax were raided 
during the last three years; 

(b) if so, the details thereof; and 
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(c) the details of cash and other objectionable Items 
of goods seized from the houaes of each of the above 
officers dur~g the raids; and 

(d) the number of such officers who have been found 
guilty during the above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) Infonnatlon is being collected 
and will be laid on the Table of the House. 

{English] 

Irregularltle. In Bank of Maha,..htnI 

3970. SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to ,tate: 

(8) whether through a Resolution of the Board of 
Directors of the Bank of Maharashtra, Bombay dated May 
11, 2002. a Sub-Committee was appoill:ed under the 
Chairmanship of Wortunen Director to study and report 
within three months on the serious financial irregularities 
of some credit proposals in bank; 

(b) if so. whether the said Sub· Committee has 
finalized and submitted Its report; 

(c) if so, the details of the findings of the report; and 

(d) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Yes, Sir. As per the 
resolution passed in the Board Meeting of Bank of 
Maharashtra dated 11th May, 2002, a sub committee of 
the board was constituted to examine alleged irregularities 
in certain borrowal accounts and submit the report in " 
months. This time limit was further extended by the Board 
upto end of August, 2003. The report of this sub· 
committee is awaited. 

(e) and (d) Do not arise. 

Amendment to Companle. Act, 1958 

3971. SHRI CHANDRA SHUSHAN SINGH: 
SHRI ADHIR CHOWDHARY: 
SHRI Y.G. MAHAJAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment propose to further amend 
the Companies Act, 1956. 

(b) if 80, the details of the changes likely to be 
made alongwlth the specific reasons for such changes; 
and 

(c) the time by when it is likely to be done? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHRI JASWANT SINGH): (a) to (c) The 
Government has recently introduced the Companies 
(Amendment) Bill, 2003 to further amend the Companies 
Act. This Bill has already been Introduced In the Rajya 
Sabha on 7 May 2003. 

Joint Economic Declaration algned with Russia 

3972. SHRI K.P. SINGH DEO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Joint Economic Declaration which 
was signed between India and Russia durin9. th~ visit of 
the Russian President last December has been 
implemented; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) The Joint Declaration on Strengthening and 
EnhanCing Economic, Scientific and Technological 
Cooperation between India and the Russian Federation 
&igned in Decer.iber 2002 by the Prime Minister and the 
President of the Russian Federation outlines the basic 
principles of cooperation in the Economic and Science & 
Technological fields. The document Is in the nature of 
prlo-,cipIM and does not contain any binding or Immediate 
obligations for the two SIdes. Theae principles form the 
basis of cooperation between tndla and the Russian 
Federation in the fields mentioned tn the Joint Declaration. 
Cooperation in the various Economic and Scientific & 
Technological fields 18 an ongoing affair. Aa such there 
Ia no quesUon of the DecIaratton not betng Implemented. 

ActIon agaInat CertaIn Sugar Milia 

3973. SHRIMA TI PRABHA RAU: WIll the Minister of 
CONSUMEtR . A'FFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether certain sugar mills in the cooperative 
sector and export houses in Maharashtra have violated 
the Essential Commodities Act, 1955 by tlvertlng sugar 
meant for export into the domestic market; 

DISTRIBUTION (SHRI V. SREENIVASA PRASAD): Ca) to 
(e) As per the Commissionerate of Central Excise & 
Customs, Puna, Aurangabad and Nagpur Zones, 14 
exporters involving 21 sugar milia have diverted sugar 
meant for exports to the domeetic market. A statement 
containing the requisite Information is enclosed. (b) if so, the namas of such sugar mills and the 

reasons which prompted them to resort to such practioe; 
and 

(c) the action taken against such mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 

The names of these exporters/sugar rntI8, have been 
forwarded to the Competent Authority for taking 
appropriate action for vIoIetlon of Clause 9 of the Sugar 
(Control) Order, 1966 issued under Section 3 of the 
Essential CommodItIes Act, 1956. 

Sugar MIIIs/&poIteIS relating to diversion of Sugar meant for Export to the 
Domestic MartceWroof of &port not Fumished 

S.No. Name of the Sugar Mill Name of the Exporter 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Mis. Dnayneshwar S.S.K. 
Ltd; Bhende 

Mis. Shree Shankar SSK Ud; 
Sadashivnagar. 

Mis Shri Shankar Maharshi 
Shankarrao Mohite Patl SSK 
Ltd; AkJuj 

Mis Gadhinglaj Taluka SSK 
ltd; Gadhinglaj 

MIs. Krishna SSK Ud; Karad 

MIs. Shri Kedareshwar SSK 
ltd; Shevgaon, 

Mis. Agasti SSK Ud., AkoIe, 
Agasti Nagar 

Mis. Niphad SSt< ltd, NIphad 

3 

(I) MIa. ShivnathraI 
Harnaraln (India) Ltd. 

(Ii) Mia. Standard IIMNdment8 

(Iii) Ws. C.M. Mehta & Co. 

Mis. Shivnathnll Hamarain 
Clnda) ltd. 

Mis. StWnathrai Hamarain 
(incIa) ltd. 

Ws. Shivnathrai Hamarain 
(IncIa) Ltd. 

MI.. Shivnathrai Hamarain 
(1ncIa) Ltd. 

MIs. Nielaon aver- PYt. 
ltd. 

Mis. Jey JagdiIh Sugar 

MIa. Jay JagcIIh Sugar 

au.nttty 
DtvertedlProof 
of Export not 

fumiahed 
(In MT.) 

4 

1900.0 

2496.0 

260.0 

Total: 4656.0 

6482.9 

26995.6 

15445.0 

13772.3 

4750.0 

1845.0 

9216.7 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Written Answers 

2 

Mis. Vasantrao Dada Patil 
SSK Ltd., Vithewadi 

Mis. Sant Eknath SSK Ltd., 
Paithan 

Mis. Purna SSK Ltd., Basmathnagar 

Mis. Hutatma Jayawantrao 
Patil SSK Ltd.. Suryanagar 

Mis. Sahyadri SSK Ltd., 
Sahyadri 

MIs. Sant Damaji SSK Ltd., 
Mangalvedha 

MIs. Dongarai Sagareshwar 
SSK Ltd., Raigaon 

MIs. Shetkari SSK Ltd., 
Kallari 

MIs. Mula SSK Ltd., Sonai 

MIs. Terna SSK Ltd., 
Ternangar 

MIs. Daulat SSK Ltd., 
Halkarni 

MIs. Gangapur SSK Ltd., 
Raghunathnagar 

MIs. Bhogawati SSK Ltd., 
Irle. Valrag 

[Translation] 

Foreign Exchange R ... IV .. 

AUGUST 22, 2003 to Questions 224 

3 4 

MIs. Jay Jagclish Sugar 5420.5 

MIs. Yogi Exports 2500.0 

(i) Mis Yogi Exports 5000.0 

(Ii) Mis Aahok Exporter 5000.0 

Total: 10,000.0 

MIs. Ashok Exporter 2269.6 

Mis. Gold Mould & 160.0 
Jewellery (I) Pvt. ltd. 

Mis. Gold Mould & Not available 
Jewellery (I) Pvt. Ltd. 

MIs. Shiva Marketing 1231.5 

Mis. S.A. Marketing n6.0 

MIs. S.A. Marketing 500.0 

Mis. Regal Impex 2695.0 

Mis. Lewga International 80.0 

MIs. Laxmirath Sales 3033.0 
Agency 

MIs. Sai Agro International 6000.0 

(d) the sources of the said amount? 

3974. SHRI BRAHMA NAND MANDAL: Will the 
Minister of FINANCE be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The foreign exchange reserves at 
encJ..March 2000, end-March 2001, end-March 2002, and 
end-March 2003, stood at US$ 38.0 b1IUon, US $42.3 
billion, US $54.1 billion and US $75.4 billion respectivety. 

(a) the foreign exchange reserve during each of the 
last three years; 

(b) the year-wise earnings from the said amount; 

(e) the manner in which the said amount is being 
spent: and 

(b) Net earnings on foreign currency asseta and gold 
d~ring 1~2000, 2000-01, 2001-02 and 2002-03 (July-
June) were 4.6 per cent, 6 per cent, 4.5 per cent and 
3.1 per cent, reapectlvely, in dollar terma~ 
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(c) In terms of provisions contained In RBI Act, 1934, 
RBI acts as custodian of foreign exchange reserves, and 
manages reserves within the defined objectives of safety, 
liquidity and returns. India's foreign exchange reserves 
are invested in multi currency portfoliOS conSisting of 
international convertible currencies, such as US DoHar, 
Euro, Pound Sterting and Japanese Yen. The law broadly 
pennits deposits with other central banks and Bank for 
International Settlements (BIS), deposits with foreign 
commercial banks, debt instruments representing 
sovereign/sovereign-guaranteed liability (with residual 
maturity not exceeding 10 years), other Instruments! 
institutions as approved by the Central Board of Directors 
of the Bank. 

(d) The balance of payments of country comprises 
current and capital accounts. If the overall balance of the 
current and capital accounts Is surplus, it results in the 
accretion of foreign exchange reserves of a country. In 
India, there has been and overall surplus in the balance 
of payments since 1996-97. In fact, since 2001-02, both 
the current account and capital account have registered 
surpluses. 

{Eng/ish] 

Facllltl.. for Study Abroad 

3975. SHRI DAlPAT SINGH PARSTE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has recently 
announced facilities for those planning to study for a 
degree abroad or seek expert medical advice overseas; 

(b) if so, whether the Reeerve Bank of India also 
hiked the remittance limits for those emigrating or seeking 
employment abroad; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a> and (b) Yes Sir. 

(c) Authorized dealers are now allowed to rei ... 
amount upto USD 100,000 for each category i.e, (I) 
Employment abroad, (ii) Emigration and (iii) Education 
abroad. without insisting on any supporting documents, 
on the basis of seH declaration, Incorporating the basic 
details of the transaction and submission of application 
in form A2. The limit for release of foreign exchange by 
authorized dealers for medical treatment abroad without 

insisting on any estimate from a hoIpitalldootor In India! 
abroad, has also been raised to USD 100,000 against 
the eartler limit of USD 50,000. 

Ral Bahadur Dage Mill, NTC Mill 

3976. SHRI NARESH PUGLIA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the R.B. Bansllal Ablrchand Spinning and 
Weaving mills (RBBA) In Hlnganghat in Maharashtra is 
run by National Textile Corporation (NTC); 

(b) If so, whether this mill needs modernization and 
8 proposal for Its modemlzatlon Is under consideration of 
the Government; 

(c) if so, the details thereof and the action taken by 
the Government in this regard; 

(d) whether the mills has offered VRS to its 
employees and wor1<ers; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTilES [SHRI BASANGOUDA R. PATIL (YATNAl»): 
(a) Yes, Sir. 

(b) and (c) the modernization plan as per 
Rehabilitation Scheme lanctioned by 81FR costs 
approximately Rs. 12.21 Crores. These funds are to be 
mobIlI8ed from aaJe of surplus aseeta. Sa.. of majority of 
surplus assets of NTC In Maharashtra is pending for 
approval of Brihanmumbal Mun~a\ Corporation. The 
matter II being taken up with Govemment of Maharshtra 
of early clearance of the same. 

(d) and (e) No. Since the mlH Is slated for revival, 
VRS scheme has not been extended to this mill. 

Export Subsidy In luger 

39n. SHRI MANSINH PATEL: 
SHRI SHIVAJI MANE: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether some Stales have requested the Union 
Govemment to grant adequate level of export sub81dy to ,. • make exporters of sugar possible from various States; 
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(b) if so, the details thereof; 

(c) whether a report has been oaUed for from the 
Directorate of Sugar Industry in this regard; and 

(d) if so, the details thereof and the time likely for 
response thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) to 
(d) Policy on assistance for promotion of export of sugar 
is framed keeping in view suggestions received, InteraUa, 
from State Governments and Apex Organisations of sugar 
industry. The Government has taken the following steps 
to promote export of sugar: 

(i) Quantitative restrictions on export of sugar have 
been lifted; 

(ii) Factories exporting sugar have been allowed 
exemption from levy on the quantity of sugar 
exported; 

(iii) Adjustment in free sale stocks of sugar fadories 
exporting sugar Is being made at the end of 18 
months from the date of export; 

(iv) Duty. Entitlement Pass Book (DEPB) benefit 
@4% on the to.b. value of exports has been 
allowed on exports of sugar; 

(v) With effect from 21st June, 2002, the sugar 
factories have been allowed to claim 
reimbursement of expencIture incurred on internIII 
transport and freight charges on export 
shipments of sugar; 

(vi) With effed from 14th February, 2003, the sugar 
'adories have been allowed neutralization of 
ocean freight disadvantage on export shipments 
of sugar 0 Rs. 3.50 per tonne. 

Export ot Mlnerllla 

3978. SHRI A. NARENDRA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the target fixed for export of minerals 
during the Ninth Five Year Plan has been achieved; 

(b) if so, the details thereof and if not, the reaaons 
therefor, 

(c) whether there has been 8 steep decline In the 
export of minerals during the past few year from some 
States; 

(d) if so, the names of Items whose export has 
declined during the above period aIongwIth the reasons 
therefor: 

(e) the steps being taken by the Govemment to boost 
the export of mineral.; and 

(f) the countries which have shown their willinQness 
to import minerals from India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
and (b) As per the available data, annual targets and 
performance during the Ninth Five Year Plan Period 
(1997·~2001·2002) are as under: 

(US$ Minion) 
. 

Year Target Perfonnance 

1997·1998 1250 1278 

1998-1999 1252 1118 

1999-2000 912 1170 

2000-2001 1204 1417 

2001·2002 1543 1536 

Total 6161 6519 

(Source: DGCIAS & MMTC) 

(c) and (d) The collection of export and Import data 
is done at national level and, lherafora, State-wise figures 
are not maintained. 

(e) In an endeavour to accelerate the export of 
minenIIs, IoIIowing steps have been initiated: 

'Granite' has been identitIed and declared 88 a 
'thrust area' and necessary steps initiated for 
hassla-fr8e export of granite In consultation with 
the Ministries of Mines and Finance and the 
_"""Governments. . 

Ministry of Mines have notified amendments to 
the MInor Minerals Regulation & Development 
Rulae paving way for unifonn policy throughout 
ttJe country for prospecting licence 'or Iea8aI 
royally/dead-rent, etc. in granite sector. 
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MMTC Ltd., the designated State Trading 
Enterprise for the export of High Grade Iron 
Ore, have since renewed L~ Term AgtaemenIB 
with Chinese steel mills. 

Private exporters who own mines have been 
allowed to export high-grade iron ore to bring in 
healthy competition when surplus to domestic 
demand is available. 

The Department of Commerce proYide6 Market 
Development Assistance (MDA) for all products 
for participation in overaeas trade fairalexhibition 
and overseas publicity. 

(f) Apart from the traditional markets for export of 
minerals i.e. Japan, South Korea, At*raJIa, Germany, 
Hong Kong, Taiwan, recently China, Pakistan and the 

Middle-East have shown their willingness to Import 
minerals from India. 

equity of UC and GtC 

3979. SHRI BASU DEB ACHARIA: wm the Minister 
of FINANCE be pleased to state: 

(8) the equity of the Govemment in LlC and GIC 
and the dividend received by the Govemment during the 
last three years alongwtth the amount of Income tax paid 
by them; and 

(b) the steps being taken by the Govamment to 
further strangIhen.theee pubic sector unIs In the pralance 
of private players in the insurance fields? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA ADSUl): (a) The Govemment's equity in LlC 
is Rs. 5 crore and In GIC is Rs. 215 crore as on 
31.3.2003. Vear-wise break-up of dividend and income 
tax paid by both LlC and GIC during last 3 years is 
given below: 

LlC 

Year 

191&2000 

200()..2001 

2001-2002 

DMdand paid 
(Ra. in crora) 

316.65 

380.66 

43325 

Income TIX paid 
(As. in aunt) 

758.62 

709.65 

__ ,7 

GIC 

Year Dividend paid Income T IX paid 
(Rs. In crore) (As. in crors) 

1999-2000 64.50 142.76 

2000-2001 43.00 110.31 

2001-2002 43.00 85.79 

(b) The steps taken by the public sector insurance 
companleslcorporations to meet the competition from 
private ptayers, Interalla, include Improvement in 
customers' satisfaction, new product developmenl. 
developing aItematIve marketing channels, modemlsatlon 
and increasing use of IT. 

Exports by Handloom Induatry 

3980. SHRI RAMSHETH THAKUR: Will the Minister 
of TEXTILES be pleased to state: 

(s) whether the centrally sponsored 8chemes 
operating In the country for the development and 
promotion of the handloom industry has faRed to boost 
the export; 

(b) if so, the reasons for not achieving the results 
under thaaa 8Chemes; 

(c) whether adequate credit and market facilities 818 

not being provided to the handIoom W88Wrs; 

(d) If so, the reasons therefor and the steps taken 
by the Government to provide adequate facilities to the 
hancIoom W88Y818; 

(e) the export target fixed by the Government for the 
Tenth FIve Veal Plan Period; and 

(f) the percentage target 80 far haw been achiewd 
during the find two calendar year of the Tenth FIve Vear 
Plan til date? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAl)}: 
(a) and (b) The office of the Development Commiaaioner 
for HancIooms has been implementing various CentraIy 
Sponsored Schemes for the dewIopment and promotion 
of halldIoom induItry In the counby. One of IUCh schemes 
ntIates to the export of handIooma. In order to give 
...,...,. to the export of hancIoom products from the 
country, the Office of the Development Commiaaioner for • 

• 
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Handiooms, Ministry of Textiles had introduced a scheme 
VIZ. "Development of Exportable Products and their 
Marketing (DEPM)" in the year 1996-97. The scheme 
was in force upto the end of 9th Plan. The Scheme is 
continued in the 10th Five Year Plan in a modified form 
and under a modified nomenclature of MHandloom Export 
Scheme". However, the Handloom Export Scheme Is only 
one of the several schemes/measures implemented by 
the Government which have a bearing on the overall 
export of Indian handlooms. As a composite effect of 
various schemes/incentives implemented by the 
Government of India, the export of cotton handloom fabrics 
and made-ups during the previous year, i.e. 2002-03 (upto 
February 2003) was of Rs. 2400.76 Crore, which shows 
a growth of 26.70% in rupee terms and 24.43% In US 
dollar terms vis-a-vis the export figures during the 
corresponding period of the previous year. The target of 
US$ 550 million fixed for the handloom export for the 
year 2002-03 is expected to be achieved. 

(c) and (d) The refinance assistance Is provided by 
the National Bank for Agriculture and Rural Development 
(NABARD) to the State Cooperative Banks for financing 
production and marketing activities of Primary Weavers' 
Cooperattve Societies and for procurement and marketing 
activities of Apex Weavers' Cooperative Societies, The 
Office of the Development Commissioner for Handlooms 
has been taking periodical meeting with the 
representatives of Reserve Bank of India, NABARD, Small 
Industries Development Bank of India (SIDBI), Commercial 
and Cooperative Banks and representatives from the State 
Department of HandloomslTextiles to review the flow of 
credit to the handloom sector and to suggest suitable 
measures. 

The details of the short term credit limit sanctioned 
to the State Cooperative Banks by NABAAD for financing 
production and marketing activities of Weavers' 
Cooperative Societies during last three years are as under: 

Year 

2000-01 

2001 

2002-03 

Credit Umit sanctioned 
(As. in Crore) 

As. 686.28 

As. 680.23 

As. 550.94 

Under the Marketing Promotion Programme 
implemented by the office of the Development 
Commissioner for Handlooms, financial aaaistance in the 
form of 100% grant is provided to the various state 

handloom agencies for organising National Handloom 
ExposISpecIai Handloom Expos, District level events to 
promote marketing of handioom products within the 
country. 

The Government of India has also been providing 
financial ase.i8tance to the handtoom organisations under 
the Marketing Incentive Component of the Deen Dayal 
Hathkargha Protsahan Yojana (OOHPY) w.e_f. 1.4.2000, 
This Incentive alms to enable the handioom agencies to 
overcome the price In competitiveness of the handloom 
products by using this amount towards activities which 
would attract the consumers and gear up the overall sales 
of handloom goods. 

(e) and (f) At present, the export target Ie fixed by 
the Ministry of Textiles only on annual basis. For the 
year 2002-03, a target of US$ 550 million was fixed for 
the export of cotton handloom fabrics and made-ups, and 
as per the export data for the year 2002-03, available 
upto February, 2003, the actual export achieved is of As. 
2400.76 crore, which Ie 90% of the target fixed for the 
said year. For the subsequent period of th6 10th Five 
Year Plan, the export data Ie yet to be made available 
by the concerned agency. 

[Translation} 

Re-payment of External Debt 

3981. SHAI BAAHMA NAND MANDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount of loan repaid by the Government to 
the World Bank and the Asian Development Bank during 
the year 2002; 

(b) whether the Govemment Intend to repay ioan to 
these institutions this year i.e. 2003 also; and 

(c) If so, the extent thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIAS (SHAI ANANOAAO 
VITHOBA ADSUL): (a) The amount of loan repaid by the 
Government to the World Bank and AsIan Development 
Bank during 2002 was as follows: 

World Bank US$ 1,043 million 

ADS US$ 148 million 

(b) and (c) During the year 2003 (January..June), 
GoveV'1'I'IItnt ihas repaid US$2118 million and US$ 1376 
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million to the Wortd Bante and Asian Development Bank 
respectiveJy, including premature repayment of US$ 1604 
mimon and US$ 1347 mifllon. The Government is following 
a cautious and prudent poHcy for managing the external 
debt liabilities and of proactiveJy liquidating relatively high 
cost component of external debt pot1foIio. 

{English] 

Out80urce of Income Tax Functlona 

3982. SHRI PABAN SINGH GHATOWAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment have any proposal to 
outsource the income tax departmental functions 
conceming TDS, Challan processing, information data 
collection, processing of retums etc; 

(b) if so, the details thereof; 

(c) the number of employees who would be rendered 
surplus on account of such outsourcing; and 

(d) the reasons for such outsourcing? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) The Govemment have 
decided to outsource certain non-core activities of the 
Income Tax Department. It has been decided to establish 
a National Tax Information Network (TIN) which will 
receive on beha" of the Department, all TDS returns and 
other information retums for digitization. TIN will also 
receive on line information about collection of taxes from 
the banks. It has also been decided to outsource data 
entry of retums of income wherever it is not possible to 
manage the workload from the available manpower. 

(c) No employee will be rendered surplus. 

(d) Decision to outsource non-core functions of the 
Income tax department was taken on the baais of Kelkar 
Committee recommendations. so that departmental 
manpower could be optimally engaged in core functions 
of the department. 

State Guarant ... to CoopenltlYe a.nka 

3983. COl. (RETD.) SONA RAM CHOUDHARY: win 
the Minister of FINANCE be pleased to state: 

(8) whether the Union Government have asked the 
Reserve Bank of India to instruct the Stale Governments 
not to issue any fresh guarantees to cooperative banks; 

(b) " so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the State Govemments have been taken 
Into confidence about the directives to be laaued by 
Reserve Bank of India barring State Govemments not to 
iSlue bank guarantees for cooperative banks; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) to (d) Do not arise. 

HR. Deposita Scheme 

3984. SHRI Y.V. RAO: WIU the Minister of FINANCE 
be pleased to state: 

(a) whether Reserve Bank of India has set any limit 
on NRI deposit scheme; 

(b) if so, the details thereof; and 

(c) the impact of this limit on the foreign exchange 
deposits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Reaerve Bank has not placed any 
limit on aoceptance of NAI depoeits by Authorised 0eaJera. 

(b) and (c) Do not arise. 

Loan D'aburNment by Financial Inetltutlona 

3985. SHRI V. VETRISELVAN: WUI the Minister of 
FINANCE be pleased to state: 

(a) whether economic slowdown took a heavy to" on 
some of the financial institutions Hke IDB1, ICICI, .FCI 
and IIBI with cumulative loan disbul"l8m8nt felling by 22.4 
per cent at Rs. 17,878 crore In the last fiscal; 

(b) If 80, whether these fInandal institutions have 
8Mn drastic fall In loan disbursement since 2000-2001; 

(c) If so, the reasons therefor; and 

(d) the steps being taken by the Govemment to 
Improve the poaItion of these financial lnetltutlona? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANOAAO 
VITHOBA AOSUL): (a) Yes, Sir. There has been a decline 
in the quantum of loans disbursed by Industrial 
Development Bank of India (lOBI), IFCI Ltd. and Industrial 
Investment Bank of India (IIBI). In the case of Smell 
Industries Development Bank of India (SIOBI) and Export 
Import Bank of India (EXIM Bank), disbursements have 
recorded growth during the last three years. As reported 
by Reserve Bank of India, the advances of ICICI Bank 
as on 31-3-2003 registered an increase of 11.72% over 
the previous year (2001-2002). 

(b) Details of disbursements of Fls (lOBI, IFCI Ltd., 
SIOBI, EXIM Bank, IIBI and ICICI Bank) duI1ng the last 
three years are as follows: 

Name of the Institution 2000-01 

lOBI 17474 

IFCI Ltd. 2144.65 

EXIM Bank 1896.4 

SIOBI 6441 

lelCl BankO 31665 

IIBI 644.20 

(As. in Cores) 

2001-02 

11151 

1078.75 

3452.9 

5919 

20555 

283 

2002-03 

3924 

1792.81 

5320.3 

6789 

51.52 

°ICICI Bank Is • banking Company Incorporated under the 
BankIng RegUatIon Act, 1949 and erstwhile ICICt Ltd., a fNnciaI 
institution. has merged with ICICI Bank with effect from 3.5.2002, 
the appointed date of the merger being March 30, 2002, Hence. 
the figures pertaining to erstwhile ICICI ant provided only upto 
31.12.2001. 

(c) Operational Performance of Development FIf18nCiaI 
Institutions (OFts) in general has come under strain in 
recent years due to a combination of factors. The 
slackening of the pace of investment COf11)OUnded by 
depressed bUSiness sentiments and sluggish capital 
market cOndition led to decline in demand for asaist;ance 
lrom traditional industries and a smaJIer flow of application 
for fresh assistance. while paucity of equity capital led to 
delays in completion of several pro;ects. These factors 
also ted to a decline in the level of annual aanclions and 
disbursements of OFls. 

(d) Government had introduced several enabling 
measures lor imprtMng the aftuation arising out of growing 
incidence of Non-Performing Aa8eta (NPAa) through 

strengthening of Debt Recovery Tribunals (ORTs), 
introduction of Corporate Debt Reetructuring (COR) 
mechanism, enactment of the Securilisation and 
Reconstruction of Financial Assets and Enforcement of 
Security Interest Act, 2002 (SRES) and the setting up of 
Asset Reconstruction Companies (ARCa).ICICI has 
merged with ICICI Bank and would get advantage of 
lower cost borrowing in the form of savings and current 
deposits. As regards lOBI, a BiD has been introduced to 
corporatize It and vest it with a banking ticen8e. RBI has 
also issued circulars to Fls and banks to enter into non-
discretionary and non-discriminatory mechanism for 
recovery 01 NPAs in an sectors through oompromtae 
settlements under One Time Settlement Scheme (OTS), 
which is expected to clean up bad debts. Macro-economic , 
Initiatives In general and the thrust on infrastructure are 
expected to improve the Investment climate. 

Reservation to Poor 

3986. SHRI VI NAY KUMAR SORAKE: 
SHRI IQBAL AHMED SARAOGI: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Attomey-General has suggested to 
the Union Government that a Constitutional Amendment 
may be made to anow reservation for the poor among 
the upper castes as Article 16(4) of the Conedtutlon 
prohibits any reservation solely and exclusively on 
economic criteria; 

(b) if so, whether the Government propose to make 
any legislation In this regard; 

(c) if so, the deteRs thereof; and 

(d) the time by which It Is likely to be Introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) The 
Learned Attorney GenenIl has opined that reservation for 
EconomicaIy Backward Sections can be made pemJaatie 
only through • ConatitutionaI amendI'nent. 

(b) No, Sir. 

(c) and (d) Does not arise. 

[TratJlllation] 

US Aulatance for o.v.Iopment Projects 

3987. SHRI UTTAMRAO OHIKALE: WII the MinIster 
of F~C! be pleased to sta1a: 
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(a) the financial assiatance provided by the United 
Stales for the development of various pro;ects in India 
during the last three years, State-wiae; 

(b) the number of projects completed out of the total 
projects; and 

(c) the number of projects pending till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHAI ANANDRAO 
VITHOBA ADSUl): (a) The Information is given In the 
enclosed statement. 

(b) and (c) AU the projec:ts mentioned In the atatement 
attached are on-goIng, as on date. 

Statement 

U.S. Economic Assistance to India 

For U.S. Fiscal YealS 2000-2003 

Project PtajIcI TItIa FY2000 FY2OO1 FY 2002 
No. 

2 3 4 5 

(A) Bilateral AssIstance 

386-0496 Program for Adm:emenI of CommeItiII TedInDIogyICRH 2,900 0 3,395 

386-0515 T achnicaI Assistne and &Ipport Project 1,000 0 2,000 

386-0525 AIDS Pnwrion and CoI*oI 2,100 893 2,000 

386-0527 Innovations in Fny PIanniIg SeMces 9,670 0 3,500 

386-0530 Trade in ErwinPnaIUI SeMoes IIId T ecn IOIogiaB 1,499 0 3,000 

386-0531 FtnanciIII InaIIuIions RIform and EJpnion 4,700 8,794 7,m 

386-0534 Greemouse Gas PoUon PnJvdon PIOject 1,000 3,800 4,000 

386-0542 Energv Conservation and Commen:iIizIIIo 6,400 2,500 3,000 

386-0544 Avert 0 2,300 1,000 

386-0545 State FISCII MnIgemer4 RaIorm 0 0 1,03) 

&m-T 0IIII BiIatenII AasisbIa: 29,268 1_ 30,(XJ3 

(8) UnIIaterII AsIIItInce 

Technical AsaisIance for ImoVIIions iI FIIIIIr PlaNing Serv. 6,930 12,26D U60 
~ IIIIIIrII PnljlclIUIIIIer 3IN527) 

Disaster Mlnlgemn ~.Ut()P 0 0 0 

(~ BiIIIIIII Prqec:t .... 
386.()546 will DEA for 1IifI*n) 

SCUll Alia Regional .~ (s.w&wrII 7,843 13,908 9,043 

SIb-Total lWatenII AIIiItance: 14,m 18,HI 17,_ 

($000) 

FY 2003 RInIkI 
(October l1li to 
Aup.a 21, 2003) 

6 7 

2,000 NcJn.s. Spdc 

0 Non-SIIdI Spdc 

700 For Tami Nedu. 

4,880 For UIIar PradaIh, UIIat1ncttII IIId 
.IakImI 

0 Nan-SIaII SpICIIIc 

0 Non-M SpIldIIc 

0 NorHIIIIe SpedIc 

11,360 NonoSIIII SpIdlIc 

0 For ......... 

3,000 For Uttaranchll, Jharkhlnd and 
KImmkI 

21.r.tO 

0 For ua. PIIdIIh, tJIInndIII IIId ........... 
1,500 For __ 0IIIaI, Well BIngII, 

~ IIId lIIIrInINI. 

1,(3) Nan-SIIIe SpIldIIc 

2.530 
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2 4 5 6 7 

(e) Food Aid 

CARE and CRS Ai 96.859 82,180 71,651 28,374 

Tolal: 140,901 126,433 119,347 52,834 

Note: 

U.S. Fiscal Year starts on October 1 and ends on September 30 (For example, U.S. FY 2000 started on October 1, 1999 and ended 
on September 30, 2000) 

AlFY 2003 levels is from October 2002 to June 2003. 

CARE Programme State: Andhra Pradesh, Bihar, Chattlsgarh, Jhartmand, Madhya Pradeeh, Orissa, Rajaa1han, Uttar Pradesh and West 
Bengal. 
CRS programme state: 

South Zone·AP, Chhattlsgarh. Orissa. 
East Zone-Arunachal Pradesh. Assam, Bihar, Jharkhand, Manlpur. Meghalaya. Mlzoram. Nagaland, Slkkim. Trtpura, West Bengal, 
North Zone-HP, UP, Uttaranchal. 
West Zone-Guiarat, MP. Maharashtra. Rajasthan. 

{Eng/ish] 

Expansion of SBI Branche. 

3988. SHRI A. BRAHMANAIAH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the State Bank of India (SBI) propose to 
expand its global presence in 40 other countries; 

(b) if so, whether the SBI has assessed the need for 
such a presence in 40 other countries; 

(c) if not, the details thereof; and 

(d) the cost involved in expanding project of SBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) State Bank of India (SBI) 
proposes to expand Its global presence to 35 countries 
by March 2005, from the present 28 countries. SBI has 
duly assessed the need for expanding presence in the 
above countries and the expansion will be based on 
detailed viability study lor each center. 

(c) Does not arise. 

(d) The costs involved in establishing presence at 
various centers would depend on regulatory requirements 
and costs etc. prevaHing In the respective countries. 

Committee TexUl.. Exportl 

3989. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether to achieve export target of $50 biUion, 
special economic zone has been sought for textile sector; 

(b) if so, whether a draft report prepared by the 
Textile Committee, Mumbai in this regard has been 
submitted to the Union Government; 

(c) If so, the main features of the report; 

(d) whether the Government have accepted the same; 

and 

(e) if so, to what extent textile sector will be benefited 
by setting up of special economic zonea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) No, Sir. 

(b) No such draft report hu been prepared by the 
Textiles Committee. 

(c) to (e) In view of (b) above, question does not 

arise. 
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u.. of Hindi In Courts 

3990. DR. JASWANT SINGH YADAV: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Governrnent have chalked out any 
plan to promote the use of Hindi language in the various 
High Courts and Supreme Court of India; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) to (c) 
Article 348 (1) of the Constitution of India provides that 
all proceedings in the Supreme Court and in every High 
Court shall be in English language until Parliament by 
law otherwise provides. 

Under Article 348 (2) the Governor of the State may 
with the previous consent of the President, authorize the 
use of the Hindi language or any other language used 
for any official purpose of the State, In the proceedings 
of the High Court having its principal seat In that State 
provided that decrees, judgements or orders passed by 
such High Courts shall be in English. 

Under Section 7 of the Official Language Act, 1963, 
the use of Hindi or official language of a State in addition 
to the English language may be authorized, with the 
consent of the President of India, by the Governor of the 
State for the purpose of judgement etc. made by the 
High Court for that State. 

So far the Governors of four States namely; Bihar, 
Madhya Pradesh, Rajasthan and Uttar Pradesh have 
authorized the use of Hindi In addition to English language 
in the proceedings as well as the judgements, decrees 
etc. of the ~igh Courts in their States. 

The matter of authorizing use of Hindi in Chhattisgarh 
High Court is pending before the Full Court of the Hon'bIe 
Supreme Court of India. 

At present no proposal is under consideration of the 
Government to authorize use of Hindi in any other High 
Court or the Supreme Court of India. However, the 
Registries of the Supreme Court of India and the DeIhl 
High Court have been requested from time to time to 
encourage use of Hindi for administrative purpoaea. 

Directions of Supreme Court 

3991. SHRI T.T.V. DHINAKARAN: Will the Minister 
of LAW AND JUSTICE be pleased to state: 

(a) the details of directions issued by the Supreme 
Court to the Union Government to make amendrnents in 
Law/Constitution during the last three years; 

(b) the reaction of the Government to each of such 
observation; 

(c) whether the Government propose to ascertain the 
views 9f the political parties on these directions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): (a) to (d) 
The Information is being coneeted and will be laid on the 
Table of the House. 

1081 AnI.lance to Entrepreneura of U.P •• Deihl 

3992. SHRI SAIDUZZAMA: Will the Mlnlater of 
FINANCE be pleased to state: 

(a) the number of applications received by the 
Industrial Development Bank of India from the 
entrepreneurs of Uttar Pradesh and Deihl during each of 
the last three years; 

(b) the year-wise details of applications sanctioned 
during this period; 

(c) the year-wise and unit·wIse detaHa of financial 
assistance provided by the lOBI to the entrepreneurs of 
the said States during this period; and 

(d) the targets fixed for the next financial year In 
respect of these two States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) As per the Industrial 
Development Bank of India, the number of applications 
received from entrepreneurs, year·wlse details of number 
of applications sanctioned, amount sanctioned and 
disbursed by lOBI to entrepreneurs of Uttar Pradesh and 
Delhi during the FY 2000-01, 2001·02 and 2002·2003 
are as under: 
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2000-2001 

Uttar Pradesh Delhi 

No. of applications 70 46 
received 

No. of applications 44 34 
sanctioned 

Amount Sanctioned 587 2733 

Amount Disbursed 599 2688 
--,--- ' 

As regards unit-wise details of financial aseistance 
provided by lOBI to entrepreneurs of U.P. and Deihl during 
the above period, it may be mentioned that In accordance 
with the practices and usages customary amongst the 
banks and in conformity with the provisions of statutes 
governing the financial institutions as also the provisions 
of Public Financial Institutions (Obligations as to FIdelity 
and Secrecy) Act, 1983, the information in respect of 
individual constituents of banks and public financial 
Institutions cannot be divulged. 

(d) IDBI has reported that assistance to a particular 
State depends on the viable and 8upportworthy 
applications received for projects, Irrespective of their 
location. 

Consumption of Coffee 

3993. SHRI G. PUnA SWAMY GOWDA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(8) whether the Coffee Board has taken a number of 
steps to increase the domestic consumption of c:offee; 

(b) it so, the details thereof; 

(e) whether the Coffee Board has taken initiatives to 
encourage marketing of coffee by COMARK In 
collaboration with co-operative societies viz. GCMMF 
(Amul); 

(d) if so, whether any remarUble changes have been 
noticed in the sale of c:offee thereafter; and 

(e) it so, the details thereof? 

(Amount in Rupees crore) 

2001-2002 2002-2003 

Uttar Pradesh Delhi Uttar Pradesh Deihl 

f. 

31 23 9 7 

15 15 5 6 

219 1165 37 937 

197 1162 67 954 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): (a) and (b) To promote domestic coffee 
consumption, the Coffee Board conducted a Market 
Research Study in urban India and baaed on the findings 
of this study, the Board has been taking the foRowing 
steps to enhance the domestic coffee consumption: 

• PartiCipation In Important national festlvalsJ 
exhibitions. 

• Producing world class publicity promotion 
material. 

• Organising coffee festivals throughout the 
country. 

• Sale of consumer friendly coffee making 
machines/percolators to the consumers through 

promotional units of the Board. 

• Aggressive generic promotion efforts through 
public relation campaigns. 

• Establishing a high tech roasting Md packaging 
'aoiRty in the Board for making coffee b\end$, 
packaging it In attractive vacuum packed 
pouches and seiling through promotional ooIts 
of the Board as well as extending the facUlty to 

grower cooperatives/consortia. 

• Extenclng ftn&ne!&' incentives for procurement of 
coffee vending machines. 

• Providing intensive training on routing and 
brewing coffee by conducting Kaapl Sutra 
courses in different 1ocaIIon8. 
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(c) to (8) The Government of India/Coffee Board and 
facilitated interaction/between the Gujarat CooperatiYe MUk 
Marketing Federation (GCMMF) and Indian Coffee 
Marketing Cooperative Ltd. (COMARK) for a mutual tie-
up between these two organisations for taking up coffee 
marketing in the domestic market. However, the proposed 
joint venture between Gularat Cooperative Ltd. (COMARK) 
is still in the process of being finalised by these 
organisations. 

Global Inveatment Meet 

3994. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Government have announced 
any new Financial Investment In Gujarat In the recently 
held global investment meet; 

(b) if so, the details thereof; and 

(c) the details of other areas where Union 
Government are planning to invest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) The Information is being 
collected and will be laid on the Table of the House. 

[T rsnslation} 

Modemlutlon of Milia of 81Mr 

3995. SHRI RAJO SINGH: Will the Minister of 
TEXTILES be pleased to state: 

(8) the total number of public, CD-operative and private 
sector cotton and artificial yam mills functioning separately, 
in Bihar as on date; 

(b) the capacity of production and actual production 
of these miRs during the last two years, year-wile; and 

(c) the steps taken by the Govemment for the 
modernisation of theee mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) As on 30.06.2003, MIa. Buxar Central Jal. a compode 
mill in the public sector, is the only conontrnan-mede 
fibre textile mill (Non-SSI) functioning In the state of BIhar. 

(b) The installed capacity of MIs. Buxar Central Jail 
is 6200 spindles and 60 looms. The above mill being a 
~ does not have regular production activity. During 2002-
2003 the above mill has produced 13,589 metres of 
fabrics. As regards 2001·2002 the mill has submlned the 
nil production return. 

(c) To Improve the technology level of the Industry, 
including that of mills In the state of Bihar, the Govt. of 
India, Ministry of Textiles has launched a Technology 
Upgradation Fund Scheme (TUFS) for Textile and Jute 
Industries, w.e.f. 1.4.1999 for a period of 5 years, i.8., 
up to 31st March 2004. However, no conon/man made 
flbr. textile units In the state of Bihar has availed of loan 
under TUFS. 

Weaving Training Cent,.a 

3996. OR. BALI RAM: Will the Mlnllter of TEXTILES 
be pleased to state: 

(a) the number of the carpet weaving training centres 
actually imparting training in Uttar Prldelh State alongwlth 
the dates from which they are Imparting training location-
wise; 

(b) the total amount on these centers during the last 
three years Indicating the share of the Central Govemment 
and State Govemment therein separately; 

(c) whether the Government have received any 
complaints in respect of closing down ,ome training 
centers after fifteen days or more and about non-payment 
of scholarship to the trainees; and 

(d) If so, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) No carpet WN'Mg training centre is actually imparting 
training at preHnt in the State of Uttar Pradesh. 

(b) Training in carpet weaving are imparted through 
departmentafJy run tralntng oente,. and training centBrs 
operated by other organilatlone. 

As per Government of India decilion all 
departmentatly run training cente,. have been olosed 
down. However expenditure have been made towards 
Salary and Eltabli8hment etc. The total expenditure made 
on this account during the last three yea,. i, as under . 

• • 
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(Rs. In lakhs) 

SI.No. Years Expenditure Total 

Plan Non Plan 

1. 2000-2001 495.78 174.14 669.92 

2. 2001-2002 530.30 146.54 676.84 

3. 2002-2003 542.06 185.13 727.19 

For training centers operated by other organisations 
e.g. various State Corporations/Apex SocietiesINGOe etc, 
assistance is provided to them for imparting training in 
carpet weaving. The following amount has been released 
under the scheme in the state of Uttar Pradesh during 
the last three years. 

(Rs. In lakhs) 

S.No. Years Amount 

1. 2000-2001 45.04 

2. 2001·2002 42.81 

3. 2002-2003 12.68 

Total: 100.53 

The entire expenditure on carpet weaving training 
centers is met by the Government of India. hence the 
question of State Government share does not arise. 

(c) No. Sir. 

(d) Does not arise. 

[English] 

Inveltment fluctuation Re.ervel 

3997. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Aeeerve Bank of India has given a 
directive to all banks to create a -Investment Fluctuation 
Reserve" to meet the unoertaintles in banking operation; 

(b) if so, the duplication Involved in the "Investment 
Fluctuation Reserve"; 

(c) whether this reserve will create an additional 
burden on all banks; 

(d) whether banks have repressnted against this 
Directive of the RBI; and 

(e) if 80. the reaction of the RBI thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Yes, Sir. Reserve Bank 
of india has issued guidelines to transfer part of the 
gains realized on sale of investments to Investment 
Fluctuation Reserve (IFR) Account in order to ensure that 
the banks follow a more prudent policy for utilizing the 
gains and build up adequate reserves to guard against 
any possible reversal of the interest rate environment in 
future due to unexpected developments. There is no 
duplication involved. 

(c) In order to ensure that the banks are not 
overburdened, banks are required to achieve IFR of a 
minimum of 5 percent of the investment portfolio over a 
five year period and are free to build a higher percentage 
of IFR up to 10 percent of the portfolio depending on the 
size and composition of their portfolio'; 

(d) and (e) Several banks including IBA and FIMMDA 
had submitted representations to RBI requesting to accord 
Tier I status to IFR or alternatively take out IFR from the 
present ceiHng of 1 .25% of risk weighted assets under 
Tier II. The representations made by banks were 
e~amined and It was announced by RBI In the Monetary 
and Credit Policy for the year 2003·04 that whHe IFR 
would continue to be treated as Tier II capital, it would 
not be subject to ceiling of 1.25% of the total risk 
weighted assets. 

C.ses Pending In CEGAT 

3998. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of FINANCE be pleased to slate: 

(a) whether there has been an Increase In the clOSing 
balance of the cases pending before the CEGAT in 2002-
03 .. compared to 1996·97 when institution of cues 
was quite low and disposal were very high; 

(b) if so, the reasonB for increase in the pendency 
of case; 

(c) whether It is a fact that expenditure on CEGAT 
has gone up about 100 percent while the disposal of 
cases has come down to 36 percent; 

~ (1I) it so, the reasons therefor; and 
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(e) the steps taken or efforts being made by the 
Government for speedy disposal of cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) and (d) Increase in the expenditure was as a 
result of transfer of two Benches of the Tribunal from 
Delhi and hiring of new accommodation also for the 
existing Benches at Mumbai. The other reasons for 
increase in expenditure was mainly due to consumption 
of paper. domestic travel and Computerization etc. 

(e) Various steps have been taken for expeditious 
disposal of cases, such as Increase in Monetary 
jurisdiction. constitution of Circuit Benches in various cities, 
transfer of 3 Benches from Delhi to Mumbal and 
Bangalore, filling up of vacancies of Members in the 
Tribunal. 

Production of Non-Mulberry SIlk 

3999. SHRI PARSURAM MAJHI: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment are aware of the scope 
to increase the production of non-mulberry silks in Orissa; 

(b) if so, the possibility explored by the Govemment 
in that regard during 2000-2001, 2001-2002 and 2002-
2003; 

(c) whether any Central or external assistance 
extended to the State Govemment of Orissa for that 
purpose during any of the above three years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (YATNAl)): 
(a) to (d) Yes. Sir. There Is scope for development of 
non-mUlberry silks (taser and en silk) in Orissa. The details 
of action taken for development of non-mulberry ailk in 
Orissa during 2000-01 to 2002-03 is given below: 

• Central Silk Board (CSB) 'ia implementing a 
centrally sponsored scheme namely Catalytic 
Development Programme (COP) In collaboration 

with the States including Orissa for development 
of serlculture and silk industry. The scheme 
supports stake holders in operations ranging from 
food plant cultivation to marketing of products in 
mulberry. tasar. erl and muga silks, technology 
absorption, investment generation, productivity 
Improvement and employment generation. Under 
the scheme a sum of Rs. 106.96 lakhs has 
been released to State Govt. of Orissa during 
the period 2000-01 to 2002-03, including a sum 
of Rs. 24.26 lakhs for non-mulberry sector. 
Details of Catalytic Development Programme 
implemented in Orissa for development of non-
mulberry silks during last three years are given 
in the enclosed statement. 

• Central Silk Board (CSB) In collaboration with 
Govt. of Orissa has launched a project entitled 
*Conservatlon of Wild Modal Tasar Eco-races in 
Simllpal Biosphere Mayurbhanj District. Oria .. " 
at a case of Rs. 2.60 crore for a period of five 
years from 2001 to 2006. The main objective of 
the project is to conserve the existing Modal 
and Bogaei eco tasar silkworm races population 
in the Simillpal biosphere of Orissa State and 
to harvest continuous yield of cocoons from the 
conserved population. 

• CSB has established the following units for 
providing support to the State Govt. regarding 
Research & Development, extension, training, 
silkworm seed and POlt cocoon activities. 

(1) Regional Tasar Reaearch Station at 
Barlpada, 

(2) Reaearch extension Central at .Bangrlpoal. 

(3) Basis Seed MultIplIcation & Training Centres 
(BSMTC) at Nowrangpur, Sundergarh. 
PaHahara and Barlpada. 

(4) Demonstration Cum Technical Service Centre 
(DCTSC) at Cuttack. 

• An externally aided project for development of 
non-mulbeny silk has been Implemented In ten 
non-mulberry IIIk producing States including 
on ... with UNDP aea.t8nce under Fibres and 
Handicrafts Programmes of Country Cooperation 
Framework-I wfth a total outlay of Rs. 42.46 
crores including Rs. 1.36 crore for Orissa during 
the period 1999-2000 to 2002-2003. 
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Smtement 

(Rs. in lakhs) 

S. Catalytic Development Year Physical Progress Amount 
No. Programme Unit Quantity Released 

ByeSB 

1. Support to Agencies for the 2000-01 Training Training 0.08 
Upgradation and Popularisation Devices. 

2. Crop Insurance Support for Tasar 2000-01 Lakh DFLs 1.84 1.00 

3. Crop Insurance Support for Tasar 2001·02 Lakh DFLs 2.55 1.46 

4. Support for the Upgradation of Seed 2001-02 No. 2 2.98 
Multiplication Infrastructure for Tasar 

5. Support for Instaliation of Quality Unked 2001-02 Not NQ 10.00 
Cocoon Purchase systems for Tasar Quantifiable 

(NQ) 

6. Assistance to T asar Seed Rearers for 2002-03 Hectares 15. 0.15 
Maintenance of Systematic Tasar 
Plantation 

7. Assistance to Tasar Commercial Rearers 2002-03 Rearers 40 0.12 
for the Development of Chawki Garden 

8. Upgradatlon of Tasar Seed 2002-83 No. 1.25 
Multiplication Infrastructure 

9. Equipment Support to Tasar 2002-03 Seed 12 0.32 
Seed Rearers Rearers 

10. Support to Private Tasar Gralneurs 2002-03 Gralneurs 5 1.25 

11. Support to Tasar Commercial Rearers 2002·03 Rearers 30 1.35 
for Procuring Rearing Equipmentl 

12. Crop Insurance Support for Tasar 2002·03 Lakh Ofls 1.66 0.93 

13. Support to Agencies for the Upgradation 2002-03 Realing 114 
and Popularisation of Improved Spinning 57 0.68 

Reeling Spinning Devices 

14. Augmentation of ERI Food Plants with 2002-03 Rearers 10 0.19 

T raining and Start Up T 001& 

15. Assistance to States for Strengthening 2002-03 ERI Farm 1 2.50 
ERI Farm Cum Grainages Grai"-ge 

Total 24.26 
i-, 
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Complalm. received by CVC 

4000. SHRI MOHAN RAWALE: 
SHRI ASHOK KUMAR SINGH CHAN DEL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether several complaints have been received 

by the Authorities including the Chief Vigilance 

Commissioner against the corrupt activities of some 

Commissioners and Chief Commissioners of the Income 

Tax Department; 

(b) if so, the details thereof; 

(c) whether it is also a fact that despite serious 

allegations of corruption, some Chief Commissioners are 

allowed not only to continue in the sensitive posts but 

also to head the department in some metropolitan cities 

like Mumbai; 

(d) if so, the details thereof and the reaeons therefor; 

and 

(e) the steps taken/being contemplated by the 

government to stop such corrupt activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

VITHOBA ADSUL): (a) Yes, Sir. 

(b) During the Calendar Year 2003, four and nineteen 

complaints have been received against officers of the 

rank of Chief Commissioners and Commissioners 

respectively. These are under preliminary verification! 

investigation. 

(c) Unless the allegation made in the complaint are 

substantiated on further inquiry by the Departmental 

vigilance agency no punitive action is taken. 

(d) Procedure as envisaged in the Vigilance Manual 

provides that aft~r a complaint is owned up Investigations 

are carried out with reference to records and the matter 
is referred to CVC for their advice. 

(e) The CBDT has recently formulated a new transfer 

policy In Which posts have been categorized as ·sendive-

and -non-sensitlve-. As per this policy on officer against 

whom CVC has recommended initiation of vigilance 

proceedings will not be posted to any sensitive posts or 

to a Class A Station. 

Comproml .. Settlement of NPAa 

4001. DR. N. VENKATASWAMY: Will the Minister of 

FINANCE be pleased to state: 

(8) whether Reserve Bank of India has recently 

revised guidelines for settlement of Non-performing Assets 

upto Rs. 10 crore; 

(b) if so, the details thereof; 

(c) whether One Time Settlement Scheme for 

outstanding NPAs has also been extended; 

(d) the number of defaulters, bank-wiae Who have 

responded to the compromise settlement scheme as on 

March 3, 2003; and 

(e) the total amount recovered under the scheme, 

bank-wise, as on March 31, 2003 and Its percentage to 

the total outstanding NPAs of the public sector banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 

VITHOBA ADSUL): (a) to (c) Yes, Sir. R.serve Bank of 

India (RBI) has recently luued guidelines for on. time 

settlement (OTS) for non-perforrnlng 88Iets (NPAs) upto 

As. 10 cror.. A copy of the guidelines is statement I. 

(d) and (e) The bank-wise details of public sector 

banks relating to Net NPAs, number of NPAs account 

eligible for settlement under the OTS scheme, applications 

received and amount recovered as on 31st March, 2003 

is at atatement II. percentage of recoveries made under 

OTS Scheme as on 31.03.2003 as compared to total 

Net NPAs of the public MCtor banks is 0.67%. 
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Telegram : BANKOHALAN, MuMIIAI 
Fax No. 
0091-22-22183785, 22188770 
c·mail address 
-.:rbidboco@bomb3.vsnl.netin> 

AUGUST 22. 2003 

sr.,."..nt I 

RESERVE BANK OF INDIA 
CENTRAl OFFICE 

DEPARTMENT OF BANKING OPERATIONS AND DEVElOPMENT 

Centr.1. World Trade Centre 
Cuffe Parade, Colaba, Mumbai-400 005 

DBOD.BP.BC. 65/21.04.117/2002-2003 

Chairmen and Managing Directors 
of all Public Sector Banks. 

Dear Sir, 

to Questions 266 

Telephone No_ 
22189131·39 

Post Box No. 6089 
VSAT addrell 

<CgmIncdbod 0 rbI.org.ln> 

January 29. 2003 

Revised guidelines for comproml.. ..ttlem.nt of chronic Non-Performing A ... t. 
(NPA.) of public Metor bankl 

Please refer to our circular DBOD.BP.BC. 11/21.01.040/99-00 dated 27th July 2000, setting out the guidelines for 
compromise settlements of chronic NPAs up to Rs. 5.00 crore. 

2. A review of compromise settlements of NPAs through the above scheme has revealed that the progress of 
recovery of NPAs through this mechanism has been moderate. In consultation with Govemment of India. it has been 
decided to give one more opportunity to the borrowers to come forward for settlemant of their outstanding dues. Hence 
fresh guidelines are now issued. which win provide a simplified, non-discretionary and non-discriminatory mechanism for 
compromise settlement of chronic NPAs below the prescribed value ceHlng. All public sector banks should uniformly 
implement these guidelines, so that maximum realisation of dues is achieved from the stock of NPAs within the 
::;tipulated time. 

:~. The revised guidelines will cover NPAs (below the prescribed ceiling) relating to all sectors including the small 
sector. The guidelines will not, however, cover cases of wilful default, fraud and malfeasance. The banks should Identity 
cases ot willful default, fraud and malfeasance and initiate prompt action against them. Accordingly. In Modification of 
guidelines set out in our Circular of 27th July 2000. revised guidelines tor compromise settlement of dues relating to 
NPAs 01 public sector banks in all sectors are given below: 

(A) Guidelines for compromise .ettlement of chronic NPAs up to Re. 10.00 cro,. 

(i) Coverage 

in) The revised guidelines will cover all NPAs In all sectors irrespective of the nature of business. which have 
become doubtful or loss 88 on 31st March 2000 with outstanding balance of Rs. 10.00 crore and below on the cut off 
\..late. 

(b) The guidelines win also cover NPAs classified as sub-standard as on 31st March 2000, which have subsequently 
become doubtful or loss. 

(c) These guidelines will cover cases on which the banks have Initiated action under the Securltisation and 
Reconstruction of Financial Assets and Enforcement of Security Interest Act. 2002 and aIao cases pending before Courtsl 
DRTs/BIFR, subject to consent decree being obtained from the CourtslORTslBIFR. 

(d) Cases of wiHul default. fraud and malfeasance will not be covered. 

(e) The last date for receipt of applications from borrowers would be as at the close of business on 30th April 2003. 
The processing under the revised guidelines should be completed by 31st October 2003. , ' 
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(II) Settlement Formul ......... mount end cut off date 

(a) NPAs clas.lfled •• Doubtful or Loa ••• on 3'81 M.rch 2000. 

The minimum amount that should be recovered under the revised guidelines in respect of compromise settlemenl 
of NPAs classified as doubtful or loss 88 on 31st March 2000 would be 100% of the outstanding balance in the account 
as on the date of transfer to the protested bills account or the amount outstanding 88 on the date on which the account 
was categorised as doubtful NPAs, whichever happened earlier, as the case may be. 

(b) NPAs classified a •• ub-standard u on 3'81 March 2000 which became doubtful or lo.s sub.equently. 

The minimum amount that should be recovered in respect of NPAs classified as sub-standard as on 31st March 
2000 which became doubtful or loss subaequently would be 100% of the outstanding balance In the account as on the 
date of transfer to the protested bills account or the amount 88 on the date on which the account was categorised as 
doubtful NPAs, whichever happened earlier, 88 the cue may be, plus Interest at existing Prime Lending Rate from 1st 
April 2000 till the date of final payment. 

(III) Payment 

The amount of settlement arrived at in both the above cases, should preferably be paid In one lump sum. In caaes 
where the borrowers are unable to pay the entire amount in one lump sum, at 1eut25% of the amount of settlement 
should be paid upfront and the balance amount of 75% should be recovered In Instalments within a period of one year 
together with Interest at the existing Prime Lending Rate from the elate of Httlement up to the date of final payment. 

(Iv) Sanctioning Authority 

The decision on the compromise aettlement and consequent sanction of waiver or remiHlon or write-off ahould be 
taken by the competent authority under the delegated powers. 

(v) Non-discretionary treatment 

The banks should follow the above guidelines for compromise settlement of all NPAs covered under the revised 
scheme, without discrimination and a monthly report on the progresa and details of aettlernenta should be submitted by 
the concerned authority to the next higher authority and their Central OffIce. Banks should go for wide publicity and aJso 
give notice by 28th February 2003 to the eligible defaulting borr0wer8 to avail of the opportunity for one time settJement 
of their outstanding dues in terms of these guidelines .. Adequate publicity to these guidelines through various means 
must be ensured. 

(vi) Reporting to the Board 

The banks should submit a report on the progresa in the compromiSe settlement of chronic NPAa under the revised 
guidelines every quarter to the Board of Directors. A copy of the quarterty progr888 report should aJao be eent to us. 

(B) Guidelines for comproml .... ttlement of chronic NPAa over Re. 10.00 CroN. 

As already advised in our eartler circular dated 21th July 2000, CMOs should personally superviee the compromise 
settJement of chronic NPAs on case to case basie, and the Board of Directors may evolve polley guidelines regarding 
one time settlement of NPAs not covered under this cifcul8I as a part of their loan recovery policy. 
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4. Deviation only by Board of Director. 

Any deviation from the above settlement guidelines for any borrower should be made only by the Board Directors. 

5. Please acknowledge receipt. 

Yours faithfully, 
SdI-
(C.R. Muralidharan) 
Chief General Manager 

Telegram : BANKCHAlAN, MuMBAJ 
Fax No. 
0091-22·22183785, 22188770 
E·mall address 
<rbldboco" bom3. vanl.n.Un> 

RESERVE BANK OF INDIA 
CENTRAL. OFFICE 

DEPAA"NENT OF BANKING OPERATIONS AND DEVELOPMENT 

Centr.1, World Trade Centre 
Cuffe Parade, Colaba, Mumbai-400 005 

DBOD.BP.BC. 108/21.04.11712002-2003 

Chairmen and Managing Directors 
of all Public Sector Banks. 

Dear Sir, 
Revleecl guldellnee for comproml.. .ettlement of chronic 

Non-Performlng Aautt (NPA.) of public sector blink. 

Telephone No. 
2189131-39 

Post Box No. 6089 
VSAT address 

<cgmIncdbod. rbl.orgJm: 

May 23, 2003 

Please refer to our circular DeoO No. BP.BC. 65.121.04.11712002-2003 dated January 29, 2003 setting out the 
guidelines for compromise settlements of chronic NPAs up to As. 10.00 crore. In terms of paragraph 3 (A) (I) <e) thereof, 
the last date for receipt of applications from borrowers was as at the close of business on April 30, 2003. The 
processing under the revised guidelines was required to be completed by October 31, 2003. 

2. The Government of India and the Reserve Bank of India have received requests from banks for extending the 
time limit for operation of the guidelines. In view of the above, it has been decided, in consultation with the Govemment 
of India. to extend the time period for receipt of applications under. the OTS Scheme from April 30, 2003 to September 
30. 2003 and date of processing applications from October 31, 2003 to December 31, 2003. 

3. Please acknowledge receipt. 

Your faithfully. 
Sd/-
(Dr. N. Krishnamohan) 
General Manager 

Statement" 

Bank-wise Details Relating to net NPAs, Number of NPAs Account Eligible for Settlement under the 
ors scheme, Applications Received and Amount Recovered as on 31st March, 2003 

(Rupees in Crores) 

Amount Recovered 

Net NPAs Application Number of Amount 
received accounts 

Bank 

2 3 4 5 6 

State Bank of India 6183.00 NA NA NA NA 

State Bank of Bikaner & Jaipur 281.19 154447 287 258 0.51 
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2 3 4 5 6 

State Sank of Hyderabad 315.39 25483 723 696 1.24 

State Bank of Indore 137.84 59749 30 7 0.07 

State Sank of MY80re 272.90 NA NA NA NA 

State Bank of Patiala 160.8S 12893 417 155 2.16 

State Sank of Saurashtra 163.96 26706 139 107 1.13 

State Bank of Travancore 280.00 63644 274 150 2.78 

Allahabad Bank 886.98 123478 14568 9576 38.42 

Andhra Sank 206.27 198067 169 123 1.11 

Sank of Baroda 1700.28 230241 396 392 1.29 

Bank of India 2382.00 684888 9592 7347 9.50 

Bank of Maharaahtra 459.14 58745 190 91 0.79 

Canara Bank 1453.88 142460 36 22 0.13 

Central Bank of India 1562.00 NA NA NA NA 

Corporation Bank 198.39 25641 132 7S 0.67 

Dena Bank 997.28 21435 214 129 2.30 

Indian Bank 754.95 83878 1670 718 45.69 

Indian Overseas Bank 912.21 59953 2289 2078 3.87 

Oriental Bank of Commerce 225.28 31434 103 60 0.12 

Punjab National Bank 1526.91 215056 2083 1699 6.56 

, 
Punjab & Sind Bank 639A7 36623 SOO 187 1.79 

Syndicate Bank 700.00 117945 275 240 1.51 

Union Bank of India 1253A3 194562 10S 10S 4.75 

UCO Bank 697.14 NA NA NA NA 

United Bank of India 406.06 221763 5933 3832 10A5 

Vijaya Bank 205.81 47882 537 156 2.20 
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Public Health Programme 

4002. SHRI A. VENKATESH NAIK: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the pharma industry of developed 
countries pressurising the WTO not to allow India and 
Brazil to use excess capacities to supply patented drugs 
to third world countries to tackle public health problems; 

(b) If so, the reaction of the Union Government 
thereto; and 

(c) the strategy adopted by the Union Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (c) Paragraph 6 of Doha Ministerial Declaration on the 
TRIPS Agreement and Public Health adopted on 14 
November 2001 recognizes the problema faced by WTO 
Members with insufficient or no manufacturing capacities 
in the pharmaceutical sector in making effective use of 
compulsory licensing under the TRIPS Agreement and 
mandates the TRIPS Council to find an expeditious 
solution by the end of 2002. Towards this solution, the 
Chairman of the TRIPS Council proposed a Draft Waiver 
Decision on 16 December 2002 but consensus could not 
be achieved as the United States proposed restricting 

the coverage of diseases under this Draft Walver Decision. 
This was not agreed to. Since then, the US has not 
been insisting upon restricting the coverage of diseases 
but evidently wishes the TRIPS Council to adopt some 
checks to prevent diversion of drugs produced. The US 
has allo suggested the establishment of a body of 
eminent persons to be nominated by the Director General 
of WTO, which would review claims of a country that it 
does not have manufacturing capacity for a particular 
patented product. India has conveyed that anything that 
is beyond the scope of the 16 December 2002 Draft 
would not be acceptable. Efforts are continuing to be 
made by the Chairman of the TRIPS Council to forge a 
consenlus on this Issue. 

Protection of Civil Right. Act 

4003. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of LAW AND JUSTICE be pleased to refer to 
reply given to Unstarred Question No. 2482 dated March 
7, 2003 regarding Protection of Civil Rights Act, 1955 
and state: 

(a) whether the information has 81nce been collected; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI P.C. THOMAS): <a) Yes, Sir. 
The information has since been collected from most of 
the High Courts. 

(b) and (c) A Statement ia enclosed. 

Bmtement 

SI,No. 

1. 

2. 

3. 

4. 

5. 

Name of the 
High Court: 

2 

Allahabad 

Andhra Pradesh 

Bombay 

Calcutta 

Delhi 

No of cases 
pending 

under Protection 
of Civil Rights Act, 

1955 

3 

o 
294 

392 

o 
21 

Any special Court for 
dealing such cues 

4 

No Special Courts 

22 Special Mobile Courts 

No Special Courts 

No Special Courts 

No Special Courts 
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2 

6. Gauhati 

7. Gujarst 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Madras 

14. Orissa 

15. Patna 

16. Punjab & Haryana 

17. Rajasthan 

18. Sikkim 

19. Chhattlsgarh 

20. Jharlchand 

21. Uttaranchal 

3 

NA 

12 

13 

Not received 

428 

2 

Not received 

1997 

3956 

188 

138 

Not received 

0 

3 

0 

4 

No Special Courts 

No Special Courts 

No Special Courts 

Not received 

No Special Courts 

No Special Courts 

Not received 

Setting up of Special Courts 
for SC/STs in 3 to 4 
Districts has been under consideration. 

Sessions Judges & 
Additional Judges have 
been declared as Special 
Courts. However, 
Protection of Civil Righta 
Act. '955 has been repealed. 

No Special Courts 

No Special Courts 

Not received 

No Special Courts 

No Special Courts 

Not available 

No Special Courts 

Note: The pendency of cases under the jurisdiction of the High Courts of Orissa and Madr .. Is comparallvely higher. The poeIIIon 
regarding setting up of Special Courts 1heraln has been explained above. 

Mahlla PnldtNtn agent. 

4004. SHRI T. GOVINDAN: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Govemment have received any 
representation from Mahila Pradhan Agents regarding 
levying of taxes on their meagre income from promoting 
saving schemes; and 

(b) if so, the details including its pr ... nt poeitIon 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 

VITHOBA ADSUl): (a) and (b) Various rapretentati0n8 
for amending the tax policy are examined at the time of 
the budget exercae and the decI8ion of the Government 
is reftected In the form of propoeaJa in the Finance em. 

Rubber Cultivation In TrI.... LMd 

4005. SHRI KOOIKUNNll SURESH: Will the Minister 
of COMMERCE AND INDUSTRY be pIeaIed to state: 

<a) whether the Rubber Board hila planned for rubber 
cuIIiYdon in tribaII land In KeraIa; 

(b) If eo, the toa.I hectanJe of tribaJa land brought 
under cultivation of rubber plantations and the total 
number of families benefited therefrom; 8nd 

., . 
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(c) the steps taken by the Rubber Board for the 
benefits of tribals in this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH, VIDYASAGAR 
RAO): \a) Yes, Sir. 

(b) An area of 1205.96 hectares of tribala land has 
been brought under rubber cultivation and 3306 tribal 
families have been benefited. 

(c) Rubber Board has been implementing Rubber 
Plantation Development Scheme and Tribal Sub Plan 
scheme for the benefit of tribal people. Under the Rubber 
Plantation Development Scheme financial assistance is 
provided for new planting as al60 free technical assistance 
to the tribal growers. additional support is provided to the 
tribals under the Tribal Sub Plan Scheme for rubber 
cultivation. In addition, for effective monitoring, a separate 
project is being implemented by the Rubber Board in 
collaboration with the State Government of Kerala in the 
land already owned by the tribals. The tribal beneficiaries 
are engaged as wage earners in the plantation during 
the immature phase of the project and once the plantation 
enters tapping phase the plantation Is handed back to 
the tribals after forming a Rubber Producers' Society and 
also establishing a latex collection centre/processing 
centre. 

Settlement of NPAI by PSB 

4006. SHRI PRAVIN RASHTRAPAL: WIN the Minister 
of FINANCE be pleased to state: 

(a) the guidelines of the Reserve Bank of India (RBI) 
for one time settlement for non-performing assets (NPAa) 
upto Rs. 10 crore: and 

(b) the number of cases settled by Punjab & Sind 
Bank (PSB) under the above guidelines and the lowest 
interest charged by the PSB to settle the NPAs below 
Rs. 10 crore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAd 
VITHOBA ADSUL): (a) A copy of the guidelines of the 
Reserve Bank of India (RBI) for one time settlement for 
non-performing assets (NPAs) upto Rs. 10 crore is 
enclosed as statement. 

(b) Punjab & Sind Bank has settled 502 cases under 
the above guidelines and the lowest intere,st qharged by 
the bank on settlement amount is PLR (es per scheme) 
which at present is 11.5%. 

Statement 

Telegram : BANKCHAlAN. MUM8AI 

Fax No. 
0091·22·22183785, 2218SnO 
E·mail address 
"rbldboco ~ bomb3. vsnl.net.ln> 

RESERVE BANK OF INDIA 
CENTRAL OFFICE 

DEPARTMENT OF B.t.NKING OPERATIONS AND DEVELOPMENT 

Centre-1, World Trade Centre 
Cuffe Parade, Colaba, Mumbai-4oo 005 

DBOD.BP .BC. 65121.04.117/2002-2003 

Chainnen and Managing Directors 
of all Public Sector Banks. 

Dear SIr, 

RevlHd guidelines for comproml.. Httlement of chronic 
Non-Performlng A ... ts (NPAI) of public sector banks 

Telephone No. 
22189131-39 

POBt Box No. 6089 
VSAT Bddreaa 

<cgmlncdbod. rbl.org.ln> 

January 29. 2003 

Please refer to our circular OBOO.BP.BC. 11121.01.040199-00 dated 27th July 2000, setting out the guidelines for 
compromise settlements of chronic NPAs up to Rs. 5.00 crOre' 

2. A review of compromise settlements of NPAs through the above scheme has revealed that the progress of 
recovery of NPAs through through this mechanism has been moderate. In consultation with Govemment of India, It has 
been decided to give one more opportunity to the borrowers to come forward for settlement of their outstanding dues. 
Hence tresh guidelines are now Issued, which wtli provide a simplified, non-discretionary and non-discrirrrinatory mechanism 
lor compromIse settlement of chronic NPAs below the prescribed value ceiling. All public sector banks should uniformly 
Implement these guidelines. so that maximum realisation of dues is achieved from the stock of NPAs within the 
stipulated time. 
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3. The revised guidelines will cover NPAs (below the prescribed ceiling) relating to all sectors including the email 
sector. The guidelines will not, however, cover cases of wilful default, fraud and malfeasance. The banks should identify 
cases of willful default, fraud and malfeasance and Initiate prompt action against them. Accordingly, in Modification of 
guidelines set out In our Circular of 27th July 2000, revised guidelines for compromise settlement of dues relating to 
NPAs of public sector banks in all sectors are given below: 

(A) Guidelines for compromlee settlement of chronic NPAa up to R •• 10.00 crore 

(I) Coverage 

(a) The revised guidelines will cover all NPAs In all sectors irrespective of the nature of business, which have 
become doubtful or loss as on 31st March 2000 with outstanding balance of Rs. 10.00 crore and below on the cut off 
date. 

(b) The guidelines will also cover NPAs classified as sub-standard as on 31st March 2000, which have subsequently 
become doubtful or loss. 

(c) These guidelines will cover cases on which the banks have initiated action under the Securitisation and 
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and also cases pending before Courtal 
DRTslBIFR, subject to consent decree being obtained from the CourtslDRTslBIFR. 

(d) Cases of wilful default, fraud and malfeasance will not be covered. 

(e) The last date for receipt of applications from borrowers would be as at the close of business on 30th April 2003. 
The processing under the revised guidelines should be completed by 31st October 2003. 

(iI) Settlement Formul ....... mount and cut off date 

(a) NPAs clasalfled a. Doubtful or Lo.a aa on 31.t March 2000. 

The minimum amount that should be recovered under the revised guidelines in respect of compronUe settlement 
of NPAs classified as doubtful or 108s as on 31st March 2000 would be 100% of the outstanding balance in the account 
as on the date of transfer to the protested bills account or the amount outstanding as on the date on which the account 
was categorised as doubtful NPAs, whichever happened earlier, as the case may be. 

(b) NPAs classified as sub-standard .. on 31st March 2000 which became doubtful or loss subsequently. 

The minimum amount that should be recovered In respect of NPAs classified as sub-standard as on 31st March 
2000 which became doubtful or loss subsequently would be 100% of the outstanding balance in the account as on the 
date of transfer to the protested bills account or the amount as on the date on which the aocount wu categorieed as 
doubtful NPAs. whichever happened earlier, as the case may be. plus Interest at existing Prime Lending Rate from 1st 
April 2000 fill the date of final payment. 

(III) Payment 

The amount of settlement arrived at in both the above cases, should preferably be paid in one lump sum. In CUH 

where the borrowers are unable to pay the entire amount in one lump sum, at least 25% of the amount of settlement 
should be paid upfront and the balance amount of 75% should be recovered in Instalments within a period of one year 
together with Interest at the existing Prime Lending Rate from the date of settlement up to the date of final payment. 

(Iv) SanctIoning Authority 

The decision on the compromise settlement and consequent sanction of waiver or remission or write-off should be .. 
taken by the competent authority under the delegated powers. 

, 
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(v) Non·dlscretlonary treatment 

The banks should follow the above guidelines for compromise settlement of all NPAs covered under the revised 
scheme. without discrimination and a monthly report on the progress and details of settlements should be submitted by 
the concerned authority to the next higher authority and their Central Office. Banks should go for wide publicity and also 
give notice by 28th February 2003 to the eligible defaulting borrowers to avail of the opportunity for one time settlement 
of their outstanding dues in terms of these guidelines. Adequate pubUcity to these guidelines through various means 
must be ensured. 

(vi) Reporting to the Board 

The banks should submit a report on the progress in the compromise settlement of chronic NPAs under the revised 
guidelines every quarter to the Board of Directors. A copy of the quarterly progress report should also be sent to us. 

(B) Guidelines for compromise .. ttlement of chronic NPAs over Rs. 10.00 cro,.. 

As already advised in our earlier circular dated 27th July 2000, CMOs should personally supervise the compromise 
settlement of chronic NPAs on case to case basis, and the Board of Directors may evolve policy guidelines regarding 
one time settlement of NPAs not covered under this circular as a part of their loan recovery policy. 

4. Deviation only by Board of Dlrectora 

Any deviation from the above settlement guidelines for any borrower should be made only by the Board Directors. 

5. Please acknowledge receipt. 

Yours faithfully, 
Sd/· 
(C.R. Muralidharan) 
Chief General Manager 

Telegram : eANI<CHAlAN, MuMIIAl 

Fax No. 
0091·22·22183785. 22188nO 
E·mail address 
< rbidboco rw bom3. \lsnLne!. in> 

RESERVE BANK OF INDIA 
CENTRAL OFFICE 

DEPARTMENT OF BANKING OPERATIONS AND DevelOPMENT 

Centre-1, World Trade Centre 
Cuffe Parade, Colaba, Mumbai-400 005 

DBOD.BP.BC. 108/2104.117/2002·2003 

Chairmen and Managing Directors 
of all Public Sector Banks. 

Dear Sir. 

Revl.ed guldell"" for compromise .ettlement of chronic 
Non·Performlng As .. ts (NPAa) of public sector banks 

Telephone No. 
22189131-39 

Poet Box No. 6089 
VSAT addreaa 

<cgmincdbodOrbl.org.ln> 

May 23, 2003 

Please reter to our circular DBOD No. BP .BC. 65.121.04.11712002-2003 dated January 29, 2003 setting out the 
guidelines for compromise settlements of chronic NPAs up to As. 10.00 crore. In tenTIS of paragraph 3 (A) (i) (e) thereof, 
the last date for receipt of applications from borrowers was 88 at the close of business on April 30, 2003. The 
processing under the revised guidelines was required to be completed by October 31, 2003. 

2. The Government of India and the Reserve Bank of India have received requests from banks for extending the 
time limit for operation of the guidelines. In view of the above, it rur ltae", decided, In consultation with the Govemment 
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of India, to extend the time period for receipt of applications under the OTS Scheme from Aprit 30, 2003 to September 
30, 2003 and date of processing applications from October 31, 2003 to December 3', 2003. 

3. Please acknowledge receipt. 

Your faithfully. 
Sd/· 
(Dr. N. Krishnamohan) 
General Manager 

Performance of NICL 

4007. SHRI TUFANI SAROJ: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Kolkata based National Insurance 
Company Limited has set any target in regard to its 
performance during the current financial year; 

(b) if so, the details thereof; 

(c) whether premium income of the said company 
has registered Increase; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): (a) Yes, Sir. 

(b) National Insurance Company Limited has set a 
Gross Direct Premium income target of Rs. 3165 Crores 
for the financial year 2003-04. 

(c) Yes, Sir. 

(d) The Gross Direct Premium income of the 
company, during the first four month's period from 
1.4.2003 to 31.72003. was As. 1126.97 Crores as against 
Rs. 980.52 Crores during the corresponding period of 
2002, registering an increase of 14.94%. 

Appointment. In Fel 

4008. SHRI RAMJEE MANJHI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether a decision was taken by FCI in May, 
1986 not a appoint any person on casualldailylpan-tlme 
basis in the offices/depots by any authority; 

(b) if so, details thereof; 

(c) whether any deviation from the above rute has 
been noticed; and 

(d) if so, the details thereof alongwith the corrective 
steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) to (d) 
The Food Corporation of India (FCI) has taken a decision 
in May, 1986 not to appoint any person on causaVdailyl 
pan-time basis in Its offices/depots with effect frm 
2.5.1986. However, some dally rated/part-time workers 
were appointed in some offices of the FCI after 2.5.1986 

In deviation of the said decision. Wagee amounting to 
Rs. 48.15 crores (approximately) were paid to the.e 
workers during the years 1986-87 to 1999-2000. 

These casual workers were engaged for discharging 
of duties of sweepers, watermen, watch and ward 
personnel etc. Some of these casual workers also got 
stay orders from the Courts/Industrial Tribunals for 
continuance of their services and continued to work tHI 
dispoeal of their cases by the CourtslTrl:>Unals. 

The officers of the FCI who found responsible for 
induction of daily ratedlcuual workenI have been identified 
and disciplinary action h.. been initiated against them 

by the FCI. 

Fund. from NRla 

4009. SHRI RAMESH CHENNITHALA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether State Government of Kerala requated 
for exemption of conditions (II) and (vII) of schedule 6 
and 7 of Reserve Bank of India notification to enable 
Ker. Power Finance Corporation Limited to mobII/ee 
funds from Non-resident Indiana; and 

(b) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Vea, Sir. 
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(b) The Matter has been examined In consultation 
with RBI. In view of the fragile financial position of State 
Financial Corporations and the inherent exchange risk to 
be borne by the issuing entities, the State Government 
has been advised that Kerala Power Finance Corporation 
Limited should not be allowed to mobilise NRI funds. 

Selection of ST Students for Higher Studies 
Abroad 

4010. SHAI AAVINDAA KUMAA PANDEY: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether students belonging to the Scheduled 
Tribes have been sent to foreign countries for higher 
studies; 

(b) if so, the number of students sent to foreign 
countries during each of the last three years and the 
current year, country-wise; 

(c) the existing rules regarding selection of students 
of STs for this purpose; 

(d) whether the Government have started any 
advertisement and incentive scheme for the selection of 
such students; and 

(e) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) Yes, Sir. A scheme of National 
Overseas Scholarship (NOS) for ST students wu being 
implemented by this Ministry. At present this scheme Is 
not in existence. The selection of the students under this 
scheme was made upto the year 2000-2001. Out of the 
selections so made, a total of 5 students have been sent 
abroad during the last three years including the current 
year. 

Name 01 
Country 

2000·01 2001·02 2002-03 2003-03 

U.S.A. 

U.K. 

Total 

Nil 

Nil 

Nil 

Nil 

2 

2 2 

(c) At present Scheme is not in existence. 

(d) and (e) Do not arise. 

1 

Nil 

{Translation} 

Complalntl against CUltoms OffIcials 

4011. SHRI RAMDAS ATHAWALE: Will the Minister 
of FINANCE be pleased to state: 

(a) the details of the complaints received particularly 
from the foreign diplomats against the custom officers 
posted at domestic and international airports in New Delhi 
during the last three years; 

(b) the action taken by the Government on the 
complaints; and 

(c) the steps taken to check recurrence of such 
incident in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) (i) Complaint received 
from the spouse of First Counsellor of European 
Commission delegation in June, 2003, regarding 
examination of baggage and a personal search. 

Enquiry in the matter revealed that the baggage of 
the passenger was kept aside by the Airline for further 
check by the Customs. However, on the passenger's 
declaration of her status as spouse of a diplomat, no 
personal pasaenger's declaration of her status as spouse 
of diplomat, no personal search was conducted nor her 
baggage sub/ected to examination. 

(ii) Complaint received bye-mall In April, 2003 from 
the Ambassador of Luxembourg to India regarding long 
queue at Customs counter and improper behaviour of a 
lady supervisor. 

The enquiry revealed that no lady Customs supervisor 
was posted at the Customs counter on the date of the 
incident. 

(c) Diplomats and members of their famity enjoying 
diplomatic status are not subjected to preventive checks 
by the Customs. The officera are briefed regarding the 
manner to deal with dlplomata. Suitable training is also 
imparted to them. Strict action Is taken againet officers 
and ..".whose conduct is found una::oeptabIe. 

~ I 
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ComputeriNtion Protect of FCI 

4012. SHRIMATI NIVEDITA MANE: 
DR. CHARAN DAS MAHANT: 
SHRI AOHIR CHOWDHARY: 
SHRIMATI SHY AMA SINGH: 
SHRI C.N. SINGH: 

Will the Minieter of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to state: 

(a) whether the Food Corporation of India (FCI) hal 
any proposal for computeriaatlon project of networking all 
its godowns spread across the country for better Inventory 
management; 

(b) if so, the details thereof; and 

(c) the time by which the project wID be completed 
including the cost thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRISUBHASH MAHARIA): (a) Yes, 
Sir. 

(b) The major objective of the upgradatlon of the 
Management Information System is to put In place an 
online MIS which wHl give the stock position in any depot 
at any given point of time. The existing practice of 
collecting information/data is time consuming and costly. 
With the Introduction of computerization from depot level 
onwards, the accuracy of relevant data will improve, 
facilitate quicker analysis and timely reporting etc. This 
would also assist the management to take correct and 
appropriate decision. The project shall result in financial 
savings and better operational efficiency at different levels 
of the organization. 

The project will be implemented In 3 phases 
commencing from 2003-04 covering all the DepoIs, DIatrict 
Offices, Regional Offices, Zonal Offices ·Includlng the 
Corporation's Headquarters at New Delhi. In the 1111 phaae 
87 Districts and 45 Depots will be covered apart from all 
the Regional offices, Zonal offices and FCI He., with 
appropriate number of nodes and configuration. 

(c) The project Ie to be completed by 2005-08. The 
tentative budget allocation for the project Is Ra, 97.86 
crores. 

Custom. DutI.. on Mllnufactured Product. 

4013. SHRI CHANDRA BHUSHAN SINGH: WID the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Wortd Trade Organisation has asked 
the member countries to reduce customs duties on 
manufactured products; 

(b) If 10, the details thereof; 

(c) whether the Government have taken up thie lslue 
with the WTO; and 

(d) If so, the detalls thereof and the further reaction 
of WTO In thie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION. 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (d) Duty reductions on non-agricultural products, also 
commonly called Industrial goods, is a subject for 
negotiation mandated by the Doha Ministerial Declaration 
of the WTO. At this stage, negotiations for finalization of 
the modalities for the actual tariff negotiations are being 
conducted. Several WTO members, Including India, have 
submitted propoea/8 on modalities for negotiations. 

All proposals, written and oral, have been taken Into 
consideration by the Chairman of the Negotiating Group 
on Market ace .. s who has himself drafted elements of 
modalities for negotiation by Members and possible 
agreement thereon. The Chairman's proposal Is preaently 
being discussed in the WTO. 

FDI PropoMla from China 

4014. SHRI K.P. SINGH DEO: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Foreign Investment Promotion Board 
has recefved number of propoeala from China to Inveet 
in India; 

(b) If 80, the detaita thereof; 

(c) whelher all the propoua. have been cleared by 
the Government; 
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(d) if so, the details thereof; and 

(e) if not, the reasonl therefor? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
to (e) Consideration of FDI proposall Is an ongoing 
process. Proposals are considered baaed on their merits 
and the extant FDI policy Including sectoral guldeHnea, 
Details of the approvals are published In the monthly 
"SIA Newsletter" brought out by Department of Industrial 
Policy & Promotion which Is widely circulated to various 
establishments, including the Parliament Library, The 
information is also posted on Website (http://lnmln.nlc.ln.). 

Jute Packaging Orc!~r 

4015. SHRIMATI PRABHA RAU: WUI the MInister of 
TEXTILES be pleaseq to state: 

(a) whether the representatives of the domestic jute 
industry have submitted a representation· to the union 
Government regarding the problems being faced by them; 

(b) if so, the details thereof; 

(c) whether the lute Industry have Inter ana urged 
upon the Government to help them In the matter of 
dilution of mandatory jute packaging order for foodgraina 
and sugar which might render large number of wortcers 
without won<; 

(d) if so, whether the Government have reviewed Its 
decision in this regard; 

(e) if so, the outcome ther8of; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI BASANGOUDA R. PATIL (YATNAL)): 
(a) and (b) Yes, Sir. The government hal received 
representations both from the employees AuociatIon .. 
well as the employers of the Jut. Industry. The demands 
of the employees are mainly oriented to Increu. In 
wages. DA Bonus etc. and to clear pending dues of PF, 
Gratuity etc. Whereas the employers' demands vary from 
providing power, infrastructural facilitle., soft loan. 
reduction in cost factors etc. 

(c) to (f) Yes, Sir. The government had earlier Issued 
a notification dated 12th July, 2002 providing gradual 

. dilution under the Jute Packaging Materials (Compulsory 
Use In Packing Commodities) Act, 1987. The said 
notification was challenged by the Indian Jute Mills 
Association (IJMA) before the single bench of Hon'ble 
High Court at Kolkata, which dismissed the petition. Later, 
the IJMA filed two appeal petitions before the Division 
Bench of the Hon'ble High Court at Koikata challenging 
the Judgment of the trail Court and praying for quashing 
the notification dated 12·7-02. Hon'ble Division Bench In 
their Judgment deted 27-6-03 have allowed the petitions 
of IJMA. The Government has filed an SLP on 13.08.2003 
challenging this decision of the Division Bench. In the 
meanwhile, In compliance of the Judgment of the Dlvlsl.n 
Bench, Government has rescind the order dated 
12.07.2002 by Issuing a fresh notification. 

StIIte Flnancee 

4016. SHRI SADASHIVRAO DADOBA MAN DLI K: 
SHRI C.N. SINGH: 

wm the MInister of FINANCE be pleased to state: 

(a) whether the combined debt of all the States Is 
expected to double to Rs. 12,00,000 crore by 2007 from 
Rs. 5,89,200 crore on March 31, 2002 and the annual 
deb! servicing obligations (debt plus guarantees) will rlae 
to Rs. 63,500 crore in 2007 from an estimated Rs. 25,600 
crore In 2002..()3, according to a CrIsU report on State 
finances; 

(b) if 80, the reasons given by the Crisil for the 
same; 

{c) the response of the Government thereon; 

(d) whether the aggregate debt of State in 2002 was 
over 26 percent of the gross domestic product (GOP); 

(e) If so, the detaHs of debt and the reasons for the 
same, state-wise; and 

(f) the steps takervbelng taken by the Governrnent 
to check the rising trend of debt? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Yes, Sir. The Criail 
forecast Is baled on the assumption that (1) States' 
revenue receipts wltl grow at a lower rate over the next 
fo~ yea... (2) lower growth rate for the revenue 
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expenditure and guarantee levels and (3) expectation that 
the States would repay a higher 5% of .their debt stock 
by 2006-07 compared to 2002-qa. 

(c) The mounting debt of State Govemments and Its 
impact on the fiscal situation· of States has received the 
attention of the Central Govemment, and was focusaed 
upon in the meeting of State Finance Ministers and 
thereafter in the meeting of Chief Ministers on Fiscal 
Situation of States in 2002. 

(d) As per the RBI Report on 'State FInancee-A Study 
of Budgets of 2002·03' the outstanding liabilities of States 
88 on end March, 2002 is estimated at 25.7% of GOP. 

(e) State-wise composition of outstanding liabilities 
as published by the RBI Is enclosed as statement. 

(fl Government of India has formulated a Debt Swap 
Scheme which enables States to pre-pay high cost 
Government of India loans to the State Governments 
bearing coupons of 13% and above, with low coupon 
bearing Small Savings and open Mar1<et Borrowings, over 
a three year period ending 2004-06. Further, Govemment , 
of India has put in pace a framewor1< for Medium Tenn 
Fiscal Reforms Programme (MTFRP) in States till 2004-
05, which is being implemented by States .. The State-
wise fiscal reforms programmes aim at bringing down 
debt to sustainable levels. Government of India has also 
issued instructions for streamlining of borrowings under 
Article 293 (3) of the Constitution, within the contours of 
MTFRP of the States. 

Statement 

State-wise Composition of Outstanding Liabilities 
as at end-March, 2003 (BE) 

(Rs. In crores) 

SI.No. State Total Debt 

2 3 

1. Andhra Pradesh 50838 

2. Arunachal Pradesh 1,206 

3. Assam 13,262 

4. Bihar" 44,649 

5. Goa 3,060 

6. Gujarat 48,889 

2 3 

7. Haryana 17,526 

8. Himachal Pradesh 11,101 

9. J&K 10,590 

10. Kamataka 32,597 

11. Kerala 30,008 

12. Madhya Pradesh" 34,099 

13. Maharashtra 81,324 

14. Manlpur 2,085 

15. MaghaJaya 1,538 

16. Mizoram 1,488 

17. Nagaland 2,526 

18. Orissa 29.207 

19. Punjab 37,950 

20. ~ajasthan 40,890 

21. Slkklm 834 

22. Tamil Nadu 40,947 

23. Trlpura 3,330 

24. Uttar Pradesh" 87,108 

25. West Bengal 88,111 

"The State. of BIhar, Madhya PradeIh and Uttar Prade8h Include 
the lIabllitle. of the newly formed State. of Jharkhand, 
ChhattI8(I8/tI and uttaranchal, teIp8CtIveIy. 

C8pltal SUpport t~ RRB 

4017. SHRI BASU DEB ACHARIA: Wilf the Mlnleter 
of FINANCE be pleued to etat.: 

(a) the amount of capital support 80 far extended by 
the Govemment to the Regional Rural Banks now lying 
with sponsor banks; 

(b) whether the Govemment have decided to give 
capital support to the RRBs which have not received any 
capital support 80 far; and 

(c) If 80, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
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VITHOBA ADSUL): (a) Central Government have 80 far 
released a total of As. 1094.21 crore towards 
recapitalisation of Aeglonal Aural Banks (RRBs). The 
Sponsor Banks have al80 released their proportionate 
share of 35%. A total amount of As. 344.98 crore 
(including proportionate share of As. 142.06 croree of 
Sponsor Banks) Is lying in the Share Capital Deposit 
Acc:.:.unt with Sponsor Banks, as seven State Governments 
have not released their proportionate ahare of 15%. 

(b) and (c) Out of 196 RRBs, 9 RRBs have not 
been provided recapltallsation support 80 far of which 
two AABs have already achieved 8ustainable vlabnlty. 
Due to budgetary constraints, the process of 
recapitallsation of AABa could not be continued. In view 
of the improved financial performance of RRBs it is 
expected that the RABs will be able to stand on their 
own in the near future. 

CottonlMan-made Fibre Milia 

4018. SHRI RAMSHETH THAKUA: 
SHRI ASHOK N. MOHOL: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of cotton/man-made fibre miHs in the 
public/cooperative/private sector in the oountry .. on date; 

(b) the details of the additional capacity installed 
during the Ninth Five Vear Plan Period; 

(c) whether these mills have not utilised their installed 
capacity; 

(d) H so, the reasons therefor; and 

(e) the steps taken by the Government to utHlae their 
fun installed capacities during the Tenth Five Vear Plan? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (yATNAL)1: 
(a) The number of cotton/man-made fibre textile mills 
(Non-SSI) In the country as on 30.06.2003 Is 81 under: 

Sr. No. 

1. 

2. 

3. 

Sector 

Public 

~operative 

Private 

Total 

No. of mills 

191 

159 

1522 

'1872 

Source: 0IIIce of Textile CommisIIoner, t..1urnbaI. 

(b) The details of capacity installed by textile mills 
during the Ninth Five Year Plan (year-wi8e) are as under: 

Sr.No. Capacity Installed Unit 1997-98 1998-99 1999-2000 2000-01 2001-02 

1. Spindles (SSI+Non-SSI) Mn. no. 35.39 

2. Rotors (SSI+Non-SSI) Lakh no. 

3. Looms (Organised sector) Lakh no. 

Source: Office of Textile Comml8lloner, MumbaI. 

(c) The mills are utilising their Installed capaolty for 
production of yarn and fabrlce, depending upon the 
demand for the same. No Shortage of yam and fabrtcs 
is being reported from anywhere in the country. 

(d) Does not arise in view of ~c) above. 

(e) The Govemment have taken the following steps 
for increased growth and thereby increased utilization of 
installed capacities during Tenth Five Vear Plan: 

• A growth oriented fiscal duty structure, which 
primarily entails a non-discriminatory fiecaI poIlcy, 
broadening of the tax net and overall reduction 

3.39 

1.40 

36.67 

4.34 

1.40 

37.08 

4.44 

1.40 

37.91 

4.64 

1.40 

38.33 

4.80 

1.41 

of exclee duty and establishment of CENVAT 
chain throughout the production chain. 

• Freeing the Industry from controls and 
restrictions, which are no longer considered 
I18C8888ry, i.e" de-r&S8fV8tion of woven garment 
sector and increasing the limit on Investment of 
knitting and knitwear sector and review of the 
Hank YamObligatlOtt Scheme. 

• Facilitating large-scale Investments In technology 
and modernisation, principally through the TUF 
Scheme by need-based, user-friendly 

; modifications therein. 
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(Translation] 

Non-Banktng Finance Company 

4019. SHRI BRAHMA NAND MANDAL: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of non-banking companies functioning 
in the country; 

(b) the number of such non-banking companies which 
are operating depositing schemes in collaboration with 
financially weaker sections of the society; 

(c) the number of such companies which are 
operating recurring deposit schemes with them and which 

are likely to provide soft term loans for hou8lng purposes 
on the succ;essful completion of the.. ROe; 

(d) whether it is compulsory for these companies to 
seek approval of National HolJ8ing Bank or R ... rve Bank 
of India; 

(e) whether the weaker sections are Ukely to be 
divided of their hard earned money in case these 
companies go bankrupt; and 

(f) if so, the alternative steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): Ca) Reserve Bank of India (RBI) have 
reported that they have granted Certificate of Registration 
to 13880 NBFCs as on date. Of these, only 725 
companies have baen allowed to accept/hold public 
deposits. 

(b) RBI have further reported that the companies 
whICh are allowed to accept deposits are operating Fixed 
Deposit Schemes for a period ranging between 12 months 
and 60 months. These are not recurring scheme in 
collaboration with the financially weaker aectlOM of the 
society. However, two registered Re8Iduary Non-Banking 
Companies are accepting ciaposits, mainly in the form of 
recurring deposit accounts. 

(c) National Housing Bank (NHB) have reported that 
out of the Housing Finance Companies (HFCs), only one 
is operating Recurring 0ep08lt Scheme which provides 
for a Soft term loan for housing purposes on succeuful 
completion of the savinga period. 

(d) Yes, Sir. 

(e) NHB have further reported that public depoab 
are unsecured in nature and are covered by the contract 
entered between the company and the Depositors. 
However, in case of any defIctency of the HFC in servicing 
its deposits, the depositors may approach various foNma 
available under the law for relief. 

(f) Comprehensive regulatory framewortc: has bean put 
In place which is aimed at protecting the interests of the 
depositors and ensuring that NBFCs function on sound 
and healthy lines. The regulatory framewortc: Includes, Inter-
alia, . compulsory reglttration, maintenance of liquid ...... , 
transfer of at leut 20% of nat profit to ..... rve fund and 
empowering RBI to issue directions to NBFCs. RBI tak .. 
various actions against errant NBFC. for various defaults 
and contravention of provlltons of RBI Act and dlrectlona 
I .. ued thereunder. Government has Introduced Financial 
Companies Regulation Bill, 2000 In "'- Lok Sabha on 
13th December, 2000. The BIll was referred to Standing 
Committee on Finance which gave Its report to the 
Hon'ble Speaker on 30Ch June, 2003. The Report Ie under 
examination of the Government. 

Pending lnaurance CeH. 

4020. SHRI V. VETRISELVAN: WIU the Mlni8ler of 
FINANCE be pleued to state: 

(a) whether preeent!y more than 10 lakh claima are 
pending with various insurance ~; 

(b) If 80, the company-wiH dataMa of pending ouee 
as on June 30, 2003; 

(c) the number of cues out of them are pending for 
over three years and the reasons for delay In sattlament 
of such C8M8; 

(d) the number of C8M8 out of them pending of 
Tamil Nadu State; 

(e) whether the Government are contemplating to 
penalise the Insurance companies for Inordinate to delay 
In settlement of CU8I and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 



287 Written Answef5 AUGUST 22, 2003 to Questions 288 

VITHOBA ADSU~): (a) to (f) The information is being 
collected and will be laid on the Table of the House. 

Maurltlu. Treaty 

4021, SHRI VINAY KUMAR SORAKE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether India's accord with Mauritius on Double-
lax Avoidance is still in force; 

(b) if so, whether the Reserve Bank of India is 
keeping a vigil over inflow of funds from Mauritian OCSS 
(Overseas Corporate Bodies) reported to be involved in 
the destabilisation of stock market operations in Indian 
bourses: 

(c) if so, whether it is fact that many of such OCSS 
from Mauritius have paid up capital of leas than US$ 
100.00: 

(d) il so, whether many such OCBs manage to 
repatriate many times their investment on regular basis; 
and 

(e) if so, the details thereof and remedial measures 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
'FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Yes. Sir. 

(b) to (e) As per the Information supplied by the 
Reserve Bank of India (RBI). Overseas Corporate Bodies 
(OCBs) have been prohibited from making fresh purchases 
under Portfolio Investment Scheme (PIS) In India with 
effect from 29th November. 2001. RBI is monitoring the 
aggregate ceilings of overall investments by Non-resident 
Indians NRls/OCBs (10% or 24% as applicable) as 
provided in the Portfolio Investment Scheme. 

RBI maintains data about the net investments made 
in Indian companies by the NBIS/OCBs under Portfolio 
Investment Scheme. RBI does not have infonnation about 
OCBs from Mauritius having paid up. capital of less than 
US$ 100.00. However. in the sample study conducted by 
RBI in August. 2001. out of 471 OCSs. 99 OCSS had 
paid up capital of USD 100 or less and 40 OCBs had 
paid up capital of USD 1 million or more. 

Country-wise inflow/outflow data in reapect of OCBs 
is not complied by RBI. 

Tea Board'. OffIce. 

4022. SHRI A. BRAHMANAJAH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the govemment propose to set up Tea 
Board offices in Latin American countries; 

(b) if so, the details thereof; 

(c) whether there is potential demand for Indian tea 
in Latin American countries; 

(d) if so, whether there have been any promotional 
activity by the Tea Board in that area; 

(e) If 80, the details thereof; 

(f) the total imports of tea by Latin American countries 
during 2002-03; and 

(g) the steps proposed to increase the Indian tea 
exports to ,Latin American countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDY ASAGAR 
RAO): (a) No, Sir. 

(b) Does not arise. 

(c) to (g) The Latin American countries do not 
constitute a major market for Indian tea as Argentina is 
the main supplier of te.a to this region. The total import 
of tea by Latin Amerlcen countries In 2002 was 18.63 
million kgs. of which India accounted for only 0.06 million 
kgs. Considering the shipping distance which makes Indian 
tea economically unviable and the lack of interest shown 
by Indian exporters in this market, no large scale 
promotional activity has been carried out by Tea Board 
in the Latin American region. 

TextU.. Export Oriented Unit. 

4023. SHRI T.T.V. DHINAKARAN: Wilt the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the number of Export Oriented Units set up in 
Textile industry during the last th.... years state-wise; 

(b) the problems being faced by eome of these units; 
and 

(c) the steps taken to help these unlta to survive ,nO c041lJete with other global players In the industry? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 

S.No. Name of the Zones 

1 . Santa Cruz Special Economic Zone 
(Maharashtra, Goa, Daman and Diu, Dadra 
and Nagar Havell) 

2. Madras Special Economic Zone 
(Tamil Nadu, Andaman & Nicobar lalands, 
Union Territory of Pondicherry, excluding 
Mahe and Yanam) 

3. Noida Special Economic Zone 

4. 

5. 

6. 

7. 

(Delhi, Uttar Pradesh, Uttaranchal, Punjab, 
Haryana, Himachal Pradesh, Jammu & 
Kashmir, Raja8than, Madhya Pradesh, 
Chhattisgarh and Chandigarh) 

Kandla Special Economic Zone 
(Gujaral, 

Cochin Special Economic Zone 
(Kerala. Kamataka, Lakshadweep and Mahe) 

Falta Special economic Zone 
(West Bengal, Orissa, Bihar Jharkhand, 
Assam, Tripura, Manlpur, Meghalaya, 
Nagaland, Mizoram, Slkldm and 
Arunachal Pradesh) 

Visakhapatnam Special Economic Zone 
(Andhra Pradesh and Yanarn) 

Total 

(b) and (c) Problems faced by some of the EOU, 
include diSposal of waste in Domestic Tariff Area (DTA), 
extenSion of concessional DT A fac~ity for deMled exports, 

extension of some of the provisions of Special Economic 
Zones and DT A Units to EOUs, recession In intemational 
market, levy of ceaslduty by various states etc. TheM 

problems have been attended at appropriate level. To 
make them competitive with other global players, the8e 
units are allowed duty free import of capital goods, raw 
materials & cOflSumables, concessional DTA SaIe8, tax 
benefits. 

STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
Number of functional Export Oriented Units In the Teldilel 
Industry, zone-wise, during the last three years are 88 

under: 

2000-2001 2001-2002 2002-2003 

52 72 99 

85 85 88 

95 110 128 

85 108 123 

61 67 82 

18 24 34 

22 16 17 

408 549 

(Translation) 

RuhtrIye Sam VlkH Yoj __ 

4024. DR. RAGHUVANSH PRASAD SINGH: WUI the 

MInister of ANANCE be pIeued to 8tate: 

(a) whether the Govemment have provided funds for 
Rashtriya Sam VIkaa Yojana in the Tenth Five Year Plan; 

(b) if 10, the yur-wlee budget any allocation therefor; 
and 

• • 
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(c) the details of states which benefited by this 
scheme with the funds e.nnarked tor purpoee, Stat. 
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): <af Yes, Sir. 

(b) The Budget provision under Raatltrlya Sam Vlkas 
Yoiana (RSVY) for 2002-03 and 2003-04 was made 
Rs. 2500 crores and Rs. 1450 crore. respectively. 

(c) Funds from the Raahtriya Sam Vlkas Yojena have 
been released to Bihar and Orissa only. 

[English] 

FCIICWC Godown. 

4025. SHRI P.S. GADHAVI: Will the Mlni.ter of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the locations of Food Corporation of India and 
Central Warehousing Corporation oftlces and godowns in 
Gujarat with total capacity of godowns; 

(b) the actual investments made Into the construction 
of godowns in Gularat by these organlaatlona and the 
capacities added during each of the last three years and 
the current year. location-wise; 

(e) whether the implementation of project Is slOW; 
and 

(d) if so, the corrective steps takenlpropoaed to be 
laken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SUBHASH MAHARIA): (a) The 
Food Corporation of India (FCI) has a Regional OffIce at 
Ahmedabad and 4 District Office. located at Baroda, 
Rajkot. Sabarmati and Kandla. 

The Central Warehousing Corporation (CWC) hu • 
Regional Office at Ahmedabad. The location of godowns 
01 the FCI and the CWC In the State of Gujarat are 
given III the statement. 

(b) The storage capacity created and the expenditure 
Incurred by the FCI during each of the last 3 years 
and the current year in the State of Gujarat Is 88 given 
below: 

y-*me 01111 cna 

2000-01 
Rajkot 

2001-02 
Aajkot (Aajkot) 

2002-03 
Aajkot 

2003-04 
Godhra 

CapICIy added ElIpedn inamed 
(F9n in Mfs) (As. In Iakh) 

10,000 

10,000 
(Target) 

81.63 

93.74 

9.00 

100.00 
(Target) 

The storage capacity created and.the· expenditure 
incurred by the cwe In the State of Gujarat, during each 
of the last three years Is given .. below: 

CIpIdy added ElIperdU8 n:ull'ld 
(FIgure In Mrs) (As. In 1IIIh) 

2000-01 
Pipavav Port 12,500 ] 188.46 

Karachia 9,028 

2001-02 
Pipavav Port 25.000 92.60 

2002-03 
Kandla-II 9,000 87.46 (Provisional) 

2003-04 

Kandala CFS 87,280 

Kandla-II 9,000 
2nO (B.E.) 

Kandla·m 27,000 

Pipavav 5,000" 

(c) No, Sir. 

(d) Queation does not ariae . 
.; , 

f. 
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The details of Locations of the Godowns of Food 
Corporation of Indie (OwnedIHlredICovered a Cap) 

in the Stat. of Gujanat .. on 30.06.2003 

eov .... Godown. 

Name of the Centre 

Bharauch 

Nadiad 

Vadod 

Anand 

Bhomaiya 

Godhra 

Baroda 

Chhani 

Ranoli 

Dashrath 

Karchiya 

Valsad 

Surat 

Bhav Nagar 

Jamnagar 

Rajkot 

Wankaner 

Ghatnthenswar 

P. Para 

Wadhwan (S. Nagar) 

Thangarh 

Veraval 

Sabarmati 

Traged 

Figures in '000 TOMeI) 

2 

8.20 

5.00 

•• 00 

30.00 

23.96 

14.25 

11.10 

5.00 

6.SO 

0.01 

10.00 

8.80 

20.00 

30.00 

10.00 

20.00 

0.70 

10.00 

44.88 

5.20 

101..62 

1 2 

Vlrarngam 35.00 

Pa/ampur 30.48 

AdIaj 108.25 

Mehsana 11.12 

Gandhldham SO.OO 

Kandl. 93.36 

Total 695.43 

cap (Cover " Plinth) (OWned " Hired) 

FIgures in '000 Tonnea 

Name of the Centre Capacity 

Baroda 2.00 

Godhra 1.83 

Bhomaiya 25.00 

Karchly. 0.80 

Wadhwan (S. Nagar) 4.80 

Vlramgam 15.12 

Sabarmati 3.00 

Total 52.35 

The Details of Centre-wt. SIonIge c.pacIty (0wntIdI 
Hired) ~ with the c.ntnaJ W8lWhowlng 

CoIporaIIon In the sr.", of Gujllrat .. 

Name of the Centra 

Adala;-CFS 

Ahmedebad-I 

Ahmedabad-II 

Anand 

on 30.06.2003 

FIgures In '000 Tonna 

2 

38.816 

29.193 

1.939 

4.820 

1.180 

, 
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2 

Baroda ICD 20.457 

Baroda-I 16.650 

Baroda-II ,1.100 

Bhavnagar 14.250 

Hazira 43.040 

Ishanpur 8.235 

Jamnagar 19.700 

Kandla CFS 44.300 

Kandla-I 5.000 

Kandla-II 18.000 

Mundra 3.500 

Nadiad 20.365 

Pipavav Port 50.000 

Rajkot ICD 20.681 

Rajkot-I 12.500 

Rajkot-II 12.500 

Ranoli-I 8.567 

Ranoli-II (Dashra) 7.479 

Ranoli-1I1 (Karag) 31.528 

Surat-I 15.867 

Surat-ll 5_950 

Umbergaon 4.205 

Vadod 12.500 

Vapi ICD 20.656 

Grand Total 493.058 

[Translation] 

Fund. for Godown. 

4026. SHRI RAJO SINGH: Will the Minl.ter of 
FINANCE be pleased to state: 

(a) whether the Govemment of Bihar haa submitted 
any proposal to National Bank for Agriculture and Rural 
Development seeking funds for construction of godown8 
in the State under the RIDF schemes; 

(b) If 50, the places where the godowna approved 
by NABARD would be constructed in the State; and 

(c) the time by which funds would be sanctioned for 
the remaining proposed godowns? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) No, Sir. 

(b) and (c) Do not arise. 

(English) 

Audit of Public Sector B.nk. OW...... Branche. 

4027. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has asked all 
the pubHc sector banks to appoint intem.tional audit firms 
to review their overseas branch operations; 

. . 
(b) whether RBI has banned Indian audit firms from 

such work overseas; and 

(c) the reasons for RBI asking public sector banks 
to avoid Indian audit firms for this work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) No, Sir. 

(c) Does not arise. 

Welfare Propoul. tor Tribal. 

4028. SHRI SULTAN SALAH UDDIN OWAISI: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether a large number of proposals are pending 
with the Govemment for clearance In regard to welfare 
of tribal; 

(b) If 50, the details of the pending proposal State-
wi8e and Scheme-wise; 

(c) whether a number -of States including Andhra 
Pradesh has not submitted many utHization certificate for 
the fund released by Union Govemment; 

(d) .If 50, the details thereof; 
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(e) the total fund made available to Itat8I to run 
tribal welfare schemes during the last th .... years, Stat. 
wise; and 

(f) the efforts made by the Union Govemment to 
clear the pending proposals and ensure that State 
Governments submit utilization certificate In time? 

THE MINISTER OF TR.IBAl AFFAIRS (SHRI JUAl 
ORAM): (a) and (b) No, Sir. The receipt and sanction of 
the proposals for the welfare of the tribals Is an on-goIng 
process. The proposals submitted by the State 
Governments under the various schemes of this Ministry 
are processed and sanctioned when they fulfil the eligibility 
conditions of the relevant schemes and subject to the 
availability of funds. For the last 2 years, the Ministry 
has been utilizing almost all the funds made available to 
it for implementation of the various schemes. 

(c) and (d) The utilization certificates against the fundi 
released by the Ministry are required to be received within 
18 months from the date of release. The State 
Governments are generally submitting utilization certificates 
later than this period. Further funds are however, released 
by the Ministry after the receipt of the utilization 
certificates. 

(e) Details of the funds released by the Ministry of 
StatesiUTs unde.r the various schemes during the last 
three years, State-wise, are given In the Statements at 
Annexure VI to XXI, XXIII, XXIV, XXVI & XXIX of this 
Ministry's Annual Report for the year 2002-2003, a copy 
of which is available in the Parliament Library. 

(f) As stated above, the proposals submitted by the 
State Governments are proc:eaaed and sanctioned when 
they fulfil the eligibility conditions of the relevant schemes 
and subject to the availability of funds. Since further funds 
are released only after the receipt of utilization certificates, 
the Ministry is writing to the State Governments from 
time to time for early submission of the utilization 
certificates and is also impressing upon them the need 
for expeditious submls8lon of utilization certificates through 
periodic meetings with the State Secretar1e8 of TfI)aI 
Welfare Departments. The officers aIeo viIit the state 
governments to ensure Implementation of schemes in the 
field. 

4029. SHRI KODIKUNNll SURESH: WIll the MinIster 
of FINANCE. be pIeaud to state: 

(a) whether the Customs/DR I recently Intercepted 
conalgnmenta of raw diamonds worth more than Rs. 113 
crore near Mumbai which Is heavily undervalued; 

(b) If so, whether the Government have initiated any 
probe Into the modus opel'lllJdi of the importer, Involving 
import of more than 335 kg. of raw diamonds; 

(c) If so, whether the Government have established 
the Identity of parties to whom these Imported raw 
diamonds were sold; and 

(d) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) No Customs field formations 
including the Directorate of Revenue Intelligence have 
Interoepted any consignment of imported raw diamonds 
which was heavily under-valued. 

Export of Frwh FrultslDry Fruita 

4030. SHRI RAVINDRA KUMAR PANDEY: Will the 
Miniater of COMMERCE AND INDUSTRY be pleued to 
state: 

(a) the revenue earned by the country through the 
export of fresh fruits/dry fruits during each of the last 
three years; 

(b) the steps taken by the Govemment to promote 
the eJCpOft of fresh fruita and dry fruita; and 

(c) the details of the subsidy provided to the 
producers of fresh and dry fruita during the said period? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPlEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA BRATA MOOKHERJEE): (a) 
The total value of exports of ".." fruits and dry fruita 
during the last th .... yeara are .. followl: 

Period 

2000-01 

2001-02 

Total value of exports (Ra. Crorea) 

2002-03 (April to February) 

2737.72 

2485.34 

2805.06 

(Saurce: DGCI68) 

• 
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(b) Steps taken by the Govemment to promote 
exports of fresh fruits and dry fruita Include, Interatla, 
participation in Important trade fairs overseas abroad, 
organizing Buyer-Seller Meets, setting up of Agri Export 
Zones in various States, setting up pack houses with 
multiple activities for maintaining the quality and increasing 
the shelf life during storage and transport, transport by 
reefer containers for export to Middle East and South 
East Asian countries and providing financial assi8tance 
to exporters under various Plan schemes for export 
promotion of fruits and vegetables etc. 

(c) Total subsidy provided to various exporters under 
financial assistance schemes of Agricultural and Prooeesed 
Food Products Export Development Authority (APEDA) 
during the last three years are as under: 

Period Total subsidy (Rs. Lakhs) 

2000·01 

2001·02 

2002·03 

(Source: APEDA) 

646.21 

011.70 

878.56 

VRS In Spinning Mill Worke,. 

4031. SHRI PRAVIN RASHTRAPAL: WID the Minister 
of TEXTILES be pleased to state: 

(a) whether the VRS acherne under operation for 
NTC mill workers does not include spinning mHI workers 
of Gujarat and Maharashtra; 

(b) if so, the reasons therefor, and 
• 

(c) the steps taken by the Govemment to Include 
them under the VRS Scheme? 

Month 

April, 2003 

May, 2003 

June. 2003 

No. of 
applications 

received 

30 

63 

65 

Total cost 
of project 

418.61 

115.36 

125.88 

(c) and (d) Financial Institutions and. Commercial 
banks extend loans under the scheme to the Indu.try 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)]: 
(a) No Sir. Voluntary Retirement Scheme (VRS) is made 
applicable for employees In unvlable NTC mills slated for 
closure depending on the availablHty of resources. 

(b) and (c) Does not ariae. 

Technology Upgrwdatlon Fund 

4032. SHRIMATI PRABHA RAU: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the textiles units have not been getting 
the loan under the Technology Upgradation Fund during 
the last few months for rnodemIaatIon and technology 
upgradatlon of their projects; 

(b) If so, the reasons therefor, 

(c) the allocation made for giving loan to the textile 
Industry under the TUF acheme clJrIng the current financial 
year, 

(d) how far the same Is sufficient to meet the demand 
of the textile industry; and • 

(e) the total amount of loans given to the textile 
industry and under the scheme till date the number of 
applications pending for loans with the financial 
institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI BASANOOUDA R. PATIL (YATNAL)): 
(a) and (b) No Sir, as per the information for the quarter 
ending June 2003, furniahed by the Nodal Agenclea (NAY 
co-opted Primary Lending Institutions (PU) including 
commercial banks who receive appllcatlone and sanction 
the loan under the Technology Upgradation Fund (TUF) 
scheme, the number of applications received, sanctioned, 
disbursed are given below: 

(Re. erore) 

Sanctioned Disbursed 
No. of Amount No. of Amount 

applications appIicetIons 

33 126.87 27 93.BO 

66 27.64 85 BO.56 

65 28.75 89 34.16 

from their own reeouroes. Government funding II limited 
to proVidl~ 5% Interest reimburHment for the loan 

f. ' 
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availed of under the scheme. During the current financial 
year, for this purpose their is a budget allocation of 
Rs. 250 crore, which would be sufficient to meet the 
demand of the nodal agencies and other coopted PUs. 

(e) As on 30.6.2003, 2250 applications have been 
received under the TUF Scheme with a project cost of 
Rs. 16462 eror. having a loan requirement of Rs. 9419 
crore. 1989 applications have been sanctioned with a 
loan amount of As. 6164 crore. At. 4552 crore have 
been disbursed in respect of 1648 applications. The 
project cost in respect of sanctioned and disbursed cases 
are Rs. 12865 crore and 10943 crore respectively. 123 
applications (excluding 138 rejected cues) are pending 
with NAslPLIs. 

[Translation} 

Branchee of sal 
4033. SHRI TUFANI SAROJ: Will the Minister of 

FINANCE be pleased to state: 

(a) whether the State Bank of India has decided to 
develop some of its branches as ·Super Branches· in 
order to sell its financial products; 

(b) if so, the details thereof; 

(c) whether the SBI has decided to sell products like 
life insurance, mutual funds and credit cards also; and 

(d) if 80, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) State Bank of India (SBI) 
have reported that with • view to augment fM baaed 
income and provide a range of products and HrvIceI to 
their customers, a number of branches of SBI ~ould be 
selHng products like credit cards, Mfe insurance and mutual 
funds. 

SBI Cards and Payments Services Private Umited, 
SBI's Credit Card venture has already been eeIing SSI 
Card through their branches. About 350 to 400 branche8 
have been identified through which insurance and mutuel 
fund products would also be sold to cuatomers. 

(d) SBI have further reported that the reuone tor 
18l1ing such products are; 

(I) To offer their customers the complete range of 
financial products and Investment solutions both 
banking .. and non b.,king. 

(Ii) To augment their fM income In view of the 
narrowing interest spreads. 

{English} 

Traneport Anlatanee for Horticultural Producta 

4034. SHRI RAMESH CHENNITHALA: Will the 
Minister of COMMERCE AND INDUSTRY be pleued to 
state: 

(a> whether the hortlcuhural products and proceued 
foods by sea and which covered under the Agricultural 
Export Zone for Kerala and Included In MoU signed with 
Agric:ullural Products and Economic Development Authority 
have not been included in the list of Itema eligible for 
transport asa18tance; 

(b) if so, the reasons therefor; and 

(c) the action taken to rectify the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING, MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE (SHRI SATYA SRATA MOOKHERJEE): (a) 
The producta under the Agricultural Export Zone (AEZ) 

set up In the State of Kerala which are eligible for Sea 
Freight AasI8tance in the present scheme for TrllNlport 
AssIstance are banana and proceeead pineapple. The 
other ethnic vegetables Uke bitter gourd, snake gourd, 
drumstick, tapioca, cowpea etc. for which AEZ has been 
launched In Kerala are not Included in the list of eligible 
itema. 

(b) and (c) The ICheme of TI'8I1IpoI't A8IIItance under 
the 10th Plan Scheme hal been approved for oerteln 
agricultural produc:W keeping In view the dlsadvantagM 
to the exporters on account of freight coat or non tariff 
barrie,.. The preHnl scheme Is Hkely to be reviewed 

through a atudy In AprthJune, 2004. 

Revamp of FlPB and FHA 

4035. SHRI V. VETRISELVAN: WiD the Mlnl8ler of 
FINANCE be pleased to state: 

(a> whether the Government propoee to revamp the 
Foreign Inv.stment PromoHon Board and Foreign 
Inveetment ImpIemantmton AUlhotty; 

#I 
J 
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(b) if so, the details thereof; and 

(c) the steps being taken by the Govemment to 
remove red tapism, hassles and to attract investors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) No, Sir. 

(c) With a view to attracting more Foreign Direct 
Investment, the Government have already put in place a 
liberal, transparent and investor friendly FDI policy, where 
most activities fall on automatic route for FDI up to , 00% 

except for a small negative list. Government has 8110 

taken various initiatives to step up FDI inflow which 
include setting up of Foreign Investment Implementation 
AuthOrity (FilA) under SIA to act as a single point Interface 
between the foreign investors and various approved 
agencies to resolve problems relating to implementation 
of FDI projects. 

Import of Black Pepper 

4036. SHRI VINAY KUMAR SORAKE: Will the 
Minister of COMMERCE AND INDUSTRY ~ pleased to 
state: 

(a) whether some spice exporters have imported black 
pepper of other country Origin and re-exported the lame 
as Malabar Gold·1 quality pepper which commands a high 
price in international market; 

(b) if so, the details thereof and the action taken 
against the exporters; 

(c) whether the French authorities detained a 
consignment of red chillies from India at Maraeilles, which 
was subjected to analysis and found to contain Sudan-' • 
carcinogenic red dye; and 

(d) if so. the mechanism available at Indian ports to 
check the quality of Indian produce before shipment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING. MINISTER OF STATE IN THE MINISTRY 
OF STATISTICS AND PROGRAMME IMPLEMENTATION, 
MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF ATOMIC ENERGY 

AND SPACE (SHRI SATYA SRATA MOOKHERJEE): (a) 
Yes Sir. 

(b) Two exporters had re-exported duty free imported 
Black Pepper grading them 118 Malabar Garbled (MG-1) 
and Tellichery Garbled Extra Bold (TGEB), grade 
designations applicable to pepper grown In India, while 
fulflUIng their export obligation against import of Slack 
Pepper, Spices Board has since suspended the certificate 
of registration as exporter of spices of the two concerned 
exporters. 

(c) Yes, Sir. 

(d) Whereas inspection of export conaignmentsof 
spices Is not mandatory, exporters desirous of getting 
their consignments Inspected and certified, for purposes 
of fulflUlng importing countries requirements, may avail 
the services of recognised Govemment/Private agencies. 

(Translation) 

Levy Sugar Under PDS 

4037. SHRI RAJO SINGH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DIST81SUTION be pleased to state: 

(a) the present requirement of levy sugar for 
distribution under Public Di8tribution System In the country, 
State-wise; 

. (b) whether levy sugar is being supplied as per 
requirement; and 

(c) if not, the remedial meaaures taken In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI V. SREENIVASA PRASAD): (a) 
and (b) The StatelUT -wise requirement of levy augar on 
the basis of norms fixed by the Government for distribution 
under the Public Distribution SysteI'n (POS) In the country 
Is given In the enclosed statement. The allocations of 
levy sugar to the StatealUTs are made accordingfy. 

(c) J?on not ariae. 
s ' 
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Stat.",.nt 
2 3 4 

Monthly Levy Sugar Quota for the StatesIUTs 
28. (w.e.f. 1.2.2001) onwards Punjab 1385 2392 

29. Rajasthan 7342 5092 
S.No. State/UTs. MonIhtf AnruI FIIIivaI 

levy quota (Mrs) QuoIat (MTs) 30. Slkkim 391 50 

2 3 4 31. Tamil Nadu 10820 6790 

32. Trlpura 2647 302 
1. Andhra Pradesh 9690 7614 

33. Uttar Pradesh 33013 15936 
2. Andaman & Nlcobar 389 74 

34. Uttaranchal 6033 
3. Arunachal Pradesh 834 94 

35. West Bengal 14087 7796 
4. Assam 18337 2896 

5. Bihar 20516 10078 
Total 216130 99950 

6. Jharkhand 6948 [English} 

7. Chandigarh 62 112 Plan for Capital Market Development 

8. Dadra & Nagar Haveli 48 14 
4038. PROF. UMMAREDDY VENKATESWARLU: Will 

9. Delhi 2610 2316 the Minister of FINANCE be pleased to st~: 

10. Goa 120 150 (a) whether the SEBI has drawn up a Strategic Action 

11. Daman & Diu 11 12 Plan (SAP) for 2003·04 to make India the benchmark In 
the telTTl8 of capital market development for the fest of 

12. Gujarat 5841 4878 the world; 

13. Haryana 2485 1924 
(b) if so, the details thereof; 

14. Himachal Pradesh 4698 608 

15. J&K 6962 868 
(c) whether the reform propoead by SEBI wW be 

implemented In all the .. ven marMt juriadiction of SE8l; 

16. Kamataka 8836 5350 
(d) If so, the extent In which the SEBI focue on 

17. Kerala 4103 3600 corporate govemance In SAP; lind 

18. Lakshadweep 115 22 (e) the detalla of plane effecting the rfek management 

19. Madhya Pradesh 12441 7538 proc:edunJe In the stock marketa of Incla? 

20. Chhattisgarh 4512 THE MINISTER OF STATE IN THE MINISTRY OF 

21. Maharashtra 16792 9014 FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) Vee, Sir. 

22. Manipur 1783 208 

23. Meghalaya 1704 200 
(b) The Strategic Action Plan has been de8tgned to 

address major iIIueI eegregeIed .., (a) Structural 18aueI, 

24. Mizoram 668 78 (b) Systemic 18auee, (c) OperatIonal IauN and cover the 
different segments viz. inveltora, market. Intermediaries 

25. Nagaland 1179 128 and the regulator. The theme Is 'IncIa-A benchmark for 

26. Orissa 8707 3730 the globe'. The objectlve is to upgrade our Securlties 
Mark:ets and enhance Inv_or protection and to set 

27. Pondicheny 243 88 standards for oCher Securities Markell. 

• 
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(c) SESI has studied seven jurisdictions to find out 
the practices in their securities markets and to compare 
our position with that of these markets. The plan is meant 
for implementation in the securities markets in India but 
the objective is to set standards for others markets. 

(d) The SAP covers Corporate Governance of 
intermediaries and listed companies and proposes to U8e 
regulatory tools like the listing conditions and not statutory 
tools like amendments to statutes. 

(e) The SAP proposes enhancing risk management 
through strengthening of surveillance, Inspections, market 
wide straight through processing, consolidation of brokers, 
enhanced disclosures to investors by Stock Exchangee 
and intermediaries by brokers; enhanced standards on 
clearing and settlement corporations, 

Outatllndlng T8 ••• 

4039. SHAI SULTAN SALAH UDDIN OWAISI: WiU the 
Minister of FINANCE be pleased to state: 

(a) whether as on December 30, 2002 the outstanding 
demand worth As. 15,090 crore were locked up on 3358 
cases having outstanding tax payment of AI. one crore 
and above; 

(b) jf so, the recovery made by the Govemment from 
December, 2002 to July, 2003; 

(e) the total outstanding at present; 

(d) the number of C8H8 pending In different appellate 
bodies and total amount involved In it; and 

(e) the efforts made or being made by the 
Govemment to recover Its dues? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (e) The Information Is being 
collected and will be laid on the Table of the House. 

Functioning of ICAI 

4040. SHRI KODIKUNNIL SURESH: 
SHAI AAM MOHAN GAOOE: 
SHRI G. PUTTA SWAMY GOWDA: 

Will the Minister of FINANCE be pleuecl to state: 

(a) w~ther the Department of Company Affairs has 
received any complaints regarding fina"C?iaI Irregularitilla 

committed in the functioning of Inetltute of Chartered 
accountants of India (ICAI) by Ita council members; 

(b) if so, the details thereof; 

(c) whether any probe has been conducted in thia 
regard; and 

(d) if 80, the details thereof and the outcome thereof? 

THE MINISTER OF FINANCE AND COMPANY 
AFFAIRS (SHAI JASWANT SINGH): (8) and (b) No 
specific complaint 88 such has been received. However, 
one member of the Council has written to the President, 
ICAI raialng some alleged irregularttlel. 

(c) No, Sir. 

(d) Does not ari8e. 

Loan by NIItlo.,.IIHd Bann 

4041. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minleter of FINANCE be pleased to state: 

(a) whether there is a decline in the loans being 
given to the commercial sector by the natlonaliaed banks; 

(b) If 80, the reasons therefor; 

(c) whether any apecific me .. u.... are being taken 
to inc ...... the loans being given to the commercial sector 
by the nationalised banks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) No, Sir. 

(b) to (d) Do not arise. 

{T~} 

Merger of A ... ta Management Company 

4042. SHRI TUFANI SAROJ: WUI the Minister of 
FINANCE be pIeaaed to state: 

(a) whether the Punjab National Bank (PNB) has 
taken a decision to merge ttl A .. ets Management 
Company (AMC) Into a new company; 

(b) If 80, the details of the new company; 

(c) the delaJIa of the partnership of PNS in that 
cornparw? 

~ 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) to (c) Punjab National Bank's 
Board of Directors has approved merger of PNB Asset 
Management Company (PNB AMC) with Punjab National 
Bank (PNB). No new company is being established 
separately for the purpose. However, Bank is con.idering 
transferring its Mutual Fund Schemes to Princlpal-PNB 
Asset Management Company which will be a joint venture 
company with 30% equity participation by PNB. 

{English] 

Widening of Tax Net 

4043. SHRI RAMESH CHENNITHALA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Central Board of Direct Taxes Is 
preparing to widen tax net by making service providers 
to compulsorily inform income-tax department in cue of 
hefty biUs on purchases; 

(b) if so, the details thereof; and 

(c) the manner in which it would be ensured to 
protect genuine persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA AOSUL): (a) The Finance Act, 2003 has 
inserted a new section 285BA in the Income-tu Act 
providing that any assessee, who enter. Into any 
prescribed financial transaction with any other person, 
shall furnish an Annual Information Retum in respect of 
such financial transactions entered into by him during the 
financial year. The above section shall be applicable from 
the assessment year 2004-2005. 

(b) and (c) The format of the Annual Information 
Retum and the details of the financial transaction are yet 
to be prescribed. 

ExpendIture on Socii' Sector 

4044. SHRI V. VETRISELVAN: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment expenditure on 
social sector has increased during the Ninth Five Year 
Plan; 

(b) If so, the details thereot; 

(c) how H compares with the other Asian oount ..... ; 

(d) whether our Govemment expenditure on social 
sector Is much low; 

(.) If eo, the reasons therefor; and 

(f) the corrective steps being taken by the 
Govemment In this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANORAO 
VITHOBA AOSUL): (8) and (b) The Central Govemment 
Plan expenditure and Non-Plan expenditure on social 
services showed an Increasing trend during the Ninth 
Plan period 1997-2002 as Indicated In the Statement I. 

(c) Central Govemment expenditure on major social 
sectors as percentage of total expenditure In selected 
Asian countries are indicated in the statement II. 

(d) to (f) Growth with social justice has been one of 
the basic objectives of Indian planning since 1951. Several 
pov.rty alleviation and employment generation 
programmes have been in operation for decades focuaing 
on the poor, weaker and vulnerable sections of the 
community as target groups. Ongoing economic reforms 
also have a human face. The total expenditure on the 
aociaI eervIces of the Central Government as percentage 
of total expenditure increased from 6.9 percent in 1997-
98 to 8.5 percent In 2001-02. Expressed as percentage 
of GOP at current market price, the expenditure on eocial 
service. on Central Government incr .... d from 1.0 
percent in 1997-98 to 1.3 percent In 2001-02. 

sr.,.",.", I 

1. 

2. 

Social Service 

Education Art & Culture 

Health & Family Welfare 

Plan Exptmditute on Social Services 

1997-98 

2 

3502 

2579 

1998-99 

3 

4268 

3213 

4 

4892 

4106 

2000-01 

5 

5175 

4322 

(Rs. Crore) 

2001-02 

6 

5m 
4737 

It • 
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2 3 4 5 6 

3. Water Supply, Housing etc. 3086 3819 4196 4664 5530 

4. Information & Broadcasting 82 84 182 251 248 

5. Welf.are of SC/ST and aBC 715 906 941 959 1119 

6. Labour & Labour Welfare 46 67 82 95 119 

7. Social Welfare & Nutrition 1570 2020 2251 2409 2624 

Total 11580 143n 16450 17865 20354 

Non-Plan Revenue Expend/tum on Social Services 

(Rs. Crore) 

Social Service 1997-98 1998-99 1999-00 2000-01 2001-02 

1. Education, Sports, Vouth Aft_ 1610 2336 2389 2521 2676 

2. Health & Family Welfare 595 780 906 969 907 

3. Water Supply, Housing etc. 218 254 269 278 307 

4. Information & Broadcasting 816 957 987 1088 1031 

5. Welfare of SC/ST and aBC 10 10 10 9 10 

6. Labour & Employment 516 641 763 799 737 

7. Other Social Services 649 "395 1632 1115 2139 

Total 4314 5373 6956 7357 7807 

SMtement" 

Central Government: &pendIIuru by Function (Percentage of Total EJtpendItum) 

Countries Vear Education Health Social Security Housing and 
and Welfare Community 

Amenities 

2 3 4 5 6 

China 1999 1.7 0.3 3.8 0.2 

India 2001 2.21 1.6f NA 4.51 

Indonesia 2001 3.7p 1.3p 8.~ 1.3p 

Korea 1997 20.5 0.8 10.8 2.3 

Malaysia 1997 22.81 6.3f 7.21 7.3f 

Pakistan 2002 1.3p .8p .9p 1.9p .. • 
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Sri Lanka 

Thailand 

2 

2001 

2001 

3 

7.7p 

19.9 

I: Forecasted or projected data. p: Preliminary or provlalonal. 

Source: IMF Government Finance StatlsIIca 2002 

4045. SHRI VINAY KUMAR SORAKE: Will the 
Minister of FINANCE be ple .. eeI to state: 

(a) whether the intemational rating agency Standard 
and Poor has retained India's sovereign rating at junk 
grade lor the current year; 

(b) if so, whether the report called for curbing the 
borrowings of both the Central and State Govemments 
which equal almost entire financial savings of the country; 

(c) if so, whether an upgradatlon In the rating would 
call for implementation of VAT, better cost recovery In 
public utilities like power and a host of other measures; 
and 

(d) il so, the Government's response thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) In June, 2003. Standard and 
Poors' (S&P) affirmed its 'BB/B' foreign currency and 'B8+/ 
B' local currency sovereign ratings on the Republic of 
India with negative outlook. 

(b) and (c) While undertaking the review of ratings 
for the sovereign, the Agency, inter-alia, considers ls8uea 
relating to extemal liquidity. structural atrength, fiacal 
deficit, status of public debt and public finances etc. 

(d) Government is confident of the robustness of the 
economy. Govemment's view is based on factors which, 
inter-alia, include declining average cost of market 
borrowings, better industrial and export performance, 
higher gross tax receipts, and record level of foreign 
exchange reserves. 

Cooperlltlve Bank. 

4046. PROF. UMMAREDDY VENKATESWARLU: WHI 
the Minister of FINANCE be pleased to state: 

5.1p 

7.1 

6 

12.3p 

6 

6 

2.8p 

5.1 

(a) whether Reserve Bank of India has given notice 
to four cooperative banks in the capital that their 
performance was below par and that they have to improve 
their performance by the end of thl. financial year; 

(b) If 10, the detalll thereof; and 

(c) to what extent the RBI will help th... four 
cooperative banks to improve their performance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) and (b) Reaerve Bank of India 
(RBI) has reported that no such notice has been issued 
to any co-operative bank In the capita" However, It has 
identified four banks in the National Capital Territory of 
Deihl on the baals of their financial Indlcatorallnlpectlon 
reports and classified them a8 weak and sick. These 
banks have been advised to formulate revival plans and 
to strive to achieve the targets of financial Indicators In 
a time-bound manner viz. reduction in Non-Performing 
Assets (NPAs), achieve capital to Risk Asaet Ratio 
(CRAR) norms, reduce expenditure and to keep RBI 
appraJsed of the progress on monthly basis. These banks 
have also been acMsed not to declare dividend without 
prior approval of RBI. not to acquire/dispose of the 
immovable property, renew those account only which have 
been clasaified as ·Standard Assets", atep up the recovery 
efforts and maintain credlt-deposlt ratio, etc. 

(c) RBI has advised the weak co-operative banQ to 
draw up action plans for their revival, which, Inter-alia. 
emphasise reduction and prevention of NPA •• 
augmentation of share capital. mobilization of resources 
In a cost effectfve manner, minimization of expenditure. 
Increase in yield on assets. etc. The progress achieved 
in the revival of theM banQ Is also reviewed in the 
State Level Review Committee. 

New Guideline. by SE81 

4047. SHRI SULTAN SAlAH UDDIN OWAISI: Will the 
Minister of FINANCE be pIeued to refer to the Unatarred 

• 
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Question No. 5738 answered on 2nd May, 2003 regarding 
New Guidelines by SEBI and state: 

(a) whether the Infonnation has since been collected; 

(b) il so, the details thereof; 

(c) whether these guidelines are being followed 
meticulously: and 

(d) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUl): (a) to (d) SEBI has Intimated that It 
has not formulated the guidelines for se.rch and seizure 
but is In the final stage of fonnulating the guidelines and 
the same will be put in place shortly. In the meanwhile, 
the procedure as prescribed under the Code of Criminal 
Procedure. 1973 for search and seizure is being followed 
as provided in sub-section 11 of section 11 C of the SEBI 
Act. 1992 as inserted by the SEBI (Amendment) Act, 
2002. 

RevlVIII of Sick Unit. 

4048. SHRI PARSURAM MAJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of industrial units closed by Board 
for Industnal and Financial Reconstruction (BIFR) during 
each of the last three years, State-wise; 

(b) the number of cases of sick Industrial units 
pending lor revival with BIFR as on date; State-wlM; 

(c) the time by which the pending proposals are Hkely 
to be cleared; 

(d) whether the Govemment propose to formulate a 
comprehensive policy to revive the sick industrial units; 
and 

(e) " a~, the detaIls thereof and the time by which 
It is likely to be given a final touch? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): (a) The details regardIng State-wise 
number of IndU8trlal units recommended for winding up 
u/s 20 (1) of Sick Industrial Companies (Special 
Provisions) Act, (SICA) 1986 by the Board for Industrial 
and Financial Reconstruction (BIFR) during each of the 
last three years are given In the enclosed statement J. 

(b) The State-wise details of case! of sick industrial 
units pending for revival with BIFR as on 30th June, 
2003 are given in the enclosed statement II. 

(c) The proposals for revival or to otherwise of the 
cases registered with BIFR are decided by it in 
accordance with the provialons of SICA, 1986 after hearing 
the parties concerned. 

(d) and (e) In order to overcome the deficiencies 
noticed in the operation of SICA, the Government has 
amended the Companies Amendment Act in 2002 to 
provlde, Inter-alia, for the setting up of National Company 
Law Tribunal (NCL T), which shall exercise the existing 
powers and jurisdiction of the Company Law Board and 
the BIFR, followed by appeals to an Appellate Tribunal 
and the Supreme Court. A Bill to repeal the SICA, 1985 
is presently pending In lok Sabha for consideration. 

""""nt I 

The details regarding State-wise number of Industrial unlta recommended for w;nding up uIs 20 (1) of Sick /ndu$trial 
Companies (Special Provisions) Act, (SICA) 1985 by the Board for Industrial and Financial ReconstnJctlon (BIFR) 

during each of the Iat three yeatS and upto 30th June, 2003. . 

State/UT 2000 2001 2002 2003 
(30th June) 

2 3 4 5 

Andhra Pradesh 17 18 10 03 

Bihar 01 02 07 00 

Goa 01 00 00 00 

Dadra and Nagar Havell 00 01 00 00 

-
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2 3 4 5 

Gujarat 17 11 11 11 

Chandigarh 00 00 02 00 

Haryana 09 03 06 00 

Himachal Pradesh 04 02 01 00 

Jammu & Kashmir 00 00 01 00 

Jharkhand 00 00 00 00 

Kerala 01 04 07 00 

Kamataka 11 06 10 05 

Madhya Pradesh 10 11 08 02 

Maharashtra 21 25 20 17 

Manipur 00 00 00 00 

Meghalaya 00 00 02 00 

NCT of Delhi 06 02 08 07 

Orissa 04 05 06 05 

Pondicherry 00 00 00 00 

Punjab 10 06 05 03 

Rajasthan 11 01 04 06 

Tamil Nadu 12 19 08 18 

Uttar Pradesh 09 06 07 05 

Uttaranchal 01 00 00 00 

West Bengal 07 10 17 08 

Assam 00 00 02 01 

Total 152 132 1-i2 90 

StlttMtent H 
2 

State-wise number ca86S of industtial unitll pending for 
revival with Board for IndwtrlaJ and FItJ8nclal BIhar 20 
Reconstruction (BIFR) .. on 30th JuM, 2003 

Goa 13 
State/UT No. of cues pending for 

revival with BIFR Oadra and ~r HaveII 06 

2 Gujarat 188 

Andhra Pradesh 134 ChancIigIJt1 06 

.. • 
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2 

Haryana 43 

Himachal Pradesh 07 

Jammu & Kashmir 01 

Jharkhand 00 

Kerala 38 

Karnataka 85 

Madhya Pradesh 88 

Maharashtra 416 

Manipur 00 

Meghalaya 02 

NCT of Delhi 153 

Orissa 19 

Nagaland 02 

Pondicherry 05 

PunJab 96 

Rajasthan 65 

Tamil Naclu 210 

Uttar Pradesh 107 

Uttaranchal 15 

West Bengal 125 

Assam 07 

Total 1830· 

"This includes ceses of 247 sick Induatries where rehabilitation 
schemes sanctioned by the Board are at various ... of 
implementation. 

Import of Silk 

4049. SHRI RAMSHETH THAKUR: Will the MtnIster 
of TEXTILES be pleased to state: 

(a) the details of the quantum and value of silk 
imported during the Ninth Five Year PI., period, country-
wise: 

(b) whether the import of silk had adversely effeded 
the domestic silk growers; 

(e) H 50, the steps taken by the Government to 
promote the domeatic silk; and 

(d) the facilities being provided by the Govemment 
to the domestic silk growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES [SHRI BASANGOUDA R. PATIL (YATNAL)): 
<a) The details of the quantum and value of silk imported 
during the Ninth Five Year Plan period, country-wise are 
given in the enclosed statement. 

(b) The prices at which the import of Chines raw silk 
took place in 2001-2002 and 2002-2003 adversely affected 
the domestic ailk growers and reelers. 

are: 
(c) Steps taken for promotion of domeatic silk industry 

• Central and Centrally sponsored schemes are 
being implemented by Central Silk Board (CSB) 
for Research & Development, providing critical 
inputs for food plant cultivation, sllkwonn rearing, 
disease management, reeling, splnnl,;g, weaving 
etc., technology upgradatlon, enterprise 
development, awareness generation etc. An 
enhanced outlay of Rs. 460 crorea has been 
earmarked for these schemes during X Plan. 

• Through Research & Development improved 
hybrid sllkwonn breeds and bIvoItIne breeds have 
been developed that are capable of producing 
raw silk upto International standards, as also 
low coat reeling and spinning machines that 
considerably improve the productivity of the 
cottage Industry. 

• For technology upgradation of the Indigenous 
silk industry loan at 5% point less than applicable 
rate, under the Technological Upgradation Fund 
Scheme (TUFS) for the textile sector Is available 
inter alia to s~k sector. 

(d) Following asaIstance is being provided by the 
Government to the domestic aUk growers: 

• Under the Centrally sponsored Catalytic 
Development Programme financial and 
technological support Is being provided to the 
beneficiaries; 

• eSB operates Raw Material Banks and provides 
Margin Money Loan to the State Marketing 

,. A~ to ensure fair price to primary farmers. 
~ 
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Besides, in the major markets, State Govemment impoalng antidumping duty equivalent to the 
Agencies such as the Kamataka Silk Marketing difference between the amount of US $ 27.97 
Board pay a stabilizing role by their presence In per kg and the landed value of imported 
the Market; mulbeny raw silk (not thrown), 2A grade and 

• The Government of India vide CUltoms' below, originating In, or exported from, Peoples' 
Notification No. 10612003 dated 10.7.2003 has Republic of China, with effect from 2nd January, 
provided conditions for a stable market by 2003 . . ,.",.", 

CountrywIse Import of Raw Silk into IndM 

1997 ... 1911H9 1199-2000 

SI-No. Otv Va ClIy VIIue ClIy VIIue 

(Y. Tons) CIOII As. MIl. US$ 1M. Tons) CIOIt As. MIl. US$ 1M. Tons) CIOIt AI. MIl. US$ 

1. China P. Republic 1795 169.33 45.56 2203 203.27 48.28 4581 378.42 87.29 

2. China Taipei (Taiwan) 61 5.36 1.44 94 7.86 1.87 24 1.93 0.45 

3. Brazil 71 7.n 2.09 170 17.37 4.13 107 9.67 2.23 

4. Korea Republic 45 3.48 0.94 102 8.10 1.92 48 3.48 0.80 

5. Hongkong 180 14.92 4.01 144 13.19 3.13 202 14.88 3.39 

6. Switzerland 2 0.17 0.04 

7. Uzbekistan 62 4.57 1.23 21 1.41 0.33 11 0.78 0.18 

8. USA 8 0.50 0.13 12 1.15 0.27 18 1.46 0.34 

9. Singapore 31 2.95 0.79 28 2.74 0.65 4 0.37 0.09 

10. Russia 21 1.70 0.46 5 0.45 0.11 3 0.27 0.06 

Others 72 7.75 2.09 45 3.82 0.91 20 1.53 0.35 

Total 2348 218.33 58.74 2824 259.38 81.81 50.18 412.74 95.21 

3I0I).01 3101.02 2IJ02.03 (P) 

SI.No. QIy VIIue Qy VIIue Qy V. 
1M. Tons) CnIII AI. Mn.USS 1M. Tn) CIOII RI. Mn.US$ (Y. Tn) CRn RI. Mn.US$ 

2 3 4 5 6 7 8 8 10 11 

1. China P. Republic 4333 438.18 95.92 8317 584.13 122.81 7048 503.83 104.08 

2. China Taipei (Taiwan) 144 14.59 3.19 84 8.87 1.40 70 5.34 1.10 

3. Brazil 23 2.28 0.50 63 6.82 1.43 148 7.89 1.69 

4. Korea Republic 28 2.83 0.58 13 1.31 0.27 18 1.11 0.23 

• • 
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2 3 4 5 6 7 8 9 10 11 

S. Hongkong lOS 9.42 2.06 28 2.59 0.54 5 0.28 0.05 

6. Switzerland 1 0.10 0.02 79 7.22 1.52 1498 l09.n 22.68 

7. Uzbekistan 3 0.36 0.08 117 7.84 1.65 32 2.00 0.41 

8. USA 17 1.56 0.34 3 0.31 0.07 4 0.35 0.07 

9. Singapore 3 0.34 0.07 0.07 0.01 104 0.23 0.05 

10. RUSSia 0.04 0.01 3 0.21 0.04 

Others 55 5.65 1.24 120 7.56 1.59 62 2.75 0.57 

Total 4713 475.14 104.01 8808 624.73 131.14 8987 833.13 130.84 
.----

P: Provisional. 
Source: Directorate General of Commercial InteRlgence & StaUstics. Koikata 
SS: 12.08.2003. 

12.19 hrs. 

MOTION FOR APPOINTMENT OF A JOINT 
COMMITTEE ON SAFETY STANDARDS IN 

SOFT DRINKS ETC. 

{English] 

MR. SPEAKER: Yesterday. a question came up 
regarding appointment of a Joint Parliamentary Commlttee 
on one issue, and I had given my ruling that a Joint 
Parliamentary Committee will be formed. 

Now. the hon. Minister of Parliamentary Affairs would 
like to move a monition to that effect. 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE AND MINISTER OF PARPAMENTARY 
AFFAIRS (SHRIMATI SUSHMA SWARAJ): Mr. Speaker. 
Sir, I beg to move: 

"That a Joint Committee of both Houses conaiatlng 
of 15 Members-l0 from Lok Sabha and five from 
Rajya be appointed to report: 

(i) Whether the recent findings of Centre of Science 
and Environment (CSE) regarding pesticide 
residues in soft drinks are correct or not. 

(ii) To suggest criteria for evolving suitable safety 
stendards for soft drinks, fruit juice and other 
beverages where water Is the main constituent. 

That the Committee shall have the following 10 
Members of the Lok Sabha as Its Members: 

1. Shri Shard Pawar 

2. Shri Ananth Kumar 

3. Dr. (Shrlrnati) Sudha Yadav 

4. Shrl R~h Chenn~ 

5. Shrl Avtar Singh Bhadana 

6. Shli K. Yerrannaldu 

7. Shrl E. Ahamed 

8. Dr. Ranjlt Kumar Panja 

9. Shrl AkN~h Vadav 

10. Shrl Anil Basu 

That the Speaker shaD nominate one of the Members 
of the Committee to be Its Chairman. 

That the Committee shaD start functioning from the 
day it is duly constituted. 

That the Committee shall be provided all asaiatance 
by the Govemment and its agencies. 

That in order to constitute a sitting of the Joint 
Commltt.,. the quorum .haII be one-third of the total 
numbef of M8mbers of the Joint Committee. 
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committee on safety standards in 
soft drinks etc. 

That the Joint Committee shall make a report to the 
House by the beginning of the next Session of the 
Pariiament. 

That the Rules of Procedure of the House relating to 
Parliamentary Committees shall apply. 

That the Committee may, if the need arises, In certain 
matters, adopt a different procedure with the concurrence 
of the Speaker. 

That this House recommends to Rajya Sabha that 
the Rajya Sabha do join the Committee and communicate 
to this House the name of the Members appointed from 
amongst the members of the Rajya Sabha to the 
Committee as mentioned above: 

MR. SPEAKER: The question is: 

"That a Joint Committee of both Houses consisting 
of 15 Members-10 from Lok Sabha and five from 
Rajya be appointed to report: 

(i) Whether the recent findings of Centre of Science 
and Environment (CSE) regarding pesticide 
residues In soft drinks are correct or not. 

(ii) to suggest criteria for evolving suitable safety 
standards for soft drinks, fruit juice and other 
beverages where water /s the main constituent. 

That the Committee shall have the following 
10 Members of the Lok Sabha as ita Members: 

1. Shri Sharad Pawar 

2. Shri Ananth Kumar 

3. Dr. (Shrimati) Sudha Yadav 

4. Shri Ramesh Chennfthala 

5. Shri Avtar Singh Bhadana 

6. Shri K. Yerrannaidu 

7. Shri E. Ahamed 

8. Dr. Ranjit Kumar Panja 

9. Shri AkhHesh Yadav 

10. Shri Ani! Besu 

That the Speaker ahaJI nominate one or the Members 
of the Committee to be fts Chairman. 

That the Committee shan start functioning from the 
day it is duly constituted. 

That the Committee shall be provided ail ass/stance 
by the Government and Its agencies. 

That In order to constitute a sitting of the Joint 
Committee, the quorum shall be one-third of the total 
number of Members of the Joint Committee. 

That the Joint Committee shall make a report to the 
House by the beginning of the next S8aslon of the 
Partlament. 

That the Rules of Procedure of the House relating to 
Parliamentary Committees shall apply. 

That the Committee may, if the need arises, In certain 
matters, adopt a different procedure with the concurrence 
of the Speaker. 

That this House recommends to Rajya Sabha that 
the Rajya Sabha do join the Committee and communicate 
to this House the name of the Members appointed from 
amongst the members of the Rajya Sabha to the 
Committee as mentioned above: 

The motion wu adopted. 

12.21 hr •• 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA AOSUL): On behalf of Shrl Juwant Singh, I 
beg to lay on the Table a copy of the Producer 
Companlee (General Reserves) Rules, 2003 (HIndi and 
EnglIsh Y8I'Iions) published In NotIficatIon No. G.S.R. 641(E) 
in Gazette of India dated the 7th August, 2003 under 
.~ (3) of section 642 of the companie8 Act, 1956. 

[Placed In Library. See No. LT. 800112003) 

THE MINISTER OF CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION (SHRI SHARAD YAOAV): 
I beg to lay on the Table a copy of the Notification No. 
G.S.R. 559 (E) Ess. Com.lSugarcane (Hindi and EngIiIh 
versiona) pubfished in Gazette of India dated the 22nd , 



327 Papers Laid AUGUST 22, 2003 Papers Laid 328 

July, 2003 containing Order notifying the minimum price 
0' sugarcane 'or 2002-2003 sugar season, under sub-
section (6) of section 3 of the Essential Commodities 
Act. 1955. 

[Placed in Library. See No. LT. 800212003] 

THE MINISTER OF LAW AND JUSTICE AND 
MINISTER OF COMMERCE AND INDUSTRY (SHRI 
ARUN JAITLEY): I beg to lay on the Table a copy of the 
Conduct of Elections (Amendment) Rules, 2003 (Hindi 
and English versions) published in Notification No. S.O. 
903(E) in Gazette of India dated the 5th August, 2003 
under sub-section (3) of section 169 of the Representation 
of the People Act, 1951. 

[Placed in library. See No. LT. 800312003] 

{Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): I beg to lay on the Table-

(1) (i) A copy of the annual Report (Hindi and English 

(2) 

versions) of the Indian Institute of Technology, 
Guwahati, fOf the year 2001-2002. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working of 
the indian Institute of Technology, Guwahati, for 
the year 2001-2002. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Library. See No. LT. 8004J2003] 

(3) (i) A copy of the Annual Report (Hindi and EngIiah 
versions) of the Regional Engineering College, 
Hazratbal, Srinagar, for the year 2001·2002 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the wot1cing of 
the Regional Engineering College, Hazratbal, 
Sri nagar, for the year 2001-2002. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT. 8005fi0(3) 

(5 

(6) 

(7) 

(8) 

(9) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Visvesvaraya 
Regional College of Engineering, Nagpur, for 
the year 2001-2002 alongwlth Audited 
Accounts. 

(iI) .A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Vlsvesvaraya Regional College of 
Engineering, Nagpur, for the year 2001-
2002. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

(Placed in library. See No. LT. 8006/2003] 

(i) A copy of the Annual Report (Hindi and 

English versions) of the NagaJand University, 
Kohima, for the year 2001-2002. 

(Ii) A copy of the Review (Hindi aOd English 
versions) by the Government of the working 
of Nagaland University, Kohirna, for the year 
2001-2002. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above. 

(Placed In library. See No. LT. 800712003] 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Assam University, 
Silcher, for the year 2001-2002. 

(iI) A copy of the Review (HIndI and English 
versions) by the Government of the working 
of the Assam University, Silchar, for the year 
2001-2002. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed in Library. Sse No. LT. 800812003J 

(11) A copy of the annual Report (HIndi and English 
versions) of the AIgarh Muslim Untvefaity, AIigartI, 
fpr the year 2001·2002 together with AudIt Report 

~ the~. 
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(12) Statement (Hindi and English vel'liona) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Library. See No. LT. 800912003] 

(13) (I) A copy of the Annual Report (Hindi and 
English versions) of the Jamie MiDIa Islamia, 
New Delhi, for the year 2001·2002. 

(it) A copy of the Review (Hindi and English 
versions) by the Government of the wor1dng 
of the Jamia Millia Islamia, New Deihl, for 
the year 2001·2002. 

(14) Statement (Hindi and English versions) showing 
reason for delay in laying the papers mentioned 
at (13) above. 

(Placed in Library. See No. LT. 801012003) 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): I beg to lay 
on the Table-

( 1 ) A copy each of the foHowing Notifications (Hindi 
and English versions) under section 56 of the 
Electricity Regulatory Commissions Act, 1998: 

(i) The Central Electricity Regulatory Commission 
(Procedure. Terms and Conditions for Grant of 
Transmission License and other related matters) 
Regulations, 2003 pubtished In Notification No. 
L·7125 (1)J2001·CERC in Gazette of India dated 
the 2nd May, 2003. 

(ii) The Central Electricity Regulatory CommIssion 
(Terms and Conditions of Tariff) (First 
Amendment) Regulations. 2003 published in 
Notification No. L·7125 (1)QOO1-CERC In Gazette 
of India dated the 2nd May, 2003. 

(iii) The Central Electricity Regulatory Commission 
(Terms and Conditione of Tartff) (Second 
Amendment) Regulations, 2003 published in 
Notification No. L·7125 (2)fl001-GERC in Gazette 
of India dated the 2nd June, 2003. 

(2) A copy of the NotifICation No. L·7125 (2)12001-
CERC (Hindi and English veraions) published in 
Gazette of India dated the 9th Aprt, 2003 notifytng 
the continuation of blUing charges for fwIher period 

of 6 months beyond the 31st Mardl, 2003, Issued 
under the Electricity Regulatory Commiaalons Act, 
1998. 

[Placed in Library. See No. LT. 801112003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI CH. VIDYASAGAR 
RAO): I beg to lay on the Table-

(1 ) 

(2) 

(3) 

(4) 

A copy of the Notification No. S.O. 871 (E) (Hindi 
and English versions) published in Gazen. of India 
dated the 31st July, 2003 notHying the Rolex 
Paper Mills Limited, 4-96, Chintaparru, Palakol 
Mandai, West Godavari district In the State of 
Andhra Pradesh as a mHI producing newsprint 
under sub-aectlon (6) of section 3 of the Essential 
Commodities Act, 1955. 

[Placed in library. See No. LT. 801212003) 

A copy of the Patent Rules, 2003 (Hindi and 
English veralons) published in Notification No. S.O. 
493(E) in Gazette of India dated the 2nd May, 
2003 under section 160 of the Patents Act, 1970. 

[Placed In library. See No. LT. 8013120(3) 

A copy of the Annual Report (Hindi and EngHah 
versions) of the ControUer General of Patents, 
Designs and Trade M81tc8 for the year 2001-2002 
under eectIon 126 of the Trade and Merchandise 
Marks Aot. 1968. 

Statement (Hindi and EngIIah versions) showing 
I'888OnI for delay In laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT. 8030I2003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH 
KUMAR GANGWAR): On behalf of Shri V. Srinivaa 
Prasad I beg to lay on the Table-

(1) A copy of the Sugar (Price Determination for 2002-
2003 Production) Order, 2003 published in 
Notification No. G.S.R. 21(E) (Hindi and English 
versions) in Gaze"e of India dated the 10th 
January, 2003 under sub-section (8) of section 3 
of the Essential Commodities Act, 1955. 

[PIeced In llbmy. See No. l T. 801412003) , 
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(2) 

(3) 

A copy of the Sugar Development Fund (Second 
Amendment) Rules, 2003 (Hindi and English 
versions) published in Notification No. G.S.A. 241 
(E) in Gazette of India dated the 25th March, 
2003 under sub-section (3) of section 9 of the 
Sugar Development Fund Act, 1982 together with 
a Corrigendum thereto published in NotifICation 
No. G.S.A. 344 (E) dated the 22nd April, 2003. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(Placed in Library. See No. LT. 801512003] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (StiRI ANANDRAO 
VITHOBA ADSUL): I beg to lay on the Table-

(1) A copy Notification No. G.S.A. 625 (E) Hindi and 
English versions) published in Gazette of India 
dated the 1 st August, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. 2312002-Cus., dated the 1st March, 
2002 under sub-section (7) of section 9A of the 
Customs Tariff Act, 1975. 

(2) 

(Placed in Library. See No. LT. 801612003] 

A copy each of the foHowlng Notifications (Hindi 
and English versions) under sub-section (2) of 
section 38 of the Central Excise Act, 1944: 

(i) G.S.A. 325(E) published in Gazette of India the 
9th April, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
1412002-CE (NT), dated the 8th March, 2002. 

(ii) G.S.R. 326(E) published in Gazette of India the 
9th April, 2003 together with an explanatory 
memorandum seeking to amend Notmcation No. 
44/2001·CE (NT), dated the 26th June, 2001. 

(iii) G.S.A. 491(E) published in Gazette of India the 
17th June, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
4212001-CE (NT), dated the 26th June, 2001. 

(iv) G.S.A. 616(E) published in Gazette of India the 
31 sl July, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
4312oo0-CE, dated the 18 August, 2000. 

(v) G.S.A. 617(E) published in Gazette of India the 
31st July, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
6311995-CE, dated the 16th March 2002. 

(vi) G.S.A. 618(E) published in Gazette of India the 
31~ July, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
6I2oo2-CE, dated the 1 at March 2002. 

(vii) G.S.A. 560(E) published in Gazette of India the 
22nd July, 2003 together with an explanatory 
memorandum seeking to being Into the force 
the amendments made in the Central excise 
Act, 1944 with effect from the 15th August, 2003. 

(viii) G.S.A. 575(E) published in Gazette of India the 
22nd July, 2003 together with an explanatory 
memorandum seeking to exempt excisable goods 
produced and manufactured by any unit in 
domestic tariff area and supplied to special 
economic zone from the whole of the basic and 
additional duties of excise leviable thereon. 

(Ix) G.S.A. 576(E) published in Gazette of India 
dated the 22nd July, 2003 toge~er with an 
explanatory memorandum seeking to rescind 
certain Notifications mentioned therein. 

(x) G.S.R. 318(E) pubUshed in Gazette of India the 
4th April, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
4612oo1-CE (NT), dated the 26th June, 2001. 

(xi) The Central Excise (Removal of Goods at 
Concessional Rate of Duty for Manufacture of 
Excisable Goods) (Amendment) Rules, 2003 
published in Notification No. G.S.A. 339(E) in 
Gazette of India dated the 17th April, 2003 
together with an explanatory memorandum. 

(xli) G.S.R. 347(E) published in Gazette of India the 
22nd April, 2003 together with an explanatory 
memorandum seeking to amend Notification No. 
3512001-CE (NT), dated the 26th June, 2001. 

(xiii) The Central EXCise (Advance Rulings) 
Amendment Rules, 2003 published In Notification 
No. G.S.A. 577(E) In ~azette of india dated the 
23rd July, 2003 together with an explanatory 
memorandum. 

(3) A copy each of the fonowing NotifIcations (Hindi 
and English vet'IIione) under section 159 of the 

, ) CdatOms Act, 1962: 
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(i) G.S.A. 535(E) published in Gazette of India 
dated the 10th June. 2003 together with an 
explanatory memorandum seeking to rescind 
NotifICation No. 117194-Cus .• dated the 27th April. 
1994. 

(ii) G.S.A. 561(E) published in Gazette of India 
dated the 22nd July. 2003 together with an 
explanatory memorandum seeking to appoint 
15th August. 2003 as the date on which Chapter XA 
shaH be inserted in the Customs Act. 1962. 

(iii) G.S.A. 562(E) published in Gazette of India 
dated the 22nd July. 2003 together with an 
explanatory memorandum specifying the Madras 
Special Economic Zone as Special Economic 
Zone. 

(iv) G.S.A. 563(E) published in Gazette of India the 
22nd July. 2003 together with an explanatory 
memorandum specifying the Visakhapatnam 
Special Economic Zone as Special Economic 
Zone. 

(v) G.S.A. 564(E) pubHshed in Gazette of India the 
22nd July. 2003 together with an explanatory 
memorandum specifying the FAL TA Special 
Economic Zone as Special Economic Zone. 

(vi) G.S.A. 565(E) published in Gazette of India the 
22nd July. 2003 together with an explanatory 
memorandum specifying the SEEPZ Special 
Economic Zone Mumbai. as Special Economic 
Zone. 

(vii) G.S.A. 566(E) published in Gazette of India the 
22nd July, 2003 together with an explanatory 
memorandum specifying the Cochin Special 
Economic Zone as Special Economic Zone. 

(viii) G.S.A. 567(E) published in Gazette of India the 
22nd July. 2003 together with an explanatory 
memorandum specifying the Noida Special 
Economic Zone as Special Economic Zone. 

(ix) G.S.A. 568(E) published in Gazette of India the 
22nd July, 2003 together with an explanatory 
memorandum specifying the Kandla Special 
Economic Zone as Special Economic Zone. 

(x) G.S.A. 569(E) published in Gazette of India the 
22nd July. 2003 together with an explanatory 
memorandum specifying the Sura' Special 
Economic Zone _ Special Economic Zone. 

(xi) The Special Economic Zones Rules. 2003 
published In Notification No. G.S.R. 570(E) in 

Gazette of India dated the 22nd July. 2003 
together with an explanatory memorandum. 

(xii) The Special Economic Zones (Customs 
Procedures) Regulations. 2003 published in 
Notification No. G.S.A. 571(E) in Gazette of India 
dated the 22nd July. 2003 together with an 
explanatory memorandum. 

(xlii) G.S.A. 572(E) published in Gazette of India 
dated the 22nd July. 2003 together with a 
explanatory memorandum .eeklng to exempt 
castor oil cake. when manufactured from 
indigenous castor oD seeds on indigenous plant 
and machinery by a unit in special economic 
zone from the whole of the basic and additional 
duties of Customs leviable thereon. 

(xiv) G.S.R. 573(E) published in Gazette of India 
dated the 22nd July. 2003 together with an 
explanatory memorandum aeektng to exempt 
goods produced or manufactured by a unit In 
special economic zone and sold Into domestic 
tariff area from the payment of apeclal additional 
duty or Customs leviable thereon. 

(xv) G.S.R. 574(E) published In Gazette of India 
dated the 22nd July. 2003 together with an 
explanatory memorandum seeking to rescind two 
Notifications mentioned therein. 

(xvi) G.S.A. 626(E) published in Gazette of India 
dated the 1st August. 2003 together with an 
explanatory memorandum specifying the Sltapur 
Special Economic Zone as SpecIal Economic 
Zone. 

(xvii) G.S.A. 627(E) published In Gazette of India 
dated the 1st August. 2003 together with an 
explanatory memorandum specifying the Indore 
Special Economic Zone as Special Economic 
Zone. 

(xviii) G.S.R. 631 (E) published in Gazette of India 
dated the 4th August. 2003 containing 
corrigendum to the Notification No. 4612003-Cus. 
(NT) dated the 22nd July. 2003. 

(xix) S.O. 473(E) published In Gazette of India dated 
the 25th April. 2003 together with an explanatory 
memorandum regarding reviaed rate of exchange 
for conversion of certain foreign culT8flCies Into 
Indian c::urrency or vice-versa for the purpose of 
8II8888m8Il1 of Import. 

• , 
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(xx) S.O. 474(E) published in Gazette of India dated 
the 25th April, 2003 together with an explanatory 
memorandum regarding revised rate of exchange 
for conversion of certain foreign currencies into 
Indian currency or vice-versa for the purpose of 
assessment of export. 

(XXI) S.O. 841 (E) published in Gazette of India dated 
the 24th July, 2003 together with an explanatory 
memorandum regarding revised rate of 
Norvegian Kroner currency downwards, for the 
purpose of assessment of import. 

(xxii) S.D. 842(E) published in Gazette of India dated 
the 24th July, 2003 together with an explanatory 
memorandum regarding revised rate of 
Norvegian Kroner currency downwards, for the 
purpose of assessment of export. 

(xxiii) S.D. 862(E) published in Gazette of India dated 
Ihe 28th July, 2003 together with an explanatory 
regarding revised rate of exchange for 
conversion of certain foreign currencies into 
Indian currency or vice-versa for the purpose of 
.)ssessment of import. 

(XXIV) S.D. 863(E) published in Gazette of India dated 
Ihe 28th July, 2003 together with an explanatory 
rogarding revised rate of exchange for 
conversion of certain foreign currencies into 
Illdian currency or vice-versa for the purpose of 
assessment of export. 

(xxv) G.S.R. 622(E) published in Gazette of India 
dated the 1 sl August, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. 21/2002-Cus., dated the 1st 
March. 2002. 

(xxvi) G.S.R. 623(E) published in Gazette of India 
dated the 1 st August, 2003 together with an 
explanatory memorandum providing exemption to 
equipment consumable samples Imported by the 
Organisation of Prohibition of Chemical Weapons 
under the Chemical Weapons Convention. 

(xvii) G.S.R. 624(E) published in Gazette of India 
dated the 1st August, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. 49196/Cus., dated the 23rd July, 
1996. 

(xviii) The Customs and Central Excise Duties 
Drawback (Amendment) Rules. 2003 published 
In Notification No. G.S.A. 1 B5(E) In Gazette of 

India dated the 3rd March, 2003 together with 
an explanatory memorandum. 

(xxix) The Customs and Central Excise Duties 
Drawback (Amendment No.2) Aules, 2003 
published in Notification No. G.S.A. 186(E) in 
Gazette of India dated the 3rd March, 2003 
together with an explanatory memorandum. 

(xxx) G.S.A. 230(E) published In Gazette of India 
dated the 21 st March, 2003 together with an 
explanatory memorandum seeking to amend five 
Notifications mentioned therein. 

(xxxi) G.S.A. 277(E) published in Gazette of India 
dated the 1 st April, 2003 together with an 
explanatory memorandum seeking to exempt 
goods when Imported into India against a duty 
free entitlement credit certificate of the Export 
and Import policy from the whole of the basic, 
additional and special additional duties of 
Customs leviable thereon. 

(xxxii) G.S.A. 278(E) published in Gazette of India 
dated the 1 st April, 2003 together with an 
explanatory memorandum seeking to exempt 
spares, office equipment. and furniture. 
professional equlpments and consumables when 
Imported into India against a duty free 
entitlement credit certificate of the Export and 
Import policy from the whole of the basic, 
additional and special additional duties of 
customs leviable thereon subject to certain 
conditions. 

(xxxiii) G.S.A. 279(E) published in Gazette of India 
dated the 1 st April, 2003 together with an 
explanatory memorandum seeking to exempt 
goods specified in the notifications from so much 
of the duty of Customs as Is in excess of the 
amount calculated at the rate of five percent 
ad-valorem and from the whole of the additional 
and special duties of customs leviable thereon. 

(xxxiv) G.S. A. 280(E) published in Gazette of India 
dated the 1 st April, 2003 together with an 
explanatory memorandum seeking to exempt 
materials imported ir]to India against an Advance 
License for Annual Aequirement with actual 
users of the Export and Import policy from the 
whole of the basic and additional duties of 
customs leviable thereon subject to certain 

; conditions. 
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(xxxv) G.S.A. 281(E) published in Gazette of India 
dated the 1 st April, 2003 together with an 
explanatory memorandum seeking to amend four 
notifications mentioned therein. 

(xxxvi) G.S.A. 437(E) published In Gazette of India 
dated the 27th May, 2003 together with an 
explanatory memorandum seeking to amend 
certain notifications mentioned therein. 

(xxxvii) G.S.A. 515(E) published in Gazette of India 
dated the 25th June, 2003 together with an 
explanatory memorandum seeking to amend 
certain notifications mentioned therein. 

(xxxviii) G.S.A. 538(E) published in Gazette of India 
dated the 10th July, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. 32197-Cus., dated the 1st April, 
1997. 

(xxxix) G.S.A. 551 (E) published in Gazette of India 
dated the 11th July, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. 21/2002-Cus., dated the 1st 
March, 2002. 

(4) 

(xl) The Customs (Advance Rulings) Amendment 
Rules, 2003 published in Notification No. G.S.A. 
578(E) in Gazette of India dated the 23rd July, 
2003 together with an explanatory memorandum. 

A copy each of the following Notifications (Hindi 
and English versions) under of section 296 of the 
Income Tax Act, 1961: 

(i) S.O. 844(E) published in Gazette of India 
dated the 24th July, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. S.O. 709(E) dated the 20th 
August, 1998. 

(ii) The Electronic Fumishing of Retums of 
Income Scheme, 2003 published in 
Notification No. S.O. 856(E) in Gazette of 
India dated the 25th July, 2003 together with 
an explanatory memorandum. 

(iii) The Income-tax (Eleventh Amendment) 
Rules, 2003 published in Notification No. 
S.O. 8n(E) in Gazette of India dated the 
31st July, 2003 together with an explanatory 
memorandum. 

(5) 

(6) 

(Iv) The Income-tax (Twelfth Amendment) Rules, 
2003 published in Notification No. S.O. 878(E) 
in Gazette of India dated the 31at July, 2003 
together with an explanatory memorandum. 

(v) The Income-tax (ThIrteenth Amendment) Rules, 
2003 published in Notification No. S.O. 879(E) 
in Gazette of India dated the 31st July, 2003 
together with an exptanatory memorandum. 

(vi) The Income-tax (Fourteenth Amendment) Rules, 
2003 published In Notification No. S.O. 886(E) 
In Gazette of India dated the 18t August, 2003 
together with an explanatory memorandum. 

A copy of the Central Sales Tax (Registration 
and Turnover) Second Amendment Rules, 2003 
(Hindi and English versions) published in 
Notification No. G.S.R. 431(E) In Gazette of lnella 
dated the 23rd May, 2003 under sub-section (2) 
of section 13 of the Central Sales Tax Act, 1956 
together with an explanatory memorandum. 

A copy of each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 94 of the Finance Act, 1994: 

(I) G.S.A. 536(E) published in Gazette of India 
dated the 10th July, 2003 together with an 
explanatory memorandum seeking to amend 
Notification No. 1712002-Servlce Tax, dated the 
21st November, 2002. 

(iI) G.S.R. 542(E) published in Gazette of India 
dated the 11th July, 2003 together with an 
explanatory memorandum seeking to exempt the 
taxable service provided by an Insurer carrying 
on General Insurance business to a policy holder 
in relation the Central Insurance Business from 
the whole of the service tax leviable thereon. 

(IU) The Service Tax (Advance Ruling) Rules, 2003 
published in Notification No. G.S.A. 579(E) in 
Gazette of India dated the 23rd July, 2003 
together with an explanatory memorandum. 

(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 19 of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1970 and 1980: 

(i) The Bank of Maharashtra (Employees') Pension 
(Amendment) Regulations, 2003 published in 
Notification No. AX-1ISTIOSRl1539 in Gazette 
of India dated the 14th June, 2003. • 
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(ii) The Indian Bank Officers Service (Amendment) 
Regulations, 2003 published in Notification 
No. 223 in Gazette of India dated the 17th May, 
2003. 

(iii) The Bank of India (Officers) Service 
(Amendment) Regulations, 2002 published in 
Notification No. HO:P:IR:RS: 1843 in Gazette of 
India dated the 24th May, 2003. 

(IV) The Corporation Bank Officers' Service 
(Amendment) Regulations, 2003 published in 
Notification No. PAD:IR:OSR Amendt: 47:03-04 
in Gazette of India dated the 14th June, 2003. 

(V) The Punjab and Sind Bank Officers' Service 
(Amendment) Regulations, 2003 published in 
Notification No. PSBlOSRl2903 in Gazette of 
India dated the 28th June, 2003. 

(vi) The United Bank India Officer Employee's 
(Discipline and Appeal) (Amendment) 
Regulations, 2003 published in Notification No. 
112003 in Gazette of India dated the 3rd May, 
2003. 

[Place in Library. See No. LT. 801712003] 

(8) A copy each of the following Notlflcations (Hindi 
and English versions) under Bub-section (2) of 
section 30 of the Regional Rural Banks Act, 1976:-

(i) The Sultanpur Kshetriya Gramin Bank (Officers 
and Employees) Service Regulations, 2001 
published in Notification No. H.O.l25/KarmikllRl 
471 in Gazette of India dated the 19th February, 
2001. 

(ii) The Jhabuadhar Kshetriya Gramin Bank (Officers 
and Employees) Service Regulations, 2000 
published In Notification No. Pub/Pers. Admn.! 
21/1019 in Gazette of India dated the 26th 
February, 2001. 

(iii) The Marudhar Kshetriya Gramin Bank (Officers 
and Employees) Service Regulations, 2000 
published in Notification No. H.O.l23l01 Karmikl 
5828 in Gazette of India dated the 11th June, 
200 1 together with a corrigendum thereto (In 
Hindi version only) published in Notification No. 
H.O.l23/01/Karmik dated the 26th November, 
2001. 

(iv) The Panchmahal Vadodara Gramin Bank 
(Officers and Employees) Service Regulations, 

2000 published In NotifICation No. HOI201StfJ3211 
2001-2002 In Gazette of India dated the 18th 
July, 2001. 

(v) The Sangameshwara Grameena Bank (Officers 
and Employees) Service Regulations, 2001 
published in Notification No. PERl135101-Q2 in 
'Gazette of India dated the 3rd August, 2001. 

(vi) The Pravatlya Gramin Bank (Officers and 
Employees) Service Regulations, 2001 published 
in Notification No. Lekhal307 in Gazette of India 
dated the 25th September, 2001. 

(vii) The Aurangabad Jalna Gramin Bank (Officers 
and Employees) Service Regulations, 2001 
published in Notification No. H.O.IPersonneI19271 
2001 In Gazette of India dated the 29th October, 
2001. 

(viii) The Bhilwara-Ajmer Kshetriya Gramin Bank 
(Officers and Employees) Service Regulations, 
2002 published In Notification No. 8-2112151 In 
Gazette of India dated the 5th September, 2002. 

(Ix) The Koraput Panchabati Gramya Bank (Officers 
and Employees) Service Regulations, 2001 
published in Notification No. Staff General-7271 
2002-2003 in Gazette of India dated the 
21 March, 2003. 

(x) The Vldisha Bhopal Regional Rural Bank 
(Officers and Employees) Service Regulations, 
2003 published in Notlflcatlon No. H.OJPersJ 
0007512003-2004 in Gazette of India dated the 
6th May, 2003. 

(xi) The Kalahandi Anchalik Gramya Bank (Officers 
and Employees) Service Regulations, 2001 
published In Notification No. Perl1278 in Gazette 
of India dated the 12th May. 2003. 

(xII) The Ka Bank Nongkyndong Ri Khasi Jaintla 
(Officers and Employees) Service Regulations, 
2000 published in Notification No. 231Prs.n3 In 
Gazette of India dated the 29th May, 2003. 

[Placed in library. See LT. No. 801812003] 

(9) Eight statements (Hindi and English vel'lions) 
shOwing reasons for- delay In laying the papers 
mentioned at Item No. (I to viii) of (8) above. 

(10) A copy of the Securities and Exchange Board of 
Incia (Prohibition of Fraudulent and Unfair Trade 
;Practlce. relating to Securities Marketa) 
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Regulations. 2003 (Hindi and English versions) 
published in Notification No. S.O. 816(E) in 
Gazette of India dated the 17th July. 2003 under 
section 31 of the Securities and Exchange Board 
of India Act. 1992. 

[Placed in Library. See No. L T 801912003) 

( 11 ) A copy each of the following Annual Reports and 
Accounts (Hindi and English versions) of the 
Regional Rural Banks for the year ended the 31.t 
March, 2003, together with Auditor's Report 
thereon: 

(i) Ambala Kurukshetra Gramln Bank, Ambala. 

(ii) Baitarani Gramya Bank, Baripada. 

(iii) Balasore Gramya Bank, Balasore. 

(iv) Banaskantha Mehsana Gramin Bank. Patan. 

(v) Bijapur Grameena Bank; Bijapur. 

(vi) Bundelkhand Kshetriy Gramin Bank. Tikamgartt. 

(vii) Chambal Kshetriya Gramin Bank. Morena. 

(viii) Dehenkanal Gramya Bank, Dhenkanal. 

(ix) Farrukhabad Gramin Bank. Farrukhabad. 

(x) Golconda Grameena Bank. Hyderabad. 

(xi) Gorakhpur Kshetriya Gramln Bank. Gorkhpur. 

(xii) Gurgaon Gramin Bank. Gurgaon. 

(xiii) Hissar-Sirsa Kshetriya Gramln Bank. HI.sar. 

(xiv) Krishan Grammena Bank. Gulberga. 

(xv) Manjira Grameena Bank. Sangareddy. 

(XVI) Monghyr Kshetriya Gramin Bank. Monthyr. 

(xvii) Nimar Kshetriya Gramin Bank, Khargone. 

(xviii) Panchamahal Vadodara Gramin Bank, Goethara. 

(xix) Puri Gramya Bank, Puri. 

(xx) Sagar Gramin Bank, Koikata. 

(xxi) Saryu Gramin Bank. Lakhlmpur Khari. 

(XXii) Sri Visakha Gram.ena Bank. Srikakulam. 

(xxiii) Vaishali Kshetriya Gramin Bank. Muzaffarpur. 

(xxiv) Varada Grameena Bank, Kunta. 

(xxv) Vidur Gramln Bank. Bljnor. 

(PlacH in library. See No. LT. 802(12003) 

(12) A copy of the Results of the Thirty-third Valuation 
Report (Hindi and English ve",lons) of the Ufe 
Insurance Corporation of India as on 31st March. 
2003 under section 29 of the Life Insurance 
Corporation Act, 1956. 

(13) 

[Placed In Library. SH No. LT. 802112003) 

(I) A copy of the Annual Report (Hindi and 
English veraions) of the Securitl •• and 
Exchange Board of India for the year 2002-
2003 under .ub-sectlon (3) of section 18 of 
the Securitlea and Exchange Board of India 
Act, 1992. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the Securities and Exchange Board of 
India for the year 2002-2003. 

[Placed in Library. SH No. l T. 802212003) 

(14) A copy of the Specified Undertaking of the Unit 
Trust of India (Management of schemea, Auets, 
Investment, term of office, tees. allowances and 
conditions of appointment of Advisers and 
Miscellaneous Provisions) Scheme, 2003 (Hindi 
and English versions) published In the Notification 
No. S.O. 854(E) In Gazette of India dated the 
25th July. 2003 under aub-HctIon (3) of section 9 
of the Unit Trust of India (Transfer of Undertaking 
and Repeal) Act, 2002. 

[Placed in Library. SH No. LT. 802312003) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (SHRI SHRIPAD 
YESSO NAIK): I beg to lay on the Table-

(1) A copy each of the following NotIfications (Hindi 
and English veralons) under section 10 of the 
National Highways Act, 1956: 

(i) S.O. 465(E) published in Gazette of India 
dated the 24th April, 2003 regarding 
cotlection of toN from the uaerB near Oera 
Bassi on AmbaIa-Kalka road on National 
Highway No. 22. 

(ii) S.O. 837(E) published in Gazette of India 
dated the 23rd July, 2003 regarding 

• 
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(2) 

acquisition of land for widening of National 
Highway No. 5 (Chennal·Vijayawada section) 
in Prakasam district in the State of Andhra 
Pradesh. 

(iii) S.O. 805(E) published in Gazette of India 
dated the 16th July, 2003 regarding 
authorisation of Tahasildar, Darpan, Jajpur 
to acquire land on National Highway No. 
5A and 5 from Chandlkhole to Paradip In 
the State 'of Orissa. 

(iv) s.o. 753(E) published in Gazette of India 
dated the 3rd July, 2003 seeking to amend 
Notification No. S.O. 194(E) dated the 2nd 
March, 2001. 

(v) S.O. 834(E) published in Gazete of India 
dated the 23rd July, 2003 regarding 
acquisition of land for four lanlng of National 
Highway No. 76 (Chittorgarh By-pass) In the 
State of Rajasthan. 

(vi) S.O. 835(E) published in Gazette of India 
dated the 23rd July, 2003 regarding 
acquisition of land for four lanlng of National 
Highway No. 8 (Surat-Manore Tollway 
Project) In Valsad district In the State of 
Gujarat. 

A copy of the National Highways Authority of India 
(the term of office and other condltione of Service 
of members) Rules, 2003 published In Notification 
No. G.S.A. 507(E) in Gazette of India dated the 
23rd June, 2003 under section 37 of the National 
Highways AuthOrity of India Act, 1988. 

[Placed In Ubrary. See No. LT. 802412003) 

{Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN DEVRAJBHAI CH1KHALlA): Sir, 
on behaH of Dr. Sanjay Paswan, I beg to lay on the 
Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rajasthan Council 
of Primary Education, Jalpur, for the year 
2001·2002 alongwlth Audited Accounts. 

(ii) Statement regarding R.vlew (Hindi and 
English versions) by the Government of the 

working of the Rajasthan Council of· Primary 
Education, JaJpur, for the year 2001·2002. 

[Placed in library. See No. LT. 802512003) 

(2) Statement (Hindi and English versions) showing 
• reasons for delay In laying the papers mentioned 

at (1) above. 

(3) (I) A copy of the annual Report (Hindi and 
English versions) of the Jhar1<t\and Education 
Project Council, Ranchi, for the year 2001· 
2002 alongwlth Audited Accounts. 

(Ii) Statement regarding Review (I:tindi and 
English versions) by the Govemmerft of the 
working of the Jharkhand Education Project 
Council, Ranchi, for the year 2001·2002. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT. 802612003] 

(5) (I) A copy of the Annual Report (Hindi and 

(6) 

(7) 

English versions) of the Himachal Pradesh 
Primary Education Society, Shlmla, for the 
year 2001·2002 alongwith Audited accounts. 

(II) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Himachal Pradesh Primary 
Education Society, Shlmla, for the year 
2001·2002. 

Statement (Hindi and Engllah versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library. See No. LT. 802712003) 

A copy of the National Council for Teacher 
Education (Determination of Minimum Qualifications 
for Recruitment ot Teachers in Schools) 
Amendment) Regulations, 2003 (Hindi and English 
versional published in Notification No. F. No. 9·2· 
20011NCTE in Gazette of India dated the 29th 
May, 2003 under .ection 33 of the National 
Council tor Teacher Education Act, 1993. 

[Placed In Library. See No. LT. 802812003) 

;THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
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IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN OEVRAJBHAI CHIKHALlA): Sir, 
on behalf of Shri Difip Kumar Manaukhlal Gandhi, I beg 
to lay on the Table a copy of the Notification No. G.S.A. 
628(E) Hindi and English versions) published In Gazette 
of India dated the 2nd August, 2003 approving the 
Mumbai Port Trust Employees (Leave Travel Conceuion) 
Amendment Regulations, 2003 under sub-section (4) of 
section 124 of the Major Port Trust Act, 1963. 

(Placed in Library. See No. LT. 802912003] 

12.23 hrs. 

MESSAGES FROM RAJYA SABHA 

{English} 

SECRETARY-GENERAL: Sir, I have to report the 
follOWing messages received from the Secretary-General 
of Rajya Sabha: 

(i) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
its sitting held on the 19th August, 2003 agreed 
without any amendment to the Sixth Schedule 
to the Constitution (Amendment) Bill, 2003 which 
was passed by the Lok Sabha at Its sitting held 
on the 6th August, 2003.· 

(il) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha, at 
its sitting held on the 19th August, 2003, passed, 
in accordance with the provisions of article 368 
of the Constitution of India, without any 
amendment, the Constitution (Ninety-fourth 
Amendment) Bill, 2002, which was passed by 
the Lok Sabha at its sitting held on the 8th 
August, 2003." 

(iii) "In accordance with the provisions of rule 127 
of the rules of Procedure and Conduct of 
Business In the Rajya Sabha, I am directed to 
inform the Lok Sabha that the RalYa Sabha, at 
its sitting held on the 19th August, 2003, passed, 
in accordance with the provisions of article 368 
of the Constitution of India, without any 
amendmeht, the Constitution (Ninety-ninth 
Amendment) Bill, 2003, which was paaaed by 
the Lok Sabha at itS sitting held on the 8th 
August. 2003.-

(iv) ", accon:tance with the proviSions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
its sitting held on the 21 st August, 2003 agreed 
without any amendment to the Constitution 
(Scheduled Tribes) Order (Amendment) BIll, 2003 
which was passed by the Lok Sabha at its sitting 
held on the 18th August, 2003.· 

(v) -In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Bu8ineaa In the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
ita sitting held on the 218t August, 2003 agreed 
without any amendment to the National Bank 
for Agriculture and Rural Development 
(Amendment) Bill, 2003 which was passed by 
the Lok Sabha at itS sitting held on the 18th 
August, 2003." 

(vi) -In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to return herewith the Appropriation 
(No.4) Bill, 2003, which was passed by the 
Lok Sabha at its elttIng held on the 18th August, 
2003 and transmitted to the Rajya Sabha for Its 
recommendations and to etate that this House 
has no recommendations to make to the Lok 
Sabha in regard to the said 8MI .. 

(vii) -In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to return herewith the Appropriation 
(Railways) No. 4 Bill, 2003, which was passed 
by the Lok Sabha at ita sitting held on the 18th 
August, 2003 and tran.mltted to the Rajya 
Sabha for ita recommendations and to state that 
this House has no recommendations to make to 
the Lok Sabha In regard to the said BIn.-

12.25 tn. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

MlnU1 .. 

[English} 

SHRt P.M. SAYEEO (Lakahadweep): I beg to lay on 
the Table the Minute. Hindi and English versions) of the 

.t 
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Thirty-fourth to Thirty-sixth sitting of the Committee on 
Private Members' Bills and Resolutions held during the 
current Se68ion. 

12.251/2 hr •. 

COMMITTEE ON PETITIONS 

Thirty-third Report 

[English] 

SHRI A. BRAHMANAIAH (Machilipatnam): I beg to 
present the Thirty-third Report (Hindi and English versions) 
of the Committee on Petitions. 

12.26 hr •. 

{T rans!a tion J 

STANDING COMMITTEE ON PETROLEUM 
AND CHEMICALS 

Forty-Fifth to Fifty Flr.t Report. 

SHRI MULAYAM SINGH YAOAV (Sambhal): Sir, I 
beg to present the following Reports (Hindi and English 
versions) .;of the Standing Committee on Petroleum and 
Chemicals:-

(1) Forty-fifth Report on 'Parallel Marketing in 
Petroleum Products': 

,. 
(2) Forty-sixth Report on 'Marketing Plans of Public 

Sector Oil Companies and their Impleytentation'; 

(3) Forty-seventh Report on action take!' by 
Government on the recommendations contained 
in the Twenty-third Report (13th Lok Sabha) of 
the St~ding Committee on Petroleum & 
Chemicals (2001) on 'Marketing and Distribution 
of Petroleum Products with special reference to 
Rural and Hilly Areas; 

(4) F orty-eigh1h Report on action taken by 
Government on the recommendations contained 
In the Thirty-seventh Report (13th Lok Sabha) 
of the Standing Committee on Petroleum & 
Chemicals (2002) on 'Production and Availability 
of Pesticides'; 

(5) Forty-ninth Report on action taken by the 
Government on the recommendations contained 
in the Thirty-eighth Report (Thirteenth Lok 
Sabha) at the Standing Committee on Petroleum 
and Chemicals (2002) on 'Non-observation of 
Guidelines laid down by the Government in 

• allotting Retail Outlets and LPG Distributorships 
by Dealer Selection Boards'. 

(6) Fiftieth Report on action taken by Govemment 
on the recommendations contained In the Thirty-
ninth Report (13th Lok Sabha) of the Standing 
Committee on Petroleum & Chemicals (2003) 
on 'Demands for Grants of Ministry of Petroleum 
& Natural Gas for the year 2003-2004; and 

(7) Fifty-first Report on action taken by Government 
on the recommendations contained in the 
Fortieth Report (13th Lok Sabha) of the Standing 
Committee on Petroleum & Chemicals (2003) 
on 'Demands for Grants of Ministry of Chemlcals 
& Fertilisers (Department of Chemicals & 
Petrochemicals for the year 2003-2004). 

12.27 Iva. 

STANDING COMMITTEE ON PETROLEUM 
AND CHEMICALS 

Action Taken Statement 

(Translstion] 

SHRI MULAYAM SINGH YADAV (Sambhal): Sir, I 
beg to lay on the Table following statements (Hindi and 
English versions) of the Standing Committee on Petroleum 
and Chemlcals:-

(1) Statement on Action Taken by the Government 
on the recommendations contained in the 16th 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2001) 
on action taken by the Government on the 
recommendations contained In the 9th Report 
(13th Lok Sabha) on 'Krlahak Sharali 
Cooperative limited (KRIBHCO). 

(2) Statement on Action Taken by the Government 
" .... on the recommendations contained In the 18th 

. Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2001) 
on action taken by the Government on the 
recommendations contained In the 13th Report 
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(13th Lok Sabha) on 'Demands for Grants 2001-
2002 of the Ministry of Chemicals and Fertilisers, 
Department of Chemicals and Petrochemicals'; 

(3) Statement on Action Taken by the Government 
on the recommendations contained in the 29th 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 
recommendations contained in the 15th Report 
(13th Lok Sabha) on 'Pricing and Availability of 
DrugS/Pharmaceuticals'; 

(4) Statement on Action Taken by the Government 
on the recommendations contained in the 30th 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 
recommendations contained In the 21st Report 
(13th Lok Sabha) on 'Production of Oil and Gas'; 

(5) Statement on Action Taken by the Government 
on the recommendations contained in the 31 at 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 
recommendations contained in the 22nd Report 
(13th Lok Sabha) on "Evaluation of Guidelines 
of dealer Selection Boards (DSBs)'; 

(6) Statement on Action Taken by the Government 
on the recommendations contained in the 32nd 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 
recommendations contained in the 24th Report 
(13th Lok Sabha) on 'Indian Farmers Fertilisers 
Cooperative Limited (IFFCO)'; 

(7) Statement on Action Taken by the Government 
on the recommendations contained In the 33rd 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 
recommendations contained in the 25th Report 
(13th Lok Sabha) on 'Demands for Grants 
(2002-03) relating to the Miniatry of Chemicals 
and Fertilisers, Department of Chemicala and 
Petrochemicals'; 

(8) Statement on Action Taken by the Government 
on the recommendations contained in the 35th 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 

recommendations contained In the 27th Report 
(13th Lok Sabha) on 'Demands for Grants-
(2002-03) relating to the Ministry of Petroleum 
and Natural Gas; 

(9) Statement on Action Taken by the Government 
on the recommendations contained in the 36th 
Report (13th Lok Sabha) of the Standing 
Committee on Petroleum and Chemicals (2002) 
on action taken by the Government on the 
recommendations contained In the 28th Report 
(13th Lok Sabha) on 'Disinvestment in Petroleum 
and Petrochemicals Sector'. 

12.28 h .... 

STANDING COMMITTEE ON INDUSTRY 

One hundred twenty-aeventh to one hundred 
twenty-nlnth Report. 

[English} 

SHRI V. VETRISELVAN (Krlshnaglrl): I beg to lay on 
the table the following Reports (Hindi and English 
version.) of the Standing Committee on Industry: 

(1 ) 127th Report on MoU performance In respect of 
PSU. of Shipping Industry (Mlnlatry of Heavy 
Industries and Public Enterprises); 

(2) 128th Report on Provlaiona and Pr08pects of 
Auto Policy as announced by the Government 
of India (Ministry of Heavy Induatriea and Public 
Enterprises); and 

(3) 129th Report on Credit Flow to SSI Sector In 
the Regions of Deihl, Nolda and Ghaziabad 
(Ministry of Small Scale Industries). 

[English} 

MR. SPEAKER: If the House agrees, we wKI take 
up CaHing Attention now. The 'Zero Hour' .ubmil8iona 
can be taken up after the calling Attention. 

But before all this, the hon. Home Mlni8ter wanta to 
reply to the Discuulon under RlJIe 193 now. So, we can 
take It up now. 

• 
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12.29 hr •. 

DISCUSSION UNDER RULE 193 

Atrocities on Dallt. In various parts of the 
Country-contd. 

{Trans/ation] 

THE DEPUTY PRIME MINISTER AND IN CHARGE 
OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY 
OF PERSONNEL, pueLlc GRIEVANCES AND 
PENSIONS (SHRI L.K. ADVANI): Mr. Speaker, Sir, first 
of all, I would like to apologize to the House for not 
remalnlnq present here during yesterday night after the 
evening programme. My colleagues were present and they 
gave me detailed information that the discussion went on 
this Important topic till late night. . 

SHRI RAM VILAS PASWAN (Hajlpur): Discussion 
continued upto 1.00 a.m. 

SHRI L.K. ADVANI: I know. I would like to thank 
Ram Vilas Paswan ji and Basu Deb Acharla ji for h.oldlng 
a discussion with request on this very Important and 
serious issue. Though earlier the discUSSion on this issue 
was postponed once or twice. If the discussion would 
have been held earlier then more Members could have 
listened and took part in it. I am happy that my friends 
dealing with the subjects of social justice were present 
here. They also took part in the discussion. They apprised 
the House of whatever information they had in this regard. 
As the tOPIC of discussion is atrocities on Dallta. Therefore, 
this task has been aSSigned to the Ministry of Home 
Affairs because atrocities and all typee of crimea fall within 
the purvieW of the Ministry of Home Affairs. Otherwise, 
Ihere should nol be injustice with Dallts In the SOCiety, 
Justice should be meted out to them. The department 
accountable for it has also expressed Its views during 
the discussion. 

I listened the speech delivered by Pravin Raahtrapal 
il. who is present here. I understood his resentment. If 
he expressed his anguish on anything, I understood that. 
He stressed on this point that there Is no question to 
blame any government or any party for It. He said that 
it would have been accepted that it is an age old problem. 
It is continuing since centuries Mahatma Gandhi, Dr. 
Ambedkar. Jyoti Ba Phule and Vlvekandnad II made 
efforts to solve the problem and it has been tackled to 
some extent. I suppose that some more namel could be 
counted. I accept that even after attaining In~ndence 

after enacting constitution and various laws we have not 
found total solution to the problem. I believe one of the 
reasone is that over the years campaign of socialism has 
lost ground. I do not want to repeat the words he has 
said but In a way he has justified untouchability. I do not 
know whom he was mentioning. It has been my 
experience that people active in the field of religion give 
this kind of statements. There were many such persons 
in our country who accorded a high place to religion. 
Here we have such an example of Shrl eal Gangadhar 
Tilak but he also Bald that he was not ready to accept 
the God who could bear untouchability. Lots of such 
examples can be lifted from Gandhi)I's life. North India 
too can boast of one such towering peraonallty-5wami 
Dayanand Saraswatl. He did not confine himselt only to 
giving lectures but also changed the lives of lakhl of 
people. He could not even think of untouchability and his 
philosophy Influenced the livea of lakhs of people. He 
said that untouchability should be looked upon as a crime. 
I remember there was a time when it was considered 
necessary to take bath after meeting somebody from a 
particular caste. In the field of politics, I have taken 
leSIons and Inspiration fromPandlt Deen Dayal 
UpadhyaYli. He told me that once when he was visiting 
Kerala, he noticed that the person who used to come to 
clean the lavatory was told to wear the cross that was 
hanging on a nail before entering the house. He said 
that In the Hindu society where this kind of thoughts 
prevail, the person who cleans the lavatory would definitely 
think that if I can wear this cr088 for five minutes In a 
day, why shouldn't. I wear it for all my life. This thought 
would not be unnatural on his part. Pandit Deen Dayal 
Upadhayayji told me this. The region where I spent my 
childhood was dominated by slkha or the Arya Sarnal of 
Swami Dayanand Saraswatl or the RSS .... (Interruptions) 

SHRI SHRIPRAKASH JAISWAL (Kanpur): Hon. 
Advanql, RSS had no role In this. You can glve this 
message to your workers. You can tell your workers the 
reasons for conversion. ... (interruptions) 

SHRI L.K. ADVANI: I will make no comments on 
thle. I know only this much that In 1934, Mahatmajl visited 
a camp of RSS near Wardha and he was quite irnpreaaed 
by what he laW. I remember when I came from Sindh 
on 17th September, 1947, Gandhlp addreaaed an ASS 
Shakha In a harlJan 8ettlement and mentioned his 
experience of 1934. He' said that the discipline and 
absence of the sense of untouchability among the 
volunteers were the two f.ctors which influenced him 
~he most. 'It appeared In 'The Hlndustan Times' of 
1? S~Pt,mber, 1947. I hold myself fortunate enough In 

f ' 
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the sense of having its influence upon my conscience 
also. While I was involved in Rajasthan politics, at some 
stage there arose an issue of merger between the 
Bhartiya Jan Sangh and Ram Rajya Parishad but could 
not materialise because it was argued by Ram Rajya 
Parishad that the people affiliated to the Bhartiya Jan 
Sangh being RSS volunteers eat in the same plate like 
dogs and don't believe in untouchability. We said that we 
do not believe in untouchability. Well, there would be no 
merger. You may criticize the Sangh on the other counts, 
I'll tolerate it but at ieast in terms of untouchability, 
discrimination on the basis of castes. ... (Interruptions) 

SHRI SHRIPRAKASH JAISWAL: I agree with you 
what you said about Swami Dayanandji but as far as the 
Bhartiya Jan Sangh is concerned, you rnay refer to their 
'947 manifesto. They have no role In abolition of 
untouchability. 

SHAI L.K. ADVANI: I don't blame you. If you don't 
agree due to your ignorance, I don't have any objection. 

SHRI SHRIPRAKASH JAISWAL: May be, RSS would 
have all the knowledge. 

MR. SPEAKER: One must not deviate from the issue. 
would like to know the efforts being made by the 

Govemment for abolishing untouchability. 

SHRI AAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir. we are deviating from the issue. It would be better 
if they do not deviate from the issue. 

Sir. through you. I would like to submit to the Deputy 
Prime Minister that he is deviating from the issue. We 
shall be thankful if he doesn't deviate from the issu.. I 
would like to know the meaningful action being undertaken 
by the Govemment to check atrocities over Dalita. It would 
be better if he limits himself to thl. extent only. ... 
(interruptions) 

MR. SPEAKER: Please take your seat. Hon'ble 
Minister is replying. 

(Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): Sir, please 
leli us about yesterday's proeeedinga of the houee and 
the suggestions advanced therein ... , (IntrmuptJons) 

MR. SPEAKER: Mr. Minister, please give your reply. 

... (InttHtuptioM) 

MR. SPEAKER: Pie ... lieten to the reply. Ramdasjl, 
the di8cusalon on an Important issue is going on in the 
House, please sit down. 

.. , (Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): When you 
had come from Pakistan, Karachi, here, these people 
were uaed to be served water from above at that time. 
We have the experience of this. We need to take a 
resolve to end this untouchability .... (Interruptions) 

SHRI SHANKAR PRASAD JAISWAL (Varanasi): Sir, 
I am on '. point of order'. Why Shrl Athawale Ji stands 
up unauthorlsedly .... (Interruptions) 

SHRI SHRIPRAKASH JAISWAL: In the same way 
as Shri Prabhunath Singh stands up from your side. 
(InterruptIons) 

SHRI L.K. ADVANI: Sir, as far as the question of 
atrocities Is concerned, many and naturally it Is the 
responsibility of every state to see that there are no 
crimes in that state. There are no atrocities on weaker 
sections In that state and the 'Dallts' are moet prominent 
among them. It i8, therefore the responsibility of the 
Central Govemment to advise and instruct all the State 
Governments from time to time In this matter and If any 
matter comes to light then it should get further Information 
about that and direct them what they should do and 
what they should not. We have consistently been advising 
the State Govemments that the atrocltiel-prone areas 
should be Identified and particularly take care of thate 
areu where the tendency of committing atrocltl.. on 
Dallts Is greater. The cues relating to crimes committed 
against them should be decided expeditiously by the 
courts and for that special courts should be set up. The 
Special Courts should be set up to see what crimes are 
committed against the Scheduled C •• te. and "'e 
Scheduled Tribes. I can give thll much Information to 
this House that recently such apeclal oetIe have been .. t 
up in 17 stat .. and one Union Territory. In this way 137 
Special Courta have been .et up by 10 atat.. for this 
purpose. There are some states where the number of 
people belonging to the Scheduled Tribes i. higher and 
ev.n If apec:ial Courts have been HI up there, thole 
Itates have decided that all the crime. which are 
committed against the Scheduled Tr\bea would be heard 
by the S888ion Courts. In the lame way 12 States have 
determined atrocltle.prone ar... and have Intimated to 
the centre that they have .elected such and .uch type 
of cent,... and areas whom they consider atrocitlel-prone . 

.. • 
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SHRI BASU DEB ACHARIA: Which are those 12 
States? 

SHRI l.K. ADVANI: The twelve states are Andhra 
Pradesh. Bihar, Gujarat, Karnataka, Kerala, Madhya 
Pradesh. Maharashtra. Orissa, Punjab, Rajasthan, Tamil 
Nadu and Uttar Pradesh. 

SHRI RAGHUNATH JHA (Gopalganj): It does not 
include West Bengal as no case Is allowed to be 
registered there. ... (Interruptions) 

SHRI BASU DEB ACHARIA: Such Incidents do not 
occur in West Bengal. Lands are allotted to the Hartjans 
there .... (Interruptions) 

MR. SPEAKER: Please listen to. the reply. 

.. , (Interruptions) 

MR. SPEAKER: There will be no 'Zero Hour' and 
'Calling Attention' if you will continue to do so. Why are 
you interrupting. ... (Interruptions) 

SHRI L.K. ADVANI: Mr. Speaker, Sir, yesterday, 
Ramvilasji talked about temples and said that the DDA 
had demolished the Guru Ravidas Temple at 
Aamkrishanpuram. He also made a mention of the 
temples at Chandigarh and Tughlakabad. I thought that 
the DDA keeps demolishing unauthorised construction and 
the action would have been taken as a part of that 
exercise but when he pointed out that there were many 
unauthorised temples but they chose the Guru Rav\das 
T ample alone for demoiition, then, I realised that a blunder 
has been committed. I looked into that. On hearing this 
our Minister who is incharge of Urban Development 
Department himself discussed it with Shri Ramvilasji and 
tried to inform him in this regard. He had no information 
regarding Chandigarh. Therefore, he also assured him 
that he would seek information regarding Chandigarh and 
pass it onto him. The Department of Urban Development 
have informed me that laat year action hubeen taken 
against 29 such unauthorised religious places in aU. I 
also talked to them about the Guru Ravidas Temple at 
Ramakrishnapuram. They have told me that the Temple 
was not touched but there were squatters beside the 
temple which were touched. I shall seek further Information 
in this regard but they certainly told me that the Guru 
Ravides Temple was not touched. They aIeo Informed 
me that the Old Committee of the temple had particulalty 
complained why action was not being taken against such 

encroaches and squatters? Perhaps It may be true but 
since this matter has been rai88d In the House, I will 
seek further information In this regard. I do understand 
that a body like the DDA may naturally be worried about 
unauthorised construction but It is a serious crime if only 
the Guru Ravldas Temple is deliberately picked up for 
demolition and the rest of the temples, Guructwaras or 
any other religious places which are unauthorised are 
not touched. 

Mr. Speaker, Sir, I am of the view that there are two 
causes of this problem in our country. As I have stated 
earlier that the sort of movements which were 
spearheaded at the social level in the past for equality 
and social harmony and participated not only by the 
politicians but also by the social and religious leaders 
are waning. Secondly, the leaders of various walks of life 
whether they are in politics, education, or bureaucracy 
have got some grudges, or prejudices in their mind 
against the Dalils and the same are manifested many a 
times. This leads to several injustices, murders and such 
type of excesses on daills. We cSMot. deny that. We 
also disrupt the social harmony as a result of this. I 
would like to say that this is an issue where if we do not 
propelty implement the law and the constitution, we shall 
not succeed and the country earns a bad name in the 
world. I happened to read the National Geographic 
~agazine in the month of June. It is rated as a highly 
objective magazine. This magazine carried an article 
spread over many pages describing what sort of treatment 
is meted out to the Dalits in India. It was a lengthy 
article. In the same National Georgraphic Magazine there 
was yet another article describing how justice was given 
to the Blacks in America during the past centuries and 
how they were brought at par with the whites which we 
all know how much complicated the problem is there. 
We have this problem in India which we cannot deny 
and we accept that. We discuss this subject in the House 
past midnight and accept the fact on behalf of the 
Government that we have not been able to fully control 
that problem inspite of the laws in this respect but it is 
a matter of concem for us if our country earns a bad 
name on account of this in the world. In order to eliminate 
this problem. We shall have to take utmost care for 
making the bureaucracy, ourselves and the education 
which leads the society, pre}udica free. We fully accept 
that untouchabHity in the name of religion an caste is 
exercised and casteism is given protection. 

SH~I RAM VILAS PASWAN: Mr. Speaker, Sir, I am 
t~~ull to those hon'ble Members who participated in 
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the discussion yesterday and expressed their views rising 
above party politics. There is no problem If the policy Is 
even handed but it should not be selective. In my view 
the Deputy Prime Minister Sahib has little knowledge 
about it. Shri Khanduri Sahib is sitting here who deals 
the temple matters. I would like to say whatever may be 
the reasons, temple was not built by paying money or by 
purchasing the land. At present there are 37 temples In 
R.K. Puram. Why only one temple was demolished? Every 
temple has got land, 'Iunger' (kitchen). Having left all 
temples untouched only one temple was demolished. Shrl 
Bansalji is from Chandibarh. They have got 7 temples 
there. Hari Mandir, Gurudwara, Church are nearby but 
none was tOUched. 

None but only Ravidas Mandir has been subjected 
to damage. There can be communal riots, If other temples 
are damaged. But it is a temple of the poor. There Is 
also a road after the name of saint Ravldas within the 
three kilometer area of Tuglakabad. Babu JagjiYan Ramji 
had also visited that area in 1959. I do not say that this 
case pertains to the time when the Govemment of your 
party was in power. The Govemment means Govemment. 
Therefore. you should not go in the technicalities of law 
and an excuse of encroachment. Hon. Deputy Prime 
Minister is aware that Choudhary Sahib used to reside In 
12, Tuglak Road. Shrl Sharad Yadav had been there In 
1977. Earlier there was nothing. Someone laid foundation 
there. Thereafter, a large building cropped up there. Can 
anybody demolish that building. No one can dare. 

MA. SPEAKER: PaswanJi, you know that today is 
the last day of this session of Parliament. Please take 
your seat. 

THE MINISTER OF ROAD TRANSPORT AND 
HIGHWAYS AND MINISTER OF URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION [MAJ. GEN. (RETO.) B.C. 
KHANDURlj: Mr. Speaker, Sir, what Shrl Paswan ji has 
Said .... (Interruptions) 

SHRI RAMVILAS PASWAN: I thanked the hon. 
Minister for immediately calling all of us and taking 
seriously the issue by calling the concerned officer. I 
urge upon Shri Khanduri ji that he should take this is8ue 
as humanitarian issue rather than going Into Its technicality 

and legality .... (Interruptions) 

MA. SPEAKER: puwanji, we are having very short 
time, Please take your seat. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Hon. 
Speaker. Sir, about a fortnight ago the Minister of Health 

and the Minister of Partlamentary Affairs had said, 88 the 
PGI ta under her, so far 88 the Chand/gam is concemed' 
she would Infonn the Partlament after looking into It. 
Today Is the last day of the selSlon. Even in a fortnight 
the Parliament has not been infonned, whereas this Issue 
directly comes under her jurisdiction. ... (Intert1.1ptlons) 

SHRI RAM VILAS PASWAN: He kept on asking for 
information, but he was not given report even. ... 
(Interruptions) 

MAJ. GEN. (RETD) B.C. KHANOURI: I would like to 
inform that we have obtained information now. The new 
temple was being constructed there. Ram Vilas Paswanji 
that temple has not been demolished. ... (Interruptiofl8) 

SHRI RAM VILAS PASWAN: I am saying with 
challenge that the building was already there. I have 
photographs with me. ... (Interruptions) 

MR. SPEAKER: How It would go, " you will not 
allow the Minister to complete his reply. Let me hear the 
Minlater's reply. 

MAJ. GEN. (RETO.) B.C. KHANDURI: We were told 
that the temple was under construction and the structure 
around that temple were removed. The action has been 
stopped after your visit and after our investigations. But 
the temple was under construction. ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Why the action was 
stopped. That has been demoliahed ... (Interruptions). You 
were admitting that It has been demolished. Then, how 
are you denying today. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, I. 
through you, want to request humbly that Advanlji and 
KhanduriJl, please find out a practical solution of this 
problem. For the last forty-five years they have been 
occupying the Ravidas temple. What mel8age goes from 
it. It conveys only this meBHge that there are thirty-
seven temples In R.K. Puram. It strengthen their belief 
that their temple has been demolished only. they have 
been removed from that place, as it is a temple of poor 
people, the weaker section. I do not want to go into 
technical and legal aspect of this Issue. Advanlji, I request 
you to ..... find out a proper solution of this problem. 
it is not justifiable at any coat that tho.e who are 
manipulators and influential can make encroachment over 
the land of anyone and demolish the temple of those 
who have bean residing !here for the II8t 46 yeatI. P ..... 
do not go Jnto Its techilology, as It would create further 
compIicationa. PIeMe find out a proper IOIution of this 
problem. 
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{English} 

SHRI SH/VRAJ V. PA TIL: The inhabitants 01 

Lakshadweep, Minlcoy and Amandivl Islands are tribaJa. 

SHRI L.K. ADVAN/: All are equa/before law. If 
someone is discriminated against law on the basis of 

being influential or weak, then it means the law is not 
being adhered to properly. Therefore, I am fully agree 

Ihallhere should be proper implementation. One question 
has betln askt1d. ... (/111617V,P11017$) 

According to the original ord8r i8SufJd by the Govemment 
of Inc/ia, under the Constitution, a person who is bom or 

who is living in the island is a ttilJaL One officer has 
intBrprBtBd this order of thB Govemment 01 India and in SHRI RAM VILAS PASWAN.· The Mlnls/er 01 Home 

Affairs should took it at his own leVt11. We would not be 
/laving any objection, if the Minister of Hams Affairs 

demolish it by Issuing an order. But till then step any 
further action and nobody should do any work of 
destruction in between. We would agree to your orders 
in this regard and you will be held responsible for that. 
'" (Interruptions) 

SHRI RAMJI LAL SUMAN: Sir" please comply with 
the legal aspect in this regard and get them po8I8S8lon 
on easy terms. There will be no use of beating about 
the bush. 

MR. SPEAKER: I have given you opportunity for 
asking question time and again, but It does not mean 
that you would not listen to the Minister's reply and would 
not allow to proceed further. 

... (/ntenuptions) 

MR. SPEAKER: Paswan ii, the Minister has heard 
your views and he has said that he will thoroughly look 
into this matter. 

SHRI L.K. ADVANI: Shri Shivraj ji has alked a 
question that the tribals, who are reliding In Lakshdweep. 

(InterruptIons) 

MR. SPEAKER: The question Is the same. 

SHRI SHIVRAJ V. PATIL (Latur): I would seek your 
cooperation after a little bit explanation thereof when your 
speech is over. 

SHRI L.K. ADVANI: I would let you know. 

MR. SPEAKER: Please ask your question for the 
moment. Hon. Minister are concluding. 

SHRI RAM VILAS PASWAN: How he could conclude 
just now. The issues of atrocity has not been taken up 
as yet. Even the issue pertaining to Jhajhar, Bihar and 
Uttar Pradesh have not yet been 'aken up. Then how 
could he conclude. 

his interpretation he has said that a person who is bom 
in fhB mainland to thB inhabitants of thB Is/and shall not 

be treated as a tribal. So, if hB ;s bom in a hospital on 
the advice given by a medico, even that child will not be 
treated as a tribal. Therefore, the Government of India is 
coming out with a new order and according to the new 
order, the Government of India proposes to give the, status 
of a tribal to a child bom to the inhabitants of the Island 
in the hoapital on the mainland. This Is • good order. 
We appreciate It. And this Is being done In order to 
remove the difficulty which Is faced by the inhabitants of 
this Island. 

But one more difficulty also arises out of this order. 
Now, if the inhabitants of the I.Iand are living on the 
mainland and a child is born on the mainland, then he 
would not be treated as a tribal. In order to give him the 
status of a tribal, the lady would be required to go back 
to the Island, give birth to the child and only then the 
status of a tribal will be given to that child. It also creates 
difficulty . 

Our hon. Deputy-Speaker also comes from those 
Islands and the Leader of Opposition had written a letter 
to the Prime Minister suggesting one point. Any person 
who Is living on the mainland, who Is originally from the 
Island, H his child Is born on the mainland, H that child 
Is born not only on the advice given by a Medical Officer, 
a doctor, but the one who Ia aleo eelVlng on the mainland, 
one who Is studying on the mainland and one who Is 
doing something on the mainland, and any child born to 
the inhabitants of the Island should get the status of a 
tribal. If this is done, all the difficulties can be removed. 
So, I thought that we can suggest this point In the course 
of the debate to get an authentic reply from the hon. 
Home Minister. This Issue Is such that It should be looked 
into. Our brothelll and listers who are IMng on those 
Islands should not face any difficulty In getting the 
privileges and rights which ~re given to the trlbals coming 
from that area. 

SHRI LK. AOVANI: Shri Shlvraj PatH has raised an 
i .. ue which directly relates to Lakshadweep. But you are 
a~are _""at today, the claulfioatlon of people, which 

Ilinclud6S Tribes or Scheduled Cast .. , varies from State 
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,10 State and, very often, it happens that a community 
l~ich is described as a Scheduled Caste in one State is 
inot a Scheduled Caste In another State or a Scheduled 
Tribe in one State is an CBC in another State. These 
things happen. 

Last year, when I went to Lakshadweep, it was then 
I discovered that they have this problem that If a child Is 
born in a hospital in Cochin or Emakulam, then he is not 
recognised as a tribal. I felt that this needs to be 
corrected. This has been going on for so many years. I 
thought that it must be corrected. Therefore, this was 
undertaken. Then, it has been pointed out again that 
there are other problems that arise from that, though this 
is a welcome step. When your slip came, I was ukIng 
whether the Law Minister is still here or not. If he were 
here, I would have certainly consulted him and given a 
final reply. Otherwise, on this point, I can only say that 
I will examine the problems that you have raised. But so 
far a8 we are concemed, we are commmed to seeing 
that a child who is bom on the mainland In Cochln, 
Emakulam or Trivandrum, on that account, he does not 
lose his tribal character. 

SHRI RAM VILAS PASWAN: There are service 
holders. 

[Translation] 

People of Lakshdweep are alao working In Delhi and 
if a child is bom here then there Is no logic in this 
argument that he/she should not be given statu. of a 
tribal. Therefore, a Law should be enacted to 8n8Ure that 
a person belonging to the scheduled Caste and Scheduled 
Tribes should be treated SC or ST in each and every 
part of the country. If this amendment Is made then the 
entire problem would be solved. 

{English] 

MR. SPEAKER: I think the attention of the hon. 
Mlntater is drawn. 

{Translation] 

SHRI L.K. AoVANI: I have already mentioned about 
this problem before giving my answer becaue8 IIata of 
Scheduled Castes and Scheduled Tribes differs from state 
to state as per the present practice. 

13.00 hra. 

Mr. Speaker, Sir, this Ie not the practice at p.....m 
that a Scheduled Tribe of a particular place Ie treated as 

Scheduled Tribe allover the country. There might be 
aome problems but the Government would contider your 
suggestion and take the appropria.. measures in thle 
regard. 

SHRI RAM VILAS PASWAN: Please tell us about 
Jhajhar. 

SHRI L.K. AoVANI: Mr. Speaker, Sir, I have been 
told It has been mentioned too much here. 

(English] 

SHRI RAM VILAS PASWAN: Not a "ngle Minister 
has touched that point. 

(Translation] 

No one hu given any answer In thta regard. Dr. 
Satyanarayan Jatlya jl said that he looks after welfare. 
That is not my work. We are raising this que,tlon 
everyday and not a single minister Is giving reply to It. 
Yesterday he said that. 

{Eng/.hl 

That i, the job of the Home Mlnilter and he did not 
reply to It. 

{Tf'III1S/at/on] 

DR. SUSHIL KUMAR INDORA (Slrsa): Mr. Speaker, 
Sir, the Jhajhar epIaode Ie dlacuaHd here everyday. There 
Is nothing like that, u hon. Mamber Is saying. Sir, we 
already had a wide ranging dlscu8alon in regard to thle 
episode In this House. 

MR. SPEAKER: I have not allowed anyone to speak 
In this regard. I just want to listen the Mr. Minister's 
reply. 

DR. SUSHIL KUMAR INOORA: Sir, It has already 
been Investigated by an officer of the rank of oMlional 
Commission. This officer, who ha. Inve.tlgated, allO 
belonge to the oallt community. The Govemment has 
accepted the Inve,tlgatlon report without any charge. 
There Ie nothing in thle, which may be dilcuued here. 

(Inttlrruptlon.) 

SHRI LK. AoVANI: Mr. Ram Vltu, you would be 
aware of the fact that there are Mveral questions 
partlcuJarty related to the crime, in which the Central 
Government would provide only that information to the 
House, which State Government has gMm to them. No 
Information other than that can be provided. 

• 
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SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I want 
to bring the same thing to the notice of the Minister that 
the information which he Is giving to the House Is not 
based on the information made available by the State 
Government. In reply to the calling attention whatever 
you told in the House was based on the information 
received from the State Government. You said that legal 
action has been taken against the criminals. I just want 
to say in this regard that you please tell the House that 
if any person. any officer or any culprit is In the jail as ' 
on date in the murder case of five dalits? 

SHRI L.K. ADVANI: It may be possible that someone 
might have got bail. 

SHRI AJAY SINGH CHAUTAL~ (Bhlwanl): Mr. 
Speaker, Sir, many people have been Imprisoned In this 
case. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I do 
not want to listen this thing from Mr. Ajay Singh Chautala. 
Hon. Home Minister should provide details in this regard 
and also about the number of people put behind the 
bars in this case as on date alongwith the names of 
those persons? 

SHRI l.K. ADVANI: Mr. Speaker, Sir, I want to Inform 
the House on the basis of the information received from 
the Haryana Government on 18th August, 2003. 

{Englishl 

Departmental inquiry was ordered against one Nayab 
T ehsildar and 13 police officers including Shri Narendra 
Singh, the then DSP of Jailhar. Major punishment of 
stoppage of two future increments with permanent effect 
has been given to each of them. The inquiry against the 
DSP, one Nayab Tehslldar and one Head Constable Is 
under process. 

SHRI RAM VILAS PASWAN: Nobody Is in jan. 

{T rans/ation 1 

Sir, five persons have been killed. 

[English] 

Not a single person is in jail. 

[TranBlatJon} 

You are a Home Minister and you are accountable. 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, five 
daJlts have been killed and only two increments have 
been withheld. Whether it is a major punishment? ... 
(Interruptions) 

MR. SPEAKER: You please sit down. I do not want 
to listen to you, but I want to listen to Mr. Minister. You 
please sit down. ' 

DR. SUSHIL KUMAR INDORA: Mr. Speaker, Sir, 
when this Incident took place, the District Collector of 
Jhajhar was a Dallt, SDM and S.P. were also of " the 
Dalit community. The officer concerned did not fire any 
bullet, from his pistol but the Investigation was done and 
the persons found guilty were given punishment. 

MR. SPEAKER: Mr. Indora pleaee sit down. Mr. 
Ramdas Athawale, you also please sit down. 

SHRI L.K. ADVANI: Mr. Basu Deb Aoharia, you are 
aware of the fact that the charges were being levelled 
against the Govemment of West Bengal regarding crimes 
but we have never shared our Informations, I never shared 
those Information which I had. I gave the same reply in 
the House, which the West Bengal Government has given. 
I myself try to maintain the decorum. Therefore, I have 
never shared the Information received from the LB. 
I shared only that Information which the West Bengal 
Government had provided to me. 

{English} 

And that applies to the Haryana Govemment also. ... 
(Interruptions) 

SHRI BASU DEB ACHARIA: Are you satisfied with 
the punishment given to the police officers? 

{Translation} 

Five DaJits were murdered and only two increments have 
been stopped. Are you satisfied with this punishment? 

MR. SPEAKER: Mr. Basu Deb Acharlaj~ please sit 
down. I will allow you to speak later on. 

[English} 

MR. SPEAKER: Shri Basu Deb Acharla, I am 
disallowing your question. I am not aJIowIng your question. 

• ... (Interruptions) 
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[Trans/Btion] 

MR. SPEAKER: Mr. Ramdas, please sit down. 

... (Interruptions) 

MR. SPEAKER: What is going on in the House? 

[English] 

SHRI PRAVIN RASHTRAPAL (Patan): The question 
is that adequate punishment has not been given tothoae 
who have killed five dailits. Just stopping two increments 
is not sufficient for a Government officer. For killing a 
person, the punishment is capital punishment, that is, 
hanging. Here five da/lts have been killed, but none has 
been arrested. The Central Govemment cannot run away 
from its responsibility of taking action against them under 
the Central Act, that is under the Prevention of Atrocities 
against the scheduled Castes/Scheduled Tribes Act. ... 
(Interruptions) 

MR. SPEAKER: It seems the House does not want 
a reply from the Minister. This was a special arrangement 
made that the hon. Minister will give the reply to the 
House. If Members do not want to listen to the hon. 
Minister, he will conclude his speech. Let him apeak. 
Why do you not allow him to speak? 

SHRI L.K. ADVANI: These are the limitations of the 
Constitution and the parliamentary practice. This has been 
the general practice always that 

[Trans/ation] 

If there is any issue regarding the law and order situation 
of a State, we get the information and furnish the same 
whatever information is furnished by the Stat~ It the 
Government of Bihar, the Government of West Bengal or 
the Government of Haryana. ... (Interruptions) 

[English] 

SHRI RAM VILAS PASWAN: This is not the question 
of Haryana. 

[Translation] 

Whichever party is in power, be it the Congress 
Government, BJP Government, RJD Government or 
Chautalaji's Government, if there are cases of atrocities 
on scheduled Castes and Scheduled Tribes, it is your 
responsibility to provide protection to SCs and STs and 

to uk for the report in this regard. ThIs is what I want 
to submit to you in this regard. 

[Eng/Ish] 

It il not the question of Haryana only. 

[Translation] 

SHRI loK. ADVANI: It is our reaponaibIllty and not 
only for Dalits but If there is any cue of atrocity on 
anyone "s., the responsibility falll on us. 

[English] 

Internal security Is our responsibility. It is the responsibility 
of the Central Government. 

[Trans/ation] 

The responsibility which we have today as per our 
constitution speaks a lot about our limitations and the 
"Lakshman Rekha- drawn between the powers conferred 
on the Stat. Govemmentas weH as the powers of the 
Central Government should be allowed In true aptrlt. Sir, 
there was 8 stage when the State Government objected 
to our decision of delegating powers to the State. There 
were persons who raised such an objection. However, 
de8plte an these il8U8S, the efforta have been made to 
see H there Ie any .... (Interrupt/o".) 

SHRI RAM VILAS PASWAN: Sir, for the first time, I 
notic. that the Oeputy Prim. Minl.ter Ie looking 80 

helpless in the House on the i .. ue of Scheduled Cutes. 

[English] 

Do not be so helpless. 

{T,.".Istlon] 

Please do not be helpless. 

[EngHsh] 

SHRI loK. ADVANI: I am not pleading helplessness. 
In fact, In all the meetings of DGP8, Chief Secretaries 
and 80metimes in the meetings of even the Home 
Ministers, this i8sue of hmltatlon of the Central Government 
was raised. It Is because of theM 1ImItationa, though the 
Central Government would Uke to act on some iasues, it 
does not have the authority to act under thepreeent 
Constitution. 

• 
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(Translation) 

SHRI RAM VILAS PASWAN: You impose POTA .... 
(Interruptions) 

SHRI L.K. ADVANI: We have no power to Impose 
POTA also. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MfNISTEA OF STATE 
IN THE MINISTRY OF TOURISM AND CULTURE 
(SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALlA): Mr. 
Speaker, Sir, how will the reply be over if he continues 
to interrupt like this? He stands to speak time and again. 
... (Interruptions) 

MR. SPEAKER: Please take your seata. 

... (Interruptions) 

{English1 

MR. SPEAKER: Shri Ram Vilas Paswan, you want a 
reply from the Minister. Let the hon. Minister complete 
the reply. 

[Translation1 

If you do not want to listen to the reply, then the Hon'ble 
Minister will not reply. This is not the question hour during 
which you will ask questions. Please take you seat. 

... (Interruptions) 

[English1 

MR. SPEAKER: Mr. Minister, you can conclude now. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: Please take your seat. Hon'ble 
Minrster, now you may give reply whatever you want to 
reply. 

... (Interruptions) 

{Eng/ish] 

MR. SPEAKER: Mr. Minister, you need not answer 
the questions which are raised here. 

... (Interruptions) 

{Translation] 

MR. SPEAKER: Please take your seats. 

... (Interrupttons) 

(English] 

MR. SPEAKER: I have told the hon. Minister not to 
reply to the questions which are aaked without my 
permiaalon. He would reply only to queations which are 
asked with the permission of the Chair. 

... (Interruptions) 

SHRI L.K. ADVANI: I have just been informed that 
charge-sheets have been filed in the court against all the 
accused persons and trial Is on. ... (Interruptions) 

(Translation] 

The families of all the Dallt people who were killed, have 
been given Rs. Five lakh each and the Government of 
Haryana have accepted all the recommendations made 
by the Commission of enqUiry .... (Interruptions) 

DR. SUSHIL KUMAR INDORA: Sir, will he ask 
questions repeatedly? ... (Interruptions) 

MR. SPEAKER: He has the right to ask questions 
because he has raised the question but I have warned 
him not to ask queetlons time and again. Hon'bIe Minister, 
please speak. 

... (Interruptions) 

{English] 

MR. SPEAKER: Shrl Ramdu Athaw., please 81t 
down. 

... (Interruptions) 

(Translation] 

MR. SPEAKER: Paswanji, please take your .eat. 
have not allowed you to speak. 

... (Interru¢ions) 

MR. SPEAKER: Please sit down. Indoraji, please take 
your seat. Why are you doing so? I have not allowed 
you to speak. 

... (Interruptions) 
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(English) 

MR. SPEAKER: Only the hon. Minlater's speech will 
go on record. Nothing else will go on record. 

... (InttJrruptlonsr 

{Translation} 

SHRI L.K. AoVANI: Mr. Speaker Sir, I feel that I do 
not have to say anything more except the debate which 
took place yesterday. If we are able to bring about 
changes to ensure that those who are playing the role of 
leaders in various fie/ds of society, should commit 
themselves against the practice of untouchablUty without 
any prejudice. This is to be noticed that the dalits, 88 

was termed by Gandhijl, if I am saying anything correct 
or incorrect. this may be decided on the ground 8S to 
what will be its effect on weakest people whom you 
consider the weakest. The more we could adopt this 
touchstone given by him will in tum provide more solutions 
of this problem. ... (Interruptions) 

[English] 

MR. SPEAKER: Hon. Members, there are two Calling 
Attention Notices. 

... (Interruptions) 

[Translation) 

MR. SPEAKER: No questions can be asked on calHng 
Attention Notices. 

... (Interruptions) 

{English] 

MR. SPEAKER: The hon. Finance Minister has 
requested that the lOBI Bm be considered today. if you 
ali agree. we can skip lunch hour and take up the lOBI 
Bill and other bUSiness of the House. " you do not agree, 
then I feel I can keep the lunch on. After lunch, we can 
meet and start with the Calling Attention notices. 

... (Interruptions) 

DR. SUSHll KUMAR INOORA: What about 'Zero 
Hour'? ... (Interruptions) 

'Not recorded. 

MR. SPEAKER: 'Zero Hour' win be taken up lifter 
Calling Attention notices, If time permits. 

I adjoum the HOUle to meet again at 2 p.m. u 
usual. 

13.14 hr.. 

The Lole SlIbha then adjourned (or Lunch 
tHI Fourteen of the Clock. 

14.04 hra. 

The Lole Sabhll "-lJSSfImbled aft.r Lunch at four 
mInute. past Fourteen of the Clock. 

[&tRI P.H. PANOIAN in the CluJ/" 

MR. CHAIRMAN: The House win now take up calling 
Attention. Shri Ram Vilas Puwan. 

... (InttJnvptloM) 

SHRI G.S. BASAVARAJ (Tumkur): I have given 
notice. Kindly allow me at leut one minute for raising 
some Important problems. ... (intemJptloM) 

MR. CHAIRMAN: It 18 not the 'Zero Hour'. 

SHRI RAMESH CHENNITHALA (Mavellkara): Sir, 
since It is the last day of this Seulon, pIeue give him 
a chance to raise the Issue. ... (intemJpt;oM) 

SHRI G.S. BASAVARAJ: Sir, pi .... give me at Ieut 
haH-a-mfnute. .., (IntemJptiOM) 

MR. CHAIRMAN: let It be any day. There Is a 
procedure. Shri Ram Vilas Paawan to call the attention 
of the hon. Deputy Prime Minister. 

... (Interruptions) 

SHRt G.S. BASAVARAJ: Your dllcretlon Is there. As 
a special cue, ple .. e give me at leaat half a minute .... 
(InterruptlOM) Everyday, farmers are dying In Kamataka. 
There 18 no fodder. no food and th .... Is nothing .... 
(IntenvptJons) They are not giving rice. The State Is being 
discriminated. 

'" • 
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SHRI RAMESH CHENNITHALA: The farmers of 
Karnataka are suffering. ... (Int9rruptions) 

MR. CHAIRMAN: I cannot allow you. It should be in 
the List of Business. it is not in the list of Business. 
Please sit down. 

... (Interruptions) 

SHRI G.S. BASAVARAJ: Please give me two minutes 
time to raise it. ... (Interruptions) 

SHRI RAMESH CHENNITHALA: Sir, I would request 
you that after the Calling Attention, please allow him to 
raise it. 

MR. CHAIRMAN: We cannot r~liat the business. 
Aiready, the iisted business is there. 

SHRI G.S. BASAVARAJ: At least, give me one 
minute. ... (interruptions) 

14.05 hrs. 

CALLING ATTENTION TO THE MATTER 
OF URGENT PUBLIC IMPORTANCE 

(i) Situation arl.lng due to flood. In Bihar and 
steps taken by the Government In regard 
thereto. 

[Translation] 

SHRI RAM VILAS PASWAN (Hajipur): Honourable 
Chairman. Sir. I draw the attention of the hon. Deputy 
Prime Minister to the following matter of urgent public 
importance and request that he may make a statement 
in thiS regard. 

"Situation arising due to floods in Bihar and step 
taken by the Government in regard thereto.· 

THE DEPUTY PRIME MINiSTER AND INCHARGE 
OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY 
OF PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
(SHRI L.K. ADVANI): Mr. Chairman. Sir, Hon'bla Members 
Shri Ram Vilas Paswan, Shri Ramchandra Paswan and 
Shri Rajesh Ranjan have raised the issue regarding the 
situation ansing due to floods in Bihar and steps taken 
by the Government in regard thereto. 

The Govemment of Bihar have reported that 18 out 
of 38 districts were affected by floods in varying degrees 
during the current monsoon. The State Govemment of 
Bihar have reported that 79 lives have been lost, 2.87 
lakh hectares of cropped area have been affected and 
12860 houses damaged due to the floods. 

The State Govemment have issued instructions to 
Collectors of all flood prone districts for taking necessary 
measures to provide relief to the affected people. 
Adequate funds have been allotted to the district 
authorities for undertaking rescue and relief measures in 
the affected areas includIng ex-gratla payment to the kin 
of the deceased. The Govemment of Bihar have deployed 
2757 boats for rescue and reHef operations. The' State 
Govemment have reported that 32 relief camps have been 
established. In adcfttion, 185 relief distribution centres, 358 
health centres and 151 veterinary centres have been set 
up. Gratuitous relief distributed tin the 21st of August 
was as follows: 

Wheat 30707 quintals 

Readymade food 1940 quintals 

Salt 4.62 quintals 

Jaggery 221.094 quintals 

Polylhene sheets 45024 metres 

Cash doles Rs.108.74 lakhs 

The responsibility of providing relief in the wake of 
natural calamities including floods primarily rests with the 
concerned State Govemments. The Govemment of India 
supplements the efforts of the State Govemments where 
necessary by providing logistic and financial support. For 
this purpose, the State Governments are allocated 
Calamity Relief Fund (CRF), which is contributed by 
Govemment of India and the State Govemment in the 
ratio of 3: 1. Additional assistance Is also provided to the 
State Govemment in the event of a calamity of severe 
nature from National Calamity Contingency Fund (NCCF) 
after following the laid down procedure. 

As per the reports received from the State 
Govemment on the 18th of. August, 2003, a balance of 
Rs. 105.7654 crores was available in the CRF with the 
State as on the 1st of April, 2003. the Central Govemment 
has been In constant touch with the State and 88 on 
date the State still has adequate balance available in the 
YRF. : 
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The Ministry of Home Affairs Is constantly monitoring 
the situation caused by floods in various partl of the 
country including Bihar. 

I would like to assure the Hon't*t Members that all 
possible assistance sought by the Govemment of Bihar 
will be provided in accordanoe with the norms and 
procedure prescribed for CRFINCCF. 

... (Interruptions) 

SHRI RAGHUNATH JHA (Gopalganj): Mr. Chainnan, 
Sir, the Bihar issue has many dimensions. . .• 
(Int.rruptions) 

[English] 

MR. CHAIRMAN: Please sit down. You have not 
given notice. 

[Translation] 

SHRI RAMVILAS PASWAN: Mr. Chairman, Sir, I 
would like to thank the Speaker for allowing dlacusaion 
on this issue in this House. As you know that not only 
in Bihar but also in many parts of our country flood 
causes large scale loss of life and property. As far as 
severity of devastation in Bihar is concemed, earlier the 
level of flood water started reducing in three to four days 
but now it remains for long. Even the river has become 
shallow. As a result, the water starts spreading quickly 
on the surface of plain area. 

According to the National Commission for irrigation 
total 450 lakh hectare of land Is affected by flood in the 
entire country, out of which 78 lakh hectare of land is in 
Bihar only. The main reason behind this Is all river which 
are originated from Nepal and mountain ranges of 
Himalayas i.e. Kosi. Gandak. Budhi Gandak, Ghagharlya 
and Bagmati flows down from Nepal to Bihar and then 
merges into· Ganga. 

Mr. Chairman, Sir. the construction of dam In Bihar 
was started in 1953 and total 3,454 km. Long dam have 
been constructed on Kosi, Gandak. Brahmanand. Bagmati 
and Soan rivers but security dam has been built on 28.53 
lakh . hectare of land only out of the 8 lakh hectare of 
land of Bihar but no security arrangement has been made 
so far in the remaining area. At the time of construction 
of dam it was assured that it will control flood, provide 
proper irrigation facilities, generate electricity and 
spread the networi( of induatriee but nothing coutcI be 
achieved. 

14.12 hr .. 

[MR. DEPUTY SPEAKER in the Chall1 

I myself visited the flood affected areas on foot or 
by other means of transport as boat, train and motor for 
almost two and half month. There was not a single district 
which J did not visit. The condition of people in the area 
was pathetic. Shrl Rarnchanclra Paswan and other friends 
were with me. There was no boat arrangement. People 
of the area were suffering from diarrhoea which claimed 
hundreds of lives. The routes are blocked completely and 
somewhere in National Highways are also get di8coMect. 
The MInister from Centre 88 well 88 Minister of State 
conducted alreal survey. The State Govemment's Minister 
has al80 done aired survey but every ye.r such 
devastation takes place in the state. We have to Cf08I 
three rivers to reach our home. My house in located 
15 klIometer away from Gllagharia river but it take8 eeven 
hours to cover thIe 15 kilometer. Therefore, I want to •• y 
that during the flood time the life of the people becomes 
so miserable which can not be ... um.d. There are two 
ways to aoIve this problem-fil1lt 18 to provide immediate 
relief work and the aecond ie to provide some permanent 
solution. As I told earlier there are many rivers which 
originated from Nepal and the only pennanent solution Is 
to build dam on all these rivers so that the water may 
be etored as per requirement and we can al&o generate 
electricity. 

Wavel Committee was constituted during the time of 
British rule which gave a suggestion but we do not have 
any Idea about the present status of the same. I would 
like to urge upon the Govemment that there Is not a 
matter of Kosi river only, Kosi was a different matter. 
Kosi, Kamla. Bagmatl and Gandak are four Intemational 
rive.... unless we sign any agreement with the Nepal 
Govemment in this regard. there would not be any 
permanent solution of the problem. Whether any bilateral 
talks have been held or Is In progrees with the 
Government of Nepal In thia regard. If so. the progrees 
made thereto? 

Secondly, as far as the question of sending the 
Central team Is concerned. you have mentioned that you 
have got the dates, please give us dates for the lut 
three years? While replying to a question you have 
mentioned the funds demanded by the Govemment of 
Bihar and the funds released by the NCCF and CRF 
sparately. During the last two y.ars no funds have been 
relea8ed by NCCF and It waa mentioned that since the 
funds were available under CRF, therefore no financial 
aaaiatance has been approved by NCCF. I would like to " 
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know that whether any Central team was deputed to 
assess the situation of flood, and the amount of funds 
released to the Bihar Government under NCCF, National 
Calamity contingency fund and calamity relief fund during 
the last three years and the amount spent out of It. 

In our state. one problem is of flood and another Is 
of drought and apart from these two there Is problern of 
water-logging which remains throughout the year. In my 
constituency water logging remains forever In lakhs of 
acres of land and there is no way to pump out the 
water. There is 9 lakh hectare of land in North 8lhar 
only where water-logging remains forever and there Is 
water logging in one lakh hectare of land In Mokama 
only which is the constituency of Nitish Kumar jl. The 
problem of water logging remains In overall 25 lakh ICI'M 
01 land. I would like to know from the Government thet 
what are the steps being taken by the Government to 
solve the problem of water logging? Whether State 
Government have submftted any propuGal In ,his regard 
and if not whether the Union Government can take any 
measures 8t his own and the details of the proposals, if 
any. submitted by the State Government. 

{Translation] 

I would like to have the reaponse of the Government on 
two-three points. ... (Interrupt/o".) The tim member gets 
the reply but what happens thereaher .... (Interruptions) 

MR. DEPUTY-SPEAKER: Do you know what does 
the Calling Attention mean? 

... (Interruptions) 

SHAI 'RAM VILAS PASWAN: Earlier it used to be 
like that well it Is O.K. ... (Interruptions) 

MR. DEPUTY-SPEAKER: Each Member is allowed 
to seek one clarification only. There ar. two more 
Members WhO want c1artficationa on certain point. Besides, 
additionally as a special case. I shall allow you. You 
must restrain vounlltlf from ~ausing obstrUction. 

... (InrerruptionB) 

SHRI RAMCHANDRA PASWAN (Ro.era): Mr. 
Deputy-Speaker, Sir. I thank you for allowing me to speak. 
Right now. as Shri Ram Vilas Paswan said. this Is a 
very serious matter. Most parts of Bihar are reeling under 
floods. The areas which are not affected by floods are 
experiencing drought. Thus, many people are affected by 
lIoods and drought. Through you, I want to know from 

the Government 88 to how many people have suffered 
Ioas.. of lives and properties during the last three years? 
I would like to tell you that my constituency covers parts 
of districts of Darbhanga and Samastipur and my area Is 
8urrounded by Koshlkalan and Balan river which remain 
full of by water for 8-9 months in the year. least year, 
the floods submerged everything including roads and 
houses. Such problems continues even today In our area. 
Through you, I would like to tell the Government that 
there is no embankment along a stretch of 14 Kms. at 
Puhiadarza due to which this area remains inundated 
with water throughout the year. I have raised this issue 
twice In this august House during the 'Zero Hour'. I had 
said that the dam should be constructed In the rest of 
14 Kma. stretch, 10 that lakhs of acres of land submerged 
by weter could be aaved. I want to know from the hon. 
Minieter of Home Affairs as to how many acres of land 
are affected by water-logging and what sort of relief he 
would like to provide to the farmers of that area? Besides, 
the people there are facing the problem of agriculture-
loan. On the one hand there is drought, and on the 
other there are floods. On the o~e !land, the State 
Government neglects them. On the other, the Union 
Government doing justice to farmer.. Therefore, the 
farmers should be given relief by waiving off their loan. 
I had raised the issue vociferously yesterday in the House 
in respect of flood affected area in my Constituency. But 
while viewing the National Channel of Doordarshan. 

. controlled by the Government under the aegis of 
Information and Broadcasting Ministry, I observed that 
my name was not mentioned In their programme 
Parliament News, yesterday. 

MR. DEPUTY-SPEAKER: You ask specific questions, 
otherwise I shall call Shri Rajesh Ranjanji. 

SHRI R:' lCHANDRA PASWAN: You seldom give 
me time and the moment I start speaking, you ask me 
to conclude soon. 

MR. DEPUTY-SPEAKER: The CalHng Attention means 
that you seek one clarification only. 

SHRI RAM CHANDRA PASWAN: I would like to say 
that either the telecast of the Parliament-News be stopped 
or if any member makes a statement in the House, he 
must find a mention in that News. Besides, I would like 
to say that the fee of the school children belonging to 
the flood affected areas be waived off. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
~ (f'urntJa): Mr. Deputy-Speaker, Sir, I would like to thank 
you that you allowed me to speak on the CaHing Attention 
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Monition. I stand under your protection. Here the Deputy 
Prime Minister is also present. Not only for the last 56 
years, but hundreds of years 18 districts of Blttar are 
perennially affected by floods. Many a time schemes were 
chalked out but so long as High dam or National dams 
are not constructed or proper steps taken In consultation 
with Nepal, the people of Nonh Bihar cannot heave a 
sigh of reltef from the scourge of floods. I am surprised 
to glance through the Information of relief given by the 
Bihar Government as submitted to the Union Govemment. 
I would like to quote the allocation of last year. Guidelines 
of the Government of India say that one quintal of wheat 
or other type of foodgrains be given to people of flood 
affected areas but only 25 kgs of foodgrains have been 
given per family there. Likewise, according to the 
guidelines of the Govemment of India Rs. 200/-per family 
would have to be given and for that the Union 
Govemment released 74 crores to the State. But out of 
that amount only As. 14 crore have been disbursed there. 
Nobody knows . about rest of the money. 

The Bihar Govemment has Informed that about 79 
people were killed white the fact is that as many as 450 
people were killed there. Besides, only 300 people have 
been provided As. 50,000 each as compensation while 
the guidelines of the Govemment of India say that one 
lakh should be provided. It has been given in writing that 
300 people have been given money. The Govemment 
asked to verify distribution on fenlltsers and seeds. Right 
now Ram Vilas Paswanji was saying that no repair work 
was done on the ring dam that stretch for 34,000 km. for 
the last 13 years, leave aside the construction of new 
embankments. It was the same place this year being 
affected where last year flood occurred. Due to this the 
embankments were seriously affected and collapsed. Just 
now, Sitamarhi and Siwan was under discussion. 
Yesterday, I talked to Shri Madan Prasad Jaiswal. I come 
to know from him that Bettiah and Motlhari were also 
affected by flooding of many rivers besides Kamla-Balan, 
Gandak, Ma~ananda etc. The half of the populace of 
Bihar comprising four crore people are affected by floods 
every year. The money given for the resettlement of one 
and a half erore families has not been utilised at all. If 
you look from this angle, you would ,observe the deviation 
from guidelines In to repon sent by the State Govemment. 
The Central Govemment released about As. 70 crore for 
them but out of it only As. 14 crores have been spent 
so far. 

MR DEPUTY-SPEAKER: Now, please conclude. 

SHAI AAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Deputy Speaker. Sir. I am not delivering any speech. I 

am only seeking clarification. Mr. Deputy Prime Minister 
you know the topography of the whole country very well. 
There is no need to say anything In this regard. What 
has happened to the plan for the construction of High 
Dam which is under consideration since the time of many 
PMs likewise, what happened to the talks with Nepal for 
the purpose. We have not reached any agreement with 
Nepal in this regard. Therefore, the dam was not built 
there, as a result of which sand and soli entered the 
canals and water-level rose up. Due to this water 
inundated the whole area because desllting could not be 
done. Therefore, a permanent solution of Bihar should 
be thought over. Every year we should not try to gain 
political mileage out of it and we have to speak on flood 
time and again here. The problem should be solved once 
for aU by constructing High Dams. False certificate and 
repon are being given by the Bihar Government. It should 
be enquired Into by a Parliamentary Committee. Besides, 
the loans of the farmers affected by floods should be 
waived off. The Government of India should show some 
generosity. Loans of the farmers of Bihar should be 
waived because farmers are being ruined by floods and 
drought. With these words, I conclude and request again 
to find some permanent solution to the problem of that 
region. 

MR. DEPUTY SPEAKER: Though as per the 
prOvisions relating to the Calling Attention Motion, the 
names of only three Members are allowed yet today being 
the last day I am giving you an opportunity as a special 
case. You seek one clarification only. 

SHRI PRABHUNATH SINGH: Please allow me also 
to ask a question. 

MR DEPUTY-SPEAKER: Now, there can be no 
debate on it. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy-Speaker, Sir, I thank you for giving opportunity 
to me to speak. I would like to remind you that lakhs of 
farmers marched to Parliament on 9th September. 2002. 
The Minister of Home Affairs is also present here. A 
discussion was held on this very Issue. In Bihar there is 
flood for six months while for Six months there Is drought. 
So, this has become the destiny of North Bihar. I would 
not like to discuss relief and assistance provided in Bihar 
as has been mentioned in the report from the State. The 
hon. Deputy Prime Minister has informed the House In 
this regard. Hon'ble Ram Vilas Paewan and Rajesh ji 
have told you as to what is the crisil and I would like 
to di8cU88 not on the crtsls but the causes of these 
crisis. The hon. Minister of Water Resources is also • • 
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present here. He has written me a letter that the 
Government has provided Rs. 30 crore to prepare a 
D.P.R. lor construction of high-level dams for permanent 
solution to the problem. I received a letter of Government 
of India vide D.O. No. 26-93-2002 E.R. The letter 
mentions the problem caused by rivers Kosi, Bagmatl, 
Gandak in the Saptkosi area affecting about three and a 
half crore people of 18 districts of entire North-Bihar. 
Just now the hon'ble Minister in his reply about Koel 
said that a joint project office would be opened for 
Saptkosi High·level Dam and Multi Purpose Project, Sapta 
Kosi Storage and diversion scherne. 

Mr. Deputy-Speaker, Sir, I would like to know whether 
the joint survey report on Saptkosi high-level Multi purpose 
project and Sapt Kosi Storage and diversion scheme was 
finalised in the four meetings of joint expert group of 
Nepal and India held In October, 2001. Is It also true 
that a decision was taken, Inter a1/a, to set up a joint 
project office to start regional exploratlor. wor!< and joint 
comprehensive project and to open seven Joint offices on 
the Nepal side where water catchment area existed. He 
was referring to talks held between Nepal and India. I 
would like to say that the decisions taken in that 
diSCUSSion are not being Implemented. Is it true that a 
deciSion was taken to open divisional office at Virat Nagar 
and Liaison Offices at Chatra, Janakpur, Baral, Kurel, 
Lahan and Kathmandu in Nepal? I would like to know 
whether the Government have made an allocation of 
Rs. 30 crore in the Tenth Plan for conducting study to 
prepare a loint comprehensive project on high level dams 
on Kosi and multi purpose dams on Sapta Kosi, high-
level dams and Saptkosi Storage and diversion? By when 
this office would be opened as 8 months time has since 
been passed. Why delay is being caused In opening this 
oHice. Whether funds for preparing J.P.O. and D.P.R. for 
a permanent solution have since been released. I would 
like to know this. 

SHRI RAGHUNATH JHA (Gopalganj): Mr. Deputy 
Speaker, Sir, Bihar, and specially North-Bihar, has been 
sulfering losses due to flood every year. About this 
calamity. Jananayak Karpuri Thakur, who was leader of 
opposition and who also became the Chief Minister of 
Bihar, used to say that unless the Government of India 
together with Governments of Nepal and Bihar do not 
find any solution to flood problem, the poverty and 
misfortune of Bihar will not be removed. The Government 
may develop the land, construct roads, bridges and 
schools and agriculture but all will be ruined every year 
jf all these three do not prepare any scheme jointly. Sir, 

Nepal Is a country of international Importance and Is a 
friend of oura. The rivera coming from. Nepal causes 
108188 to land In Bihar, Uttar Pradesh and West Bengal. 
The Govemment of India provide ualstance in case of 
cyclone and earthquake In other places. " the Government 
of Bihar spend all Its entire budget on this problem It will 
not be ~ in finding out 8 solution to this problem. 
Will the Government of India continue to compensate the 
losses caused to Bihar due to this problem till the 
Govemrnent talks to Nepal Government to find out a 
permanent solution to this problem. 

Secondly, last year the Chief Minister of Bihar 
alongwlth leaders of all parties met the Prime Minister. 
Out friend Shri Oevendra Prasad Yadavjl raised a question 
specifically about Kosi river but in North Bihar, there is 
not a single river embankment from Gopalganj to 
Klshanganj along rivers Burhi Gandak, Bagmati, Adwara, 
Kamalabalan, Fareha, Mahananda, K08hi which has not 
been damaged. Therefore, tin the problem is not discussed 
with the Government of Nepal at high-levels for 
constructing a dam, this problem cannot be solved. I am 
also a member of the Standing Corrimlttee on Agriculture 
and this issue is also discussed there time and again. 
The Prime Minister had assured that delegation that a 
Uaison Office would be opened in Kathmandu. I would 
like to know about the progress made In this regard. We 
raise this flood problem in the House and we also stalled 

• the proceedings of the House on this issue but no 
concrete result is visible in this regard. It Is a matter of 
chance that both Hon. Deputy Prime Minister and Hon. 
Minister of Water Resources are present in the House. 
We want that a concrete assurance be given to the 
people of Bihar in this regard. I also thank Shri Ram 
Vilas Paswan who raised the issue in the House. 

[English) 

SHRI ADHIR CHOWDHARY (Berhampore, West 
Bengal): Sir, geographically, West Bengal Is adjacent to 
Bihar. Bihar is our Immediate neighbour. Therefore, their 
spill-over effect, originating In Bihar, has to be faced by 
us. Sir, West Bengal is very much destined to face, on 
the one hand onslaught of flood and, on the other hand 
erosion. Bhagirathl River is the only discharge channel 
which receives entire water from Chotanagpur plateau. 
On the other side, such additional water from Farakka 
used to get discharged -through this channel also. 
Therefore, Sir, the district Murshidabad, Nadia and Maldah 
are under the spincer attack of flood and erosion. Here, 
the Deputy Prime Minister is available. So, seizing the 
~~nity I would like to draw his attention to the fact 

~ that rlow the main flow of river Ganga tends to merge 
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river Psgla and Mahananda. That means, In the near 
future, the main flow of river Ganga will be merged with 
pagta only to flow to Bangladesh by circumventing the 
Farakka Barrage project. So, Sir, in the near future, we 
will see that Farakka Barrage will stand on barren land, 
on dry bed. The West Bengal Government Is always 
resorting to the plea that the Central Government Is 
showing step-motherly treatment to that particular State 
Government. Whenever we rise some questions regarding 
flood. regarding erosion, they always blame the central 
Govemment for not having the required fund. So, I would 
lie to ask the hon. Minister how much fund he has allotted 
to the State Govemment last year in regard to flood 
management and also for erosion. The property worth 
Rs. 4,000 erore has been devoured by the fierce erosion 
of River Padma and Ganga. 

Now, at present, every day one after another village 
is being wiped out by erosion. It has already assumed 
not only national proportion but also international 
proportion. Both the State Government and the central 
Govemment are totally indifferent to the perennial problem 
of West Bengal, Bihar and other States. ... (Interruptions) 

MR. DEPUTY-SPEAKER: What 18 your clarification? 

SHRI ADHIR CHOWDHARY: I would like to know 
how much fund has been allotted to the State Government 
of West Bengal in regard to flood management and 
erosion; also how much fund the State Government has 
proposed to the Central Govemment. That is all. 

{Translation} 

DR. RAGHUVANSH PRASAD SINGH (Valshall): Mr. 
Deputy-Speaker, Sir, Hon. Member Shri Ram Vilas 
Paswan and other Hon. Members of Bihar raised the 
issue of flood. It is a good chance that all members are 
raising the issue of Bihar unanimously otherwise one 
group was saying one thing while other group was saying 
another. Evefy year floods occur there and it has become 
a permanent problem of people there. If a pennanent 
solution is found out, the expectations of people living 
there could be fulfilled. The Kunwar Sen Committee of 
RBI sent there to investigate it. After investigation the 
committee said that the 108888 are caueed by International 
rivers, this problem is beyond the capability of the 
Govemment of Bihar to solve. What action will the 
Government of India take aIongwith agreement between 
India and Nepal &0 find out a pennanent solution to this 
problem? The Government are engaged in inter-linking of 
rivers. The Government are Hnking the rive... of the 

country. Whether the Government have any details of 
surplus water In the rivers; the losses caused by floods 
in the whole country. The Govemment know that 10 lakh 
hectares of land remain Inundated by water In Bihar. The 
people are clamouring for a solution. The land remains 
submerged under water. No crop can be grown there. 
Fishe8 are not seen there. What arrangements have been 
made by the Government? What kind of help the 
Government give to the State Government In this regard. 
FIood8 cause havoc to Infrastructure. national highways, 
communication In Bihar Is disrupted, the roads of 
Sitamarhi, Sheohar, Muzaffarpur and the bridges get 
damaged. What arrangements have been made by the 
Government for rehabilitation of those poor people who 
lost their houses In floods? I would like to ask this email 
question to the hon. Minister. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Deputy Speaker. Sir, the hon. Membe ... have expreated 
their concern oyer problema caused by floods every year 
In Bihar. Whenever Monsoon Seesion of Partlement starts 
not only Members of Bihar but aIao Membe ... of other 
States like West Bengal where this problem erupts, 
expreas their concern on this problem. What kind of 
problem they face during that period they have explained. 
A very ludicrous situation comes to fore when people on 
the land suffer due to floods and the State Government 
and Central Government make an aerial survey by 
helicopter to show aympathy wtth affected people. People 
say that those flying In the helicopter do not know the 
agony of the people on the land. The people are In 
troubles while they are enjoying flight In helicopter. 
Through you, I would Uke to request the Government to 
take steps to prevent floods. What plan. have been 
prepared by the Govemment to find a permanent solution 
to the problem of floods? 

Mr. Deputy Speaker, Sir, my second queltlon is 
whether talk. have been held with Nepal In this 
connection as the Hon'ble Member has asked? Narayanl 
river which flows swiftly causes soU erosion at several 
places. During ftoods, the water level increases and the 
people living on the banks get cut off. Several districts 
are affected by Roods .... (Interrupt/ontl) 

MR. DEPUTY-SPEAKER: You uk your question. 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, I am asking the question only. I wi" ask the question 
only In one minute. It is the duty of the Slate Government 
to protect the people from fIooda. In such a situation 
wheIhef the Central Government will find a formula for 
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the safety of the dams in consultation with the State 
Government? Another problem Is the seepage from the 
dams. Whether the Bihar Government has sent any 
proposal for the repairs of such dams, to the Central 
Government or is any scheme pending with the Planning 
Commission? Whether the Central Government will provide 
lunds to the Bihar Government? I thank you for giving 
me an opportunity to speak. 

SHRIMATI RENU KUMARI (Khagarla): Mr. Deputy 
Speaker. Sir. associating myself with the issue ra~ by 
my colleagues, through you, I would like to draw the 
attention 01 the Government towards the main issue. Each 
year north Bihar faces floods and the State suffers 108888 
worth crores of rupees. Bihar Government is unable to 
help the flood affected people. The. flood victims do not 
receive the relief package meant for them. Take the 
example of plastic sheets. The rules in this regard are 
so cumbersome that people do not get it. I would like to 
know from the Government, the steps taken by it for a 
permanent solution to the problem of floods. Every year 
Burhi Gandak and Kosi rivers cause 80il erosion. The 
agricultural lands get eroded. What steps are the 
Government going to take to check this? 

Whether our Government will hold talks with Nepal? 
During floods the loans given to the farmers should be 
waived. ThiS is not being done at present. We all know 
that Bihar laces drought each year. North Bihar suffers 
trom "oods while Central Bihar is affected with drought. 
I would like to know from the Deputy Prime Minister as 
to what plans he has prepared for the solution to these 
problems? Just now Raghuvansh Babu was saying that 
each year 10 lakh hectares of land is inundated. Bihar Is 
a backward state. Whether the Government would try to 
give a economic package quickly to overcome these 
problems of -Bihar? 

{English] 

MR. DEPUTY·SPEAKER: Dr. Nitish Sengupta, do you 
also want to associate with this? 

DR. NITISH SENGUPTA (Contai): Yes, Sir. 

MR. DEPUTY·SPEAKER: You have to ask a very 
short clarification. 

DR. NITISH SENGUPTA: It will be very short. 

Mr. Deputy-Speaker, Sir, I thank you for giving me 
. this opportunity. I simply wish to say that this problem of 
water logging and flooding, affecting Bihar, parts of Uttar 

Pradesh and parts of West Bengal, Ie part of a big 
hydrological and geological phenomenon. You know that 
till the 18th century, the riverK081 wu actually flowing 
into Brahmaputra. 

During floods. River Kosi abandoned Its course and 
started. flowing Into the River Ganga. Similarly, River 
T eesta was flowing into River Ganges but now it is flowing 
into River Brahmaputra. We need to have a 
comprehensive plan with the help of hydrologists, 
geologists and other expects from India, Nepal and 
Bangladesh to find a permanent solution because piece-
meal solutions will not help us. 

(Trans/atlon) 

KUNWAR AKHILESH SINGH (MaharaJganj, U.P.): Mr. 
Deputy Speaker, Sir, Uttar Pradesh and Bihar have been 
suffering heavy loss of lives and properties alongwith the 
lakhs of hectares of land every year due to devastation 
caused by the floods of rivers entering into India from 
Nepal. The hon'ble Minister of Water Resources during 
the Thirteenth Lok Sabha In his reply ~n discussion on 
floods had said India and Nepal would constitute a joint 
working group to make efforts to prevent losses due to 
floods caused by rivers entering Into India from Nepal. I 
would like to know the outcome of the decision taken by 
the joint working group. Whether Government have 
chalked out any action plan? 

.~ 

I would like to draw your attention towards another 
point also. In 1998 when Gorakhpur faced unprecedented 
floods, the Hon. Prime Minister, Shrl Atal Blhari Vajpayee 
visited Gorakhpur and promised the people that concrete 
efforts would be made to protect eastern Uttar Pradesh 
and Bihar from he havoc of floods. Whether the 
Government have prepared any action plan to fuml the 
promise made by the hon'ble Prime Minister to the 
people? 

SHRI DINESH CHANDRA YADAV (Saharea): Mr. 
Deputy Speaker, Sir, I thank Shri Ram Vilas Paswan for 
bringing Calling Attention Motion regarding the problem 
of floods. I also want to aMoclate myse" with the 
clarifications sought by the hon'ble Membere from the 
hon'ble Deputy Prime Minister on the problem of floods. 
My problem Is that my region Is a flood prone area. Kosi 
river originating from Nepal passes through my 
constituency Supaul and Saharea before merging into the 
Ganga river and thereafter intO the sea. Whenever a 
discussion takes placea here on seeking a solution to 
the problem of floods, the Government lists various steps 
taMm by It. But the decisions taken are not Implemented. 

'hence my request is that a high dam be constructed on 
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Saptkosi. I woutd like to know from the hon'b!e Deputy 
Prime Minister, the steps being taken by the Government 
in this direction and the time by which thll problem wit 
be'solved? I woutd like to know whether the Government 
have taken any concrete decillon In this regard? 

[English] 

MR. DEPUTY SPEAKER: Shri Nikhil Kumar 
Choudhary will be the last hon. Member to speak on this 
Issue. 

SHRI SANSUMA KHUNGGUR BWISWMUTHtARY 
(Kokrajhar): Sir, I will be the last to apeak. 

[Translation] 

SHRI NIKHIL KUMAR CHOUDHARY (Katlhar): Mr. 
Deputy Speaker, Sir, I thank you for giving me opportunity 
to speak on the issue of floods. I also congratulate Shrl 
Ram Vilas Paswan for ralaing this serious laaue In the 
House. The region, which I belong to, is flood prone 
area. Each year Bihar faces the fury of floods caused by 
Ganga, Kosi, Karnla, Mahananda and Gandak rivera. But 
the people do not get all the relief provided by the 
Government. I would like to know whether the Central 
Government have formulated any plan so that the flood 
affected people receive all the relief provided by the 
Government? 

Another point I would like to raise is that th ... rivera 
cause soil erosion which Is causing lot of problems to 
the people. The situation is such that those who were 
well off till yesterday are now leading he lives of penury. 
Money is being spent to check soli erosion but the 
Government is not making any efforts to find a pennanent 
solution. 

MR. DEPUTY SPEAKER: Ask the question. do not 
make a speech. 

SHRI DINESH CHANDRA YADAV: I would like to 
know from the honourable Minister whether the State 
Government has issued any direction in thle Ngard or 
efforts are being made to find an appropriate IOIutIon 
through talks with them? Whether the amount 1hat is 
being given to check the loll erosion will help In checking 
anti-erosion w0rk8 expedltlouely? ThIs II my queatIon. 

SHRI SANSUMA KHUNGGUR BWI8WMUTHIARV: It 
WOUld have been beIter had I .. been given oppom,tnIIy 
to speak. 

[Engliah} 

MR. DEPUTY SPEAKER: 8M Bwtawmuthlary, this is 
a calling att.ntlon on flooda In Bihar. Pleue try to 
undel"ltMd. 

SHRt SAN8UMA KHUNGGUR BWISWMUTHIARY: 
Sir, hon. Members from outside the State of Bihar have 
also spoken on the lsIue. 

[Tranallon} 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: This 
i. today's newspaper which says that red alert has b •• n 
declared in Gopalganj and Madhubanl. Thla .Ituation 
prevalll In the hom. district of Chief Mlnilter. 

MR. DEPUTY SPEAKER: Shrl Rajosh Ranjan alias 
Pappu Vadav, please hear the hon. Deputy Prime 
Minister. 

.. , (/ntetnlptlons) 

[Translation} 

SHRI L.K. ADVANI: Mr. Deputy Speaker, Sir. the 
House will be obtiged for your recogntling the severity of 
the problem .nd deviating from tradition In allowing many 
other hon. Membera to .xp ..... th.lr conoem bealdea the 
three rnembera who Met gIv., the CallIng AIention Notice. 
All of th.m have .xp ...... d concern. Out of the 12 
Members who lpoke, two went ,..... WMt Bengal, on. 
was from Unar Pradeah and ... were from Blhar. One 
hon. Member from Assam wanted to apeak. but could 
not do 10. Bihar and Aaaam are two States of India, 
which are WOClt affected by flood. 

{English} 

SHRI ADHIR CHOWDHARY: Including W •• t Bengal. 
... (Interruption.) 

SHRI loK. ADVANI; I know that. I am only talking of 
thole StaleS which are affected the moat. ... (/~) 

SHRf ADHIR CHOWOHARY: It II a perennial 
problem .... (Interruption') 

MR. DEPUTY SPEAKER: P ..... hten to the hon. 
Deputy Prfme Minister. 

.. . (1nterruptitJnII) 
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[TranslatIon] 

SHRI L.K. ADVANI: Everyone was concemed about 
finding a permanent solution to the flood problem. Flood 
relief measures are provided by the Union Govemment 
and the State Government every year. I have provided 
the figures received from the State Govemment. Those 
figures have also been challenged. Hon. Pappup aald 
that the figures are doctored. I am afraid that It Is not 80 

especiaUy, the number of people dying. Nobody would 
be so heartless as to say that only 79 have died whereai 
In reality 300-400 have died. It seems Improbable. Many 
persons died last year. I have figures for four years and 
as per it, 79 died in the year 2003 while the year 2002, 
Bihar Government have Informed that 451 have died. 
There may be different perceptions and it might be that 
those whom he considers dead in this year, were actually 
dead in the previous year. Therefore, the figures that 
have been submitted by them and those I have laid on 
the table are basically correct. But the concern to find a 
permanent solution to the problem is genuine. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
would like to tell you one small thing for information. ... 
(Interruptions) 

MR. DEPUTY SPEAKER: Rajesh Ranjanji, you please 
sit down. 

." (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: You have all raised very 
serious questions. The hon. Deputy Prime Minister is 
answering. Please listen to him. 

... (Interruptions) 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: The 
figures are inflated and less funds have been allocated 
than stated. It may be inquired ... (Interruptions) 

SHRI L.K. ADVANI: I will try to ascertain its 
genuiness. I will try to gather information on it but I 
know that about 30 years ago, in the year 1974, National 
Commission on Flood was constituted which gave a 
number of recommendation. Those recommendatlona were 
sent to each State. It Is correct that the Ministry of Water 
Resources is the nodal agency for flood related wol1<s 
but wherever calamity occurs, relief is provided from 

Calamity Relief Fund. Eariler the work of diaaster 
management, be it drought, flood or earthquake was 
entrusted to Ministry of Agriculture, but after two years of 
concem and deliberations it W88 decided to make some 
permanent arrangement and entrust the work of disaster 
management to Home Ministry. That Is why I am replytng 
for the· flrat time to the i88ue related to floods because 

[EngIilIh] 

Disaster Management has shifted to the Ministry of Home 
Affairs ... (Interruptions). 

15.00 hr •• 

[Translation] 

Mr. Deputy Speaker, Sir, for this purpose, we have 
constituted a full fledged department and within that, our 
eHort is to couple relief measures after the calamity has 
occurred with anticipatory measures even before calamity 
has struck. Our effort is to create a permanent mechanism 
for it. We felt its need, especially after tne occurrence of 
Gujarat quake. We were not fully prepared. That Is why 
the relief work could not be conducted in an efficient 
manner. Our dogs were trained only to locate drugs such 
as Ganja, Cannabis and hashish and they were not 
trained to locate surviving men in the debris. We had to 
.,bring such sniffer dogs from Switzerland. They were 
trained to find surviving men in the debris. Snow fall is 
quite heavy in Switzerland and so the dogs are trained 
to find surviving men buried in snow. We have also 
started imparting a similar training to our dogs. We are 
taking other measures also a8 part of disaster 
management. 

Mr. Deputy Speaker, Sir, when I was informed of 
the Calling Attention yesterday, I requested my colleague, 
who Is In-charge of the Minister of Water Resources to 
be present In the House as questions are likely to be 
asked about the talks held with Nepal and the future 
course of action we propose to take on the basis of 
those talks. Sir, with your permission and leave of the 
House, I request him to provide the information in this 
regard. 

[English] 

THE MINISTER OF WATER RESOURCES (SHRI 
ARJUN CHARAN SETHI): Mr. Deputy-Speaker. Sir. some 
hon. Members, especially Shri Ram VIlas Paswan, have 
r~ . .the problem of flood In Bihar and other hon. 
Members have raised the problem of flood in other 



389 ClINIng attenlton to "",tler of SRAVANA 31, 1925 (Saka) 390 

different States like West Bengal, Uttar Pradesh etc. I 
would like to remind, and especially the hon. Members 
hailing from Uttar Pradesh, Uttaranchal, Bihar, Weat 
Bengal, that I have addressed a letter to each of the 
hon. Members hailing from these States giving the details 
of the specific measures that the Ministry of Water 
Resources have taken to mitigate the sufferings of the 
people in these States. I am sure, all of them must have 
received the letter. In this letter I have mentioned the 
details about the steps we have taken to mitigate the 

sufferings due to floods and river bank ergsions. 

Hon. Members, Shrl Ram Vilas Paswan, Shri Rajesh 
Ranjan alias Pappu Yadav, Shri Devendre Prasad Yadav, 
Shri Ram Chandra Paswan and other Members who have 
partiCipated in this debate have raised about specific 
measures the Govemment has taken and how to find a 
permanent solution to this problem of flood as wen 88 

drought in this country. 

I would like to just remind the hon. Members that 
our hon. Prime Minister as well as hon. Deputy Prime 
Minister and also the hon. President of India have taken 
keen interest in the scheme of inter-linking of rivers. Our 
friend, Dr. Raghuvansh Prasad Singh, in a sarcastic 
manner said-'you are thinking of inter-linking of rivers 
and you are not doing anything so far as the flood and 
drought in Bihar and other parts are concemed'. As has 
already stated by the hon. Prime Minister not once but 
many times, and also by the hon. President of India and 
the hon. Deputy Prime Minister who have stated it on a 
number of items that unless we have this kind of a 
project-it may take a number of years in geHlng it 
implemented and may require very large sums of money-
but no flood or no drought problem can be mitigated in 
the country without this project. 

SHRI ADHIR CHOWDHARY: Still it is controversial. 
Furthermore, States are not agreeing to your proposal. 

In all the States, whatever Is being done, you are doing 
it in pursuance of the Supreme Court directions. 

SHRI ARJUN CHARAN SETHI: Please li8ten to me. 
You have mentioned that the hon. Supreme Court has 
intervened, yes they have also directed the Government 
01 India. 

SHRI AOHIR CHOWOHARY: But, the States .... not 
agreeing to it. 

SHRI ARJUN CHARAN SETHI: So, for pennanent 
solution, the Govemment as a whole; my Ministry, as 
well as the other Ministries are co-ordinatlng these 
schemes so that this can be Implemented soon, so that 
this problem can be mitigated. 

SHRI ADHIR CHOWDHARY: It Is a utopia. 
r 

SHRI ARJUN CHARAN SETHI: You may MY that It 
is a utopia. 

SHRI ADHIR CHOWDHARY: I am not saying, but 
many experts are saying so. 

MR. DEPUTY-SPEAKER: PI •• se, Shrl Adhlr 
Chowdhary. Another Ceiling Attention Is also there to be 
taken up. 

SHRI ARJUN CHARAN SETHI: If we are serious in 
dealing with this kind of problems then we should be 
serious In our approach, and we should be serious In 
consideration on this aspect. I do not say that It can be 
implemented in a very short period of time. But, ultimately, 
it is the only solution before us. 

Sir, so far as Bihar Is concerned, Shrl Paswan has 
raised a couple of queries. He asUd as to what you 
have done about Mokama Taal, and how you are going 
to solve the drainage problem of Mokama T aaI in Bihar? 
Similarly, he has raised what are the permanent measures 
that the Government has taken to control the floods of 
Sun Kosi, Gandak, Kamla, Bagmatl, etc.? 

Sir, as I have stated earlier, we are having oonstant 
interaction with the Government of Nepal because we all 
Imow thes. rivel'8 originate from Nepal. So, unless we 
have co-ordkletlon. and UnfeS8 we have any kind of 
agreement with Nepal, this problem cannot be solved. ... 
(Intel'l'llplions) 

[Translstion) 

Pleue listen to me first. 

{Engn.h} 

MR. DEPUTY -SPEAKER: That is why I say that you 
must have patience. 

SHRI ARJUN CHARAN SETHI: H. is very keen. He 
has asked me a queltlon. I have all the details with me. 
I will certainly reply to all the queries. 
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[Translation} 

MR. DEPUTY SPEAKER: Please do not interrupt 

[English] 

Another Calling Attention is also there. I have to take up 
that Calling Attention also. 

SHRI ARJUN CHARAN SETHI: Sir with your 
permission, I would like to read the measures that we 
have taken so far as having a permanent kind of solution 
in Bihar is concemed. 

Sir. about Sapta Kosi High Dam Multipurpose project, 
and Sun Kosi Storage·cum·Diverslon Scheme, he has 
asked whether the liaison Office has been opened in 
Nepal or not. I would like to answel' that question. 

The proposal for setting up of the Joint Project Office 
\ 

in Nepal for taking up field investigations and preparation 
of Detailed Project Report. estimated to cost Rs. 29.34 
crore. as considered and recommended for approval by 
the Committee of PIB in Its meeting held on 3rd February 
2003. has since been approved. 

The administrative approval and financial sanction for 
the subject scheme was issued vide this Ministry's order 
dated 7th March 2003. The sanction for redeployment of 
Indian personnel In the JPO, that is, joint Project Office, 
and for pay and allowance has been issued vide order 
dated 24th April 2003 and 1st July 2003. 

The Joint Project Office (JPO) on Sun Kosi and Sapta 
Kosi at Biratnagar and Liaison Office at Kathmandu would 
be in operation for a period of 30 months from the date 
of its opening or until the completion of the DPA, 
whichever is earlier. The DiYisional OffICes at Dharan and 
Janakpur and Sub-Divisional Offices at Blratnagar, 
Chatara, Kuruls and Lahan would be in operation for a 
period of 24 months and 18 months respectively, from 
the dates of their opening. 

These are the specific steps that we have taken, 
and from these you can imagine in what speedler manner 
we are taking steps to open these offices, and to have 
the Data Project Report also on Sapta Kosi High Dam 
Multipurpose Project. 

Similarly, the staff requirement-as was jOintly 
agreed-comprises of II total of 142 officials, out of which 
100 officials are from Nepal, and 420fflclale .... from 
India who are to cany out field investlgatlone and atudie8. 

The project, as per the teasibHity report prepared by 
CWC in 1981, will Inter alia have 269 met .... high dam 
with an inetalled capacity of 3,300 MW and Irrigation 
benefits accruing both to India and Nepal. The project 
which was estimated to cost Rs. 4,074 crore at 1981 
price level is now estimated to cost As. 24,600 crore 
which, Tn addition to Kosi Multipurpose Project, will also 
include Sun Kosi Diversion scheme as well. 

The fifth meeting of the Joint Team of Experts on 
Sapta Kosi was held during 24th-27th June, 2003 in which 
it was agreed to set up the JPC by August, 2003. An 
amount of one crore rupees has been provided in the 
budget estimate for the year 2003-04. 

These are the specific steps we have taken in respect 
of theae two rivers, that is, Sapta Kosi and Sun Kosi. 
Similarly, we are taking specific measures in respect of 
Kamla-Bagmati. ... (Interruptions) 

SHRI RAGHUNATH JHA: What about Bagmatn 
-. 

MR. DEPUTY·SPEAKER: Shri Jha, I have got another 
Calling Attention Notice to be taken up after this. Why 
do you hear him? 

SHAI RAM VILAS PASWAN: Sir, his reply is very 
important. 

MR. DEPUTY·SPEAKER: That is true, but Jet him 
complete his reply. 

(Translation) 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, this is the basic question and it should be replied. 

MR. DEPUTY SPEAKER: Please let the hon. Minister 
complete his reply. Questions can be asked later. 

(English] 

SHAI RAGHUNATH JHA: What about Gandak and 
Bagmatn 

MR. DEPUTY·SPEAKER: There is one more Calling 
Attention Notice to be take!' up after this. 

SHAI ARJUN CHARAN SETHI: So far as Bumi 
Gandak is concemed, the talks are on with Nepal. A 
Joint T earn has been constituted which will shortly visit 
N~ ~rdllcuallons and for preparing a Detailed Project 
~eport: 
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[Translation} 

SHAI PAABHUNATH SINGH: Mr. Deputy Speaker, 
Sir, the talks are on since long but whether anyone can 
say that when the talks would result in anything 
substantial. Talks have been going on since 
independence, but when can we expect result of it? 

{English] 

DR. NITISH SENGUPTA: There is a very good 
Hydrological Simulation Centre at Pune. 

MR DEPUTY·SPEAKER: Dr. Sengupta, this is a 
Calling Attention Notice and it cannot be converted into 
a discussion under Aule 193. There is a limitation in 
terms of time. There is one more Calling Attention Notice 
that is slated for today. How do I take It up. Today being 
the last day, I would request the hon. Minister to give in 
writing whatever details the Members have asked for, 
that is, what action you have taken on this Issue. 
Otherwise, I will not be in a position to complete this 
discussion on this Calling Attention Notice. There Is one 
more Calling Attention Notice to be taken up today. 

SHRI ARJUN CHARAN SETHI: To arrive at a 
consensus between different States within the country, it 
takes not months but a number of years. Here, we are 
having discussions with another country, that Is, Nepal. 
Therefore. to arrive at a consensus, it will certainly take 
time. When we are finding it difficult to arrive at a 
consensus between different States within the country, It 
will certainly take more time, where It pertains to another 
country. 

One hon. Member asked, "What about Kamla and 
Bagmstfr' As I have already stated, talks are going on 
with the Nepal Govemment. Though they have certain 
reservations. we are stili having dlacus8ions with them. 
However. no definite conclusion has yet been reached. 

SHAI AAM VILAS PASWAN: What about 
waterlogging? 

SHRI ARJUN CHARAN SETHI: Hon. Members, you 
are all senior Members. Primarily, this subject is in the 
State Usl. 

SHRI AAM VILAS PASWAN: But you are my friend. 

SHAI ARJUN CHARAN SETHI: I might be yOur friend, 
but it is the Slate Government which has to InIIiate the 
proposal. Unless they initiate the proposal I cannoIlmpoee 
anything on them. 

SHRI RAM VILAS PASWAN: Have they not sent the 
proposal? 

SHRI ARJUN CHARAN SETHI: Especially for 
Mokama Teal. ... (Interruptions) 

SHRI RAM VILAS PASWAN: I am not talking about 
the waterlogging In one lakh hectares In MoIuIma Ta'a, 
which falla within the constituency of SM Nitish Kumar, 
but I am talking about the waterlogging In nine lakh 
hectares. 

SHRI ARJUN CHARAN SETHI: They have not 
submitted any acheme yet. Only one proposal has come 
to us from the Bihar Govemment and that Is for MokMna 
Taal. 

MR. DEPUTY·SPEAKER: Mr. Mlnlater, whatever 
details that the Members have aaked for, you may pIeue 
send them In writing late,. 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy 
Speake" Sir, whether he hu any scheme to solve the 
problem of wate, logging? ... (interruptJon.) 

(English) 

SHRI ARJUN CHARAN SETHI: I have already stated 
that It is up to the State Governments. They have to 
initiate the proposal; they have to make the estimate. If 
they do not submit a proposal, I cannot do anything. 

[TraMlation) 

DR. RAGHUVANSH PRASAD SINGH: Sta'e 
Government does not have funds. ... (Interruptions) 

(English) 

MR. DEPUTY ·SPEAKER: Hon. Minister. you can and 
in writing to the hon. Members the detaIIa they have 
asked for. 

SHRI ARJUN CHARAN SETHI: I wiD take only one 
minute, Sir. 

So far as erosion of river banks In WH' Bengal. 
Bihar, Uttar PradeIh and Uttaranchal Is concerned, we 
have the office of Ganga Flood Control Commlalon 
(GFCC) situated at Patna. They are having conalant 
monitoring. ... (Interruptions) It 

• 
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SHRI ADHIR CHOWOHARY: What is the quantum 
01 money earmarked for West Bengal on this iSSue? 

MR. DEPUTY·SPEAKER: He will send the information 
to you in writing. 

SHRI ADHIR CHOWOHARY: Sir, please ask him to 
do so. ... (Interruptions) 

MR. DEPUTY ·SPEAKER: I have already asked him 
to do that. Mr. Minister, send the details the hon: 
Members have asked for, in writing. 

SHRI ARJUN CHARAN SETHI: Sir, thi8 i8 a Calling 
Attention on Bihar only. However, many Members have 
raised other issues. 

MR. DEPUTY·SPEAKER: Not many, only four-five 
Members have raised their issue8. 

SHRI ADHIR CHOWOHARY: Sir, the problem of 
rivers is not confined only to Bihar. It Is an alI-pervading 
issue .... (Interruptions) 

SHRI ARJUN CHARAN SETHI: You had better 
approach your State Government. ... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER: Ram Vilas Paawan jl, why 
are you rising when your question has been an8wered. 

... (Interruptions) 

SHRI RAM VilAS PASWAN: Mr. Deputy Speaker, 
Sir, hon. Minister has not replied about Phulya-Darajla. 
... (Interruptions) 

MR. DEPUTY-SPEAKER: Rest of your queries Will 
be replied in writing. 

(Interruptions) 

(English] 

MR. DEPUTY-SPEAKER: Item No. 22~ ChandraIcart 
Khaire. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: Nothing will go on record 
except Shrl Khalre now. 

15.18 hr •. 

(U) Situation artatng out of huge amount of bank 
duee outetandlng again. Fate)a ,Forging and 
Auto Part. Company, Aurangabad and atep • 

. taken by the Govemment In regard thereto. 

[Translation) 

SHRI CHANORAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Chairman, Sir, I draw the attention of 
the hon'ble Finance Minister towards the following matter 
of urgent public importance and request him to make a 
statement in this regard: 

·Situation arising out of huge amount of bank dues 
outstanding against Fateja Forging and Auto Pa~ 
Company, Aurangabad and steps taken by the 
Government in regard thereto· 

THE MINISTER OF STATE IN TH6 MINISTRY OF 
FINANCE AND COMPANY AFFAIRS (SHRI ANANDRAO 
VITHOBA ADSUL): Mr. Deputy Speaker, Sir, my colleague 
Shri Chandrakant Khaire of Shiv Sena Party has given 
notice for calling attention motion, I rise to reply in this 
regard. 

Hon'ble Khaireji always remains vigilant of his 
Parliamentary constituency. He has asked about the action 
propoaed to be taken by the Government against Fateja 
Group of Company located in his Parliamentary 
constituency for its wrong deeds and the present situation 
of the company arose out of It. Fateja Groups of 
Company, Fate;a Brothers and Forging and Stamping Ud. 
And Fateja Forging and Auto Parts manufacturing Ud. 
Companies are manufacturing. &para parts of two and 
four wheeler vehicles. This company was established is 
1968 and became pubRc limited company In 1980. InitiaJly, 
under the leadership of Punjab National Bank. . .. 
(IntenuplJons) 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI VIJAY GOEl): 
Parliament is discussing an Individual company .... 
(Interruptions) 

$HRI ANANDRAO VITHOBA ADSUl: It has to be 

tak~n ~ once it is admitted. ... (Interruptions) 
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KUNWAR AKHILESH SINGH (Maharajganj. UP): Mr. 
Deputy Speaker, Sir, scam has taken place. . .. 
(Interruptions) 

SHRI ANANORAO VITHOBA ADSUl: It Is true that 
scam has taken place. .,. (Interruptions) 

SHRI CHANDRAKANT KHAIRE: A bungling of 
Rs. 850-crores has been committed. ... (Interruptions) 

SHRI ANANDRAO VITHOBA ADSUl: Govemment is 
ready to give reply .... (Interruptions) 

MR. DEPUTY SPEAKER: What is this? 

... (Interruptions) 

{English] 

MR. DEPUTY-SPEAKER: The hon. Minister is 
replying, you should not interrupt. 

... (Interruptions) 

{Translation] 

SHRI CHANDRAKANT KHAIRE: I have the 
information regarding bungling of crore of rupees. ... 
(Interruptions) 

MR. DEPUTY-SPEAKER: That's why notice for calling 
attention motion has been admitted. 

... (Interruptions) 

SHRI CHANDRAKANT KHAIRE: Mr. Deputy Speaker, 
Sir, only 10 minutes have left and I have not ralaed my 
questions till now .... (Interruptions) 

MR. DEPUTY SPEAKER: You would be able to raise 
questions. That's why it has been taken up. 

... (Interruptions) 

SHRI VIJAY GOEl: Mr. Deputy Speaker, Sir, can 
Parliament discuss an individual cof1l)8flY .... (IntetrIJpIioM) 

SHRI CHANDRAKANT KHAIRE: Why are you 
disturbing? You are not a Member rather you are a 
Minister. ... (Interruptions) 

MR. DEPUTY -SPEAKER: Khaireji, you yourself are 
wasting your time. You please be calm and quite. 

... (IntenvptioM) 

{English] 

MR. DEPUTY SPEAKER: Hon'b!e Minister. pIeaIe 
give the reply. 

... (Interruptions) 

SHRI ANANDRAO VITHOBA ADSUL: They got loan 
as working capital from the banks and infrastructure 
companies eet up under the leadership of Punjab National 
Bank. This company was doing weU till 1996-96, they 
gave dividend a180. But later on in the name of 
organisation and expanSion, they took loan through 
share8, promoter's lunda and on the basis of tumover of 
some Organisatlon8. they even received loan from the 
non-banklng Financial instftutlona at higher rate of intereat. 
Since then, company'. condition 8tarted deteriorating. 
AJongwith the higher rate of Interot, they had to pay 
higher rat.. for the borrowings from Private Financial 
companies. Consequently, mismanagement started and 
the company began to make 10..... I have mentioned 
206.30. the company apent thia entire amount at that 
time. Unfortunately, at that time automobile indu8try was 
paaaing through the recesaion. This affected the company 
adv.,...ty and in 1996-97, the company suffered a 1088 
of Rs. 187.30 erore. The company continued to suffer 
108888 for many years. In 1999 the company was closed 
down. The company had approached BIFR in 1997. On 
24th March, 1999 BIFR declared the company as a 8ick 
unit. ... (Interruptions) 

Through Ita management, company filed an appeal 
against It but It wa. dismissed. Thereafter, through the 
advertl88ment of ICICI in newepapera, they Informed about 
the change of management but no reepon88 was received 
and nobody came forward. Thereafter the company was 
locked out. Then BIFR suggested that the Management 
and ICICI together should give a good propoeal but no 
such proposal came and ultimately the company was 
wound up. The criminal c.... were flied againat the 
promoters of the company because of the mismanagement 
and they did not repay the loans taken from the banks. 
IFCI aleo filed criminal cases against them for not issuing 
the chequea. This company had taken over the Singapur 
branch of Bank of India after passing a loan of 12.5 
million US dollars. The company had taken some funds 
from this branch as an allowance to purchase machinery 
but they spent it elaewhere for which Bank of India filed 
a caae In CBI. This is the present condition of the 
company. I am aware what Khairep wants. He Ie worried 
about mo .... than 4500 woli<ers who are not getting salary • .. 
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for the last 3·4 years since the company has been wound 
up. As per the wor1<ers, there are Bome irregularities In 
their Provident Fund also. CBI inquiry has been initiated 
and the result would come in few days. The Govemment 
has received all this information from the Reserve Bank. 

SHRI CHANDRAKANT KHAIRE: You have taken up 
this calling attention at this time, before that a major 
problem of my friends from Bihar was discussed. "', 
(Interruptions) Sir, you have to give 1()"16 minutes more 
because it is a major scam. We all are representative of 
people. Suppose Akhitesh Singh ji asked the manager of 
a Bank to grant a loan of Rs. 50,000 or one lakh to 
some unemployed person, but the bank authorities do 
not grant the loan. We go to the bank for several times 
but they do not sanction the loan. My submission is that 
some action should be taken against the banks which 
are involved in 'irregularlties of crores of rupees. This 
company is situated in my Parliamentary Constituency. 
300 workers were engaged in It but in 2001 it was locked 
out. After lock out, there was a dispute of provident fund 
of the workers which was under discussion with the 
Deputy Labour Commissioner alao. However, the workers 
did not get anything as compensation or remuneration. 
Thereafter. inspite of having dues of 46 lakh rupees as 
PrOVident Fund of the wor1<ers, they sealed the company 
and stated that they had become defaulters. The company 
had played this trick earlier also before the company 
was sealed. In 1997, the company was in very bad shape. 
It has been written there: 

[English/ 

·Slnce 1997 this group of companies started 
committing defaults in their payments to the 
Institutions. Financial mismanagement and 
indiscipline, ..... 

{Translation] 

The money that was borrowed from other sources was 
also not repaid. Thus heavy amount is outstanding against 
them. A sum of As. 121 erore of IDBI is outstanding 
against this company. God knows how the PNB which Is 
a lead Bank did help them in getting so much of amount. 
It seems that the owner of Fateja might be the relative 
of CMD. Rs. 115 crore of ICICI, Rs. 89 crore of IFCI, 
Hs. 21 crore of State Bank, and Rs. 54 crore of Bank of 
India are outstanding against them. Overall Rs. 500 crore 
are outstanding. , would like to tell about the situation 
prevailing there. When the Bank of India lodged complaint 
with the CSI. CSI and the wor1<ers looked for the owner 

but he was not found. He was 88IUng out machinery In 
the name of scrap. When the IndU8try workers went there 
to stop him from doing so, he was not there. Then they 
approached court. Thereafter, the company was sealed 
by provident fund. However, after breaking the seal with 
the help of fake documents Rs. 100 crore was sold at 
Rs. 35 lakhs. The owner of Fateja wrote a letter to 
Amblca Scrap Centre, Pune. 

{English] 

MR. DEPUTY·SPEAKER: Is it the pleasure of the 
House to extend the time for this discussion by 15 
minutes? 

SHRI RAMESH CHENNITHALA (Mavelikara): There 
should not be any encroachment on the time of the 
Private Members' Business. ... (Interruptions) 

MR. DEPUTY·SPEAKER: Only 15 minutes are 
required. Having taken up the discu88lon, let us finish It 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, the proposal should be moved in the House 
that P.M.B. Bill listed for today can not be taken up. 
Since today is the last day of the session, one hour be 
allotted for Zero Hour. 

SHRI MULAYAM SINGH YADAV (Sambhal): We too 
have to speak In Zero Hour, so please give some time 
to all the Members. 

{English] 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): In any 
case, now no other busineas except the private members 
Business will be taken up. 

MR. DEPUTY·SPEAKER: Yes 

So, the time for thle discussion is extended by 
15 minutes. 

[Translation] 

SHRI SHYAM BIHARI MISHRA (Bnhaur): What about 
AUIe. 37n 

MR. DEPUTY·SPEAKER: That will be taken up after 
this. 

SHRI CHANDAAKANT KHAIAE: As. 500 cror. are 
tub&tandlng against them. Rs. 46 lakh of provident Fund 
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is also outstanding. Besides this the amount of empIoyeea 
is also due. The machinery scrap of the company was 
worth Rs. 100 crore but with the help of fake documents 
It was sold in Rs. 35 lakh. The police and other officials 
did not pay attention to the transport of the scrap. When 
the scrap. of the company was being transported to other 
places after breaking the seal of the provided Fund 
authority. the workers approached there and lied before 
the trucks and demanded their dues. Despite the court 
order scrap was transported with the help of forged 
documents. It was mentioned in the fake document. 

{English] 

·With reference to the above subject. we have sold 
this scrap. cable wires etc. The total scrap is 700 
tonnes.ft 

{Translation] 

Such huge scrap worth Rs. 100 crore was sold In 
only Rs. 35 lakh. The person who prepared forged 
document and put him signature was the owner of Fateje. 
I would like to submit that today we have passed lOBI 
Bill. We should also ponder over the functioning of the 
banks. If Rs. 25,000 of a bank is outstanding against 
anyone, it is recovered. The minister of the concemed 
department relating to banking belongs to our party. 
However. I would like to allege the banking Ministry that 
if someone want to take a loan of Rs. 1 lakhs, he has 
to visit the bank hundred times. 

MR. DEPUTY·SPEAKER: Are you alleging the 
Minister of banking. 

SHRI CHANDRAKANT KHAIRE: I am alleging the 
banking administration. Suppose there is a middle class 
industrialist. He has working capital amounting to Rs. 5 
crore or Rs. 10 crore. it is not easy for him to get loan. 

.~ If one Intends to take loan in three digit or four digit, that 
is, Rs. 100 {;rore or more than that, then the loan is 
sanctioned to him. If our people's representative ring up 
any bank and tell them that so and 80 child is poor, 
please give him loan, they will not give loan to that child. 
The officers of the banks were aware that there is dues 
of the banks and the company was sealed yet the 
administration of the said five banks did not act 
accordingly. 

Sir. I would like to submit that there are several 
such companies which have swallowed public and 
Government money. Thorough inquiry should be 
conducted against such companies. The enquiry should 
also be held regarding the mismanagement of the banks 

. and how the money was withdrawn from the banks. The 
guilty offlcerI should be suspended and CBI Inquiry should 
be conducted regarding all the cases Including Bank of 
India. How Rs. 500 erore of banks will be recovered as 
the owners who had taken loan have gone to abroad. 
Four·fIve workers have died and rest are dying of hunger. 
Tha action should be taken against theee officere of 
Punjab National who are found guilty. It Is public money. 
" such things happen then what message will go the 
people. The owners of Fateja company should be 
extradited and the entire amount Ihould be recovered 
from them. The strict inquiry should be held by eBI 
against the guilty officers. I would Hke to demand that 
the workers should get their money. 

{English} 

MR. DEPUTY·SPEAKER: As a epeelal case, I am 
permitting Shri Shivali Mane. Today being the last day of 
thle .... ion, I am going liberally. 

{Translation] 

SHRI SHIVAJI MANE (Hlngoll): Mr. Deputy Speaker, 
Sir, hon'ble Chandrakant Khalre /i has moved calling 
attention motion on the recovery, however through you, 
I would like to submit that NPA of banks's above one 
lakh crore rupees. Hon'ble Chandrakant Khaire ji has 
asked about the recovery from only one company, that 
is, Fateja. Infect there are many such oompanies against 
which crores of rupees are outstanding and for which the 
Government have introduced one time settlement scheme. 
If the marginal farmers take a small loans of Rs. 2()"25 
thousand and they fall to repay it, their agricultural field 
and houses are attached. I would like to know whether 
the Govemment propose to attach the properties of such 
people who are not repaying loans and bring legislation 
at the earliest in this regard. Otherwise several years will 
be wasted in legal altercation in BIFR, DRT, High Courts 
and Supreme Court. 

SHRI ANANDRAO VITHOBA ADSUL: Mr. Deputy 
Speaker, Sir, I respect my colleagues hon'bIe Chandrakant 
Khalre Ii and Mane Ii and also respect their sentiments. 
As I said in the beginning that the company was 
functioning well till 1996. lOBI Punjab National Bank, tCICI, 
State Bank of India IFCI and Bank of India have been 
mentioned. They had also provided loans to the company. 
It had al80 taken loan for the expansion and 
modemiaation. Then there wa. receaslon In Automobiie 
sector and the company continued the function in 1088. 
... (Interruptions) As I have told earlier that their 
mismanagement was also responsible for that. It was on * • 
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account of that loss that the company could not overcome 
difficulties. Cases have been filed against them by the 
banks. Case is pending in DRT and Bank of India has 
also registered case with CBI. Everything will automatically 
come betore us. Our colleague Shri Mane jl have 
submitted that earlier there was no one time settlement 
for farmers under cooperative Bank, however, now this 
facilily has also been extended to them. Whether it Is 
loan of As. 10 thousand or Rs. 50 thousand they have. 
also this facility. Member has asked second question 
regarding the recovery. In the last session Scruitnlsation 
Act was passed by the same House and has also been 
enforced. The property of the wiHul defaulters has been 
mortgaged and it is under the possession of banks. Banks 
can sell il oul 10 recover the loan amount. The steps 
have been taken in this direction and this process Is 
continue. Last year in 2002, NPA of Public Sector was 
12 percent which has reduced to 4.6 perc.nt. It means 
that recovery has improved under the on.tlm .... ettlem.nt 
and it is also being done under the Serutlnisation Act. 

As far the property of Fatehja group of companies is 
concerned, their property is under the possession of bank 
and criminal cases have been also registered against 
them. One day they will be brought to book whereever 
they go. Today I can say only this. 

SHAI CHANDAAKANT KHAIRE: Sir, Rs. 500 crore 
are outstanding against them. How will It be recovered. 
I would like to know whether CBI inquiry will be held by 
the Government against them. 

MA. DEPUTY SPEAKER: CBI enquiry is going on. 

... (Interruptions) 

SHAI CHANDRAKANT KHAIRE: I want to say that 
olher Industries should not do so. The Gov.ernment must 
think over it. ... (Interruptions) 

SHRI ANANDRAO VITHOBA ADSUL: I would like to 
say that please give the additional information in writing 
you have With you. The Government will hold an enquiry 
IOto it. 

(Interruptions) 

[English) 

MR. DEPUTY-SPEAKER: Matters under Rule 3n be 
treated as laid on the Table 01 the House, Including the 
stand-by list of the Members permitted as a special case. 

15.42 tn. 

MATTERS UNDER RULE 3n* 

(I) Need to clear the propo .. 1 of the Government 
of Qularat to upgrade certain COB.tal way. 

. and State Highway. to National Highways. 

[English} 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 
Government of Gujarat had written letter to the Central 
Government to upgrade coastal ways to National 
Highways and other 13 State Highways to National 
Highways. The matter has not been resolved as yet. 

I urge the Govemment to resolve the issue at the 
earliest. 

(II) Need to retain Brahmavart railway alation and 
convert narrow-gauge line between Uandhna 
and Blthoor Into broadglluge In U.P. 

[Translation} 

SHRI SHYAM BIHARI MISHRA (Bllhaur): Mr. 
Speaker, Sir, Bithur is an ancient, historical and religious 
place under Kanpur metropolis. On the Brahmavart Ghat 
in Blthur, there Is the 'Khuntl' of mythological character 
"Brahma', Balmiki Ashram, the place of austerity of mother 
'Slta' and the birthplace of Luv-Kush Is situated there. 
Boy Dhruv had practiced austerity at 'Ohrub-Teela'. this 
is the place of work of Rani Laxmibal, T antya Tope and 
Nana Saheb. The Britishers had set up a railway station 
in the name of 'Brahmavart' . A rail tracks of 20 Kms . 
from Mandhna Junction was laid down and It is working 
since then. Now the railway department have closed this 
railway station. Now rail tickets are being sold on contract 
basis here, all signals have been uprooted. The meter 
gauge line from Mandhana to Brahmavart has not been 
included In the gauge conver$lon work between Kanpur-
Farrukhabad rail line. It appears that the department of 
railway wants to scrap the operation on this line. This 
has caused great resentment among resident of the area 
especially the sadhus. I would like to request the Union 
Government and the hon. Minister for Railways that status 
quo be maintained for Brahmavart railway station and 
the meter gauge line between Mandhana and Blthur may 
be converted Into broad-gauge line 80 that historical 
character of ancient and religious places could be 

maintained. 

'Tr~at~ as laid on the Table. 
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(III) N •• d to provide Itoppage of RaJdhanl 
Expre.. running betw.en Delhi and 
Ahmedabad at Palanpur, GuJarat. 

[Trans/ation] 

SHRI HARIBHAI CHAUDHARY (Banaskantha): Mr. 
Speaker, Sir, the Rajdhani Express running between Deihl 
and Ahmedabad has no stoppage in Gujarat while this 
rail service stops at three places in Rajasthan. The people 
of North Gujarat and Gandhi Oham are not being 
benefited from this rail service. The traveling time of the 
train between Ahmedabad and Delhi is more while it can 
cover the same distance In less time. The train runs very 
slowly due to more travel time allotted as the time-table 
cannot be followed If It reaches ear1ler than allotted time. 
For the above two reasons, It can be stopped at Palanpur 
for two minutes so that people from Gandhldham and 
North Gujarat can avail Its benefit. 

Through the House, I request the Union Government 
to provide stoppage of Delhi·Ahmedabad Rajdhani Express 
at Palanpur and increase its speed by revising Its time 
table. 

(Iv) Need to en.ure availability of Hepatltl. A to 
o Inlectlon. free of co.t In Government 
Hospitals. 

{T rans/ation 1 
DR. JASWANT SINGH YADAV (Alwar): Mr. Speaker, 

Sir, the fatal and dangerous disease like Hepatitis A-B 
are constantly increasing In the country whUe the Impact 
of the disease is decreasing in other countries of the 
world, In India 4-6 crores people are suffering from it. 
The injection for the disease i8 available In the open 
ITIaf'ket which can be purchased. Uke polio, this injection 
Ihould be made available free of cost In all Govemment 
hospitals, dispensaries, primary health centre. The rural 
people and the poor of the country cannot purchase the 
vaccine from the market and use it 81 they cannot anord 
it. Therefore, it is requested that concrete and effective 
steps be taken for earliest arrangements of free 
vaccination of Hepatitis 'A', 'B', 'C', and '0' in all 
government hospitals in the country on the pattern of 
polio. 

(v) Need to set up an I.T. Park In Dhul. 
Parliamentary Constituency, Mahal'lllhtl'll. 

SHRI RAMDAS RUPALA GAVIT (Dhule): Mr. 
Speaker, Sir, my parliamentary constituency, Dhule is an 
economically backward area of Maharashtra. No special 
means are available there for the employment of youth 

of this are who are there in large numbers. Therefore, 
for the development of the area, the then Minister of 
Information Technology had, In 2002, _urad the setting 
up of an I.T. park at Dhule subject to the condition that 
land is made available. Now the State Government have 
provided land for I.T. Park under MIDC. This area could 
develop in this region after setting up of the I.T. Park. 

Therefore, through you, I request the Minister of 
Communication and Information Technology that he may 
take necessary action in setting up an I.T. Park In my 
parliamentary constituency Dhule (Maharashtra) In public 
interest. 

(vi) Need to Introduce air service from Surat to 
other Important cllt., of the country. 

{Translation] 

SHRI MANSINH PATEL (Mandvi): Mr. Speaker, Sir, 
in the Southern reglon of Gujarat, Surat is a major 
industrial and trade centre and which Is famous for 
diamond and textile Industry all over the world. The 
industrialists and traders go to other States for their work 
and people from other State. also come over there. But 
the airport of this place Is not being U8ed commercially 
and due to that traders and industrialists are facing 
hardships. 

Through the House, I request the· Union Government 
to Introd~e air services from Surat city to other cities of 
other States. 

(YlI) Ne.d to oheck Inoreallng Incldentl of 
foetlcldee In the country peltlculerty In Korba 
district, of Chhattlsgarh. 

[Translation] 

DR. CHAR AN OAS MAHANT (Janjglr): The women 
population of the Kolba district of Chhattlsgam State Is 
fast decreasing. If we look at the Urban and Rural 
Population the male female ratiO is 1000:800. If we look 
at the rural population of Korba, block area, there are 
only 59,000 females while males number is 61,000. As 
per the 1971 census male population W81 46104 while 
female population was 38283 In the municipal area. As 
per 1981 census, females were 849 per 1000 males. As 
per 1991 QIIIlSUS. male number was 86085 against female 
number of 58416. The fast decreasing women population 
has not natural but social reason.. Foeticide is its main 
reason. Due to financial considerations medical fraternity 
helps in foeticide. I request the Government of India to 
take necessary action by taking the subject seriously. 
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(vIII) Need to .olve the problem faced by farm .... 
regarding supply of Ned and Irrigation of 
'aelllUe. In Andhra Prade.h. 

{English] 

SHRIMATI RENUKA CHOWDHURY (Khammam): Sir, 
the tarmers in Andhra Pradesh and other States like 
Maharashtra are facing serious problems and grave 
prospects ot uncertainty over Kharif crop. Having already 
suffered due to three consecutive years of drought, the 
farmers, are now faced with serious problems of non-
availability of quality seeds and uncertainty of irrigation 
water. 

Despite two I"(IOnths of Monsoon, the Kriahna basin 
remains alarmingly empty. causing .anxlety to farmers of 
a massive ayacut of over 38 lakh acres. This Is lIkety to 
cause a telling effect on the States fooclgrain production, 
upsetting the ambitious targets. This scenario Is largely 
attributable to 'AI mati Impact' and to 80m. extent the 
monsoon failure in Krishna catchment of 99,980 sq. miles. 

The farmer are also bewildered by the all-round 
dwindling prices of agricultural products, including wheat 
and rice, and indiscriminat. imports and dumping of 
foodgrains trom Burma and other countries at very low 
prices, threatening to shatter the economy of the farmers 
under the WTO regime, despite fixation of the Minimum 
Support Prices. 

May I fervently urge upon the Union Minister of 
Agriculture to come to the rescue of the farmers in 
distress in Andhra Pradesh and around, to ensure that 
small problems like supply of standard seeds may not 
assume serious proportions and to secure their due share 
ot Krishna waters to the farmers in Andhra Pradesh and 
the area around. 

(Ix) N.ed to .n.ur. early Comml •• lonlng of 
Computerised R.llwlly Re .. rvatIon Coun_ at 
Amblkapur, Chhatttagarl1. 

(Translation] 

SHRI KHEl SAl SINGH (Sarguja): Mr. Speaker, Sir, 
through the august House I would like to urge upon the 
hon'ble Minister of Railways that computerised reservation 
counter in district headquarters. Amblkaplr of my 
constituency Sarguja had been approved to~e 
commissioned in the financial year 2002-2003 but It has 
still not been commissioned though Govemment building 
has been allotted for this computerised counter in the 
collector ate of district headquarters, Amblkapur. A letter 

from hon'ble Minister of Railways has also been received 
for Commissioning of computerised res.rvation counter. 

Once again I would like to urge the hon'ble Minister 
of Railways that computerised Railway reservation counter 
in district headquarters Amblkapur, Sarguja, Chhattlsgarh 
should' be commissioned at the earliest in pubHc interest. 

(x) N •• d to r.I.... fund. to the State 
Government. for carrying out devalopmant 
actlvltle. for tribal. In Maharuhtra and other 
affected area. In the country. 

[English] 

SHRI NARESH PUGLIA (Chandrapur): S.veral 
distric:ta in five States In the country, namely Maharaahtra, 
Andhra Pradesh, Bihar, Madhya Pradesh and Orissa are 
haying forest cover of more than 50%. The forest areas 
are inhabited densely by large number of trlbals who are 
protecting theee forests. Instead of rewarding them, they 
are being penalized as the projects for socia-economic 
development of the areas submitted -by the concerned 
State Govemments to the Union Govemment are not 
being sanctioned due to the provisions In the Forest 
Conservation Act. These naxalltes affected States have, 
on the advice of the Central Government, submitted to 
the Union Govemment Special Action Plans for which 
the Union Government had to share 50% expenditure. 

The Union Govemment has 80 far not sanctioned a 
penny to the Govt. of Maharashtra out of their share of 
Rs. 834 crores being 50%. The Union Govemment is 
also planning to remove encroachments on forest land 
by trlbals forcibly, who have small pieces of forest land 
under their encroachment for agricultural or residential 
purpose. Instead, they should be given temporary petta 
of the land under their encroachment for at least 30 
years. Gadchlrolie and Chandrapur districts of my 
Partlamentary Constituency, having forest cover of 75% 
and 58% respectivefy, are thickly populated by trlbals 
and facing the problem of naxalltes activities. The funds 
for development under the Tribal Sub-Plan should be 
aDotted on the basis of tfl)al population of the area. I 
request Hon'ble Prime Minister to Int.rvene and direct 
the concerned Departments to look into the matter. 

(xl) Need to Nt up DIvIsion Bench of KeraIa High 
Court at Trlvandrum, Kerala. 

SHRI VARKALA RADHAKRISHNAN (Chiraytnkil): 
There Is longstanding demand for the restoration of 8 

J 'oMslon Bench of Kerala High Court at Trivandrum. The 
Kerala Assembty had taken .n unanimous decision for 
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establishing the same as Trivandrum. The Chief Minister 
of Kerala has also supported the isaue In a Preaa 
Conference. He has _lead for a report of the Chief Justice 
of the High Court. 

I urge upon the Central Government to take 
immediate steps for restoring the Division Bench of Karata 
High Court at Trivandrum. 

(xII) Need to approve the propoaal of Indian 
Olympic AuocIation for conducting tlret ~ 
Asian gMIU at ~ from 24th October 
to 'st November, 2003. 

SHRI CHADA SURESH REDDY (Hanamkonda): The 
Central Govemment agreed to the request of Andhra 
Pradesh Govemment for hosting 1 st Afro-Asian Games 
from 24th October to 1st November, 2003 In Hyderabad. 
The State Govemment in consultation with the Indian 
Olympic Association (IOC) and eight concerned National 
Federations initiated action for making arrangements for 
staging the games in a befitting manner. Succesaful 
conduct of the games wiU give boost to our standard In 
our sports. 

Keeping in view the prevailing situation in Hyderabad 
the Indian Olympic Aasoaation has eatlmated • budget 
of Rs. 136 crorea for games and has sent the propoaal 
for approval to the Govemment of India. One of the major 
items of expenditure is on the improvements to be made 
in existing howslng complex to bring it to the international 
living standards where foreign teams from Asia and Afrtc:a 
number about 2000 would be accommodated. From 
security point of view, suitable one. 

I, request the Govemment of Ineli. to approve the 
proposal submitted by the Indian Olympic Auoclatlon on 
behalf of the organizing committee to 1.t Afro-A8lan 
games at tht earliest. 

(xIII) Need to Declare Etewah Mel Au....,. DIatrIcta 
In U.P. a. a Drought Affected and s.nctton 
SpeCla',,;paCkage for the Area. 

{Translation] 

SHRt RAGHURAJ SINGH SHAKYA (Etawah): Mr. 
Speaker. Sir, the farmar8 of Etawah and Auralya dIItricts 
of my constituency are ruined as the... hM been no 
rainfall paddy and bajra have not been 1IOWn. The farmerI 
in this area are facing the drought problem. 

Therefore, through the hon'bIa Speaker I would like 
to draw the attention of hon'bIa Minister of Agriculture 

and IUbmlt that Etawah and Auralya dlatrlcta in U.P. 
IhouId be declared drought affeeled and epecial package 
should be sanctioned for them to provide reHef to the 
people. 

(xlv) Need to HI up Induetrlas bllaed on maize 
and banana In Khagar'a Parliamentary 
Conetltuency, Bihar. 

SHRIMATI RENU KUMARI (Khagarla): Mr. Speaker, 
Sir, malza and banana are grown on a large scale In 
Khagaria Lok Sabha conllltuency (KhagarIa·Bhagalpur and 
Katihar) of Bihar state. Just as substitute of diesel and 
patrol Is made from maize in the same way as It Is 
prepared with sugarcane. The fibre of banana Is used for 
producing many useful products. This north eastem region 
of Bihar Is very backward. It can be made prosperous by 
setting up agriculture based industriea. 

Therefore, I would like to urge the Central 
Govemment that Industries based on maize and banana 
should be HI up in backward dletrlct Khagaria. So that 
employment is generated and farmers get remunerative 
price of their produce. 

(xv) Need to give environmental o""'noe for 
dec'arlng Sundarban rlvar. a. national 
highway •. 

[English) 

SHRI SANAT KUMAR MANDAL (Joynagar): 
Sundllm.ns in West Bengal Ie the t.rgeat delta in Asia 

wtth an alJ.aeaaon river stretch of 222 km. However, the8e 
remained unltllized .0 far, Theee rivera can be used for 
navigation. There was a proposal for deetarlng HaIdIa· 
Ralmangal .tretch of river. (91 km) a. National 
Waterways. The proposal has already been cleared but 
It Is awaiting for clearance by the Environment and Forest 
Ministry. 

Sundarbans Is one of the most industrially-backward 
and poverty-stricken area of our country. " the perennial 
river8\1Of Sundarbans are utilized for navigation, it would 
provide employment opportunities to the local people 
including llahermen. This would al.o help in socio-
economic conditions of the area. 

I would, therefore. urge upon the Government to take 
nrty ateps lor declaring Sundarban river. .. national 
Highways. 
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(xvi) Need to open a Central School at Shajapur, 
Madhya Prade.h. 

[Translation] 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 
Speaker, Sir, Shajapur district headquarters of Madhya 
Pradesh is situated on National Highway No. 3 and the 
broad gauge from Ujjain to Indore via Maksiguna also 
passes there. Moreover, as there is a railway station too, 
tamilies of thousands of Railway officers and staff qf 
Central Road transport department live here. Many offices 
as Central Income Tax office is also there and the familiea 
ot their staff also reside there. Thus they have a large 
number at school going children. So there is a need to 
open a Central school at Shajapur in Madhya Pradesh. 
I as well as the people have been making demand in 
this regard for a long time. I am ready to provide the 
money from the MPLAD fund for the building of the 
school. The State Government and district Administration 
have also already agreed to cooperate In this regard. 

So, it is requested that approval should be accorded 
for opening a Central School in Shajapur. 

(xvII) Need to con.truet a by-pa .. from Khuntunl 
to Pltappalll to reduce traffic conge.tlon In 
Bhubaneawar and Cuttack In 0rI .... 

[English] 

SHRI K.P. SINGH DEO (Dhenkanal): Due to 
increasing traffle at the twin cities at Bhubaneswar and 
Cuttack the average speed of traffic on National Highway 
No. 5 to Bhubaneswar works out to only 30 kilometers 
per hour. This has resulted Into huge annual 1088 In 
terms of consumption of fuel, waste of man hour etc. As 
a remedy to this, traffic of a part of National Highway 
No. 5 from Cuttack to Bhubaneswar and vice-versa 
needed 10 be diverted through an alternate route from 
Cuttak to Bhubaneswar. If a bypass road is constructed 
from Khuntuni on National Highway No. 42 to pitapaUi on 
National Highway No. 5 the interception of traffic at 
Bhubaneswar and Cuttack particularly at junction points 
will be reduced to a large extent. u 

the employees of the steel plant which is coming up 
near Ghanlikhal Railway Station, the students and staff 
of the Navodaya Vldyalaya near Mundull barrage and 
the tOUrists visiting Nandanakanan, the famous biological 
part which is also the wor1d's foremost white tiger breeding 
Centre will be greatly benefited by this bypass. The State 
Government has submitted an alignment plant to the 

Central Government in this regard proposing to provide a 
59 kilometers loan bypase road. 

I request the Central Government that the bypass 
proposed by the Government of Ortssa be constructed at 
the earliest. 

(xvIII) Need to r.lea.. n.c .... ry funds for 
construction of M8-WIlII along the coastal line 
In Kerala. 

PROF. A.K. PREMAJAM (Baclagara): The State of 
Kerala has a long coast-line of 560 luns. of which 351 
kms. are already protected by sea wall. Kerala used to 
receive Central assistance from the Union Government 
for construction of sea wall to protect the fragile c6aat11ne 
from S88 erosion. However, this scheme was discontinued 
in the early nineties. 

This year the heavy rainfall during the monsoon has 
eroded the Kerals sea shore. In my constituency at 
Teilicherry, Badagara, chorade and Payyoll S98 erosion 
has been very serious and many famiUes had to leave 
their homes. Every year this phenomenon is repeated. 

The Government of Kerala have submitted a project 
report envisaging the construction of 67 kms. of new sea 
wan and 58 km of reformation work at a cost of Rs. 267 
crores. This proposal includes provision of equipment for 
measuring the behaviour of sea during rough monsoon. 
I urge the Ministry at the earliest and release necessary 
funds for the project. 

(xix) N .. d to .et up Central Coconut A ... arch 
Centre In Krl.hnaglrl Parllam.ntary 
Constituency, Tamil Nadu, 

SHRI V VETRISELVAN (Krlshnagiri): In my 
Krishnagirl Parliamentary Constituency, there are six MLA 
segment namely Bargur, Krishnaglrl, Kaveripattanam, 
Palacode, H08ur and Tall. These segments are having a 
vast area of coconut plantation. The coconut fanners are 
facing huge 10888S due to several coconut crop diseases. 
No families are available to the farmers to solve such 
problems. As a result of which the quality and size of 
coconut is dwindling. I, therefore, urge upon the 
Government to take immediate action to help the affected 
coconut fanners of my Parliamentary constituency. Central 
Coconut Reaearch Centre may be started at one of the 
above mentioned segments to encourage and propagate 
coconut business and boost its exports. 
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15.43 hr •. 

SUBMISSIONS BY MEMBERS 

(I) Re: Demand to flU up the Vacancle. In 
the Grade of Executive Engln .. r In 
CPWD from Among.t the Promo .... 

[Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, I would like to raise the matter of promotee 
Engineers in CPWD. Hon'ble Mulayam Singhjl II In the 
House since moming to raise this matter .... (IntemJplJons) 

MR. DEPUTY SPEAKER: I am ready to hear your 
views. This is not a Zero Hour, but I am ready to hear 
your submission in brief. 

. .. (Interrupt/OM) 

SHRI ANANT GUDHE (Amravati): Mr. Deputy 
Speaker, Sir, is this a Zero Hour? 

MR. DEPUTY SPEAKER: This I. not a Zero Hour. 

SHRI ANANT GUDHE: Hon'ble Speaker, had said 
that this maHer can be raised after maHers under Rule 
377. 

MR. DEPUTY SPEAKER: You know that Zero Hour 
cannot be In the afternoon. 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Deputy Speaker, Sir, 350 posts of Executive Engineers 
are lying vacant in Central Public Works Department for 
the last six years and promotee AssIstant Engineers have 
not been given promotion as per Recruitment Rule 1996 
although clear instruction had been given in this regard 
by Central Tribunal (CAT) Chandigarh. This is a very 
serious maHer. 

Sir, secondly, I would like to submit that although 
100 regular vacancies have been filled after 1996, but 
promotees were not promoted. After that, orders were 
issued by CAT, Chand"lgarh. At this, lOme people took 
their case to High Court. Government Is not pleading the 
case in High Court. As per the news, some officers are 
also involved and so Government Is not pleading the 
case in High Court. If the concerned Minister had been 
present in the House, I would have request.d him but 
now I request you to give directions to the Government 
so that at least Govemment plead the cue and the 

pIOmOte.. get relief. As per th. situation 350 poste are 
lying vacant. we would lik. that th. Government give 
Ulurance in the House In thiS regard. 

SHRI RAWI LAL SUMAN: Mr. Deputy Speaker, Sir, 
his case is intentionally not being pleaded properly in the 
Supreme Court. This Is a s.rlous matt.r. He Is 
intentionally not being promoted, though the department 
has no problem In dOing so. '" (Interruptions) One 
important point is that CA T'I verdict was in his f.your 
but certain persona appealed In High Court and obtained 
a atay order. ... (Interruptions) 

(English) 

The Govemment Is creating the problem intentionally. ... 
(Intern.tpllonB) 

(Translation) 

MR. DEPUTY SPEAKER: There Is no 'Zero Hour'. I 
have permitted for aubrnl8810n only. 

... (Interruptions) 

SHRI RAMJI LAL SUMAN: Plea.e direct the 
Govemrnent 80 that they take some decilion on it. 
(Inlerrt.lpticN) 

MR. DEPUTY SPEAKER: How can I direct the 
Government that they Ihould take some decision on it. 

••. (IntemJplions) 

MR. DEPUTY SPEAKER: Ram; Lal II, J can direct 
the Government in this manner. The hon. Minister is 8Itting 
here and noting down your pOints. I have granted 
permi88ion of submission to Mulayam Singhji and after 
aubmItttng hll points, he hu left. 

... (Interruptions) 

SHRI RAWI LAL SUMAN: Pl .... convey my poin" 
to Khandurt~, the Minister concerned of this case. He wHl 
talk to him. ... (Interruptions). Please convey my points 
to him. ... (Interruptions) Gangwarji, cannot you tell this 
much to him? 

MR. DEPUTY SPEAKER: I have permitted you for 
submission. PI.ase sit down now. 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND THE MINISTER OF STATE IN THE 
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MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI 
SANTOSH KUMAR GANGWAR): Mr. Deputy Speaker, 
Sir, what hon. Mulayam Singhji has said cannot be replied 
right now. I will tell the Minister concemed about this. 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Mr. 
Deputy Speaker, Sir, now I am raising a point of order. 
Yesterday you had given a ruling on my adjournment 
motion from this chair only that ... (Interruptions). 

MR. DEPUTY SPEAKER: Let bygones be bygonea. 
Now, what do you want to say right now? 

KUNWAR AKHILESH SINGH: Sir, I was not given 
the opportunity yesterday and even today I am not being 
given the opportunity ... (Interruptions). 

MR. DEPUTY SPEAKER: I have given an opportunity 
to your leader. 

15.46 hrs. 

(II) Re: Need tor epeedy Inv.etlgatlon Into 
Madhumlta Shukla murder c .... 

KUNWAR AKHILESH SINGH (Maharajganj, U.P.): Sir, 
that was a different issue and this Is a separate lsaue. 
A young poetess Madhumita Shukla was murdered in 
broad day light in Lucknow the Capital city of Uttar 
Pradesh in the Parliamentary constituency of the Prime 
Minister. The case was investigated by police first and 
when newspapers and electronic media reported the Issue 
... (Interruptions). The matter was handed over to CB 
CID first and then given to CBI. 

[English] 

MR. DEPUTY SPEAKER: I will not give you 
permission to raise this matter. 

{Translation} 

This is a matter of law and order which Is a State subject. 

{Engltshl 

I will not allow you. No, no nothing doing. 

[Trans/ation] 

KUNWAR AKHILESH SINGH: Mr. Deputy Speaker, 
Sir, efforts are being made to save the killers. We have 
the facts. ... (Interruptions). 

[English] 

MR. DEPUTY -SPEAKER: I will not dow this matter 
to be raised because this Is purely a State subject. A 
State IUbject cannot be taken up here. this Is not the 
time aIao~ This Is no 'Zero Hour'. 

[T~] 

KUNWAR AKHILESH SINGH:' Sir, this ia a serious 
matter. CBI inveatlgation i8 being influenced ... 
(Interruptions). 

15.48 hr •• 

(At this stage. Kunwa, AkhllNh Singh and Shrl C.N. 
Singh came and stood on the ftoornea, the TBlW.) 

MR. DEPUTY SPEAKER: You are repeating the point 
which you states yesterday wben the $peaker was in the 
Chair. 

. .. (Interruptions)" 

MR. DEPUTY SPEAKER: You are 8 senior Member. 
Pleaae do not behave Uke this. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I have heard you. I heard 
your leader also. I heard Shrl Ramji Lalji. I have heard 
aU of you. And the hon. Minister has responded to that 
also yet you are behaving in this manner. It is not a 
good thing. 

... (Interruptions) 

[EngllBh] 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Interruptions)" 

[Translation} 

MR. DEPUTY ·SPEAKER: Nothing will go on record. 

... (Interruptions)" 

MR. DEPUTY SPEAKER: If you want to aay 
something. Please go to your seat and apeak from there. 
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15.50 hnI. 

(At this stage Kunwar Akhllesh Singh and Sotnll other 
Hon'ble Members went back to their seats) 

KUNWAR AKHILESH SINGH: Mr. Deputy Speaker, 
Sir. with due respect I submit that CBI probe into murder 
case of the young poetess Madhumita Shukla Is being 
influenced. I ask the Govemment through this House that 
a White Paper should be brought out on eBI probe Into 
Madhumita Shukla case so that people came to know 
about the culprits. This is a serious matter. Not once but 
electronic media have constantly been reveal the facts, 
when media exerted pressure ... (Intenuptiof»). 

MR. DEPUTY SPEAKER: Both of you please sit 
down. I will give my ruling now. 

SHRI e.N. SINGH: Mr. Deputy Speaker, Sir, I am 
on a point of order. 

MR. DEPUTY SPEAKER: What Is your point of 
order? You have not gone there by toHowing any order. 
Akhileshji the matter you have raised Is II State subject 
as it is regarding law and order situation there .. 

... (Interruptions) 

SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, Sir, 
it Is a very serious matter. Govemment of India orders 
eBI inquiry. CBI is being Influenced .... (Interruptions) 

MR. DEPUTY SPEAKER: eBI inquiry Is ordered only 
on the request of State Govemment. 

KUNWAR AKHILESH SINGH: Reports have been 
published in this regard, in the newspe.pers. 

MR. DEPUTY SPEAKER: But eBI inquiry has been 
ordered only on the request of State Government. 

SHRI RAMJI LAL SUMAN: But eBI inquiry Is being 
influenced. 

MR. DEPUTY-SPEAKER: You need not raiee 1hI8 
subject which relates to 1\ state. Ramji Lalli, you .re the 
leader, control your Members. 

[English] 

00 its own also, they can do it. Pie... do not diIrIurb 
now. I have heard you fully. Please cooperate with me. 

If you do not want to conduct the Houle, Let us adjoum 
the House and go. 

... (Intel11.lpliolv) 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH (Valahall): Mr. 
Deputy Speaker, Sir, Govemment .... not .... dy to lilten, 
eBI Inquiry is being Inftuenced. 

SHRI C.N. SINGH: Mr. Deputy Speaker, Sir, hon'bIa 
Home Minister Is Inftuenclng the CBI. 

SHRI RAWI LAL SUMAN: The CBI Is being mlsuled. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): Mr. Deputy Speaker, 
Sir, U you seId that this matter pertaIne to ...... aubiect, 
but this matter has already been inquired by the CBI. 
Tha Inquiry by CBI proves that. ... (InterruptJontJ) 

MR. DEPUTY SPEAKER: eBI Inquiry Is sometlmee 
requested. In several c:asea, It 80 happenI th.t. 

{English] 

On every case, the Minister may not reply here. How 
can It be possible also? 

[Translation] 

SHRI 1.0. SWAMI: " provea that eBI has Inveetlgated 
into the matter. They want impartial Investigation. Since 
the CBI does not work under Home Ministry, I will convey 
their eentlmenla to the offIeefI and the Mlnletry ooncemed 
10 that they can Impart InfonnatIon ~ Ita atatus report. 
But hon'ble Member is INkIng • white peper on the 
Inquiry report of the CBI, which is strange. It has never 
happened that • white paper has been IaIued by the 
Govemment on CBI inquiry. ActIOn will be Initiated by 
the Government only after receipt of full Inquiry report of 
the CSI. ... (Interruptions) 

{English] 

MR. DEPUTY SPEAKER: I have to take eerious 
action against you, If you do not behave properly. I know 
how to tackle you. I have heard you enough. 

... (Interr1Jpt/oM) 

SHAI e.N. SINGH: I am on 8 point of order. 
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MR. DEPUTY SPEAKER: What is your point of order. 

{Translation] 

SHRI C.N. SINGH: Can I not raise point of order? 
Will you not hear me? Why are you angry? 

MR. DEPUTY SPEAKER: Please quote the rule . 

... (Interruptions) 

SHRI C.N. SINGH: Mr. Deputy Speaker, Sir, this 
morning I had given a notice of adjournment motion to 
the hon'ble Speaker. Hon'ble Speaker had given his ruling 
on it. ... (Interruptions) 

MR. DEPUTY SPEAKER: I know how to deal with 
yo\.l. 

SHRI C.N. SINGH: Mr. Deputy Speaker, Sir, please 
listen to me and don't get angry. It was a very serious 
issue. 

{English] 

MR. DEPUTY SPEAKER: Please sit down. There is 
a limit for everything. 

(Interruptions) 

(Translation) 

SHRI C.N. SINGH: I had given a notice of 
adjournment motion to hon'ble Speaker this morning. . .. 
(Interruptions) I am on a point of order. 

MR. DEPUTY SPEAKER: Please give me the rule 
book and telt me under which rule you are on point of 
order. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI PRAHLAD SINGH PATEL): Mr. Deputy 
Speaker, Sir, please ask him under which rule he is on 
a point of order. This is not a good convention. . .. 
(Interruptions) 

SHRI C.N. SINGH: I am giving you the rule book. I 
had given notice of adjournment motion this morning to 
hon'ble Speaker. 

MR. DEPUTY SPEAKER: Please tell me about the 
exact rule. Please show me the rule book. 

... (Interruptions) 

MR. DEPUTY SPEAKER: If you do not want to take 
part in the proceedings of the House, you may go out. 
Please do not force me to take he extreme step. 

SHRI C.N. SINGH: Please listen to me for a minute. 

SHRI PRAHLAD SINGH PATEL: Sir, let all this be 
expunged ·from the record. 

15.58 hr •• 

MOTION RE: THIRTY·SIXTH REPORT OF 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

[English} 

SHRI DENZIL B. ATKINSON (Nominated): Sir, I beg 
to move the foHowing: 

"That this House do agree with the Thirty-sixth Report 
of the Committee on Private Members' Billa and 
Resolutions presented to the House on the 
19th August, 2003.· 

MR. DEPUTY-SPEAKER: The queStion Is: 

-That this House do agree with the Thirty-sixth Report 
of the Committee on Private Membera' BlUs and 
Resolutions presented to the House on the 
19th August. 2003.· 

The motion was adopted. 

[English} 

MR. DEPUTY-SPEAKER: Now, we will take up 
Private Members' Legislative Business. 

BiUs for introduction. 

15.57 hra. 

CONSTITUTION (AMENDMENT) BILL· 
(InMrtlon of new article 3568, etc.) 

[English} 

DR. NITISH SENGUPTA (Contal): Sir, I beg to move 
for leave to Introduce a Bill further to amend the 
ConstJutlon of India. 

f I 
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MR. DEPUTY SPEAKER: The question Is: 

"That leave, be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adopted. 

DR. NITISH SENGUPTA: I introduce the Bill. 

15.571/2 hr •. 

ABOLITION OF CHILD LABOUR BILL * 

[English] 

SHRI IQBAL AHMED SARADGI (Gulbarga): I beg to 
move for leave to introduce a Bill to abolish the child 
labour in the country and for matters connected therewith. 

Bill. 

MR. DEPUTY SPEAKER: The queation is: 

"That leave be granted to introduce 8 BUI to abolish 
the child labour in the country and for matters 
connected therewith." 

The motion was adopted. 

SHRI IQBAL AHMED SARADGI: I introduce·· the 

15.58 hr •• 

CONSTITUTION (AMENDMENT) BILL * 
(Amendment of artlel.. 243Z0 and 243ZE) 

[English] 

SHRI RAMESH CHENNITHALA (Mavelikara): Sir, I 
beg to move for leave to introduce a bill further to amend 
the Constitution of India. 

MR. DEPUTY-SPEAKER: The queation ia: 

"That leave be granted to introduce a BIll further to 
amend the Constitution of India.' 

The motion was adopted. 

'Published In the Gazette of India Extraordinary, Part·II, 
Sectlon-2. dated. 22.8.03. 

"Introduced with the Recommenda1iOn of the PresIdent. 

SHRI RAMESH CHENNITHALA: I Introduce the Bill. 

15.581/2 hr.. 

RAILWAYS (AMENDMENT) BILL* 
(In .. rUon of new Helton 124b) 

[English] 

DR. V. SAROJA (Rasipuram): Sir, I beg to move for 
leave to introduce a Bill further to amend the Railways 
Act, 1989. 

MR. DEPUTY SPEAKER: The question 18: 

"That leave be granted to Introduce a Bill further to 
amend the Railways Act, 1989.· 

The motion was adopted. 

DR. V. SAROJA: I Introduce the Bill. 

15.58 tn. 

PREVENTION OF FOOD ADULTERATION 
(AMENDMENT) BILL* 

(Amendment of HCtlona 2 Ind 18) 

{English} 

DR. V. SAROJA (Ra8ipuram): Sir, I beg to move for 
leave to Introduce a BIH further to amend the Prevention 
of Food Adulteration Act, 1954. 

MR. DEPUTY -SPEAKER: The question is: 

"That leave be granted to introduce a BIH further to 
amend the Prevention of Food Adulteration Act, 
1954.· 

The motion was adopted. 

DR. V. SAROJA: I Introduce the BIll. 

·Publlshed In the Gazette of India Extraordinary. Part·lI. 
Sec:tton-2. dated. 22.8.03. 
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15.59112 hra. 

CONSTITUTION (AMENDMENT) BILL * 
(Amendment of article 275) 

[English] 

SHRI RAMESH CHENNITHALA (Mavellkara): Sir, I 
beg to move for leave to introduce a Bill further to amend 
the Constitution of India. 

MR. DEPUTY·SPEAKER: The quutlon Is: 

"That leave be granted to introduce a BUI further to 
amend the Constitution of India." 

The motion was adopted. 

SHRI RAMESH CHENNITHALA: I Introduce·· the BIU. 

16.00 hr •. 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL * 

(In.ertlon of new MOtion 389A) 

[English] 

SHRI P.H. PANDIAN (TirunelveU): I beg to move for 
leave to Introduce a Bill further to amend the Code of 
Criminal Procedure, 1937. 

MR. DEPUTY-SPEAKER: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Code of Criminal Procedure, 1973: 

The motion was adopted. 

SHRI P.H. PAN DIAN: I Introduce the Bill. 

'Published In the Gazette 01 India ExtraordInaIy, Part·II, Section-
2. dated. 22.8.03. 
"Introduced with the Recommendation of the Pre8Ident. 

16.001/2 hr •. 

INDIAN PENAL CODE (AMENDMENT) BILL* 
(Amendment of eectIon 302) 

[English] 

SHRI P.H. PANDIAN (Tlrunelvell): I beg to move for 
leave to Introduce a Bill further to amend the Indian Penal 
Code, 1860. 

MR. DEPUTY-SPEAKER: The question 18: 

"That leave be granted to Introduce a Bill further to 
amend the Indian Penal Code, 1880.· 

The motion was adopted. 

SHRI P.H. PAN DIAN: I Introduce the Bill. 

16.01 h .... 

CONSTITUTION (AMENDMENr) BILL * 
(Amendment of .tlele 51A) 

[English} 

DR. V. SAROJA (Rasipuram): I beg to move for leave 
to Introduce a Bill further to ,mend the Conetitution of 
Intlla. 

MR. DEPUTY -SPEAKER: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Constitution of India.· 

The motion was adopted. 

DR. V. SAROJA: I Introduce the Bin. 

16.02 hr •• 

INDIAN PENAL CODE (AMENDMENT) BILL * 
(InMrtlon of new MOtion. 298A to 2I8C)-Contd. 

{English] 
. 

MR. DEPUTY-SPEAKER: The House will now take 
up Item Number 44. Shrt G.M. Banatwalla was on his 
lege. You may deliver now your unfinlehed speech. 

·Publlshed In the Gazette of India Extraordinary. Part-II. 
~2, detect 22.8.03. 



425 SRAVANA 31, 1925 (Saka) PrIvate Member 8Hts 

SHRI G.M. BANATWALLA (Ponnani): Sir, I thank you 
very much for giving me this opportunity to speak. The 
BIR that I have moved Is a very brief and simple BUI that 
deals with the serious question of encroachments on wald 
properties. The encroachments are widespread and are 
on the increase. They are almost done with Impunity 
which further encourages the encroachments on wald 
properties are an offence against religion. They are 
serious offences against the society itself becauee they 
adversely affect the capability and the extent to whic:h 
the wald can carry on their charitable objective& without 
any distinction of religion, class, caste or creed. 

These wakfs have charitable objectives. They come 
for the benefit of the society even without any 
consideration of religion, class, caste or creed. They are 
there to help the needy sections of the society, to 
whichever class, caste or creed they may belong. If their 
properties are encroached upon with impunity, then the 
extent to which the walds can serve the needy sections 
of the society is adversely affected. Therefore, 
encroachments on wakf properties is a serious offence 
against the society. 

16.04 hr •• 

(SHRI P.H. PANOIAN in the Chair, 

There is no authentic data with respect to the extent 
of the encroachments. But we all know very well about 
it. It is a ground reality that the encroachments are 
widespread and they are on the increase. 

We have had Reports of the Joint Parliamentary 
Committee on Wakf and some of these Reports have 
already been laid on the Table of the House. They present 
a very pathetiC picture. There are encroachments not only 
by the private parties resulting into even commercial 
activities on the land and properties belonging to the 
Wakf but there are also encroachments by the Central 
Govemment, the State Govemments, the local bodies and 
the public sector undertakings. 

I will just give one illustration. Some time back, a 
survey took place in Delhi and we found that Delhi atone 
had around 1,950 Wakf properties. According to one 
Survey that was conducted, nearty 50 per cent of the 
properties surveyed are under encroachmerlla. We ahouId 
realise the extent to which the Wald are incapacitated 
from addressing the needs of the poorer sectIona of our 

society. Therefore, I say that the encroachments are a 
serious offence against the society Itself. Sir, It is shocking 
to look at the situation In Deihl. The Central and the 
State Govemments have encroached on as many as 382 
properties out of ',117 Wakf properties surveyed in Deihl 
itself. 

Now, Mr. Chairman, Sir, some time back the then 
Prime Minister, Shrimatl Indira Gandhi had proposed a 
fonnula with respect to encroachments on Wakf properties 
that have been made by the Govemments, local bodies 
and the public: sector undertakings. I do not want to go 
Into the details of that formula. It Is a matter of record. 
The JPC on Wakf have aIao mentioned them In their 
Reports. But, Sir, It Is unfortunate that this formula ha 
been jettl80ned and there is har<Iy any action on this 
fonnula suggested by the then Prime Minister Shrlmati 
Indira Gandhi to address the question of encroachmentl 
by the official authorities. As many as 23 Wakf propertl .. 
In Deihl lteelf are under the control of the Central 
Govemment and they were BOught to be transferred to 
the Deihl Wakf Board. The matter went to the court. 
There were restraint orders and, unfortunately, a long 
period has gone by and the matter Is stili pending. No 
serious effort has also been made to get the stay ordera 
vacated. There is total apathy with reapect to the follow-
up of the pending matter before the courts. I appeal to 
the Govemment to be sincere In this matter. 

We have to follow it up seriously and see that the 
courts are persuaded to give their flndingl and judgements 
as 800n as poaslble so that thl8 Important matter's 
addressed. It Is very sad that yeara and yeara have gone 
by, fresh stay orders are being given, but no sincere 
efforts are being made either to get the atay orders 
vacated or to get the cases expedited and get these 
propertie8 transferred to the Wakf Board as they belong 
to it. 

Sir, in addressing the question of encroachment of 
Wakf properties, we can aIao make ..... of the Public:: 
Premises Act. There are recommendations to thle ett.ct 
from the Joint Parliamentary Commltt .. on Wald. Atew 
Reports have been laid on the Table of the Houee. For 
evictions on Wald properties, we canrHOrt to the Public 
Premises Act if it Is made applicable. I understand that 
the Govemment of Kamataka has, by Ita legislation, 
extended the Public Praml ... Act to the Wakf properties. 
It is neceasary that the Govemrnent give • attention to 
thi8 matter. It must receive active conelderation from the 
Govemment and an expedltloua deoieion ehoutd be taJcen 
on this matter. 
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[Shri G.M. Banatwalla) 
Sir, we have this question of the encroachments on 

the Wakf properties and the Reports of the Joint 
Parliamentary Committee on Wald say that the State 
Governments or the local authorities or the police and 
the administrative authorities do not even cooperate with 
the Wakf Board in getting these encroachments removed. 
These are not ordinary encroachments. Theae are 
encroachments, as I have been emphasizing, on the Wakf 
properties which are for the benefit of the society and, 
therefore, we must be very serious about them. 

Sir, there are punishments for ordinary thefts, but 
here, theft takes place of the land and properties of the 
Wakfs which are for the service of the society and the 
matter is not taken seriously. The Bill that I have moved 
seeks to provide for criminal liability' and deterrent 
punishments to those responsible for the encroachments. 

MR. CHAIRMAN: Shri Banatwalla, theft Is committed 
in respect of a movable property, not in respect of an 
immovable property. 

SHAI G.M. BANATWALLA: Sir, I thank you for that. 
But that is all that I have been saying. That is exactly 
what I have been pleading before the House that the 
apathy on the part of the Government must go. They 
must become serious about this particular problem which 
the society faces. 

Sir, we do not have enough social security schemes 
to serve the society and we do not do anything to help 
the organisations and the Walds that are there which 
can function and which do function as a type of social 
security organisation for the society. I can understand 
the financial constraint because the Government may not 
be in a position to come forward with comprehensive 
social security schemes. A few of them are there. But, at 
least. let us come forward sincerely to strengthen the 
Wakfs which are there for the service of the society and 
which are in the form of social security for the needy 
sections of our society. They are doing the work without 
any consideration of religion or caste or creed. Educational 
help is being given. Medical help is being given. How 
many am I to count here before the House? Let us try 
to help them out. 

I do understand that the JPC's full reports will be 
coming. They will be gMng their recommendations in 
respect of detailed measures. But in the meanwhile, we 
cannot turn a Nelson's eye to the encroachments that 
are going on the land and properties of the Wakfs. 

I have been saying that the Government must see 
to It. The problem is that the Wakfs Act has to be 
implemented by the State Govemments. I understand that. 
The state of affairs with respect to the implementation of 
the Walds Act is extremely sad. It is good that we now 
have the JPC for Walds and they are seized of the 
problem and are doing considerably good work. But in 
the meanwhile, the Government has to come forward to 
see to it that the local administration, the Police, the 
State Governments and, In the case of Unlol) TerritOries, 
the Central Government themselves should extend every 
help to the Wakf Boards and the Wakfs to get these 
encroachments removed. I do not think that there can be 
any two opinions on this vital question. There Is 
considerable commercial activity that goes on with impunity 
on these Wakf properties. Many a time, the Wald Boards 
do not have sufficient relources with them In order to go 
after those who commit this grave criminal offence of 
encroachment on Wekt land and properties. 

My Bill is very simple. It proposes a clause In a 
chapter that Is to be added to the Penal Code as '296· 
B'. Therefore, about encroachments, we' have to take a 
serious view and give deterrent punishment, a punishment 
with imprisonment of either description for a term that 
may extend to one year or with fine or with both. 

I feel sorry that I have provided in this clause that 
the, punishment for encroachment on Wald land is a 
criminal offence and apart from the civil matter, there 
can be either imprisonment or fine or both. I would have 
very much liked not to have the point with respect to 
punishment with a fine. Such a grave offence, as I·said, 
is an offence against the entire society. That must be 
punished with a deterrent punishment. But then, I thought, 
let the matter rest with the courts. Let the courts also 
apply their minds to the facts before them and then decide 
upon the punishment that can be there so that there is 
justice for the Wakf and other problems and other 
considerations can also be there. 

Mr. Chairman Sir, as I said, the Bill Is very simple. 
It Is very brief. It is on a matter of serious importance. 
We need to rise and take stock of the situation. As the 
day passes by, everyday there is encroachment upon 
land and properties of the Walds with Impunity somewhere 
or the other. Let us address ourselves to this particular 
question. We cannot aHow these Walds created to be 80 

liquidated by those irresponsible. We find big hotels, large 
commercial activities also going on these Wakf properties. 

Mty I jmention a number of them in this very capital 
clty~ of India, that is, Delhi? But then my idea is not to 
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address myself to individual cases. I have no grudge 
against individuals. It Is a big social problem and a 
social question that is there before us. In the name of 
justice, in the name of secularism, In the name of the 
welfare society that we propose to have, I commend my 
Bill for favourable consideration of this House. The Bill is 
so simple. so brief and on such a serious matter that I 
am sure. it should meet and will meet with approbation 
and approval from every section of this House. 

With these words, I request the House, I implore 
upon the House, I besiege the House to adopt the Motion 
for consideration of the Bill and proceed further for the 
adoption of the Bill itself. 

SHRI ANADI SAHU (Berhampur, Orissa): Thank you, 
Mr. Chairman Sir, I am fortunate that a legal expert Is 
now the Presiding Officer when we are discussing the 
Wakf Act and certain provisions which Shri G.M. 
Banatwala very carefully, assiduously and in a 
knowledgeable manner has presented to this House. 

Mr. Chairman Sir, i fully agree with the intention and 
concern of Shri G.M. Banatwala, but I do not agree with 
the procedure that he thinks would be appropriate to get 
these encroachments evicted and the pel'8Ons who have 
done it to be severely dealt with. 

You are quite aware, Mr. Chairman Sir, that in civil 
procedures, bringing in the criminal Act is a dangerous 
procedure and it has not be encouraged at all. The Wald 
act is a genuine Act and it is a very distinct Act in India 
where it does not encourage any encroachment by any 
other Act itself. That is a very good Act Itself and does 
not encourage anything else. 

Now, it is a fact that Wald properties have been 
encroached upon. There are two reasons for this. One is 
that the descendants of the Walds are mainly responsible 
for encroachment of the properties relating to Wald. 
Properties have been bestowed by persons in those days 
and now also for purpOses of religiOUS work as per the 
Muslim Law. 

After many years, as he was referring to some 50-
60 Wakf properties in Delhi, those have been bestowed 
for certain specific reUgious work. To invoke the Public 
Premises Eviction Act, at this stage, is not proper at all. 
It relates to the religious work only. That is what has 
been indicated in, as my knowledge goes, Section 3 (J) 
of the Wakf Act. 1995. It says a Wald means the 
permanent dedication by a person professing Islam of 
any movable or Immovable property for any purpose 

recognl&ed by the Muallm Law. I agree with htm that 
commercial purpose use of Wald property Is not proper 
at aI. 

Sir, I being an atheist, I very seldom go to plac .. of 
worship. After 40 years I went, under compelllng 
circumetanoea, to see Sheikh s.nm ChJMJti'. DalJllAh at 
Fatehpur Sikri. I was shocked to find that there is 
encroachment Inside of people who say that they have a 
right to stay there or take up work lnaide. The entire 
edifice is now a place of encroachment. 

I went to Nagoor In Pondlcherry and the Wald's 
descendants are at loggerheads among themselves. It is 
a question of getting a share of the property and USing 
it for one'8 own benefit. That is the bane of any society 
or, for that matter, any group of people and there I, no 
exception in Muslim groups of people. But, what happens 
is that the purpose for which these have been bestowed 
or bequeathed is being IoIt sight of. How to get over 
these things, that is the moat important aspect now we 
have to discuss, instead of amending the Indian Penal 
code to bring a deterrent punishment for encroachments. 

Mr. Chairman Sir, you are quite aware that Sections 
297 and 298 of Chapter 15 of the Indian Penal Code 
relate. to offences against reNgion. Shri BanatwaUa is 
referring to Section 298. This relates to offences against 
religion. Encroachment p8r se Is not any offence against 
religion. It is a greed of a human being but it does not 
offend any religious practices. To insert Section 298 (A) 
to (C) etc. in my opinion Is not proper at all. The 
Statement of Objects and Reasons. which Shri BanaiwaJIa 
has very carefully drafted and presented to this House, 
indicates an encroachment of Wakf Property is an offence 
in the nature of offence relating to religion and an offence 
against the society. I beg to differ with him. Any 
encroachment cannot be an offence against religion, as 
indicated in the Indian Penal Code. Yes, it is a fact that 
there are certain civil laws where criminal action has 
been indicated. In case of Wakf property also, where 
there Is encroachment, civil law can be amended to put 
in punitive action. I will give suggestion on the Wald Act 
itself. This has been also discussed in the JPC which he 
was referring to. Shri Sit<andar Bakht was the Chairman 
of the JPC, Shri Lal Bihari Tiwari was there. Shri 
Banatwalla was also a Member of that team which had 
gone into the details of these things. 

What I would suggest is this. Now the procedure in 
the Wakf Act Is if there Is any encroachment the Chief 
executIVe Officer will cause an enquiry and in ca.. It is 
to be removed then he wiD take It up for removal of the 

~. 
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(Shri Anadi Sahu) 
encroachment, as has been indicated in Section 54 of 
the Wakf Act. He goes to the SDM. Now, the question 
is if, at all, we have to change the procedures, we must 
give some punitive powers and civil procedure powers to 
the Chief Executive Officer so that he takes action to 
remove the encroachments. We have had very good 
people. We had Sufi saints. The Sufi saints brought about 
tolerance and a secular nature of preaching in India and 
the musical way of teaching has influenced many writers. 
many poets in India and many people had bequeathed 
properties for the Sufi saints. We have a number of 
dargahs and all that in many places also. The Shias and 
Sunnis, different groups of people have got these 
properties. 

And it is unfortunate that the Ahmadiyas have not 
been included in that group of Shlas and Sunnls, where 
a mention has been made in the Wakf N;t lIsaH about 
Shia property and Sunn; property. Now, Ahmadlya groups 
have come up. And Ahmadiyas are very liberal people. 
I have had the knowledge of Ouran from the Oriya 
alphaphet of the Ouran written by the Ahmad/yas with 
Oriya translation. It is a very good book and very good 
preaching but they have not been included in this Wakf 
Act ItseH. It is also now time that the Ahmadlyas also 
should be included as properties are being given to them 
and they should also come within this Act. 

As I was telling, Sir, section 54 needs to be amended 
so as to ensure that any property of the Wadf-wakf is 
the bequeathal, a trust-any property that has been 
encroached can be taken over without referring it to the 
SGM to give it back. Now, the CEO will have an inquiry 
and then, if the encroacher does not vacate, he goes to 
the Sub Divisional Magistrate for orders to vacate the 
property like a Civil Procedure Code. That takes lots of 
time. So, instead of going into the Indian Penal Code. 
where there are sections for trespass, section 448 or 
even section 144 of the Criminal Procedure Code can be 
adopted for certain action. But to insert 298 A to C is 
not proper. And as he has indicated in his BIA itseH. he 
has asked for deterrent punishment of three years and 
like that. Now, as per the Criminal Procedure Code. if 
there is any punishment for three years. it becomes 
cognizable and non-bailable. Now, for any encroachment, 
if you say that deterrent punishment should be given, 
that means, everybody who has been in that place for 
years together. may be for whatever reason, may be the 
wakf or his descendants have allowed these people to 
stay there. To take action and to arrest him, and to take 
deterrent action, I think, is not proper at all, in my view. 

So, I would suggnt that the concern muat be 
appreciated, the concern of Shri Banatwalla in presenting 
this Bill must be appreciated but In appreciating this BiO, 
let us not create any punishment part of it In a deterrent 
manner. 

Sir, there is a Latin proverb, which says: 

·Summum Jus 
Summa injuria-

If you have too much of law, It will create too much of 
injury to the person concerned. Let us not create any 
injury to the people. Let us not create any atmosphere 
where for any type of clvlJ. procedure act, criminal ~ 
is taken. So, I would suggest, Sir, that a .. thinking should 
be given to this Bill itself and section 54 of the Wakf Act 
should be amended In a proper manner giving more 
power to the CEO or in case of necessity to the Tribunal 
Itself to ensure that all properties which have been 
encroached and handed over and the appeal stages 
should be limited to two only. 

Supposing the Tribunal gives some Order and if they 
go on putting' appeals and all that, I think, it may take 
hundred year. The appeal stages should be limited to 
two. And then only, the encroached properties can be 
handed over to the wakf people. Many Muslim people 
hav,. also given their property. I have seen in the Nagoor 
area in Pondlcherry that the then Chieftain of the 
Marat/Ja, who was Hindu, bestowed lots of properties to 
the durgah. There are many other places where properties 
have been bestowed. There is a provision in the Wakf 
Act also that the properties or the proceeds of the 
properties can be used for secular propoaes. 

In Cuttack, where I was SP and I was an MP also 
from that place, I have seen a beautiful hostel and a 
beautHul college-Abul KaIam Azad coIlege-has come 
up based on the property derived from the wakf 
properties, and that is running very well. So, lots of things 
have to be done. Now it is time that the Wald Act itaelf 
is amended to give a chance for those people who have 
been running this property. The Mutawa/ls are al80 
creating problem. They have to be properly hamessed 
and this harnessing can be done if the Muelim community 
itself comes up in a big way to. eMure that the Wald Act 
is completely overhauled. 

SHRI E.M. SUDARSANA NATCHIAPPAN 
(SIYaganga): Thank you, Mr. Chairman, tor giving me 
this owPOrtunity to apeak on the Private Membe(s Bill to 
amtnd SeCtion 298 of the Indian Penal Code and to add 
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Section 298 (a) and 298 (b), which Is a thought of our 
senior Member Shri BanatwaHa on the feeling that the 
Wakf property should be protected because the gift of a 
religious person, a Musalman, to the community and also 
to the public is to be protected as a property of the 
community. 

Now, encroachment and trespass are activities done 
everyday whether it is a religious property, public property 
or personal property. Therefore, trespass or encroachment 
is a way of life today. A rich man trespassee into his 
neighbour's property; a muscle man trespaaael into 
another man's property. They are protected by their 
muscle and money power. The poor man Is not protected 
with shelter during the night and from nature. He is 
removed by taw on the basis that encroachment is a 
nuisance for the public. 

We are protecting community property by way of 
social conscience that the property is for the community 
and for the larger mass. If that feeling is there, whether 
it is a Musalman's property. a Hindu's property or a 
Christian's property, It would be protected. The morality 
of the total community when It comes to saving the 
property for the purpose of the public is nowadays going 
down but at the same time simply having an amendment 
will not heip in bringing conscience to the people. 

Now, plenty of properties of vUlage.. and in urban 
areas are encroached. Our waterways are encroached; 
our drinking water tanks are also encroached. There is 
encroachment everywhere. We have got some knowledge 
from the British on the system of preparing land records. 
Every piece of land used to be property surveyed and 
was classified under the British system. We fO/Iowed that 
system but the person who is responsible for surveying 
and maintaining records becomes the first peraon to 
encroach upon the property. This is why the law is not 
in a position to protect the public and also the person 
whose property is encroached. 

This is a Bill which wants to give some more 
weightage for the religious feeling. For this purpose. I 
feel, this type of an amendment need not come because 
only when there is an insult to the religion that Section 
295 to 298 of the Indian Penal Code would apply. The 
religious aspect need not be looked into here. Whether 
it is a Wald property or a property of the community and 
an asset of the community. If that is done, as hon. 
Member Shri BanalwaUa has said, the laws relating to 
protection of pubfic properties of the State Govemments 
like the Public PremiseS Ad could be amended 80 that 

religious properties are al80 protected In the same Wrj. 

Nonnally the law uys that an Idol In a temple II 'dumb'. 
It is the temple's property. The temple's property could 
be protected only by a trustee, who Is a human being. 
If the trustee is not at all Interelled in protecting the 
temple or the deity, the law cannot help It. Therefore. 
the pen.on who Is protecting the interastB of the wakf 
property should be very cautious, should see that the 
encroachments are not there and the criminal treap ...... 
are not there. If any criminal trespuaers are there, then 
the Indian Penal Code II ready to protect them by Section 
441 and other Sections. Therefore, the intention Is 
Important. 

When you go into the Indian Penal Code, two things 
are Important. One is, whether the mind is set to have 
s criminal intention. Second Is, how they are starting to 
act It. Now, the thing Is, the whole society and the 
Individual persons. who have got the money, muac:le 
power and other powers, they have got the Intention to 
go Into the property and enjoy the property. They do not 
want to hurt others but they want to enjoy the property. 
Therefore, creating an atmosphere where there Is an 
encroachment, whether It is a public property, religious 
property or the private property, should change the set 
of the mind to encroach upon the property. They should 
be exposed to the public and uy that their rights are 
curtailed and they will be punished in different ways. 

Hence, enactments are made now like the 
Registration Act, Survey Act, Settlement Act and 
Boundartes Act. These are all Acta. They can be very 
easily enforced " the wakf property ia ctaulfied as a 
wakf property and survey number Is given and It is 
registered under the Registration Act. Then, the law will 
take Its own course. They should protect the property 
according to the law which is already available on both 
Civil and Criminal sides. 

This enactment may be a thlnklng of Shri G.M. 
Banatwalla. But, at the same time, we should not create 
the religious differences on the bull of property. W. are 
already having a burning House where the religious 
feelings are created then and there. this type of wakf 
property, which is not looked after properly by the Wakf 
Board, cannot be taken as a criminal offence and It should 
be protected only as a civil encroachment. It has to be 
properly looked after by the person who is in-charge of 
It because the Wakf Act ItaeIf protects the interesta.: 
the property. 

Sir, with these few words, I request the han. Member 
that Instead of putting It In the light of the religious Insult, 

" 
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[Shri E.M. Sudarsana Natchiappan] 
it should be taken as an encroachment of the public 
property, the property which is used for the community 
as a community asset. 

SHRI HANNAN MOLLAH (Uluberia): Mr. Chairman 
Sir, I thank you very much for giving me an opportunity 
to speak on this proposed legislation. 

I congratulate our esteemed colleague, Shrl G.M. 
Banatwalla for bringing this amendment Bill. But I will 
tend more to agree with my friend, Shri Anadi Sahu. I 
will also request Shri G.M. Banatwalla to bring a 
comprehensive amendment as a private Members' Bill 
for further fullest discussion on the Wald Act. It is 
because. as has already been mentioned earlier, In our 
country about one lakh wakf properties are there. A large 
number of properties are being used' for the purpose 
other than the wakf. Muslim as well as non·Muslim can 
register his property as wakf and once a property is with 
the Wakf Board, it will remain with the Wald Board till 
the existence of the Wakf Board. Nobody has the right 
to dilute. sell or occupy it. 

So. that is the purpose. But the reality Is otherwise. 
In every State, in every city we see that the wald 
properties are being misused. The Parliamentary 
Committee is engaged in a detailed study and we hope 
that we will get a total picture of the position In the 
country. But this encroachment of the wald property is a 
major problem. As has already been mentioned, the 
encroachment is mainly by the Mutwa/is and then by 
those people who hire or rent out the wakf property and 
then by the musclemen of a particular locality. These are 
the people who are occupying these properties. 
Sometimes even Govemment buildings are there as has 
already mentioned in one study report from Delhi. About 
362 properties in Delhi are occupied by the Central or 
State Governments. If a study Is made all over the 
country. certain things may be found out. If this sort of 
a thing is happening, then the purpose of wakf is diluted. 
This encroachment is a big problem. 

Let us see how the wald property is being misused. 
Normally, the wakf estate is registered In the name of 
wakf estate only; but what happens some times is that 
the Mutwalis, those who are appointed to look after those 
properties. in collusion with the revenue officers In the 
block or district change the record and instead of 
registering the property in the name of wakf estate, they 
register such property in their own name and keep the 
document for years together. After 10 or 15 or 20 years, 
when that document comes out, then it is known that 

that property has already become a secular one, 
transferred from wald to the name of the Mutwall famHy. 
To recover auch property Is a long proceaa. You ·know 
that the civil courts do take 10 to 20 yeara tosett\e such 
things. It is still more difficult to recover the property 
from encroachers. This is a very serious matter. The 
removal of encroachment is one of the major problems 
of the Weld Board. 

I have some experience of being the Chairman of 
the Wald Board for the last one year. From my personal 
experience I can say that specific measures should be 
taken to recover the wakf property encroached In this 
way all over the country. Very specific measures are 
necessary. If those who are entrusted the task of looking 
after these properties encroach them, If the Govemment 
officials who are to help in recovering the property fail to 
render adequate assistance and the assistance is not 
available from the Govemment, then how will it be 
recovered? This is a major question before us. 

According to the new Act, the survey work is going 
on the various estates. After a full sUr\ley ls conducted, 
we will be able to understand how many of these one 
lakh properties are in tact and how many of them are 
encroached, diluted, sold or rented out. Thase things can 
be identified. We should go in for correct and immediate 
survey work which should be completed at the earliest. 
That will help us to look at the encroachment problem in 
a big way. 

The main problem, as' has been mentioned by hon. 
Member Shri Anandi Sahu, Is that there are some lacunae 
in the Wald Act. if some property is encroached upon, if 
we go through the legal proceedings to recover. It, it 
takes long time. If Section 54 of the Wald Act is pr6perly 
amended and those encroachers are brought under severe 
punishment, then only we will be able to stop this 
encroachment of wald property. 

So, that is necessary. I think that this Section should 
also be amended properly. 

Thirdly, there is another problem. In a Wald, the 
CEO issues a notice, and if It Is in the city, then you 
have to go to the SOM. But, In Kolkat.; in Mumbai; in 
Delhi, there is no post of SDM. There, they are known 
as the City Magl8trates, and they are not caNed the SOMs. 
But, in the Act, SOMa are specifically mentioned. Who 
will function as the SOMa. But, in the Act, SOMa are 
speclflcaUy mentioned. Who will function as the SOM in 
the big ~, if there are no SOMa there? The Police 

$ 
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Commissioner is entitled to work like that. But, the Police 
Commissioner says that they are too busy, and that they 
have no time to deal with these kind of works. So, that 
also Is creating a problem. Instead of SOM In this Act, 
there should be some suitable amendment that,some 
Executive Magistrate or some City Magistrateahould be 
added so that in the cities, these problems are solved. 

From our experience, we have issued about 400 
notices in our State to remove encroachment, and that 
work is going on. I do not know how long it will take, but 
these things are stated from our personal experience. 
So, the point of encroachment we need to take In a 
proper manner. Amendment of some Sections of the Wa1d 
Act is very much necessary, and very strict punishment 
should also be given to those encroachers. 

Fourthly, I would like to say that police help is very 
much necessary. Without police help, it would be very 
difficult because the Wakf Board is a very small board; 
a very small organisation. They have no machinery to 
work with in all the States or all over the country. They 
have to totally depend on the State machinery. Normally, 
the police and the armed forces also do not take much 
interest because the mindset Is such. They think that: 
·Who will go for this, as it is mostly run by the Muslims 
or such other people." So, that sort of mlndset Is also 
there. The lack of adequate, proper, timely police help Is 
another area of concern. So, we should find out as to 
how it can be taken up and solved. 

Fifthly, a recent judgement in the Kolkata High Court 
has created a problem. It may dilute the Wakf, and it will 
help the 'mutswaHi' to encroach or grab the Wakf property 
in a personal way. Sir. how can this be so? There are 
two Wakf. One is the Public Wald, and the other is the 
Wakf al-al-Aulad. 

Wakf al-al-Aulad means to register as a Wakf, but a 
part of the proceeds will go for the family, and a part Of. 
the proceeds goes for the pious and charitable work. 
But, the judgement has clearly stated that in case of 
Wakf al-al-Aulad, they have divided the property. It means 
that 75 per cent of the property is for the 'Aulsd and 25 
per cent of it is for the piOUS and charitable work. But, 
this created a problem. If this judgement continues, then 
any Wakf al-al·Aulad, any 'mutawallf of the Wald al-al-
Aulad will take the advantage of this judgement, and this 
75 per cent of the property will be used for their own 
benefit. 

The High Court said thlt the Wakf Board has no 
jurisdiction on that account. I think, that it is a mistake in 

the Wakf Act itself. There, It ia mentioned with regard to 
the pious and religious work, but nothing Ie mentioned 
with regard to the property. The Wakf State cannot be 
divided. The proceeda from the Statu can be divided 
and used by the descendents of the Wakf, and a party 
may be used for the pious and charitable wo/'f(. So in 
that area also, an amendment 18 necessary. 

The High Court has felt that the State property Is 
being divided. So, I think Wakf Act h .. a lot of Hmitation. 
If Wakf Act is amended, and these lacunae are properly 
amended, only then Wakf property can be managed 
propet4y, .nd the purpose of this Wakf can be fulfilled. 

Sir, with these worda I would request that the 
Govemment should bring a comprehenaive amendment 
to the WaId, including in it all those points that we .re 
making here so that Wald Act can be foolproof, and that 
it can eerv8 the purpose of the Wakf State in the country. 

SHRI SUOIP BANOYOPAOHYAY (Calcutta, North 
Weet): Sir, I would like to congratulate Shrl Banatwalla 
for the whole nation has come to know a8 to how the 
Wakf propertiea are being looted in this country. I must 
thank Shrl Anadi Sahu for his very articulate speech 
where he has requested the House for the introduction 
of a comprehensive legislation In this regard. 

So far as the issue of corruption concemlng Wakf 
properties Is concerned, the State which I represent, Weet 
Bengal, is po88ibly one of the topmost States or is the 
only State in the country where the former Chief Minister 
had to announce • judicial probe on the floor of the 
House in the Assembly which would investigate the 
corruption that took place In regard to Wakf propertlu. 
Being a Member of the JPC on Wakf, I had visited a 
few places in the country. The corruption conceming Delhi 
Wald properties has already been mentioned. We have 
toured a few pieces and we have examined the Wakf 
matters In Weat Bengal. SM Hannan Hallah, in 'Pite of 
being a Member of Parliament, h •• recently been 
appointed .. the Chairman of the West Bengal State 
Wakf Board. 

What is happening or the main iaIue is that there is 
a serious unholy nexus between the encroachers. local 
antl-aocial elements, • section of the police officials and 
some diahoneat, unacrupu\ou8 promoters of the area. This 
unholy nexus I. indulging In encroachment of very 
valuable Wald propef'liea In the city of KoIkaIa. which are 
under the jurildlction of the Wald Board. As he has 
deecrtIed, WeItd properties have been IJegaIty encroached 
In diffe ... t pIecee. Whenever the Chairman admits that 
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IShri Sudlp Bandyopadhyay] 
the police officials are not functioning properly or police 
assistance is not being received at the appropriate ttme, 
it can be easily detected as to what level the cOl'Nption 
had gone up to. 

Sir, b'lfore the judicial inquiry was announced In the 
State of West Bengal, the Judicial Secretary, Shri 
Sengupta-I am not referring to our Dr. Sengupta, but to 
another Sengupta-after a departmental Inquiry had 
mentioned that the volume of corruption, so far as Wakf 
properties are concemed, had skyrocketed and he had 
given the details of a few properties in this regard. Sir, 
the JPC is trying to find out the reasons for this and it 
is also trying to find out ways to solve this problem. It is 
a very big affair. For many, many years, attention was 
not drawn to this. This JPC is, at Ie~, trying Its best to 
find out where the real problem lies. 

I think, a comprehensive Bill and a full-fledged 
discussion on this issue would ceri.;.;nly n."lp rescuing 
the properties belonging to the Wakf Boards. Wakf 
properties are mainly known as the properties of Aliah. 
These properties are mainly distributed among the people 
of the Muslim community. 

17.00 hrs. 

However, wherever you go into the details, you find that 
these have been looted by the people whom we consider 
anti-sociai elements. I hope this matter would be taken 
with all seriousness. Wald Act is already thera to tackle 
the unscrupulous, dishonest promoters, those officials who 
are entrusted with the responsibility, and the whole issue 
with proper attitude. 

There is a provision of conducting surveys 
occasionaHy. In this ragard, we in the Committee had 
categorically said that advertisements have to be put out 
in the newspapers before surveys are conducted. 
However, the State Committees or the Wakf Boards never 
put out full advertisements in the newspapers to ensure 
thaI common people can come and make their 
submission. i, therefore, think that if a comprehensive Bill 
is introduced in time it can give some fruitful results. 

So far as punishment is concerned, I do agl'88 that 
if the guilty persons are found to be ofIenaIve in their 
acts even after a specific time limit, they have to be 
given exemplary punishment whether in the form of 
conviction or any other manner. The provision of 
exemplary punishment always raflects the attitude of the 
society and the Govemment that If any such heinous act 

is resorted to, the perpetrators of that act would not be 
spared. 

Though this la a Private Member's BiU, this can be 
Introduced from the Govemment aide foHewing which this 
Issue can be taken up with all aeriousness. 

SHRI RAMESH CHENNITHALA: You say all these 
things to Shri Hannan Mollah. He will set all of them 
right In West Bengal. 

SHRI SUDIP BANDYOPADHYAY: Shri Hannan 
Mollah has just expressed aome of his feelings based on 
which one can easily guess the level of cOl'Nption that 
la seen In the Wakf Boards of the State of West Bengal. 
He Is the main person there. 

SHRI HANNAN MOLLAH: It applies not only to West 
Bengal but also for the country as a whole. 

SHRI SUDIP BANDYOPADHYAY: I have made 
specific reference to West Bengal because that is the 
only State in the country where a jUdicial inquiry had to 
be ordered on the floor of the Legislative Assembly 
because of the pressure brought by the Opposition. It 
should go on record that there is no other State In the 
country where a judicial Inquiry has been ordered. It is 
a fact and it cannot be denied. A few people, some of 

- whom belong to the Ruling party, have been arrested 
there. Shri Hannan Mollah knows who those people are 
who have been arrested foUowing the report of the judicial 
inquiry. There is no difference in opinion, in feelings and 
In the attitude. We are all united on this and we should 
endeavour to see that these properties are raused and 
the guilty persons are dealt with stemly. 

[Translstion] 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chainnan, 
Sir, I support Indian Penal Code (Amendment) Bill, 2001 
moved by Shri G.M. Banatwalla. In fact the present Bill 
has been moved with noble intention. It is quite 
unfortunate. A person practising Islam religion inspired 
by religious sentiments donates his property for charitable 
purpose. The protector of the same property becomes 
destroyers. Gradually the ,!akf property, instead of being 
used for the purpose for which the donators have donated 
is encroached by the trustees of wald property and take 
it Into their possession. The noble cause for which the 
donators have donated the property is defeats In court 
c ..... , ' 



441 Private Member BOis SRAVANA 31, 1925 (SMa) 

Mr. Chairman, Sir, SM Banatwalla has suggested 
that some provision should be made in Indian Penal Code 
so that strict action may be taken against those who 
encroach wakf properties and iUagally take It Into their 
possession and should be punished accordingly. Maximum 
jail punishment should be given to such personl and 
should also be fines. For this purpose Shrl Banatwalla ji 
has moved amendment In the Indian Penal Code that 
new sections 298A and 298C should be added to the 
Act formulated in 1860. Wald property are managed 
according to the Wald Act. The Wakf Board manage 
these properties. So wherever there are wakf property It 
is being misused. The people have encroached and 
iHegally taken into their posseSSion. Mutewallllas who had 
responsibility to manage the property have given it to 
. renters. The purpose for which the property has been 
donated should be used for the same purpose. But the 
persons who were deputed to manage and protect the 
property have encroached and grab properties worth Iakhs 
of crores of rupees in connivance with the revenue officers 
police officers and land mafias. Thus in a way It Is being 
misutilised The same thing is being done in our Ajmer 
also. I also know about it. Similarly, wherever there are 
wakf properties in various cities In Rajasthan like 
graveyards, mosques, Schools and Madarsas or the 
properties which have been donated for the noble religions 
cause have been encroached by the people. As a result 
of this there are several cases In various courts. Lakhs 
of rupees are spent on these cases. The civil cases take 
longer time. There are provision In Wald Board also that 
insures that no one will misuse the properties. 10, the 
purpose for which the properties have been donated 
should be used for the same purpose. 

The Waqf Board Is provided with staH by the 
Govemment but as the number is less they are unable 
to take due care and as a result people get a chance to 
speak. Through you, I would like to submit to the 
Govemment that be it the property of Waqf Board, or 
Waqf itself, or the Devsthan, it should be properly utilised 
for the pious objective for which they have been given 
by the donors I request the Government to keep a check 
on it. 

Mr. Chairman, Sir, my second point la that a 
comprehensive Waqf Act should be enacted for the 
PUrpoSe of protecting as well 88 looking after the WaqI 
property and also for property utilising the ..... 10 that 
no one could misuse it In future. Moraover, property viz, 

houses etc. adjacent to the temples, DevIIhan hhe been 
encroached upon by the people. So, such a property 
given for a < special purpoee by any per80ft is said to 

have been misuaed under the Islam. lalam says that 
whoIoever encroaches upon the property of Waqf which 
is dedicated to the Waqf for pious, religious and other 
poeItive purpoees, actually commlll crime which Is ageJnat 
the religion as also the society as the said property II to 
be utilised by society 88 a whole. but If this property Ie 
not utilised for the social Purpose to serve the vested 
interests of a group of Individuals, It hurts the person 
who has donated It. The purpose of opening a charitable 
hoapltal, or institution, or a Madarasa, or a plyau (drinking 
water) or a ,..at house to facilitate people falls in thle 
manner and con~quently the people In future are 
discouraged to donat8"·thelr properties. 

Mr. Chairman, Sir, I remember a story which proves 
that human being is the only one who poaaeal a dual 
character. You must be aware that eminent poet 
MalthHisharan Gupta had written a 'khandkavya' (long 
episodic poem) -nahush- which contains a story that a 
king Hving on earth became king of heaven. All goddaaal 
got worried on this development, goddess Indranl started 
weeping. At this, other women asked her as to why she 
was weeping, ahe should not be worried about anything 
as her husband was capable, strong and no one could 
dare to do any wrong to him. At thla other godd ..... 
said they were not worried for the aforesaid cause but 
for ~e fact that gods are always gods and demons are 
alWays demons, but for a human, you never know when 
he may become to Ram, or Ravana, Krishna, or Kansa, 
so as to say god or devil. His actions are distinct and 
unpredictable. A property Is donated to the society for 
pious purpose but people grab It, encroach upon It, 
illegally poss... It, break walls and construct their houses 
and thus commit breach of trust. Therefore, my submission 
is that the objective for which BanatwaIJa ji has introduced 
this BUI is really noble. If won't work changing merely 
clauses (a), (b), and (c) of the Bill. There should be a 
Provision of imprisonment for three or four years and a 
comprehensive Bill should be Introduced by the 
Government. The JPC has also made certain 
recommendations In this regard. Problema of staff etc. 
before the Waqf Board should be resolved so that no 
person could dare to misuse or encroach upon the waqf 
property in future and it coutd be utilised for the very 
purpose for which It has been set up. I am thankful to 
you for giving me a chance to apeak. 

[EngIitIh} 

SHRI RAMESH CHENNITHALA (Mavelikara): Mr. 
Chairman, Sir. at the 0UIIel I would like to congraIUIIIte 
our Mnior co'.aa-le, Shri 8analw8Ia for bMgIng forward 
this piece of legislation. 
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[Shri Ramesh Chennithalaj 
The entire object of this legislation Is to preserve the 

Wakf properties; that means, to avoid any kind of 
encroachment upon the properties of the Wald Boards. 
The Wakf Act or 1995 clearly says: 

"Wakf means a permanent dedication by a person 
professing Islam of any movable or immovable 
property for any purpose, recognised by Muslim Law 
as pious, religious or charitable and includes: wakf 
by user but such walk shall not cease to be a walk 
by reason only of the user having ceased irre8p~lve 
of the period of such cesser." 

These properties are maintained by the Wald Boards. 
These Boards are there to strengthen weHare programmes 
of the minority community. They will also impart social 
security schemes. They are meant for charitable purposes. 
There is a need for strengthening Wakfs. Of course, ShillS 
and Sunnis are Walds. 

Wakf Act has been enacted by thIS Parliament In 
the year 1995, which needs more introspection now. The 
time has now come for a comprehensive legislation. 
according to the changing times. 

As was rightly pointed out by our senior colleague 
Shri Banatwalla. there is a need for strengthening Wald 
Boards. Shri Hannan Mollah is the Chairman of the Wald 
Board of West Bengal and he was citing certain examples. 
He was expressing his feelings and also was mentioning 
about the impediments that are coming in the way of 
performing his duties. Considering all these aspects, a 
re-Iook at this legislation is needed urgently. Shrl 
Bandyopadhyay was rightly pointing out an aspect. which 
is corruption. This is a disease which we witness In every 
sphere of our life. 

This Board is appointed by the Govemment and Is 
supposed to do pious and charitable activities. 
Unfortunately, they are also indulging in a kind of 
corruption. 

There are a number of such examples. I do not 
want to go Into the detailS but these cbrrupt practices 
will have to be stopped. The Waqf Boards are governing 
huge properties in almost all the State of our country. 
But they have not given proper attention to sociaJ aecurity 
schemes, which they are supposed to do. Minorities, 
especially the Muslims who are the real beneficiaries of 
this scheme, are deprived of Ita benefits. So. the Waqf 
Board should ensure more and more Implementation of 
social security schemes. They ahould alao provide 

educational and other facilities to the deprived section of 
the society. 

A lot of complaints of irregularities are coming up. 
For example. in Delhi Itself-I do not want to name the 
person-the Waqf properties are leased to the people. This 
property is changing so many hands now. Ultimately this 
property is being used by such persons who are not 
supPosed to use it. This is what is happening. There Is 
a need for the Government to have a re-Iook at the 
entire governance of the Waqf Board. 

There is no dearth of law in this regard. In the Waqf 
Board Act Itself the Board has been given enormous 
power. Section 32 gives a lot of power to the Board. I 
wonder whether this Board in our country is really enjoying 
or implementing its power for the security and welfare of 
the Muslim community, especially the backward Muslims. 
Even now, in a State like Kerala. we have socially. 
economically and educationally backward sections of the 
Muslims. Literacy rate is very low there. Even though 
there are educational institutions, they are deprived of 
proper education. In Government services, the number of 
Muslims is not adequate. Kerala is ene State which is 
giving reservation to the Muslims on rotation basis. Even 
though we have reservation In our State, their number is 
considerably low. Waqf property Is being misused like 
anything. 

Shri Hannan Mollah was citing certain examples. 
Under section 52 of the Waqf Board Act, the transferred 
Waqf property can be recovered and can be properly 
maintained. Sections 54, 55 and 56 of the Waqf Act of 
1995 clearly say how one can recover the property 
encroached upon by other people. But the whole thing 
is. these sections are not properly enforced. The Sub-
Divisional Magistrate has the power to evict the people 
who have encroached upon the Waqf property. Section 
55 clearly says: 

'Where the person. ordered under sub-section (3) of 
section 54 to remove any encroachment, omits or 
falls to remove such encroachment, within the time 
specified In the order or. as the case may be, fails 
to vacate the land. building. space or other property 
to which the order relates. within the time aforesaid. 
the Chief Executive Officer may apply to the Sub-
Divisional Magistrate ~in the local limits of whose 
jurisdiction the land, building. space or other property, 
Is aituated for evicting the encroacher, and. thereupon. 
such Magistrate shaD make an order directing the 
encroacher to remove the encroachment, or. as the 
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case may be, vacate the land, building, space or 
other property and to deliver possession thereof to 
the concerned mutawalli and In default of compliance 
with the order, remove the encroachment or, as the 
case may be, evict the encroacher from the land, 
building, space or other property and may, for this 
purpose, take such police assistance as may be 
necessary." 

There is no dearth of law. Sections 55 and 56 also 
talk of restriction on the power to grant lease of Wakf 
property. That is another problem which Is a perennial 
one. These Wakf properties are sub-leased by some 
people. It could be very evidently seen in the capital city 
of Delhi and other places. So, there is no dearth of laws. 
The only thing is how we are implementing the laws. 
Most of the CEOs are not properly implementing the 
laws. I am sorry to say that they are hand-in-glove with 
certain people who are the real encroachers. As a result 
of that, properties are encroached upon. Unfortunately, 
the community is suffering. The Muslims are not getting 
proper assistance from the Wakf Board. I would request 
the hon. Minister to have a re-look on the constitution of 
the Board also. A lot of representations were given 
regarding the constitution of the Board. There are certain 
lacunae. The persons who are really intere8ted In the 
social welfare activities are not being represented 01'1 the 
Board. This aspect should also be taken care of. 

With these words, I once again congratulate Shrl 
Banatwalla who is a leamed Member of this House. He 
is also a very senior politician and Is also having a great 
knowledge about the Muslim Personal Law and the Wakf 
Act. He has come forward with this piece of legislation 
with a very simple object of protecting the Wakf propertiee. 

I do not think there is any need for changing the 
IPC. My whole point is that there are provisions In the 
Wakf Act. They should be properly enforced 80 that the 
properties of the Board are saved. 

SHAI VARKALA RADHAKRISHNAN (Chlraylnklf): Sir, 
I rise to clarify the position for not supporting SM 
Banatwafla. We all know the problem of encroachment Is 
the order of the day. There Is encroachment everywhere, 
not only of Wakf properties but al80 of Government 
properties. If I may put it, it is a national Issue. The 
encroachment on forest land is widespread in the country 
in spite of the fact that we have the Forest Act. There 
is clear violation of the Forest Act and the Land Revenue 
laws. In this encroachment, the Revenue Officers at weft 
as Forest Officers are conniving with the encroachers or 

the trespassers. With the result, the Govemments are 
forced and compelled to declare a particular date and all 
encroachments prior to that date and given legal statua 
and subeequent encroachmen1S win be treated as offence. 
Then that year will again be changed giving legal statui 
to the encroachment is a very serious problem. Not only 
that, encroachers show inhuman cruelty towards wild 
animals as well. We are not bothered about the cruelty 
shown to these wild animals. We are worried about the 
cruelty to COWl only and nothing elae. 

There is 8 law in our land that stipulates that we 
should not show cruetty to animals. But Ihowing CNelty 
has been the order of the day. The epeeles of wild 
animals are getting extinct. It Is happening because of 
encroachment on their land. This Is the 8ltuatlon in our 
country. 

Sir, Shrl Banatwalla has achieved his purpose. 
Encroachment on Wakf Board property should be barred. 
Strict action should be taken. I do agree with him and I 
have no objection to that. But there Ie one aspect to It. 
Would that purpose be achieved by amending the Incfian 
Penal Law? This Indian Penal Law is secular In Its 
character and Is applicable to all sections of the SOCiety. 
It cannot be allowed to be adulterated. Why should it be 
adulterated? The Penal Law Is applicable Irrespective of 
religion and belief. It Is applicable to every citizen of thl. 
country. Why should there be a new separate chapter 
dealing with Wakf Board property? In such an event, I 
am afraid there will come a day when a new chapter 
would have to be ordered for saving the properties of 
the Hindus. The properties of the Hindus would then 
also have to be protected by having a separate chapter 
in the law. The Hindus would ask for a separate chapter 
for saving their property from being encroached. 

Sir, it is highly dangerous to have any kind of an 
adulteration in the Indian Penal Law. It should not be 
allowed. The purpose of Shri Banatwalla has been aorved. 
There are other methods by which the properties of the 
Wakf Board can be protected. The Wakf Board Law 
should be made strict. More teeth should be given to It 
for ensuring protection of the properties of the Wakf 
Board. W. should not change the Indian Penal Law for 
this purpose. The IPC is a seoular law. We cannot give 
any refigious colour to that statute. That wlU be against 
the bulc principles of seculartam. I would like to appeal 
to Shri BanatwaIIa not to press for in&ertIon of a particular 
chapter dealing with the Wakf Board properties. If It 
happens, then the very next day there wlU be a demand 
from the Hindus, Parsla and others to have a separate 

• 
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[Shri Varkala RadhakrishnanJ 
chapter in the law for protection of their properties and 
also there may be demands for a law for personal 
purposes as well. This is quite unjustified. There are many 
easy methods for protecting the properties of the Wakf 
Board. 

Sir. there is rampant corruption. Shri Hannan MoIlah 
mentioned about the bitter experience he has had In 
West Bengal in regard to the functioning of the Wald 
Board. All these things would have to be protected. We 
need not go in for a change in the Penal law. The word 
'trespass' has been defined under sections 447 and 448 
of the IPC. Section 447 of the IPC deals with general 
trespasses and section 448 deals with serious offences 
for another form of trespass. When there is a clear 
defining for trespass and punishment also has been 
provided for that in the IPC, there is no necessity to lend 
a communal colour to that provision by having a separate 
chapter. That is not good. That is why, I not only am 
opposing thiS, but I appeal to Shri Banatwalla to withdraw 
thiS. There are other effective methods for achieving this. 
However, I thank him for moving this amendment. 

Sir, before I conclude, I would like to mention one 
thing here. Our judicial system is facing a crisis and we 
have appointed the Malimath Committee for that. The 
report and the recommendations of the Committee have 
been submitted to the Government. Why is the 
Government keeping it a secret? Only a summary of the 
recommendations was published in the Preas. I would 
like to request the Govemment to give a copy of that to 
me. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): The Report is in 
the library. 

SHAI VAAKALA RADHAKRISHNAN: You please 
publish the report. Let people discuss it. Merely keeping 
the copy in the library is not enough. 

SHAI 1.0. SWAMI: It is under print. 

SHAI VARKALA RAOHAKRISHNAN: Let the citizens 
of India know as to what the recommendations are. 

The Supreme Court has made certain observatiol'\6. 
So, we want publication 01 the Malimath Committee Report 
in order to make it known to everybody. Let the legal 
community discuss it and the Bar Association discuss it. 
Keeping it in the library is not enough. It must be 
published. Our Indian criminal justice as well as the civil 
justice is facing a crisis. It is expensive and also plagued 

with delay, cumbersome process and deplorable state of 
affairs in the maHer of conviction rate. When we compare 
it with other civilised nations, our criminal administration 
is for below standard and the conviction rate is very low. 
So, we have to tide over the situation. 

For that purpose, what are the recommendations of 
Mali"!ath Committee? Let us have a national debate on 
these recommendations. We will change the law 
enunciated by Lord Macaulay during the colonial rule. 
The Indian Penal Code will have to undergo thorough 
changes. The Criminal Procedure Code will have to 
undergo through changes and the Evidence Act also wUl 
have to undergo changes. I fight for changes. I fight for 
a system which is truth finding. Truth must prevail. But 
the Encroachment Act system is entirely djfferent. 
Assuming Innocence for the accused is not enough. 

So, I again request the Minister to pubHsh the Malimat 
Committee Report for the benefit of the public at large, 
so that there shall be a national debate on that subject; 
new recommendations win come and we will give effect 
to them. 

With these words, I conclude. 

[Translation} 

SHRI THAWAR CHAND GEHLOT (Shajapur): Hon. 
Mr. Chairman, Sir, I oppose the Indian Penal Code 
(Amendment) BUI, 2001 as introduced by the hon. Member 
Shri G.M. Banatwalla. Sentimentally, I do feel that the 
criminal should get severe punishment, but, the kind of 
amendment introduced by him, If passed. would bring in 
dual law in the country. This would introduce two different 
laws for two reUgions, which is not appropriate at aN. 
Recently the Supreme Court has given a verdict that a 
Unifonn Civil Code should be enforced In the country, 
and the said Bill is very much against this sentiment. I, 
therefore, oppose the Bill. 

Hon. Banatwalla ji has expressed concern over the 
misuse of Waqf property In the country by encroaching 
them and making it their private property. This should 
definitely not happen. I also agree to It. But I would urge 
here that problem of encroachment is quite prevalent in 
all the religious institutions of the country. There was a 
time when people used to construct religious institutions 
by donating their perao!:'8' land and property, and 
maintained it. And if anyone, with a Malafide intention, 
tried to encroach upon it, the people In society themeeIvae 
handled such a situation, thus preventing him from 
indulging in such an activity, but today people allover, 
a~ developing such kind of tendency. 

~ . 
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It is right that very few religions institution are 
constructed on private lands. Generally people either 
encroach upon the land. or get it allotted by the 
Govemment. In such a situation the documents with such 
an institution certainly have one or the other erron. Oue 
to this. cases against encroachments keep on going in 
revenue courts not only for a year or so but for years 
together. I have heard about a few cases that 
encroachments were made on someone's land or field 
and cases went on for 35 years involving two generations 
of that person. If the matter Is to be decided by Tehsildar, 
appeal would be made to the SOM. if decision from SOM, 
then appeal to collector and if decision from Collector's 
office is given. the appeal is made to Commissioner, 
then to Revenue Board, or to Civil Courts. High Courts 
and even to the Supreme Court. I have so many of such 
examples. 

Certainly the encroachers should be given most 
stringent punishment and stem action be taken to stop it. 
However if subsection a,b,c are also added to the section 
291 of IPC. then it wHI deal with only the Waqf property 
i.e. Islam followers only but if the encroachment has taken 
place in a temple. gurudwara or any other religious 
institute the existing law will be applicable in regard 
thereto. It is not appropriate that this law is made 
applicable for the waqf property only. 

In this regard I would like to draw the attention of 
the hon. Mintster towards one more thing. One instance 
of polygamy came to the fore in Madhya Pradesh. 
Shahbano was a resident of Indore. Her husband left her 
to remarry. Shahbano filed a case in the Court. One 
court gave the verdict in her favour and ordered her 
husband to pay her compensation. The ex·husband of 
Shahbano again appealed in the Court. Shahbano also 
won that case. The matter came to the Supreme Court. 
The Supreme Court also ordered her husband to pay 
her compensation. However the Parliament passed a 
constitutional amendment to be applicable from 
retrospective effect which provided that the capacity of 
the husband to pay compensation will be judged. It was 
a very erroneous decision. When a man remarries and 
make living it is only when he can afford to do so. 
However one opinion which was kept open was that If it 
was found that a person is incapable of paying 
compensation then compensation wili be paid from the 
waqt account i.e. Shahbano, the deserted wife was 
rendered eligible for getting compensation from the waqf 
property. 

I would like to say to the hon. Minister that waqf 
property comes out of the public property. The MInistry 

of Social Justice and Empowerment provides funds to 
Weq Board from the corpus which comprises of the public 

money. It is wrong. The person guilty of deserting his 
wife should be Minister. Instead of being punished, the 
people are getting punished. Provision to pay the public 
money to the deserted lady has been made. If such a 
law having a dual character Is enforced In the country it 
will never lead to the order, rellgiou8 harmony and 
fratemlty among the people. Hence I oppose this BRI 
seeking to enact a law which is against uniformity. If this 
amendment Bill Is passed, dual laws will be introduced 
in the country. 

In this regard I woUld like to eay that the trusts be 
created for the temples and religious inetiMion and the 
coHector be made the Chairman of the trusts to check 
any encroachment of the property of these religious 
institutions. Collector i8 in a capacity to do so. Generally 
the tendency of encroachment i8 less in other religious 
institutions. If 80mebody indulges into encroachment, 
collector cen check it by using his powers. He can also 
punish the guilty after removing encroachments. It would 
be better if such a prOVision 18 made. If the laws 
governing the temples, Gurudwaras and churches etc. 
are also made applicable in regard to the waqf properties 
then the encroachment of the later will also atop. I would 
like to say that the Government should bring a 
comprehensive legislation to check the misuse and 
encroachment of the religious properties which al80 may 
include within It8 purview the 8uggestlon and the 
sentiments of SM Banatwana and may also resolved the 
problem. I would like the Govemment to bring such a Bill 
which may check the proliferation of this problem. 

SHRI RAMOAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, the bill introduced by Shri Banatwallaji Is 
an important Bill. The Mu81im society 8hould be provided 
social and economic assistance. It shoutd not be opposed. 
Rather It i8 very necessary to aupport the Bill. Today 
some persons use the waqf properties for their personal 
interest. Aa the waqf property is meant for th~ muslim 
society as a whote It should be used for the economic, 
social and cultural ectivitlee meant for the upllftment of 
the society. Some people are misusing it and are engaged 
in corrupt practices. The Bill Introduced by Shrl 
Banatwaaa~ seeks to tighten the govemmenfs control on 
the waqf property in all states. An institution doing a 
commendable job should be supported but the State 
should also contemplate divesting the institutions of Its 
powers it U ia misused In wrong practices. The 
Govemment of India should enact a taw in the partiament 
in this regard, hence I support this Bill tntroduced by 
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[Shri Ram Das Athawale) 
Shri Banatwalla. The enactment of this law is necessary 
for the economic and social development of the muslim 
society. I request the Government of India to ensure the 
passage of the amendment Bill introduced by BanatwallaJi 
alter considering over it. I support this Bill. 

SHRI SAIDUZZAMA (Muzaffarnagar): Mr. Chairman, 
Sir. I thank you for giving me an opportunity to speak on 
this important Bill. The entire country is facing the problem 
today. The waqf Board be it in any state are passing 
through a peculiar and critical situation today. The Waqf 
properties have been encroached by those persons who 
are not entitled to do. Law is there to check it but ttie 
Government is not able to implement the law to check 
this malice. The trustee of the Waqf properties are 
themselves misusing it for their personal benefit. Whether 
it is the Central Waqf Board or State Waqf Board trustees 
are not fearful of facing any punishment to check their 
wrong practice. A h\Jge property has been encroached 
and the Government is not paying any attention to it. 
One of the purpose of bringing this Bill by BanatwallaJi 
is to make the offenders feel the fear of punishment to 
be given by the Union Government or State Government 
and to Insert the provision of punishing the guilty. The 
Government may give any shape to the new provision, 
at least it should serve to safeguard the purpose of Waqf 
property and also to check the proliferation of the 
encroachment of the Waqf property by those who are 
misusing it in the name of being its caretakers (trustees) 
and have been continuing to do so through the stay 
from courts so that the Waqf property donated by the 
donor for the fulfillment of specific purpose and for the 
society could be utilised properly. Today there is no such 
provision so as to raise this apprehension in the mind of 
the people that they are likely to be punished for misusing 
the Waqf property can be freed from the encroachment 
but such cases of land encroachment are lying pending 
in Courts for the last fifty years. Hence such a Committee 
or Court be set up which could specially deal with the 
cases related to Waqf property. The Waqf Board has no 
control over those caretakers, who have either encroached 
or are misusing the Waqf property. There is central Waqf 
Board Act and there are Waqf Boards in the States also 
but the caretakers (trustees) are not accounteble to those. 
There should be ~ provision of taking action against those 
trustees who are working against the Waqf. Hence I would 
like the Government to pay attention to safeguard the 
Waqf property, This is in national interest too. The waqf 
property is the property of the society and it is meant for 
its upliftment. The Waqf property can be useful in many 
ways for the society e.g. constructing educational 
institutions and hostels etc. However these properties, 

instead of being used for the social weHare, are being 
used to meet personal ends. 

The Government should make some prOVISIon to 
check It besides the cases which are pending in the 
Courts for the last 20 to 40 years should be disposed by 
setting up separate courts. 

17.48·hr •• 

[MR. SPEAKER In the Chair) 

The action should especially be taken against 
Mutavalli in this regard. If action is not taken against 
them, if they are not punished and if they won't feel any 
deterrence of punishment, they would tend to .think that 
they can encroach the property anytime and hand'it over 
on leave. Then no wakf can check these encroachment 
nor a Court can decide this case. It is on account of this 
that the cases keeps on pending. In view of all these 
things this Bill has been moved by Shrl Banatwallaji. The 
Government should try to resolve the problem. The Union 
Government 88 well 88 State Government should pay full 
attention to save the property belonging to Wakf. 

{English} 

SHRI E. AHAMED (Manjerl): Hon. Speaker, Sir, while 
supporting the Bill moved by Shrl G.M. Banatwalla, I 
would Just like to remind the House of one Important 

-matter. If I remember correct, in 1995, when the Bill was 
brought forward by the then Minister of WeHare, the late 
Shri Sltaram Kesri, there was a consensus among the 
parties In the House that the Bill was not perfect and It 
was not comprehensive enough. But the then Minister 
assured us one thing. The point is that whatever 
amendments we had sought to be moved, we were asked 
to keep them in abeyance because the hon. Minister 
said that he would discuss the matter with the concerned 
people. This is one such matter which we raised even at 
that time. 

In the name of Wakf, all the people with vested 
interest-who have no regard to religion, no regard to 
humanity and no regard to charitable purposes-have 
been looting the property under the very eye of the laws 
and nothing could be done. Whenever there is any move 
In the Wakf Board to recover the property belonging to 
the Wakf-whlch is ultimately-to go to God because it is 
not to be belonging to any individual or any Institution 
except that of the Wakf Board-nothing can be done. 
Therefore, it Is a matter of urgent public Importance for 
the country and for the Government to restore the 
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properties from some people who have been looting the 
property of the Wakf. They have sold many of the 
properties just by giving a paltry sum to the Wakf Board 
by way of rent etc. They are Subletting the property to 
other people. By subletting the property, they have been 
making a lot of money. Even in a place like the capital 
city of Delhi, many pieces of land have been encroached 
upon by everybody. There are some provisions in the 
1995 Act-sections 54, 55 and 56. As per these sections, 
the Wakf Board is the authority competent to deal with 
the matters. It can very well take action against the erring 
persons. But there is nothing which has been done. It 
cannot be done because of certain things. Even if the 
matter is taken to the court, if at all It is taken up by the 
court, they will bring some objections, res judicata and 
other provisions of the Civil Procedure Code. 

It will be stayed. Then again that Criminal Court would 
also say that this being a matter of the civil nature, tMy 
would not be able to entertain it. Therefore, ultimately 
these looters, in the name of Mutavalli, have been 
misusing this. This is the time for the Government to 
step in and stop it. 

Sir, this country being secular in nature, having all 
religious denominations, ev~rybody has been given their 
privilege to have their own laws and the State has been 
supporting it. This is the most important thing for India, 
that is, Bharat. It is because any citizen, whether he Is 
a Hindu, or a Muslim or a Christian. has his own right to 
assert his religious rights and manage the property for 
the purpose for which it has been dedicated. Here, as 
SM Banatwala Sahib has very clearly mentioned In the 
Statement of Objects and Reasons of the BIll that the 
Government should seriously view any encroachment on 
Wald property than seeing it as a mere Order of removal 
of the encroachment. This Is particularly so because the 
Wald property is permanently dedicated for pious, reHglous 
and charitable purposes. That very charitable purpose, 
that very pious purpose has been defeated If it is not 
taken seriously. Therefore, I urge the Govemment also 
to consider accepting this amendment moved by Shri 
Banatwala. II is in the national interest; it is not in the 
interest of any particular community. It is the property 
belonging to the public. This is a property belonging to 
the people who are rightly and legitimately owning it for 
a pious purpose. Therefore, I strongly urge the 
Government to give consideration to this amendment. 

MR. SPEAKER: Please conclude. I am trying to 
conclude this Item today itself. 

SHRI E. AHAMED: I would like to say one more 
thing. The position of our country in the Comity of Islamic 
countries Is that this Is one country which is giving 
safeguard to the religious minorities. So far as the Muslim 
minoritiae In this country are concerned, thI8 is one of 
the most important things. If this Parliament, this secular 
Parliament passes such a protection Act of the Wakf 
property and also save this property from the looters, 
from those vested interests, it will be a landmark step In 
the history of this Parliament. Thank you very much. 

{Translation] 

SHAI 1.0. SWAMI: This Bill moved by Hon'ble 
Banatwallaji seeks to amend the IPC to check the 
encroachment and misuse of the property belonging to 
Wald which has been dedicated for a noble purpose. 
The intent and motive of bringing the Bill Is quite good. 
Besides, Banatwallaji all the 11 Members, be they belong 
to any party who have spoken on It have unanlmous~ 
supported that such properties should be protected. The 
Government should ensure their safety and should take 
stringent measures to protect the property of Wakf. Such 
laws should be enacted and amendments be carried out 
which could facilitate taking action against tha offenders. 
This Is true and Banatwallajl himself might have realised 
that there Is no need for IPC amendment. As was said 
by hon. Bandopadhyayjl that such a Judicial Inquiry was 
conducted In Bengal. Mutavalli or the manager of Wakf 
Board have collusion with the officers and anti-social 
elements there and a judicial Inquiry was conducted there 
to ascertain the fact. Similarly, han. Chennlthalajl and 
hon. Anadl Sahujl also said that as per the section 32 of 
the proviSiOns of Wakf Board which has bean mentioned 
here and as per the section 52, 54, 55, 56, a Chief 
Executive Officer can take action himself and If the order 
of eviction is not complied with them he can approach 
the SOM. There Is already a provi8lon In Cr. P .C. which 
allows the officials or managers of Wakf to take action 
expeditiously and to approach the Executive Magistrate 
as soon as they come to know of an encroachment on 
property of Wakf. Once the Executive Magiltrate Is 
approached notice can be Issued under section 144 and 
147 of Cr.P.C. and the pt'Operty can be attached under 
section 145. Then the encroachment can be removed 
from the property after making a decision in this regard. 
SectIon 143 to 148 of Cr.P.C. have the provision 0' 
preventive measure. In regard to encroachment and 
misuse of Wakf property. If nothing comes out stili, one 
can approach the Civil Court. The C8H8 keep on pending 
in Civil Court for long. I think that all the Members have 
suggested that amendment in IPC won't help. As far the 
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[Shri 1.0. Swamy) 
view of Shri Banatwallaji that it falls in the category of 
offences relating to religion is concerned, I don't agree 
with him. Probably no Member has associated himself 
with it. Chapter 15 also mention offences relating to the 
religion. The heading of the section is. 

[EnglIsh] 

"injuring of defiling places of worship, deliberate 
malicious or intended outrage of religious feelings, 
disturbing religious assembly. trespassing on burial 
grounds. uttering words etc. with deliberate intention 
to insull a religion." 

[Translation] 

If these amendments are included in the same 
section. it will not be right. All Members have said that 
ours is a secular country. Shri Banatwallaji has argued 
that it is necessary to protect the Wald property in a 
secular country but at the same time he will have to 
bear in mind and it has also been stated by all Members 
that the law can not be amended for the property of 
Wakf only as other religious institution like Gurudwars, 
temples and the charitable trusts also have the property. 
A law uniformly applicable to all can be enacted in a 
secular country. Shri Banatwallaji is a learned advocate 
and a veteran parliamentarian and I carefully listen to 
him and respect him a lot. He presents his views in an 
articulate manner but his suggestion to amend the IPC 
to protect the property of Wald is not right. Of course, 
amendment in the provision of the Wakf Act can be given 
a thought. Other Member have also given their 
suggestions in this regard. In view of the time constraint, 
I would only like to submit. ... (Interruptions) 

{English] 

SHAI SAIOUZZAMA: Mr. Speaker. Sir, the main point 
is that timely punishment should be there. 

{Translation] 

Those encroachers or the offenders should be punished. 
No action against them is taken. 

SHAI C.K. JAFFER SHARIEF (Bangaore North): Mr. 
Speaker. Sir. hon. Prime Minister Is present In the House. 
I would like to know whether the han. Prime Minister will 
say something in regard to the encroachment made by 
the private personslinstitutions or government organisations 
on the land of Wakf. 

{English] 

MR. SPEAKER: I extend the time of the sitting of 
the House till this item is concluded. 

[Translation} 

SHRI 1.0. SWAMI: If we look at the section 144 to 
148. SHO has to prepare the case under section 44. If 
the Govemment land is encroached, the collector of SOM 
has to designate an officer under section 145. If any 
encroachment on Wakf property either by the Govemment 
organisation or any private personslinstitution has been 
made or It is being misused or It Is not being used for 
the purpose for which it was acquired then the authorities 
of the Wakf Board i.e. Chairmen of the Chief Executive 
Officer can approach the department. I think that Its 
solution can be found once the department is approached. 
If no solution is found then the CEO Is empowered to 
pass an evacuation order against the Government 
organisation or can give an application to SOM in case 
the former action is not taken. The SOM will decide in 
this regard and he can seek police assistance to enforce 
the ejectment order. The law is equal ·for everybody here. 
Whether it be the encroachment by a Govemment or 
private organisation or any person or Institution, law is 
equally enforceable for all of them. 

18.00 hr •• 

There is a need to make the Wakf law more stringent 
and this thing can be considered by the Government. 
JPC has already been set up in this regard and Its 
recommendation are also likely to be received. The survey 
of the property as has been suggested wUI also be done. 
In view of all these things, I would request Shrl 
Banatwallaji to withdraw this amendment Bill. Then the 
Court will look into as to what amendment are needed to 
be made in the Wald Act and it could he considered 
then. 

{English] 

SHRI G.M. BANATWALLA (Ponnanl): Mr. Speaker, 
Sir, I am very thankful to the hon. Minister for his 
sympathetic and very kind Intervention. I also thank all 
the Members who have participated In the discussion on 
the Bill. I moved the Bill and then 11 Members 
participated. Thereafter, the "hon. Minister has very kindly 
intervened. His intervention Is very useful. I am so happy 
that we had a very light-bearing discussion. With the 
sympathetic attitude that the Govemment has taken and 
which the han. Minister has Just expressed, I am sure, 
~ 
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the discussion will not remain merely light-bearing but 
will also be fruit-bearing in its purpose. 

I am so heartened and happy that every section of 
the House has agreed with the intentions and concerns 
that we have expressed about the loot of the Wald 
property that is going on. Everybody has shared that 
concern. The only question remained is as to how to 
address this particular problem. Therefore, we had 
discussion centered on whether there is any need for 
amendment, and if there is a need for amendment, 
whether the amendment must come in the IPC or whether 
the amendment should go to the Wald Act or any other 
Act. These are matters of detail. There were so many 
suggestions. Similarty, it the amendment Is to be in the 
IPC, what should be the nature of the amendment and 
what should be the reach of the amendment? That was 
another matter of detail that was considered and several 
suggestions were there. I say that my amendment is 
concerned with only the Wakf properties. A similar poaItIon 
may be there with respect to Devasthanam. I have been 
pointing out the Devasthanam's position and aIao with 
respect to temples. But, I am sorry, my knowledge about 
those state of affairs is rather limited. I thought I might 
not make a mistake and create any provocation anywhere. 
Therefore, I did not touch that particular aspect. But then 
such a provision can be made applicable to all places of 
religious worship and places of religious significance, 
whether it is Wakf or whether It is DBvashthanam or 
Gurdwsrss or anything whatsoever. I am totally agreeable 
that any encroachment on the land and the properties of 
religious significance must be removed. For public service, 
any encroachment Is an encroachment against the society. 

There must be a criminal liability. A deterrent punishment 
should be given. However, we are told that there are 
provisions under the Wald Act. Yes, there are provisions. 
But there are so many difficulties there. In the first place, 
the implementation of the Wald Act, 1995 is a State 
concem. As I had pointed out while pRating the Bill, the 
position in various States with respect to the 
implementation of the Wakf Act is very pathetic. In 1995, 
the Act came into force. We are In the year 2003. Eight 
years have passed by and there are States, which have 
not brought in Wald Board into existence and because 
there is no Wakf Board into existence, there Is no Chief 
Executive Officer in existence. Since, there Is no Chief 
Executive Officer in existence, the provisions 52, 53, 54, 
55, 56, etc. of the Wald Act with respect to all those 
encroachment maners, etc. cannot be Implemented. The 
people know that there is no Wakf Board or the Wakf 
Board is not fully constituted, that there are no Chief 

Executive OffIcers and therefore, that machinery and the 
mechani8m contemplated by the Wild Act Is 8110 not 
there. Therefore, encroachment ps on with impunity. 
That is the position. 

MR. SPEAKER: Please conclude now. 

SHRI G.M. BANAlWALLA: Sir, I know the sanctity 
of time and I realise this. Another problem is that 
whenever there are mechanisms, there Is not full 
cooperation coming, as I have already pointed out, from 
the district administration, from the police to the Wakf 
authorities. These are matters that have to be considered. 
I will only say this much and conclude and that Is, that 
by merely having a civil procedure, the question of 
encroachment on Wald properties or as a matter of fact 
on the properties of public nature wiU not be solved. A 
person encroaches. Supposing you go to court and 
supposing the court also gives an expeditious decision, 
which Is so difficult, but then what happens? The man 
goes out of the encroachment he h.. enjoyed It for so 
many years. That is all that is to It? No, the person who 
has encroached and misutilised the entire place meant 
for charitable purposes, must also have crlmmal "ability 
and deterrent punishment so that there 18 a deterrence 
in the society for this particular offence. 

I am V8fY thankful that the purpose 0' the bill is 
served and, that is, to have an enlightened diacuaalon 
on a serious question that Is there before us. I am sure, 
the Govemment will consider various points. various 
suggestions which have been here. I am not adamant on 
any particular method to be adopted, but the problem 
has to be solved. I am sure, the Government wiN ponder 
over this question and suitable meuures would be taken 
to avoid this loot of the Wakf properties or the properties 
of any religious significance, as 8 matter of fact, that Is 
going on in our society. 

With these words, I thank you very much. The hon. 
Prime Minister is also here. I had referred In my speech 
while speaking that a lot of Wald property is under 
encroachment by ~ Government--central, States and 
the local bodies. When Shrlmatl Indira Gandhi was the 
Prime Minister, she suggested a formula. But even that 
formula Is not being implemented. So, I would request 
the Govemment to consider an the&e things. There are 
about 23 Wakf properties here In Deihl, which were to 
be transferred from the Govenwnent to the Wald Board. 
The matter Is lying in the court. I would request the 
Government 10 take intereet and get the matter 8lq)8dited. 
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[Shri G.M. BanatwallaJ 
With these words, I seek the leave of the House to 

withdraw my Bill and !'\,ope that the serious question will 
receive due attention from the Govemment and necessary 
action will be taken without delay. 

I beg to move for leave to withdraw the Bill further 
to amend the Indian Penal Code, 1860. 

MR. SPEAKER: The question Is: 

"That leave be granted to withdraw the Bill further to 
amend the Indian Penal Code, 1860.-

The motion was adopted. 

SHAI G.M. BANATWALLA: Sir, I withdraw the Bill. 

18.09 hrs. 

CONSTITUTION (AMENDMENT) BILL· 

(Amendment of Article 38) 

{English] 

MR. SPEAKER: Now, we go to item No. 46. Shri 
Ramdas Athawale. 

[Translation] 

SHRI RAMO AS ATHAWALE (Pandarpur): I beg to 
move:. 

"that the Bill further to amend the Constitution of 
India be taken into Consideration-

Mr. Speaker, Sir, I have moved the Bill on the 
presence of the hon. Prime Minister and the leader of 
the opposition, henee I hope that the Bill be passed. 

(English] 

MR. SPEAKER: Shri Ramdas Athawale, you can 
continue your speech next time. 

18.10 hrs. 

VALEDICTORY REFERENCE 

[English) 

MR. SPEAKER: Hon. Members, the Thirteenth 
Session of the Thirteenth Lok Sabha which commenced 
on 21st July. 2003 is coming to a close today. The House 
had a total of 21 sittings, spread over 113 hours. 
:~No-t-r-9~---~~.------------------------------

During the Se88ion,the Lok Sabha transacted several 
Important items of legislative, financial and other business. 

Lok Sabha gave approval to 11 Bills including the 
two Constitution Amendment Bills. 

The House also passed Supplementary Demands for 
Grants· (General) for the year 2003-2004 and 
Supplementary Demand for Grant (Railways) for the year 
2003-2004. 

Hon. Members, debate and discussion are the 
esaenee of parliamentary democracy. All issues have, 
therefore, to b. resolved through discussion on the floor 
of the House. Sometimes, however, situations ariae when 
it becomes difficult to transact the listed business. During 
this Se88ion, unfortunately 35 hours and 36 minutes of 
the precious time of the House were lost due to 
adjournments of the House on account of Members raising 
slogans and rushing to the Well of the House. I am, 
however, glad to say that the Leaders and Members 
extended their full cooperation In substantially making up 
for the lost time by sitting late for 28 houl'8' and e minutes, 
including beyond midnight on two occasions. Thus, on 
the whole, only a little over seven hours of time was 
lost. 

Hon. Members, I have always endeavoured to resolve 
ilSU88 by holding discU88lons with Leaders instead of 
invoking my disciplinary powers. 

As you are aware, a wide range of iuues which 
were agitating the minds of Members and were earlier 
sought to be raised through various procedural devices, 
could inter alia be d.iscussed during the debate on the 
No-Confidence Motion moved by the hon. Leader of the 
Opposition, Shrlmati Sonia Gandhi. The Motion was 
discussed for 21 hours and 7 minutes on 18th and 19th 
August, 2003. The debate was telecast and broadcast 
live on Doordarshan and All and Radio. As many 88 39 
Members from both the sides participated in the discussion 
and placed their views before the House and the nation. 
The Motion was negatived on a dMalon. 

The House had fruitful debates on four important 
matters of urgent public importance under Rule 193 viz., 
on: (I) Construction of Taj H9r1tage Corridor; (II) Sharing 
of inter·State river waters between the States of Andhra 
Pradesh and Kamataka; (iii) Working of the Investigating 
Agencies particularly Central Bureau of Investigation; and 
(iv) At~ies on DaHts in various parts of the countly. 
~ 
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The House also took up another fruitful discussion 
on a Government Motion regarding 'the progress of 
implementation of Part IX and Part IX-A of the 
Constitution, dealing w~h Panchayats and Municipalities 
as institutions of self-government, during the last ten 
years'. 

The House took up four matterr; by way of Calling 
Attention. The Ministers concerned made Statements 
thereon. Twelve other Statements were also made by 
Ministers on different issues of urgent public Importance. 
One of these Statements, as the hon. Members know, 
was made by the Minister of Health and Family Welfare 
on reports in newspapers on pesticide residues in soft 
drinks. On a demand made by various sections of the 
House, the Minister of Health and Family Welfare moved 
a motion for appointment of a Joint Committee of both 
the Houses to examine the matter. The motion was 
adopted by the House. 

As regards the Private Members' Business, the House 
discussed four Private Members' Bills, out of which two 
were withdrawn by the leave of the House, one was 
negatived and one remained part discussed. The House 
also discussed three Private Members' Resolutions; out 
of these. two were withdrawn by the leave of the House 
and one remained part discussed. 

Members raised 220 matters under Rule 377 while 
93 matters of public importance were raised by them 
during the 'Zero Hour'. 

During this SeSSion, the Departmentally-Related 
Standing Committees presented 16 Reports. 

I am extremely grateful to the hon. Leader of the 
House, the hon. Leader of the Opposition, the Leaders 
and Deputy Leaders of Parties and Groups In the House 
as also to their Chief Whips and Whips and indeed to 
each and every Member of the House for their kind co-
operation and courtesy extended to me and to my 
colleagues, the hon. Deputy-Speaker and Members 0' 
the Panel of Chairmen. I would also like to expresa my 
appreciation and thanks to the officers support In running 
the House. I also thank the media for covering the 
proceedings of the House. 

Hon. Members may now stand up as Vande Mataram 
would be played. 

18.18 hr •• 

NATIONAL SONG 

(The National Song was played.) 

MR. SPEAKER: The House stands adjourned sine 
die. 

18.17 hr •. 

The Lok Sabha then adjoumfKJ sine die. 
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